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 LOK  SABHA

 Friday,  March  ‘Bt,  967/Chattra  40,
 l@89  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Ma  Spranea  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Shortage  of  Raw  Materials

 +
 *i69,  Shri  8,  C,  Samanta:

 Shri  N.  C,  Chatterjee:
 Shri  P.  K.  Ghosh:

 छा  the  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  be
 Pleased  to  state:

 (a)  the  arrangements  madz  m  1966-
 67  to  meet  the  demand  of  raw
 matzrials—both  inland  and  imported;

 (७)  whether  several  industries  could
 not  run  full  Shift  and  had  to  incur
 loss;

 {c)  when  the  new  import  policy  is
 ukely  to  be  announced  and  whether
 Provisions  will  be  made  for  the  exist-
 ing  industries  49  run  satisfactorily;
 and

 (d)  the  percentage  of  demands  for
 imported  raw  materials  fulfilled  in
 1988-67?

 Company
 Singh):  (a)  The  Liberalised  Import

 iter  ent
 in  the  wake  of  the

 ation  of  the  Rupee  provides  for
 the  imported  raw  materials  and  com-
 ponent  requirements  of  the  59  priority
 industeles  (

 976
 ह...  णी  the  son-priority  industries
 are  being  Met  approximately  at  the
 level  of  ‘1064-65  allocations.

 So  far  as  the  indigenous  raw  mate-
 rials  gre  concerned,  the  problem  is
 limited  only  to  those  in  short  supply.
 In  respect  of  them,  efforts  are  being
 Made  to  meet  the  requirements  both
 af  priority  and  non-priority  industries
 to  the  extent  possible  within  the  limits
 og  availability.  The  availability  of  im-
 portant  items  like  aluminium  and  steel
 has  improved  during  the  year  1966-67.

 (b)  No  case  of  an  industry  having
 had  to  incur  any  logs  on  account  of
 raw  material  shortage  has  cOme  to
 notice.  It  is,  however,  observed  that
 some  units  in  the  structurals  and  non-
 ferrous  semi  industries  could  not  be
 Tun  on  full  ghift  for  want  of  imported
 raw  material,

 (c)  The  import  policy  for  Aoprii
 967—March  968  is  likely  to  be  an-
 nounced  within  the  course  of  a  few
 days  after  the  meeting  of  the  Export
 Import  Advisory,  Council,  scheduled  to
 be  held  on  2lst  and  22nd  April,  1987,
 The  needs  of  the  existing  industries
 will  be  fully  kept  in  view  while  for-
 mulating  the  import  policy.

 (da)  As  stated  under  (a),  while  70)
 per  cent  requirements  for  imported
 raw  materials  are  being  met  in  res-
 Pect  of  priority  industries,  in  so  far
 &¢  the  non-priority  industries  are  con-
 cerned,  provision  could  be  made  only
 to  meet  the  requirements  at  about  the
 Same  level  ag  in  1964-65,

 Shri  ss.  C.  Samanta:  4  would  like  to
 know  the  basic  policy  that  Js  being  fol.
 lowed  by  Government  at  present  about
 the  import  of  raw  materials  from  out-
 side,  Is  there  going  to  be  a  change  in
 that  with  the  change  of  Ministers?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affaley  (Shei  F.  A
 Abmed):  Ay  has  already  ‘been  pointed
 out,  we  have  the  industries  in.
 ४०  two—priority  and  non-pricrity  in-
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 dustries.  So  far  as  priority  industries  Shri  Umanath:  question  wee  with
 are  concarnéa-ai  has  already  regard  to  the  raw  materials  for  the
 been  indicated,  nearly  85  per  cent  of
 our  sndustrial  production  comes  under
 the  category  of  priority  mdustries—we
 have  seen  during  the  year  1968-67  that
 all  their  requirements  of  raw  materials
 and  components  are  met.  The  same
 objective  will  be  kept  in  view  when  we
 are  reconsidering  the  policy  for  the
 year  1967-68  also.

 Shri  C  Samanta:  The  Federation
 of  the  Association  of  Smal]  Industries
 in  India  at  its  meeting  on  30th  Decem-
 ber  last  recommended  many  things
 about  the  supply  of  indogenous  as  well
 as  foreign  raw  materials.  The  Loka-
 nathan  Committee  has  also  Made  some
 recommendations  May  |  know  whe-
 ther  they  have  been  accepted  and  fol-
 lowed  up  by  Government?

 Shri  F  A.  Ahmed:  These  were  taken
 into  consideration  when  this  policy Was  enunciated.

 Shri  R  Barua:  How  many  of  the  im-
 Port  licences  issued  from  July  last  were
 not  utihzed  and  surrendered?  What  is their  value?

 hri  F.  A.  Ahmed:  That  is  not  very
 relevant,  so  far  as  the  present  question is  concerned  But  uf  the  hon.  Member
 wants,  I  can  certainly  give  him  that
 information

 Shri  Umanath:  The  Chairman  of  the
 Chemical  Manufacturers’  Association
 recently  asserted  that  prices  of  raw
 materials  imported  under  US  AID  are 30  to  40  per  cent  higher  than  the  world market  prices  and  consequently  he  as- serts  that  many  of  the  import  licences were  unutilised  or  even  returned  If this  is  a  fact,  would  like  to  know whether  Government  has  reviewed  the position  and  has  taken  up  this  question with  the  Government  of  the  United States

 Shri  ्  A.  Ahmed:  So  far  as  my knowledge  goes,  heences  given  during the  last  six  months  under  the  new Policy  have  not  been  returned  If  any specific  case  is  brought  to  my  notice,  I will  certainly  look  into  it

 chemical  industry.  I  said  that  the  price
 is  30  to  40  per  cent  more  than  the  world
 market  price  if  they  are  imported
 under  US  AID.  I  wanted  to  know
 whether  it  is  a  fact  and,  if  so,  whether
 it  has  been  taken  up  with  the  Govern-
 ment  of  the  United  States.

 bri  ¥,  A.  Almed:  I  ghall  look  into
 the  question.  7  have  no  figures  at  pre-
 sent  to  say  either  yes  or  no.

 Shri  है  Venkatasubbaiah:  All  the
 major  mMdustries  are  facing  the  crisis
 because  of  non-availability  of  import-
 ed  raw  materials.  May  I  know  whether
 the  attention  of  the  Minister  has  been
 drawn  to  the  fact  that  the  textile  in- dustry  in  this  country  ig  also  facing

 a  crisis  and  many  of  the  textile  mills
 are  on  the  verge  of  closure?  Is  it  be-
 cause  of  non-availability  of  imported cotton?  What  are  the  reasons?

 Shri  ह  A.  Ahmed:  Ag  I  have  already
 Pointed  out,  the  textile  industry  is  one
 of  the  59  priority  industries  and  90  far
 as  thetr  requirement  regarding  raw
 material  is  concerned,  it  wag  looked
 into  and  the  raw  material  for  the  prio- tity  industries  hag  been  supplied  on that  basis  So  far  ag  their  requirements for  the  future  year  are  concerned,  that will  be  taken  into  consideration  by  the
 Advisory  Counc.

 Shri  6well:  I  would  like  to  know whether  there  is  any  idle  capacity  im the  various  industrial  plants  because of  shortage  of  raw  materials  or  because of  other  reasons,  if  so,  what  jg  the
 Percentage  of  that  idle  capacity  and
 why  that  idle  capacity  has  not  been eliminated

 Shri  1  A.  Ahmed:  I  have  already Pointed  out  that  so  far  as  industries
 coming  under  the  priority  list  are  con-
 cerned,  they
 any  shortage  of  raw  material.  ‘That hes  been  looked  into  and  supplied.  But 50  far  as  I5  per  cent  of  the  industrial Production  in  the  non-priority  list  is
 concerned,  with  regard  to  non-ferrous

 structural
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 We  have  been  able  to  provide  them
 Taw  material  also  on  the  basis  of  allo-
 cation  for  the  year  1964-65,  base.

 दिलों,  ss  B.  Damani:  Regarding  the
 supply  of  raw  material  to  the  textile
 industry  I  beg  to  eubmit  that  the  tex-
 tile  industry  has  to  cut  production  by
 reducing  one  day  working  i7  a  week
 May  I  know  whether  Government  is
 considering  augmenting  the  supply  in
 the  next  six  months  50  as  to  run  the
 mills  on  full  six  days  a  week  basis?

 Shri  ह  A.  Ahmed:  As  I  have  already
 pointed  out,  this  matter  has  to  be
 taken  into  consideration  when  the
 policy  for  the  year  ‘1967-68  is  announc-
 ed.

 Shri  9.  N.  Patodia:  Will  the  hon.
 Minister  be  pleased  to  state  whether
 vanaspati  factories  are  in  the  priority
 list  and,  if  that  be  the  case,  is  the
 Minister  aware  that  there  is  a  proposal
 for  curtailing  production  of  vanaspatt
 factories  on  account  of  raw  materials
 not  being  available?  Will]  the  hon
 Minister  further  advise  whether  it  is  a
 fact  that  in  view  of  the  falling  prices
 of  groundnut  oil  there  is  in  existence
 Teal  shortage  of  raw  material  or  not?

 Shri  F.  A.  Ahmed:  As  I  have  alreary
 said,  we  have  no  information  whether
 on  account  of  non-availability  of  raw
 material  any  industry  is  likely  to  be
 closed,  but  if  the  hon  Member  will
 give  me  the  Hist,  I  will  examine  and  see
 that  their  requirements  are  met.

 Shri  D.  N.  Patodia:  Production  is
 being  curtailed.

 Shri  P.  EK.  Ghosh:  My  name  is  there
 in  the  list.

 Mr.  Speaker:  You  were  not  there
 when  it  was  called.  You  will  get  a
 chance  at  the  end  !¢  possible.

 श्री  लुभधीदास  जाधव  :  झभी  तक  कितने
 कारणशानों  ने  लिया  है  कि उनको  बाहर  का  माल
 ने  सिलने  के  कारण  बढ़त  तकलीफ  हो  रही  है
 झौर  उसको  उपलब्ध  करने  का  काम  सरकार
 को  जहदी  करना  चाहिये  ?  कितने  कारखाने
 ऐसे  हैं  जितनों  ते  गबर्ेमेंट  को  इसके  बारे  में
 लिखा  &  ?
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 aft  फशल्टरीन  ली  भ्रहमद  :  जसी  तक
 किसी  कारखाने  को  तरफ़  से  हमारे  पास  ऐसा
 खत  नहीं  धावा  है  कि  रा  मैटीरियल  न  होने  की

 बजह  से  उस  को  कोई  दिक्कत  हुई  है  1

 शी  शामसेंथक  धादद  :  जो  क्या  माल
 बिदेशों  से  श्रायात  किया  जाता  है  क्‍या  उससें
 रेयन  भौर  नाइलोन  को  भी  प्राथमिकता  दी
 गई  है  यदि  हां  तो  कया  ये  बहुत  ही  धावश्यक

 बस्तुझओं  में  सभझे  जाते  हैं  प्लौर  विदेशों  से  इन
 चीज़ों  का  झायात  कितनी  मात्रा  में  किया
 जाता  है  ?

 भी  फल्नरहीन  ची  झहमव :.  कम्पोगेंट्स
 की  हैसियत  से  केवल  ये  जीजे  बाहर  से  यहां
 झाती  हैं  जो  बहा  नहीं  बनती  हैं  भौर  जो  चीजें
 रा  मैटीरियल  की  हैसियत से  ग्याती  हैं.

 शी  रामसेबक  याश्य  :  मेरा  सवात  गह
 नही  है।  मैं  यह  जानना  चाहता  हूं  कि  जब  रेयत
 धौर  नाइलोन  के  धागे  को  प्राथमिकता  दी
 गई  है  तो  क्या  उन  को  झ्ावश्यक  वस्तुयें  समझा
 जाता  है  झौर  उन  को  कितनी  मात्रा  में  ध्ायात
 किया  जाता  है  |

 करी  फश्नरहीन  झपी  झहुमद  :  जिन  जिन

 इष्डस्ट्रीज  को  इन  चीजों  की  जरूरत  थी  लाइ-
 सेंसिंग  पालिसी  के  मातहत  इन  शीज़ों  के  लाइसेंस
 उन  को  दिये  गए  हैं  1

 Shry  Ram  Sewak  Yadav:  My  ques-
 tion  has  not  been  replied  to.  I  put  a
 simple  question  as  to  whether  nylon
 and  other  rayon  threads  have  been
 given  priority  over  other  thingy  and,
 if  so,  why.

 भी  फशरुद्दीम ली  हबाब  :  मैंने  पहले ही
 झ  कर  दिया  है  कि  जहां  तक  प्रायर्टी  इंडस्ट्रीज
 का  ताललूक  है  रा  मैटीरियल  या  कम्पो्नेंट्स
 की  उस  की  जो  भी  रेकवायरमेंट्स  हैं  उनको

 पूरा  किया  जाता  है  और  किसी  का  एक  को  दूसरे
 के  मुकाबले में  वायर्टी  देने  का  सा  नहीं  उठता
 है  dv
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 Shri  Ram  Sewak  Yadav:  Sir,  you

 may  ask  the  hon,  Minister  to  reply
 to  my  specific  question,  My  question
 is  simple.  I  want  to  know  whether
 rayon  and  nylon  threads  have  been
 given  priority  over  other  commodi-
 ties  whish  are  importeq  from  other
 countries  and,  if  80,  why.

 Shri  F.  A,  Ahmed:  No.

 Shri  8.  K.  Sambandhan:  Are  the
 Government  aware  that  the  shortage
 of  raw  materials  affect  the  exports
 and,  if  80,  whether  Government  pro-
 pose  to  take  adequate  steps  to  supply
 raw  materials  at  least  for  those  who
 manufacture  exportable  verities  of
 goods,  particularly  cotton  textiles?

 Shri  F.  A.  Ahmed:  I  have  already
 pointed  out  that  raw  material  and
 component  requirements  for  the  year
 which  is  now  coming  to  a  close  on
 the  S3ist  March,  1967,  were  taken
 into  cansideration  and  the  licences
 issueg  on  that  basis.  So  far  as  the
 next  year  ig  concerned,  the  Advisory
 Council  will  take  into  consideration
 the  requirments  of  all  these  priority
 industries  and  whatever  is  possible
 will  be  done  to  meet  the  raw  mate-
 rials  requirements,

 Shri  Ram  Kishan;  Will  the  hon.
 Minister  be  pleased  to  state  if  he  has
 received  any  representation  from  the
 T.M.A.,  Amritsar  with  regard  to  the
 non-availability  of  raw  materials  and
 the  unemployment  question  being
 faced  by  that  border  district  and,  if
 80,  the  action  taken  thereon?

 Shri  F.  A  Ahmed:  As  I  have  al-
 ready  said,  these  matters  are  being
 looked  into  by  the  advisory  Council
 and  whatever  are  the  requirements foy  the  next  year  will  be  taken  into
 consideration,

 ot  दास्युल  शनी  दर  :  क्या  वज़ीर  साहब  के
 नोटिस  में  यह  बात  भाई  है  कि  डिफ़ेंस  क ेनाम
 पर  सिफ़  दो  पार्टीज़  के  जरिये  से  प्रास  लाख
 श्पये  के  माइलोन  ह... ही  धौर  टाप्स  मंगबाए  गए
 लेकिन  डिफ़ेंस  के  लिए  उसमें  से  एक  पैसे  का
 साइलोन  भी  चे  नही  किया  गया  वह  नाइलोस
 ोफग  मार्केट  में  बिका  शोर  उससे  उन  पार्टीज
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 को  करोड़ों  रुपया  मिल  गया  ?  ay  सी
 गबर्नेमेंट  के  ॥  में  है  कि  बम्बई में  जो  रा
 भैटीरियस  भाता  है  उसमें  से  हर  ह. 4  शाखों
 रपये  का  माल  ब्लैकमार्षट  में  बिकता  है;  कगर
 हां  तो  क्या  गवर्नेमेंट  इस  पर  कोई  चैक  लगा-
 येगी  ?  जो  नाइलोन  था  झौर  टाप्स  छिफस  के
 सास  पर  मंगवाए  गए  ये  और  जिन  का  डिफेंस
 के  लिए  बिल्कुल  इस्तैमाल  नहीं  हसा  क्या  उन
 को  भोपन  मार्केट  में  बेचने  के  सिलसिले  में  उन
 पार्टीज़  झौर  मुताल्लिका  झफ़तरों  के  खिलाफ़
 कोई  एक्शन  लिया  जायेगा  ?

 ै...  ड  pillage रज्म
 2  ही  ७२  ह 4  Ute  ply  £  ale
 कब्  90  ipo  3३  US  poladyd  of

 wl  &  2७)  SF  nlp,  >  ५०२)  §
 eis हें  Kel  28  ape  द्ान्दीडे  sof  93

 ह छ  ब्ाहनिकीई  Se!  ७»  we  unl  LL
 “WS  ड  ध  ह्  set  छा
 ह  (४८  जल  yi  gl  2
 44299  93975  95  568  yl  »  el  gy!
 pe  S  Shiygs  ५७  ae  es  Uf  ue
 ersten!)  55  vo  ghee  2F  a  चे
 29)  909  ७)  ह  (३६०  wl  2  UT

 BUR  wee  cor yey  Sate  pile  ४
 Aer  3३  wl!  ७०२०४  ५४  7  -  Lyle  5S)
 at  53  gl  ye  Sel  Ge

 20  MS  फए  ४  ym  yy!  ह
 ol  9S  w!  1  ०  cree  flank!
 wie  aul.  5  APR  wee  rad  sie
 wits,  é  Uppal  alata  x3!  ह.  wl
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 भो  'फजवहीन  गी  झहुमद :  यह  बात

 हमारे  इल्म  में  नहीं  है।  श्रगर  इस  की  बाबत
 हमें  वाकफ़ियत  दी  जामेगी  तो  ज़रूर  कार्यवाही
 की  जायेगी  |

 घट
 Speaker:  =  Shri  Humayun

 Shri  Abdul  Gani  Bar:  On  a  point  of
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 ह.  प्रेडिरेंट  के  |:  के  दारे  में  जो  संशो-
 ह.  किये  हैं  उन  में  से  एक  में  मैंते  इस  मामले का
 शचि  किया  ।  लेकिन  फिर  भी  बजीर  साहब
 फरणात ेहैं  कि  उसको  इस  बारे  में  कोई  इल्म
 नहीं  है  a  इस  तरह  काम  कैसे  चलेगा  ?

 E  नीड  £  Syn  ab  yer]
 = pt Sd tye  ge  े”  alt
 cel  ८.  yee  ३४०  प्  pte  ot

 ७३१९  708  (yo)
 ~  च्  ह  p53  6  Jalan

 cel  oS  pl  SF  ped  हन्  role  3४)

 Shri
 of  the  hon,  Minister's  assurance  that
 no  priority  industry  will  be  working
 below  capacity  on  account  of  lack
 of  raw  materials,  has  his  attention  been
 drawn  to  the  fact  that  the  light  engi-
 neering  industry  in  the  eastern  part
 of

 agen  0078
 suspended  work  on  a

 very  la  scale?
 Shri  F.  A.  Ahmed:  I  have  already

 Pointed  out  that  no  case  has  been
 brought  to  my  notice  where  on  ac-
 count  of  inadequate  supply  of  raw
 material,  any  industry  is  not  working.

 aft  हकम  wears:  झभी  माननीय
 मित्र  ओ  दमानी  ने  कहा  है  कि  कपास  की
 कमी  की  वजह  से  कपड़ा  उद्योग  में  मिलों  को
 सप्ताह  में  एक  दिन  बन्द  करना  पड़ता  है  ।
 मैं  यह  जानना  चाहता  हूं  कि  हमारे  यहां  से
 विदेशों  को  जो  कच्चा  कपास  जाता  है।  क्या
 हमारे  वर्तमान  संकट  को  देखते  हुए  उस  को  बन्द
 किया  जायेगा  ।  मन्ली  जी  ने  यह  भी  कहा  है
 है  कि  हम  ने  छः  महीने  का  स्टाक  किया  है  |
 क्या  सरकार  इस  कमी  को  पूरा  करने  के  लिए
 विदेशों  से  कपास  मंगाने  के  लिए  तैयार  है;
 यदि  हां,  तो  सरकार  यह  सारी  व्यवस्था  कब
 तक  कर  लेसी  ?

 जी  फलदद्दीन  सती  हमद :  हमारी
 इम्पोर्ट  एक्सपोर्ट  एडशाइडरी  कॉसिल  इस  बातों
 क्र  बौर  कर  रही  है  कि  भाहुर  भेजने  के  लिए
 शौर  यहां  की  सप्लाई  के  लिए  कहां  से  कितने
 रा  सैटीरिक्स  की  हमारी  काटन  मिलों  के  लिए
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 weer  है  |  इस  बारे  में  कमसन्‍्ड  मिनिस्ट्री
 गौर  करेगी  ।  इसके  साथ  ही  हमें  इस  सवाल
 पर  भी  सौर  करना  पड़ेगा  कि  रा  मैटीरियल
 को  लाने  के  लिए  हमारे  पास  कितने  रीसोसिज
 हैं।  'रीसोसिज  की  बिना  पर  ही  इन  सब  बातों
 कट  कसला  किया  जायेगा।
 Dr,  Ranen  Sen:  Two  years  back,

 in  this  House,  the  hon,  Prime  Minis~
 ter  gave  an  assurance  that  hence~
 forth  efforts  would  be  made  to  pro-
 duce  as  much  industrial  raw  mrate-
 Tlaj  ang  machines  as  posible  in  this
 country  in  order  to  fight  the  scarcity
 for  such  goods.  Two  years  have  passed
 and  may  I  know  what  is  the  actual
 result  of  such  efforts  made  by  the
 Government  of  India  and  what  are
 the  efforts  made  in  this  regard?

 Shri  F.  A.  Ahmed:  I  have  not  got
 the  figures  with  me  just  now,  but  I
 can  assure  the  hon,  Member  that
 within  the  last  two  years,  g  good
 deal  of  effort  has  been  made  to  pro~
 ducg  within  our  country  as  much
 raw  material  and  components  as  are
 necessary  for  the  purpose  of  indus~
 tries  and  from  year  to  year,  the
 output  of  this  manufacture  hag  been
 built  up.

 Shri  है  K.  Ghosh:  Is  it  a  fact?
 Shri  R.  K,  Birla:  Members  from

 this  side  may  also  be  called,
 Mr.  Speaker:  Did  I  not  cali  Mr.

 Abdul  Gani  ang  Mr,  Humayun  Kabir?
 Uf  he  thinks  that  all  of  them  should
 be  called,  we  can  never  finish  more
 than  one  question,  I  am  asking  Mr.
 Birla:  were  they  not  from  this  side?

 Shri  R.  K.  Birla:  I  have  a
 important  question  to  ask.

 Mr.  Speaker:  He  should  not  make
 remarks  which  are  not  good.  I  re-
 quest  the  hon.  Member  to  take  his
 seat.  They  are  also  members,

 aft  qerrr fag सिह.  :  झबध्यक्ष  महोदय
 शाकिर  एक  सवाल  कितने  मिनट  तक  जलता
 है?  एक  कबाल  के  लिए  टाइम  की  कोई  लिसिट
 तो  होगी  चाहिए  |  क्गर  हम  इसी  रफ़्तार से
 चलते रहे  तो  क्वेस्थन पावर  में  ज्यादा सवाल
 कदर  नहीं कर  पायेंगे  ।

 very
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 Shri  P.  K.  Ghosh:  Is  it  a  act  that
 only  6  per  cent  of  the  available  raw
 material,  whether  importea  or  indi-
 genous,  are  being  supplied  to  the
 small-scale  industry,  While  a  majoT
 portion  of  it,  nearly  94  per  cent,  is
 supplieg  to  the  medium  and  large-
 scale  industries?  In  view  of  the  fact
 that  the  small  scale  industries  have
 greater  empioyment  potentiai,  will
 the  Minister  tell  us  whether  he  is
 going  to  raise  the  percentage  of
 available  raw  materials  for  the  smatl-
 scale  industry?

 Shri  F.  A.  Ahmed:  So  ar  as  the
 small-scale  industry  ig  concerned,
 that  is  also  taken  into  consideration
 on  the  basis  of  priorities  and  non-
 priorities.  So  far  as  the  industry
 coming  within  the  Ptiority  list  is
 concerned,  We  ate  trying  to  provide
 raw  materials  on  the  same  basis  as
 has  been  done  m  the  case  of  big  in-
 dustries  and  in  order  to  make  an
 assessment,  what  we  have  done  is  that
 thrice  the  rupee  value  which  was
 being  supplied  to  them  in  1964-55
 hes  been  supplied  to  these  industnes.,
 So  far  as  the  non-priority  list  is  con-
 cerned,  the  same  pattern  is  followed
 as  hag  been  done  in  the  case  of  big
 industry.

 Shri  M.  Amersey:  May  I  know
 why  extra  spindlage  has  becn  allow-
 ed  to  be  imported  when  there  is  a
 eres  scarcity  of  raw  material  in  this
 country?

 Shri  F,  A.  Ahmed:  T  am  not  in  8
 position  to  reply  to  this  question  be-
 cause  this  concerns  the  Commerce
 Ministry  and  this  question  also  does
 Not  arise.

 aft  दासी  रंजन  :  भ्रध्यक्ष  महोदय  कच्चे
 माल  के  झायात  को  लेकर  काफ़ी  गड़बड़ी  है
 झौर  काफ़ी  ब्लैक  मार्कट  भी  है  जैसा  कि  अभी
 रेवन  इत्यादि  के  माल  के  आरे  में  कहा  गया  है।
 क्या  सरकार  कच्चे  माल  के  ध्ायात  की  उसकी
 प्राषमिकता  के  ‘OTare  पर  देखेगी  शौर  यह  जी
 देधेगी  कि  इस  देश  से  किस  चीज़  की  ज्यादा
 wey  t  1  जैसे  पैस्टीसाइड्स  की  बहुत  सी
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 फंक्टरियां  कच्चे  माल की  बजह से  बन्द  हैं  ौर
 नहीं  चल  रही  हैं  क्या  सरकार  फ़िर  से  पुनः
 विचार  कर  के  उनकी  प्राथमिकता  को  सब
 करेगी  झौर  यदि  करेगी  तो  कब  तक  “करेसी  ?

 शी  फश्नरद्दीन  जझयी  हमद:  WET  करेंगे
 और  जल्दी  करेंगे

 शी  हरदयाल  देवगन  :  झब्यकष  चद्ोदग
 मेरा  व्यवस्था  का  प्रश्न  है  इन्होंने  गलत  जबाब
 दिया  है  |

 महोदय  व्यवस्था  कैसे हो  सकती

 है।
 Shri  Hardayal  Devgun:  On  a  point

 of  order,  The  hon.  Minister  has  made
 a  wrong  statement.

 wera  मरोश्य  तो  व्यवस्था  किधर  {  ।

 श्री  हुरदयाल  देदगण  उन्होंने  पूछा  था
 कि  स्पिन्डल्ज  की  हम्पोर्ट  की  क्‍यों  इजाजत  वी
 है  ।  इन्होंने  कहा  कि  इसका  हमारे  मंकिलय  से
 सम्बन्ध  नहीं  है  इसका  कामसे  मन्खासय  सें
 सम्बन्ध  है  ।  स्पिन्डल्ज  मंगाना  था  अधिक
 स्पिन्डल्ज़  लगाने  की  इजाजत  देना  इृण्डरट्रीयल
 डेवलपमेट  मन्त्रालय  से  सम्बन्ध  रखता  है
 कामस  मन्त्रालय  से  इसका  कोई  सम्बन्ध  नहीं
 है  t

 Mr.  Speaker:
 of  order,

 इस्पात  के  सोदों  संबवी  जांच  समिति

 +
 न  ्यी  भ३  लिसये

 शी  ब्रकादाबीर  स्त्री  :
 श्री  बाथू  ्य  पहेल  :

 There  is  no  point

 क्या  इस्पात,  लान  तथा  थात्‌  मन्‍्ती  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  लोक  सेवा  समिति  (तीसरी  सोक
 सभा)  के  पचासवें  प्रतिवेदन  के  अनुसरण  में
 नियुक्त  की  गई  इस्पात  के  सौदों  सम्बन्धी  जांच
 समिति  ने  अपने  कार्य  कें  ह! ह  तक  क्या  प्रगति
 को है  ;  भौर
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 (@)  क्या  इस  प्रतिबेदन  को  देखते  हुए
 सोहा  भौर  इस्पात  'नियन्तक  के  कार्यालय  को
 पद  करने  के  बारे  में  कोई  निर्णय  किया  गया

 9
 The  Milnister  of  Steel,  Mines  and

 Motais  (Dr.  Chenna  Reddy):  (a)  The
 Public  Accounts  Committee  have  re-
 sommended  that  all  large  hcences|per-

 mits  issued  from  2३  early  as  1951-82,
 should  be  investigated  into.  Therefore,
 Considerable  amount  of  data  and  in-
 formation  relating  to  licensing,  :m-
 pom  policies,  rules  and  regulations
 which  have  been  in  force  from  time  to
 time  and  the  relevant  statistical  in-
 formation  have  to  be  collected  and
 tnvestigationg  done.  ‘The  Hon'ble
 Members  will,  therefore,  appreciate
 that  all  this  will  take  conside-
 rable  time.  it  is,  however,  under-
 stood  that  the  comprehensive  inquiry
 has  now  got  under  way  that  of  the
 approximately  3000  and  odd  licensing
 cases  which  would  have  to  be  examin-
 ed,  85  many  as  400  and  odd  have  been
 looked  into.  Until  the  whole  inquiry
 is  completed,  it  would  not  be  possible
 to  make  a  qualitative  assessment  of
 the  work  so  far  done  in  terms  of  the
 reference  to  the  Committee,  viz.  to
 fix  responsibility  in  respect  of  irre-
 gularities  which  have  leg  to  a  loss  to
 Government  or  favour  to  individual
 parties  and  to  recommend  suitable
 departmental,  civil  or  criminal  action
 The  Committee  is  presided  over  by
 a  former  Chief  Justice  of  India  and
 can  be  expected  to  fluish  the  inquiry as  quickly  as  possible.  The  Ministry
 will,  however,  keep  in  close  touch
 with  the  Committee  and  facilitate  its
 work  in  every  possible  way  towards
 early  completion.

 (b)  In  view  of  the  answer  to  (a)
 above,  does  not  arise.

 ean
 Ranen  Sen:  He  ig  reading  very

 Mr.  Speaker:  aia  id
 be  id  on  Ge  So

 shou

 ली  यू  लिले  :  सम्यक्ष  महोदव,  झभी
 इन्होंने  कहा  कि  जो  जांच  कमेटी  कायम  की  गई
 है,  उसके  सामते  इतने  मामले,  दस्तावेश  भौर
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 कागजात  पायेंगे  कि  उसमें  बहुत  समय  लगेगा  ।
 मैं  भी  इसको  मानता  हूं  लेकिन  मैं  मन्‍्त्री  महोदय
 का  ध्याल  पब्लिक  एकाउण्ट्स  कमेटी  की  यह
 जो  sot  रपट  है,  जिसके  स्‍झ्राधार  पर  कि  यह
 कमेटी  बैठी  है,  उसके  पृष्ठ  96  की  ओर  खीचना
 चाहता  हूं,  जिसमें  उन्होने  कहा  है  कि  इन  राम
 कृष्ण  कुलवन्त  राय  झौर  भ्मीचन्द  प्यारे  लाल
 कम्पनियों  ने  क्या  किया---

 “In  quite  a  few  cases  parties
 imported  materials  either  without
 any  vahd  licence  or  without  any
 licence  at  all.”

 झौर  आगे  ये  कहते  हैं  कि---

 “It  is  strange  that  such  unautho-
 rised  imports  have  mainly  been
 made  by  the  same  group  of  firms
 and  they  have  been  condoned  by
 the  office  of  the  Iron  and  Steel
 Controller.”

 ag  बीमारी  थी,  अब  उसके  इलाज  के  बारे  मे
 ये  कहते  हैं  कि  बहुत  समय  लगेगा  ।  सैकित  इस
 बोच पैं  प्रमीचन्द  प्यारे  लाल  कम्पनी  के  इस्पात
 सम्बन्धी  कई  मामले  सदन  के  सामने  झाये  शौर
 अब  यह  बीमारी  केवल  भ्रायरन  एण्ड  स्टील

 कन्द्रोलर  के  दफ्तर  में  ही  नही  बल्कि  भव  यह्‌
 सेष्ट्रल  बोर्ड  झाफ़  रेवेन्यू  भौर  ला-मिनिस्ट्री  में
 भी  चली  गई  हैं।  झमी  बन्द  प्यारेलाल  कम्पनी
 के  बारे  में  जो  मामले  मैंने  पूछे  थे  उनके  बारे  मे
 ब  कानून  मन्वालय  ते  रेवन्यू  बोर्ड  के  कहने
 पर  राय  दी  है  भोर  कया  राय  दी  है  ?  वही  बात
 जो  प्रायरन  एण्ड  स्टील  कन्ट्रोलर  का  कार्यालय
 करता  था  कि  इन  के  पास  लाइसेन्स  नही  होते
 थे  या  सही  लाइसेन्स  नही  होते  थे  फिर  भी  इन
 को  इजाजत  दे  देते  थे  7

 Mr.  Speaker:  Let  ug  come  to  the
 question.

 ली  म्चु  लिमये  :  झव  मेरा  प्रश्न  यह  है
 कि--वित्त  मस्ती  भी  यहां  पर  बैठे  हुए  E—
 इस  तरह  से  झ्मीचत्द  प्यारेलाल  या  रामकृष्ण

 कुलबंतराय  या  इससे  सम्बद्ध  जो  कम्पनियां  हैं
 उनके  हारा  गलत  ढंग  से  जो--साइसेन्स  के
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 बिना  या  गलत  लाइसेन्स  के  शाधार  १२--
 सामान  झायात  किया  जाता  है  उनको  माफ़ी
 देने  का  काम  बैष्ट्ल  बोर्ड  भाफ़  रेवन्यू पौर  ला-

 पिनिस्ट्री  कर  रही  है  तो  कया  कानून  मन्लालय
 झपनी  राय  को  बे  बने  का  काम  भी  करता  है  ।

 क्या  वित्त  मन्ती  या  इस्पात  मन्त्री  इस  के  बारे
 में  कोई  बिच्ञार  करेंगे--यह  पैट्रियोट  में  छपा

 है,  में  ज्यादा  समय  नही  लेना  चाहता  हूं,  झगर
 आप  चाहते  हैं  तो भापके  पास  भेज  देता  हू  ।

 Bro  खेज्ता  रेश्ढी  :  अध्यक्ष  महोदय,  यह
 सवाल  प्रोग्रेस  के  मुताल्लिक  पूछा  गया  है  धौर

 बही  मैंने  बताने  की  कोशिश  की  है  |  भव  जो
 सवाल  पूछा  गया  है  वह  कुछ  गलत  काम  शौर
 गलत  लाइसेन्सों  के  बारे  में  है,  इस  लिये  इसका

 इस  वक्‍त  जवाब  नहीं  दे  सकता  हूं  ।

 थी  सु  लिसये  :  ये  जवाब  कैसे  नही  दे
 सकते  है।  जिस  गलत  काम  की  जाच  के  लिये  यह
 कमेटी  बेठी  है,  उसी  किस्म  का  काम
 उन्ही  वध्पनियीं  के  संबध  म  जब

 कानून  मन्त्रालय  और  वित्त  मन्त्तालय  बढ़ते  है
 तो  क्‍या  इसका  जवाब  नही  झा  सकता  है  ?

 उप  प्रधान  मंत्री  तथा  बिस  मंत्री  (भी
 ओरारणजी  देसाई)  :  इसमे  वित्त  मन्तालय
 क्या  करता  है,  मेरी  समझ  में  नही  आया  ।

 थी  मधु  लिमये  :  भाप  सुन  नही  रहे  थे,
 किसो  दूसरे  से  बात  कर  रहे  थे  ।

 प्रमीचन्द  प्यारेलाल  कम्पनियों  के  द्वारा

 Mr.  Speaker:  He  will  please  go  to
 ihe  second  question,

 Shri  P  Venkatasubbaish:  He  is  re-
 Peating  the  first  question.

 wig  लिभये  :  उन्होने  कहा  है  कि  समझ
 नहीं  सके,  इस  लिये  समझाना  पढ़ता  है  1  वह
 दूसरे  स्‍ग्रादमी  के  साथ  बोल  रहे  थे  ।  सेण्ट्रल  बोड
 झाफ़े  रेवेन्यू  ने  कागून  मन्त्तालय  के  पास  राय
 मांगी  थी,  क्योंकि  बिना  सही  लाइसेन्स  के  जो
 इस्पात  और  दूसरा  सामान  मंगराया  गया  था,
 उसके  बारे  में  कस्टम  के  हारा  जुर्माना  किया
 mara...

 Mr,  Speaker:  He  should  put  ह ३  sapa~
 rate  question  to  the  Finance  Minister.

 aft  मधु  जिसयें  :  उसी  से  जुड़ा  ड्  है  ।

 इसी  के  बारे  में  जांच  कमेटी  की  रफ्ट  दो  सन
 बाद  आयेगी  ।  क्‍या  इसका  यह  मतलब  है  कि
 इस  बीच  में  वित्त  मन्त्रालय  कोई  कार्यवाही
 नहीं  करेगा  ?  *

 Mr,  Speaker:  Jf  you  put  a  separate,
 specific  question,  they  may  answer.
 There  cannot  be  a  discussion.

 की  च  लिसगे  :  ये  सब  प्रत्म तो तो  मिले

 हुए  हैं,  इस  में  मेरा  कया  दोष  है  1

 Mr.  Speaker:  If  you  do  not  get  the
 answer,  there  are  other  ways.  If  you
 put  a  question  to  the  Steel  Minister,
 he  will  reply  to  it.  If  he  is  not  able
 to  reply  and  asks  for  time,  he  will  give
 better  information,  later  on.  He  can-
 not  ask  all  the  Ministers  to  go  on  ans-
 wering,  it  is  rather  difficultit.

 शी  मथ्‌  लिसवें  :  मैं  श्राप  की  राय  मांगता

 हूं
 Mr  Speaker:  No  discussion  now.  I

 am  not  prepared  to  have  a  discussion.
 Put  a  specific  question  if  you  feel  like,
 Or  else  I  will  ask  somebody  else.  Let
 others  also  get  a  chance.

 og  लिसये  !  :  मैं  यह  जानना  चाहता
 हू  कि  कानून  मन्त्रालय  से  सेष्ट्ल  बोर्ड
 झाफ़  रेवेन्यू  ने  इन  फर्मों  के  झ्ायात  के  बारे  में
 जो  राय  मागी  थी  भोर  जो  राय  मिली  है,
 क्या  उससे  इस्पात  मन्त्रालय  झ्वगत  है  ?  यदि
 हा,  तो  इस्पात  मन्त्रालय  इन  फर्मों  के खिलाफ़
 कार्यवाही  करने  के  लिये  क्या  कर  रही  है  ?
 जांच  कमेटी  की  रिपोर्ट  तो  दो  साल  में  भायेगी  t

 Bro  लेन्ना  प्यडी  :  झब्यक  महोदय.  हू
 सवाल  इन्क्वायरी  कमेटी  के  भ्रोग्रेस  से  ताल्सुक
 रखता  है,  उसका  मैंने  जवाब  दिया  है.।  ह |  यो
 सवाल  उठाया  आ  रहा  है,  उसका  में  इस  बदता
 बगर  नोटिस  के  जवाब  नहीं  दे  सरूंगा  ।

 थी  यू  लिलये  :  ग्रापने सवाल  पूछा  है  1
 Mr,  speaker:  He  wants  notice,
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 की  अब  1... |  :  मोटिस  किस  लिये  ?  थी  दल  बिहारी  |. |  :  इस  बात
 शप्लिमेन्टटी  काहे  के  लिंग  होती  को  ध्यान  में  रखते  हुए  कि  इत  फर्मों  के  विरद्ध
 हैं।  यहां  यह  परिषाटी  है  कि  गम्भीर  प्लारोप  हैं  भोर  उन  भारोपो  की  उच्च-

 एक  प्रश्न  पाता है  तो  उससे  सम्बन्धित.  स्तरीय जांच हो रही है, जांच  हो  रही  है,  क्या  यह  सच  है
 कि

 सभी  पहलूझों  पर  हम  सप्लिमेंटरी पूछते  |  इस्पात  मन्वालय की धोर
 की  शोर  से  इन

 फर्मों
 को

 इस  जश्न  से  ही  सम्बन्धित  यह  मामला  हैं  ।

 यह  जुड़ा  द्
 विवय  है  4  क

 से  जुड़ा  दमा  है  यह
 झाप  देखिये  ।  मह  मैं  जानता  हूं  कि  यह  नये
 अम्त्ी  हैं  भौर  भान्प्र  प्रदेश  से  भाते  हैं  ।  मैं  इन
 को  समय  देने  के  लिये  तैयार  हूं  ।  यह  प्रश्न  भगले

 शुक्रवार  को  के  लिया  जाये  t  मैं  इसके  लिये
 तैयार  हूं  ।

 Mr.  Speaker:  it  is  an  all-India  Cabi-
 net;  not  an  Andhra  Cabinet.

 कौ  न्यु  खिलये  :  शान्ध्  प्रदेश  से  नये

 कण

 हैं  तो  यह  सवाल  झमले  शुक्रवार  को  ले

 है
 जाये  मैं  सात  दिन  की  मियाद  देने  के

 तैयार  हूं  1
 Lakshmikanthanum:  Sir,

 ्
 of  order.  Under  our  rules,

 ber  while  speaking  shall  not
 7९4७१  to  any  matter  which  is  under

 mie
 inquiry.

 Speaker:  There  is  no  point  of
 ordeg\here

 Baburao  Patel:  The  hon.  Minis-
 ter

 '
 that  civil  and  criminal  action
 taken  in  this  case.  Civil  ac-

 tion पम  wut  of  the  question  because  the
 fraudulent  transactions  took  place
 sometime  in  4960  and  so  limitation  of
 time  will  prevent  civil  action.  As  re-
 gards  criminal  action,  I  understand
 that  a  number  of  files  having  a  bearing
 on  these  cases  are  mussing.  Is  it  a
 fact  that  many  important  files  having
 a  bearing  on  these  cases  have  disap-
 peared  since  April,  4986  and,  if  so  how
 many  files  are  missing?

 Dr.  Chenna  Meddy:  The  question
 whether  civil  action  or  criminal  action
 is  to  be  taken  is  in  the  terms  of  refe-
 rence  and  the  Committee  is  necessarily
 to  take  that  decision  to  take  either
 civil  or  criminal  action.  It  will  natu-

 कालो  सूची  में  रखदिया  गया  है  भौर  जब  तक
 जांच  का  परिणाम  नही  भा  जाता  तब  तक  इन
 फर्मों  के  साथ  किसी  तरह  का  सम्बन्ध  नहीं
 रक्‍्खा  जायेगा  ?

 है!  चेम्ना  रेइडी  :  ओ  भी  ब्लेक  लिस्ट  में
 हैं  इससे  पहले  से  भौर  इस  विचार  के  पूरे  होते
 तक,  उनमें  कोई  तबदीली  करने  का  सव  ले
 सन्तालय  के  सामने  नहीं  है  1

 ऑऔसटल  जिहारी  धाजपंधों  झध्यक्ष
 महोदय,  मेरा  यह  सवाल  नहीं  था  ।  जाच  होने
 से  पहले  जो  काली  सूची  में  है  उनको  आप
 जारी  रख  रहे  हैं,  क्या  इसका  मतलब  यह  है
 कि  इन  फर्मों  क ेखिलाफ  जांच  भी  चलती  रहेगी
 शौर  सरकार  उन  के  साथ  सम्बन्ध  भी  रखेगी  ?
 जाच  के  दौरान  उनके  साथ  सरकार  सम्बन्ध
 केसे  रख  सकती  है  ?

 Bro  जेग्ता  रेइडी  भ्गर  ब्लैक  लिस्ट  में
 हैं  तो उन  को  उसमें  से  निकालने  का  सबाल  नहीं
 उठता  ।

 थी  guest  wee  wer  :  उन  को  काली
 सूची  के  रक्खा  गया  है  या  नहीं  ?  यदि  रगखा
 गया  है  तो  उनके  साथ  सम्बन्ध  कसे  हैं  ?

 थी  हान  ह |  तिवारी  :  शझभी  मन्त्री  जी
 ने  कहा  कि  तीन  जार  हजार  ऐसे  केसेज  हैं
 जिनकी  'एन्क्यायरी  करनी  होगी,  शौर  भी
 तक  400  केसेज  की  एन्कयायरी  हो  चुकी  है  ।
 एसे  केसेज  जिन  में  कमीशन  किसी  निर्णय  पर

 पहुंच  चुका  हो  शौर  उनका  कोई  कुसूर  है
 झाइन्दा  झगर  ऐसे  केसेज  के  सम्बन्ध  में  कुसूर
 न  हो  तो  उन  को  निदोंष  घोषित  करेंगे  ।  मैं
 जानना  चाहता  हूं  कि  यदि  कुसूर  है  तो  उन  पर
 कारेबाई  करेने  में  क्या  दिवकत  है  ?
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 Rio  खनना  रेडडो  इस  सम्बन्ध  में  प्रभी
 कमीशन  के  जो  द्ग  आफ  रिफरेस  हैं  उनमें

 कहाँ  गया  है  कि

 “make  a  report  or  reports,  inte-
 rim  or  final  {o  the  Government’

 यह  इस  कमेटी  के  झख्त्यार  का  सवाल  है।  अगर
 हू  मुनासिब  बौर  जरूरी  समझते  हैं  कि  वह
 कोई  इटेरिस  रिपोर्ट  दें  जिससे  कुछ  फर्म्स  पर
 झसर  पड  सकता  है  तो  यह  उनके  अख्त्यार  में
 है  ।  उनकी  रिपोर्ट  गव्नेमेंट  को  मिलने  पर
 एक्शन  लिया  जायेगा  ।

 Shri  Surendranath  Dwivedy:  After the  reve'ations  made  by  the  Public
 Accocnts  Commuttee  regarding  the
 Iron  and  Stee]  Controller's  office,  may
 I  konw,  when  there  is  conclusive  proof
 an  that  report,  why  is  it  that  Govern~
 ment  hag  failed  to  take  any  action  ०
 regard  to  the  office  of  the  Iron  and
 Steel  Controller?  ]  realise  that  it  may
 take  some  time  for  the  committee  to
 give  the  report  But  what  pre
 vents  the  Government  from  taking
 action  on  the  basis  of  the  proofs  that
 they  have  in  the  report  of  the  Public
 Accounts  Committee  itself  regarding
 the  Iron  and  Steel  Controller's  Office”

 Dr.  Chinna  Reddy:  When  this  and  al)
 the  other  matters  relating  to  it  have
 been  referred  to  the  Committee,  the
 Government  thought  that  they  should
 wait  for  the  report  of  tha  Committee
 till  they  took  a  final  decisian

 An  hon  Member:  How  long?
 Shri  Surendranath  Dwivedy:  This  is

 no  reply  I  put  exactly  the  same  ques- tion.

 Mr.  Gpeaker:  He  is  not  able  to  give a  time-hmit

 Stel  Surendranath  Dwivedy:  But
 what  prevents  ther  from  taking  action on  the  basis  of  the  facts  already  found
 by  the  Committee,  against  the  Iron  and Steel  Controller’s  Office?  He  does  not
 reply  to  the  question.  We  know  that it  has  been  referred  to  the  committee.
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 Dr.  Chemng  Reddy:  It  will  tead  to

 dual  functioning,  because  it  is  not  only
 the  Iron  and  Steel  Controller  but  there
 may  be  other  cases  which  are  apparen-
 tly  quite  obvious,  and  therefore,  the
 question  that  Government  should  have
 taken  action,  ete,  can  also  be  raised.
 So,  the  best  thing  is  to  leave  it  to  the
 committse  of  which  an  ex-Chiet  Jus-
 tice  of  the  Sopreme  Court  is  the  Chair-
 man.

 aft  चिभूति त्ति  जिल  :  पिछले  लोक-सभा  सला
 में  पब्लिक  भ्रकाउण्ट्स  फमेटी  की  रिपोर्ट  के
 सम्बन्ध  में  भ्रमीचन्द  प्यारेलाल  के  मामले  को
 लेकर  काफी  भ्च्चा  हुई  |  फिर  भी  हमारी  सर-
 कार  को  चेतना  नही  हो  रही  है  t  जो  जो  बातें
 पब्लिक  भकाउण्ट्स  कमेटी  ने  कही  हैं  कि  क्‍या
 क्या  गडबडी  हुई  है  और  फर्म्स  को  ब्लैक  लिस्ट
 किप्रा  ग।  है,  उन  सव  बातो  को  ध्यान  में  रखते
 हु”  सरकार  कहती  है  कि  यह  ट्म्सं  भ्राफ़  रिफ-
 रेस  में  नही  है।  क्या  सरकार  इस  बात  पर  विचार
 कर  रही  है  कि  सारी  बातों  की  समग्र  रूप  से
 जाच  करा  कर  एक  इटेरिम  रिपोर्ट  पेश  करे
 और  उसके  बाद  फाइनल  रिपोर्ट  पेश  करे  ?
 क्या  सरकार  इस  बात  का  3  'रादा  रखती  है  ?

 Sto  शस्ता रेडडी .  इटेरिम  रिपोर्ट  के
 सम्बन्ध  में  मैने  र्म्स  भाफ़  रिफ़रेंस  पढ  कर
 सुताया  |  यह  कमेटी  के  भख्त्यार  में  है  कि  यह
 चाह॑ तो  ंड  र्मि  रिपोर्ट  द ेसकती  है  ।

 थनी  विभूति  मिथ  प्याइट  भाफ  झाढर  ।
 पिछले  सल्ल  में  इस  पर  काफी  चर्चा  हुई  थी  भौर
 यह  बड़ा  भारी  क्वश्चन  ई,  फिर  भी  हमारी
 सरकार  को  चेतना  नही  हो  रही  है  ।

 Mir,  Speaker:  Where  is  the  point  of order?

 Shri  Shash?  Ranjan:  The  Minister does  not  give  any  hope  that  the  Gev- ernment  fs  alert  and  alive  to  all  that as  going  on  in  Parliament  and  in  the
 country.  That  is  the  thing,  He  goes not  kindle  any  hope.

 Mr,  Speaker:  He  should  not  get  up and  shout  like  this,  This  is  nat  the way.
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 डा०  बेना  रेहही  :  इंटेरिम  रिपोर्ट  के
 सम्बन्ध  में  तो  मैंने  दर्ज  किया  ।  दूसरे  उन  लोगो
 के  साथ  व्यवहार  के  बारे  में  यह  जे  करना  है
 कि  हमने  क्‍झ्मीचन्द  प्यारेलास  फर्म  के  बिजिनेस
 को  बन्द  करने  का  जो  कदम  उठाया  उसके
 सम्बन्ध  में  उन  लोगों  ने  कलकतसा  हाईकोर्ट  में
 दढ  पिटिशन  दाखिल  भी  की  और  उसकी  वजह
 से  इंटेरिम  इंजक्शन  जारी  हुआ  ।  तीसरे
 2-  2-66  को  एक  झनस्टाई  क्येश्चन  के  बारे

 मैं  जो  पिछने  भन्ती  महोदय  थे  उन्होंने  जबाब
 दिया  था  t  उन्होंने  कहा  था  कि  :

 “It  will  not  be  possible  or  proper
 for  the  Ministry  to  make  periodi-
 cal  reports  on  the  work  of  an  inde-
 pendent  committee  presi¢ed  over
 by  a  former  Chief  Justice  of  India.
 The  Ministry  will,  however,  keep
 in  close  touch  with  the  Committee
 and  facilitate  its  work  in  every
 possible  way  towards  early  com-
 pletion.”

 इसके  बावजूद  भी  मैंने  भजे  किया  कि  जितनी
 इन्फार्मेशन  मैं  दे  सकता  हूं  केसेज  की  फाइलो
 से  वह  मैंने  इस  हाउस  के  सामने  रक्खी  है।

 शनी  प्रकाशबौर  झास्त्री  :  पब्लिक  भ्रका-

 उण्ट्स  कमेटी  के  दो  बार  अपनी  रिपोर्ट  इस
 सदन  को  देने  के  बावजूद  कमीशन  को  यह
 कैसेज  इस  लिये  दिये  गये  क्योकि  इसमें  दो
 मिनिस्टर  इन्दाःण्ड  थे  शौर  यह  मिनिस्टर  को
 ग्रधिक  मददगार  होगा  ।  परन्तु  पब्लिक

 'भकासण्ट्स  कमेटी  का  बयान  पढ़ने  के  बाद  यह
 बात  स्पष्ट  दिखी  कि  इसमें  भ्धिकारी  दोषी
 थे,  और  जिन  को  सरकार  ने  भी  माना  कि
 उनका  दब  है।  ऐसी  स्थिति  में  क्या  कमीशन
 के  निर्णय  के  झनुसार  उन  अधिकारियों  के
 खिलाफ  कोई  कारेंबाई  उनको  हटाने  के  लिये
 की  गई  जिससे  मालूम  पड़े  कि  सरकार  ने

 तत्काल  कोई  कदम  उठाये हैं  ?

 Bro  लम्मा  रेडडही  :  मैंने  पहले  भर्ज  किया
 कि  ड्एल  तरीके  से  काम  करना  ठीक  नहीं
 होगा  ।  इसलिये  हमने  बन्द  केसेज  के  सम्बस्ध
 में  झलग  से  कोई  कारंवाई  करना  मुनासिव
 महीं  समझा  a
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 Shri  D.  a  Sharma:  I  have  followed the  replies  given  by  the  hon.  Minister
 very  closely,  May  I  ask  him  whether
 he  is  justified  in  throwing  to  the  winds
 all  that  was  said  on  the  floor  of  the
 House,  whether  he  is  justified  in  not
 calling  for  an  interm  report  if  not  a
 final  report,  and  whether  he  is  justi- fied  in  not  taking  any  action  against
 at  least  those  firms  which  have  not
 fled  any  kind  of  writ  in  any  high
 court,  Madras,  Andhra  Pradesh  or  any
 other  State?

 Dr.  Chenta  Reddy:  It  is  not  a  ques- tion  of  throwing  to  the  winds  all  the
 facts  that  were  mentioned  on  the
 floor  of  the  House.  Government  has
 considered  them  with  all  the  conside-
 ration  and  attention  and  all  the  details
 are  being  made  available  to  the  com-
 mittee  which  is  now  looking  into  it.  I
 can  appreciate  the  anxiety  of  the
 House.  I  can  state  that  the  commit-
 tee  is  very  anxious  to  complete  its  re-
 port  I  think  before  the  end  of  this
 year  they  would  submit  their  report

 भी  द  लिम्रये  :  फिर  उन  कम्पनियों  को
 भाफी  दे  रहे  हैं
 डाल  Jyotirmoy  Basu:  Since  the

 public  impression  in  Calcutta  is  that
 the  office  of  the  Iron  and  Steel  Con-
 troller  is  a  den  of  corruption  and
 wickedness,  may  I  know  how  many
 cases  of  corruption  and  irregularities
 have  been  brought  to  the  notice  of
 the  Government  and  the  Vigilance
 Commission  during  the  last  three
 years.

 aft  मम  लिसये  :  हजारो  |

 Mr.  Speaker:  I  have  absolutely  nu
 objection  to  allow  more  supplemen-
 taries.  But  after  40  minutes,  we  are
 still  on  the  second  question  for  the
 day.  I  have  been  calling  One  mem-
 ber  from  this  side  and  one  from  that.
 The  hon.  Minister  has  just  taken  over
 the  portfolio,  he  has  to  study  the  sub-
 ject  thoroughly.  Perhaps  he  may
 take  a  Httle  more  time  to  get  the
 background  of  the  whole  subject.
 Naturally  perhaps  when  we  meet  in
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 the  next  session,  he  will  be  able  to
 give  fuller  information.  For  the  pre-
 sent,  if  the  House  permits,  I  will  go
 to  the  next  question.

 oft  मयु  लिसये  :  इसीलिए  मैंने  कहा  कि

 झगले  सप्ताह  लिया  जाये  इस  को  ।

 थ्बी  ~  ।  कल्नबाप:  प्रध्यक्ष  महोदय,
 इस  एक  घंटे  में  कम  से  कम  0  गवेश्चस  होने
 चाहिएं  ।

 अध्यक्ष  महोदय  वह  तो  ठोक  है  लेकिन
 मैं  क्या  करू  क्योंकि  माननीय  सदस्य  हर  एक
 क्वेश्यन  पर  सप्लीमेंटरीज़  करना  चाहते  हैं

 Shri  H.  N,  Mukerjee:  Mr.  Jyotirmoy
 Basu's  question  has  gone  on  the  re-
 cord.  That  should  be  answered.

 Mr.  Speaker:  He  may  not  have  the
 information  available.  That  is  why  I
 made  that  observation,

 Shri  Jyotirmoy  Basu:  Sir,  it  is  an
 important  question.

 Mr.  Speaker:  Can  the  charge  of  cor-
 ruption  in  some  office  be  answered  in
 Teply  to  a  supplementary?  You
 should  also  be  reasonable.  It  38  ab-
 solutely  not  relevant  to  this  question.

 Railway  Accidents

 +
 “172,  Shri  Yashpal  Singh:

 Shri  Cc,  C.  Desai:
 Shri  George  Fernandes:
 Shri  B.  Barua;

 Will  the  Minster  of  Railways  be
 Pleased  to  state:

 (a)  the  number  of  railway  accidents
 which  occurred  during  the  last  six
 months  on  all  Railways  (Zone-wise);

 (b)  the  number  of  persons  killed
 and  injured  and  the  058  of  Relway
 Property  in  each  case  separately;

 (c)  whether  compensation  has  been
 Paid  to  the  next  of  kin  on  account  of
 loa  of  life  or  property;

 (a)  4  «0,  the  details  thereof;
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 (९)  the  Andings  of  the  Departments!
 Comnittees  or  other  Com-

 (९)  the  steps  so  far  taken  to  prevent
 the  recurrence  of  these  accidents?

 The  Minister  of  State  ३  the  Minis-
 try  of  Railway,  (Shri  Partmal  Ghosh):
 (a),  (b)  and  (e)  A  statement  ४  laid
 on  the  Table  of  the  House.  (Placed
 in  Library.  See  No.  LT-269/87}.

 (e)  No  compensation  has  been  paid
 so  far.

 (d)  Dogs  not  arise.

 (f)  Steps  to  prevent  recurrence  of
 accidents  include  better  traming
 and  safety  education  and  stricter
 supervision  over  the  working  of
 Railway  staff  and  deterrent  puni-
 tive  action  against  those  causing  ac-
 ciden.s.  In  addition,  safety  aids  like
 speed  recorders,  better  signalling
 devices  etc.  have  been  extensively
 provided  Efforts  also  continue  to  im-
 prove  the  maintenance  of  Railway
 equipment.

 aft  ‘arene  सिह  :  जैसा  कि  माननीय  श्री
 एस०  ry  पाटिल  ने  कहा  है  कि  उनको  बदनाम
 करने  के  लिए  कुछ  पार्टियों  ने  सैबोटैज  बके
 किया  झौर  सेबोटैज  की  वजह  से  यह  दुर्घटनाएं
 हुईं  तो  सरकार  की  इसमें  राय  क्या  है  शौर  उन
 का  वह  बयान  किस  हद  तक  सही  है  ?

 sh  मबु  लिमये  :  जनता  ने  उसका  जवाब
 दिया  है
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 जी  wat  ह... ई  :  जैसा  कि  एफ्सपटेस
 की  राव  है  कि  हमारी  रेलने  लाइनें  00  साल
 से  ज्यावा  पुरानी  हैं  भौर  हमारे  जो  मौजूदा
 रेलवे  इंजन  हैं  बहु  उन  00  साल  पहले  की
 बनी  हुई  लाइनों  को  साथ  फिट  नहीं  करते  हैं
 और  इसलिए  ज्यादा  एक्सीडेंट्स  हुए  हैं  तो  इस
 में  कितनी  परलेंट  श्राप  की  राय  है  ?

 Shri  C,  M.  Poenscha:  It  is  true  in
 certain  sectors,  the  track  (४  not  cap-
 able  of  bearing  the  speed  and  fre-
 quency.  So,  proper  programmes  of
 works  have  been  drawn  up  to  streng-
 then  the  track  and  stabilise  at  by  mak-
 ing  the  necessary  improvements  in
 that  regard.  The  numbers  of  acci-
 dents  which  occurred  due  to  mecha-
 meal,  track  and  electrical  deficiencies
 have  been  given  in  the  statement.

 It  is  87,  १9  and  3  respectively.

 Shri  C.  6.  Desai:  Will  Government
 please  say  whether  it  is  true  that  in
 the  matter  of  frequency  and  severity
 of  railway  accidents  our  country
 comeg  off  the  worst  in  the  record
 of  civilised  countries  and,  if  so,  will!
 Government  please  send  senior  offi-
 cers  and  Technologists  but  not  minis-
 tera,  to  some  of  these  countries  like
 France  and  Japan  where  the  incidence
 of  accidentg  is  low,  to  study  the  safety
 meagureg  which  will  avoid  these  2९०
 cidents  in  this  country?

 Shri  C.  M.  Poonacha:  That  sugges-
 tion  will  be  kept  in  view  and  neces-
 sary  action  taken.

 aft  ant  फरनेंडीड  :  कई  बार  यह  भारोप
 किया  गया  कि  भिलाई  के  फौलाद  कारखाने
 से  रेल  पटरियों  के  बास्ते  जो  इस्पात  का  इस्से-
 माल  किया  जाता  है  वह  Soe  इस्पात  होने  की
 बजह  से  रेसदे  पटरियां  कई  जगहों  पर  खराब
 हो  गयी  हैं  या  टूटी  हुई  हैं  जिसकी  बजह  से
 एक्सीडेंट्स  हुए  हैं  |  मुझे  ऐसा  भी  बताने  &
 शावा है  कि  जब  भारोप  करने  में  श्राया  इत  तौर
 पर  भिलाई  के  इस्पात के के  आरे  में  तब  सरकार  ते
 इस  ब्लमसे  पर  कुछ  जाँच  भी  की  है  मगर  बहुत
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 ही  गुप्त  तरीके  से  इस  जांच को  करते  में  प्राया
 है  तो  क्‍या  रेल  मन्ती  महोदय  ag  wt  जांज
 करने  में  झाई  भिलाई  की  रेल  पटरियों  भौर
 इस्पात  के  बारे  में  बह  बाच  की  रिपोर्ट  इस  सदन
 के  सामने  पेश  करेंगे  शौर  वह  जो  गुप्त  आच
 ब  तक  करने  में  झाई  है  उसको  जाहिरा
 किस्म  की  आंच  करने  का  काम  करेंगे  ?

 bri  com  M,  Peomacha:  Sir,  the
 materials  that  are  used,  particulary
 with  reference  to  railg  and  other  stee!
 compents,  are  of  certain  tested  apeci-
 fications.  They  have  to  conform  to  the
 specifications  laid  down  by  the  Indian
 Standards  Institution.  According  to
 that  only  tested  material  is  accepted
 for  use  on  the  railways.  That  is  to
 say,  there  is  a  regular  drill  to  inspect
 the  material  as  supplied  either  from
 Bhilai,  Durgapur  or  any  other  steel
 mill  for  that  matter,  and  these  periodi-
 cal  tests  are  conducted  by  competent
 technical  authorities.  The  Indian
 Standards  Institution  also  ig  in  the
 picture.  No  sub-standard  quality  or
 untested  material  is  allowed  to  be  used
 for  track  or  other  purposes  so  far  as
 the  Indian  Railways  are  concerned.

 aft  wt  करनेंढीसा  :  जवाब  भौर  है  ।
 मैंने  कहा  हैं  कि  सरकार  ने  गुप्त  जांच  कमेटी
 बनाई  थी  उस  गुप्त  जांच  कमेटी  की  रिपोर्ट  को
 क्या  मन्ती  महोदय  सदन  के  सामने  पेश  करेंगे
 लेकिन  उन्होंने  उसका  जवाब  नहीं  दिया  ।

 The  Committee  was  set  set  up.  What
 are  the  findings  of  that  Committee?

 Shri  C.  M.  Poonacha:  T  will  find
 out  as  to  when  the  Committee  was
 constituted  and  what  their  report  is.
 If  there  is  a  report  I  shall  placed  it
 on  the  Table

 aft  मन  लिये  मालूम  नहीं  भाप  को  ?

 Mr.  Spoaker:  He  wants  time  to
 look  into  it.

 oft  रामलेबक  का’  मेरी  इस  प्रश्न
 पर  व्यवस्था  है.
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 aft  भव  लिभये  भाप  इन  को  यह  रास्ता
 न  दिखायें  वरना  झंझट  हो  जायगा  |  यह  रास्ता
 न  दिखाइये  नोटिस  भागने  का,  पूरा  क्यैश्चन
 आावर  चौपट  हो  जायगा  |

 Mr,  Speaker:
 long

 The  reply  was  80

 at  रामसेबक  धाव  भ्रध्यक्ष  महोदय,
 प्रश्न  पूछने  का  सदा  तात्ययें  यह  होता  है  कि  उस
 का  जवाब  मिले  7  माननीय  सदस्य  श्री  जार्ज
 'फरनेडीज  ने  जो  प्रश्न  पूछा  है  उस  सवाल  का
 जवाब  हा  या  ना  में  मिलना  चाहिये  |  लेकिन
 मन्ती  जी  ने  उस  का  जवाब  नहीं  दिया  है  ।

 Mr.  Speaker:  There  is  no  pont,
 kindly  resume  your  seat

 थी  रामसंवक  यावब  श्री  जाज॑  फरनेडीज
 के  द्वारा  पूछ  गये  सवाल  का  जयाब  तो  आप
 मन्त्री  जी  से  दिलवा  दें.

 भ्र-यक्ष  महोश्य  दाप  बैठ  जाइये  ।

 Shri  R  Barua:  In  view  of  the
 increasing  cases  of  sabotage  by  the
 hostiles  the  night  running  of  trains  in
 the  NF  Railways  m  Assam  has  been
 stopped.  Even  day-running  of  trains
 is  unsafe.  In  view  of  this,  may  I
 know  whether  Government  is  going
 ahead  with  the  clearing  of  jungles
 along  side  the  railway  line  as  was
 Previously  assured  in  this  House,  and
 constructing  a  road  to  enable  the  secu-
 rity  staff  to  properly  guard  the  rau-
 way  line?

 Shri  0.  M.  Poonacha:  This  matter
 is  engaging  consideration  by  the  Rail-
 way  authorities  in  consultation  with
 the  State  Government  and  also  the
 security  organisation  that  is  function-
 ing  im  that  area

 Shri  Hem  Barua:  The  railway  ac-
 cidents  that  have  so  far  taken  place
 in  the  Assam  section  of  the  NEF
 Railway  are  due  to  activities  of  hos~
 tile  Nagas  who  have  blown  off  the
 railway  track  by  throwing  bombs
 They  are  throwing  bombs  even  on
 the  trains.  These  are  the  reasons  for
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 the  accidents  there.  We  have  been
 trying  to  impress  on  the  Government
 here  that  they  should  take  stringent
 measures.  These  accidents  have  been
 occurring  there,  in  that  vulnerable
 part  of  the  country,  and  the  Govern-
 ment  has  done  nothing  so  far,  noth-
 ing  so  far  because  otherwise  the  ac-
 eidents  could  have  been  stopped.
 The  hostile  Nagas  are  intensifying
 their  activities  in  spite  of  your  pat-
 rolling  and  all  that.  May  I  know
 what  active  steps  the  Government
 have  taken  to  check  these  accidents,
 or  to  stop  these  accidents  from  oc-
 curring  in  this  partacular  part  of  the
 country?  We  want  a  specific  answer
 and  not  running  about  the  bush.

 Shri  ९.  M.  Poonacha:  In  the  North
 Eact  Frontier  sector  we  have  difficul-
 ties  of  Naga  hostile  activities,  so  far
 as  the  railway  system  is  concerned.
 We  have  the  security  force  and  the
 army  is  in  overall  control  of  the
 security  arrangements  The  railway
 protection  force  has  provided  2  bat-
 talions  to  assist  the  organisation
 there  Over  and  above  that,  the
 Assam  Government  has  also  provided
 sufficient  number  of  their  staff.

 Shri  ह: 8  Barua:  Do  not  depend  on
 the  State  Government.

 Shri  C.  M.  Poonacha:  These  are  the
 arrangements,  so  far  as  the  adminis-
 trative  side  of  the  things  are  con-
 cerned  As  for  the  railways  them-
 selves,  We  run  a  special  searchlight
 engine,  an  escort  or  pilot.

 Shri  Hem  Barua:  But  you  have
 surrendered  to  the  hostiles  by  stopp-
 ing  the  trains  at  Lumding.

 Shri  C.  M.  Poonacha:  Since  the  hon.
 Member  did  not  want  me  to  beat
 about  the  bush  I  am  trying  to  give  a
 little,  elaborate  answer,  The  search-
 light-special  runs  half  a  mile  or  six
 furlongs  ahead  of  the  train.  Then,
 armed  Patrols  continuously  patro]  the
 lines.  Because  of  these  steps  we  have
 been  able  to  reduce  the  number  of
 accidents  There  hes  not  been  any
 very  serious  accident  for  some  time
 in  the  recent  past
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 Shet  Hem  Barwi:  What  about  the
 accident  on  the  2nd  March?

 Shri  ©.  M.  Poonacha:  Because  there
 ts  the  danger  of  unsoclal  elements
 trying  to  place  incendiary  bombs  in
 the  track,  continuous  patrolling  of  the
 track  is  done.  Over  and  above  that,
 the  passenger  luggage  and  their  be-
 longings  are  searched  at  various  sta-
 tions.  Even  though  this  search  is  in-
 convenient  to  other  travelling  public,
 we  cannot  help  it.

 Mr.  Bpeaker:  Safety  of  the  pas-
 sengers  is  more  important  than  in-
 convenience  to  some  passengers.  Now,
 in  the  question  hour  the  Minister
 should  not  take  such  a  long  time
 and  give  a  long  explanation  about  the
 whole  history  of  the  Assam  Railways.

 Shri  C.  M.  Poonacha:  Shri  Barua
 wanted  a  detailed  answer.

 Shri  Hem  Barua:  Sir,  on  a  point  of
 order,  I  have  not  got  a  reply  to  my
 question  The  Railway  Minister  has
 said  that  no  accident  of  a  serious  na-
 ture  has  been  caused  by  the  hostiles
 in  that  part  of  the  country.  Why hould  he  forget  that  there  was  an
 accident  as  late  as  2nd  March  between
 Titabar  and  Kharikatia  statrons  on
 the  Lumding  Matiani  section  caused
 by  the  Naga  hostiles.  Except  stopping the  trains  beyond  Lumding  what  have
 you  done?

 Shrimati  Lakshmikanthamma:  In
 the  statement  it  is  mentioned  that
 out  of  the  466  accidents  327  are  due
 to  the  failure  of  the  railway  staff.
 What  are  the  reasons  for  the  ineffi-
 cient  functioning  of  the  railway  staff
 and  what  remedies  do  the  Govern-
 ment  propose  to  overcome  these
 difficulties?

 Shri  0.  Mi;  Poonacha:  These  relate
 to  minor  accidents—mainiy  due  to
 human  error,  carelessness  and  things
 like  that.  In  such  cases  investiga-
 tions  are  made  and  the  staff  who  are

 ene
 guilty  are  punished  under  the

 rules.

 Shri  Nambiar:  Arising  out  of  the
 statement  that  has  already  been  given

 Oral  Answers  2004

 we  find  that  there  are  instances  of
 human  error  and  failure.  Did  =  the
 Government  consider  it  necessary  to
 go  into  the  reasons  why  this  human
 element  comes  in  the  way  of  efficient
 working  of  the  railways  and  did  the
 Government  consider  it  necessary  40
 give  more  staff  where  there  is  under-
 staffing  or  to  remove  the  work'oad
 which  is  also  the  reason  for  failure  on
 the  part  of  employees?

 Shri  C.  M.  Pootiacha:  So  far  as  the
 workload  and  the  fatigue  aspect  of  it
 is  concerned,  I  would  say  that  there
 are  prescribed  drills  whereby  no  one
 in  the  railways  is  made  to  work  be-
 yond  a  certain  workload  according  to
 Justice  Rajyadhyaksha  Report.

 aft  wie  te  त्यागी:  क्िटिश  काल  कौ
 अपेक्षा  श्राजादी  के  पश्चात्‌  एक्सीडेंट्स  की
 संख्या  ज्यादा  हो  गई  है,  इसका  गया  कारण  है  ?
 क्य  इसका  एक  कारण  यह  नहीं  हैं  कि  हमारे
 रेलबे  स्टाफ  में  टाप  से  बाटम  तक  डिसिप्लिन
 में  कभी  हो  गई  है  ?

 Shr,  0  M,  Poonacha:  Percentage-
 wise  the  accidents  are  less,  On  the
 other  hand  work  has  increased  ten-
 fold

 Shri  Mohamed  Imam;  A  tew
 months  back  there  was  a  serious  acci-
 dent  to  the  Poona-Bangalore  Express
 in  which  32  lives  were  Jost,  It  was
 stated  to  be  a  case  of  sabotage.  Wan
 any  inquiry  held  and  responsibility  for
 this  sabotage  fixed  on  any  person?
 This  happened  just  nears  the  border
 between  Mysore  and  Maharashtra.

 Shri  C.  M.  Poonacha:  This  matter
 was  taken  up  for  investigation  by  the
 Railway  Safety  Organisation

 pha
 is

 under  the  Ministry  of  Civil  Aviation
 and  tbeir  report  has  just  now  been
 received,

 Shri  Mohamed  Imam;  There  wat
 a  railway  accident  near  Belgaum.
 (Interruption).

 My.  Speaker:  Order,  order;  next
 question,  No.  173,  Shri  Bibhuti
 Mishra.
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 जारत  के  हसवात  खथोग  के  ६... ..... 3  में
 पश्चिन  लगेगी  को  रिपोर्ट

 +
 7  3.  Tt  चिनूति  विभ  :

 थी  wo  ना  तिवारी  :

 क्या  ईरपात,  जान  तथा  चतु  गंती

 यहूं  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  परिचम
 र्सनी  पुननिर्माण  तथा  ऋण  निगम  ने  भारत

 के  इस्पात  उद्योग  के  बारे  में  एक  रिपोर्ट  तैयार

 की  है  ;  पौर

 (ल)  यदि  हां,  तो  उसकी  मुख्य  बाते
 क्या  हैं  ?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  A
 study  on  ‘Development  and  Objects
 of  Indian  Iron  &  Steel  Industry’  was
 undertaken  by  Mis  Kreditanstalt
 Fur  Wiederaufbau—the  West  German
 Reconstruction  and  Loan  Corpora-
 tion—primarily  for  their  own  use.  A
 copy  of  it  has  been  recetved  in  the
 Ministry.

 (b)  A  statement  is  placed  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary  See  No  LT-70/67),

 we  विमृति  ह. &  :  इस  स्टेटमेंट  में
 लिया  हुप्ता  है  :

 ‘St  has  been  suggested  that  the
 construction  of  new  mills  should
 be  postponed  and  further  invest-
 ments  should  be  diverted  for  the
 expansion  of  already  existing
 mills,  as  extension  of  existing
 facilities  to  their  final  stage  would
 lower  substantially  the  cost  of
 production  and  improve  the  pro-
 ductivity  of  these  mills”

 शाथ  ही  रा  मैटीरियल  जो  हमारे  वॉस  है
 उसको  हम  किफायतशारी  से  ह. ६  करे ।
 इसके  झसाया  इसमें  यह  भी  लिख  हुमा  है  :

 “Under  the  contemplated  ex-
 tension  projects,  prority  should  be
 given  to  these  susceptible  of  the
 most  rapid  implementation”.
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 ये  बहुत  ही  कीमती  सेशन  उसने  दिये

 हैं।  मैं  जानना  चाइता  हूं  कि  सरकार  इस
 सजेशंज  को  कार्मान्वित  करने  के  बारे  में

 क्या  कर  रही  हैं

 ओऔ  जम्मा  रे  हैंटीः  जैसा  मैंने  भर्ज  किया  है
 यह  कमेटी  की  खुद  की  रिपोर्ट  है  भौर  प्रपनी
 और  से  इसने  इसको  दिया  है।  यह  भवर्भभेंट
 की  तरफ  से  बनाई  हुई  कमेटो  नहीं  है।  इसके
 झलावया  जो  भी  झच्छी  बातें  हैं  रा मैटीरियल  के
 बारे  में  यथा  नई  मिलों  को  बनाने  के  बजाम
 झभी  तक  जो  एस्टिस्टिंग  मिलवा  हैँ  उनके

 एक्सपेंशन  के  बारे  में  उन  पर  सरकार  का
 ध्यान  है  ौर  सरकार  उन  पर  ध्यान  दे  रही
 है

 भी  बिमूति  मिश्न :  इन्होंने  कमेटी  नहीं
 बनाई  यह  ठीक  है  1  लेकिन  जो  भच्छी  भ्रच्छी
 च्े  ऋन  अताई  हैं  प्ब्गग  वाह  रण  श्प्न्ले
 के  लिए  सरकार  कोशिश  कर  रही  है  ?

 भी  चेनना  रे  टडी.  झभी  तो  जो  एग्किस्टिंग
 स्टील  यूनिट्स  हैं  उनके  एक्सपैशन  के  काम
 पर  ज्यादा  ध्यान  दिया  जा  रहा  है  1  रा
 मटीरियल  के  बारे  में  जो  सुशाव  दिया  गया  है
 उस  पर  भी  झमल  करने  की  कोशिश  की
 जा  रही  है।

 मी  बिभूति मिश्र  :  रिपोर्ट  में  यह  है  कि
 दागे  कोई  नई  मिल  ने  बनाई  जाए,  स्टील  मिल
 ह. 6  बनाई  जाए  सेलम  में  कारणाता  खोलने
 के  आरे  में  जो  झगड़ा  चला  था  क्‍या  तरकार ने
 उस  कारबाने  का  खोला  जाना  स्थगित  कर
 दिया  है  इस  रिपोर्ट को  देखते हुए  ?

 शनी  चेनता  रेइरी  :  गई  मिल  बनाने का
 जहां  तक  ताल्लुक  है  गवर्नेमेंट  के  सामने  चौथे

 प्लान  की  पूरी  पिननर  झा  जाने  के  बाद  ही  कोई
 सिर्णय  लिया  जायेगा  भौर  उस  ह...  इस  दर
 सोचा  जाएगा  i

 जी  विभूर्ति  म्रिण  :  झष्यका  महोदव,
 भेरे  सवाल  का  जवाध  नहीं  भाषा  है  सरकार

 कहती  है  कि  यह  रिपोर्ट  भच्छी  है।  इस  रियो
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 में  कहा  गया  है  कि  भागे  कोई  कारखाता  +
 खगाया  जाये,  बल्कि  वर्तमान  कारसखानों  को
 की  बढ़ाया  जाये  भर  उनमें  दक्षता  लाई  जाये  1
 जब  सरकार  इस  रिपोर्ट  को  भच्छा  मानती है
 शब कया  इसके  झनुसार  कार्यवाही  की  जायेगी  ?

 ली  क०  ना०  तिवारी:  टेबल  पर  जो
 रीकमेंडशन  रखी  गई  है  उसमें  कहा  गया  है  :

 “The  time  required  for  expand-
 ing  steel  mills  and  for  construc-
 tion  of  ancillary  undertekings
 such  88  dressing  and  sintering
 plants  should  be  shortened  subs-
 tantially;”

 मैं  यह  जातना  चाहता  हू  कि  इस  रीकमेंडेशन

 का  प्रभाव  कौन  कौन सी  वर्तमान  मिलों  पर
 चड़ेगा  और  इसके  झ्नुसार  किन  किन  मिलों
 को  बढ़ाया  जायेगा 1

 Bro  wat  रहीः  इस  वक्‍त  एक  तो
 दुर्गापुर  के  स्टील  प्लाट  को  एक्पेशन  का
 प्रोष्राम  है  ।  राउरकेला  प्लांट  के  एक्सपेशन
 की  सेकंड  स्टेज  पूरी  हुई  है  झौर  थर्ड  स्टेज

 के  बारे में  गौर  किया  जा  रहा है।

 Shri  indrajit  Gupta:  From  the
 statement  which  has  been  laid,  it
 seems  that  the  West  Germans  are
 laying  much  more  emphasis  on  the  ex-
 pansion  of  the  existing  projects  ra-
 ther  than  on  the  construction  of  new
 ones.  But  it  does  not  seem  evident
 from  this  summary,  what  I  would  like
 to  know,  whether,  for  example,  in  the
 case  of  further  expansion  project  of
 Rourkela,  they  are  agreeable  to  the
 Maximum  use  of  Indian  manufactured
 structural  materials,  not  raw  mate-
 Fials,  for  the  purpose  of  expansion  of
 Rourkele  or  they  want  to  import  these
 materials  also.

 Dr.  Chenna  Reddy:  It  will  be  our
 ‘basic  policy  to  see  that  9l]  the  fabri-
 tated  material  that  is  available  in  the
 country  goes  into  any  expansion  pro-
 gramme.

 Sel  Indraji¢  Gupta:  ‘What  is  the
 wiew  of  these  Germanat
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 Dr.  Ohenna  Heddy:  There  is  no
 difference  of  opinion  about  that.

 Mr.  Speaker:  Question  Hour  is
 over.  We  now  take  up  SN.Q  No,  4

 Dr.  Karni  Singh:  Sir,  I  request  that
 under  rule  46,  in  regard  to  Question
 Nos,  75  and  i88  which  are  of  vital  im-
 portance  to  the  country,  as  they  refer
 to  devaluation,  you  may  be  kind
 enough  to  give  your  permission  that
 these  may  be  taken  up  after  the  Ques-
 tion  Hour  is  over.  I  am  sure,  the
 Finance  Minister  will  agree  to  that.

 Mr.  Speaker:  No,  no.  We  now  take
 up  the  Short  Notice  Question.

 शी  एम० yo  wt:  प्रध्यक्ष  महोदय,
 मैं  चाहता  हु  कि  कल  शाम  की  कार्यवाही  में
 से  कुछ  भ्रजफ़ाश  एक्सपंज  कर  दिये  जायें,
 जो  कि  इस  सभा  की  कार्यवाही  में  एन्टर  हो
 चुके  हैं।  कल  उपाध्यक्ष  महोदय  ने

 Mr.  Speaker:  You  want  to  raise  the
 matter  on  what  happened  yesterday.
 Please  don’t  raise  it  now,  what  hap-~
 pened  yesterday.  You  may  see  me  m
 my  Chamber  and  we  will  consider.
 You  cannot  raise  it  here  and  now.

 कल  उपाध्यक्ष  ने  जो  कुछ  किया,  उसको  य
 नहीं  उठाया  जा  सकता  है  t

 SHORT  NOTICE  QUESTION

 Import  Policy
 SNQ.  4  Shrimati  Tarkeshwari

 Sinha:  Will  the  Mhnister  of  Com-
 merce  be  pleased  to  state:

 (a)  whether  there  has  been  any
 delay  in  the  finalisation  of  the  Import
 Policy  for  ‘1967-68;  and

 (9)  if  so,  the  reasons  therefor?
 The  Minister  of  Commerce  (Shri

 Dinesh  Singh):  (a)  Yes,  Sir.

 (b)  The  suggestions  of  the  Trade
 are  considered  in  the  Import-Export
 Advisory  Council  before  the  import
 policy  finalised.  The  meeting  of  the
 Council  is  to  be  held  on  2ist  and
 22nd  April,  1967.  The  new  Govern-
 ment  wanted  time  to  give  full  atten-
 tion  to  this  matter.
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 Shrimati  Tarkeshwari  Sinha:  Is  it  a
 fact  that  the  meeting  of  the  Council
 has  been  delayed—it  is  an  unusual
 thing  to  happen—and  that  the  import
 finalisation  has  been  delayed  because
 of  the  Consortium  meeting  going  to
 be  held  in  the  first  week  of  April  and,
 if  so,  may  I  know  whether  Govern-
 ment  has  made  any  assessment  of  the
 non-project  aid  to  be  available  so  that
 this  could  be  incorporated  in  the  fina-
 lisation  of  the  import  policy  for  the
 next  six  months?

 Shri  Dinesh  Singh:  Yes  Sir,  Now,
 of  course  the  consortium  meeting
 would  have  taken  place  before  the
 Policy  5  announced  I  would  say  that
 that  is  not  the  main  reason,  but  that
 is  an  important  factor

 Shrimati  Tarkeshwari  Sinha:  May
 I  know  whethe:  the  Government  have
 examined  the  entire  system  of  bring-
 ing  out  the  Red  Book,  :¢,  the  Import
 Policy  bonk  for  the  six-month  period,
 whether  this  issue  hos  been  examin-
 ed  so  that  g  proper  foreign  exchange
 budgeting  may  be  formulated”  May  I
 know  whether  that  proposal  is  wnder
 the  consideration  of  the  Government?
 Can  Government  throw  some  light  on
 this?

 Shri  Dinesh  Singh:  The  hon  Mem-
 ber  knows  that  foreign  exchenre  bud-
 get  ६४  prepared  m  the  Mimstrv  of
 Finance.  but  ॥  :s  our  cndeavour  to  go
 into  this  matter  very  carefully

 Shri  झ,  Krishnamoorthi;  We  talk
 about  production  of  too  much  of  food-
 grains,  but  fertiliser  35  more  impor-
 tant  for  the  production  of  foodgrains
 In  Madras  State  we  find  it  very  diffi-
 cult  to  get  adequate  manures  Will
 Government  therefore,  take  imme-
 diate  steps  to  import  as  much  fertiliser
 as  possible  at  an  early  date?

 Shri  Dinesh  Singh:  We  shall  bear
 this  suggestion  in  mind.

 ito  dro  बर्मा :  मैं  यह  जानना
 चाहता  हूं  कि  मौजूदा  इम्पोर्ट  एक्सपोर्ट
 पालिसी  में  जो  लूपहोल्ज  हैं,  जिन  के  जरिये
 से  बड़े  बढ़े  पूजीपति उस  का  नाजायस  इस्तेमाल
 करते  हैं  भौर  उन्हीं  &  सिए  इस  पालिसी  का
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 इस्तेमाल  होता  है,  जबकि  छोटे  छोटे
 कारखाने  बालों  के  लिए  उस  का  दुश्पयोग
 होता  है  क्या  सरकार  उन  लूपहोल्ड  के  बारे  में
 जांच  करके  उन  को  दूर  करने  के  लिए  कोई
 कदम  उठायेगी  ?  क्‍या  सरकार  एक्सपोर्ट
 पालिसी  भे  कोई  ऐसी  चेज  करना  चाहती  है
 जिससे  एक्सपोर्ट  प्रोमोशन  के  बारे  में  हो  रहे
 ग्रडरबिलिंग  और  झवरबिलिंग  जैसे  धंधो
 को  खत्म  किया  जा  सके  ?

 eft  दिनेश  सिह:  जी  हा,  सब  बातों
 पर  विचार  करेगे  ।

 श्री  कंवरलाल  गुप्त  :  क्‍या  मत्री  महोदय
 को  मालूम  है  कि  पिछले  दिनो  डीवल्यएशन
 के  बाद  बहुत  से  ट्रेडर्ज  ने  झपने  इम्पोर्ट  लाइसेसिज
 सरेन्डर  कर  दिये  थे  ;  यदि  हा,  तो  वे  लाइसेसिज
 क्तिनी  मात्रा  में  सरेन्डर  किये  गए  और  क्यो  किये
 गये  श्र  इसको  दृष्टि  में  रखते  हुए  वह  आगे
 के  लिए  क्‍या  पालिसी  भ्रगनाना  चाहते  हैं  ?

 शी  दिनेश  सिह  :  हम  इस  बात  का  भी
 ध्यान  रखेंगे  ।  पिछले  सवाल  के  सम्बन्ध  में
 बताया  गया  है  कि  हमेशा  जो  इम्पोर्ट  होता  है
 पिछले  साल  उससे  बहुत  कम  हुआ  है  ।  हम
 उसको  भी  देखेंगे  ।

 चची  कंवरलाल  गुप्त;  चितने  इम्पोर्ट
 लाइसेनिज  सरेन्डर  बिये  गए  है  ?

 Mr.  Speaker:  How  much  was  sur-
 rendt  red”

 Shri  Dinesh  Singh’  This  question
 relates  to  the  policy  of  import  and
 not  the  actual  amount

 Mr  Speaker:  Mr  Venkatasubbaiah.
 Shri  P.  Venkatasubbaiah:  The  hon.

 Munustcr  has  been  replying  to  the
 supplementanies  that  the  delay  in  the
 finahsation  of  import  policy  was  due
 to  the  discussions  of  Aid  India  Con-
 sortium  In  this  respect,  may  I  know
 whether  the  Government  prapose  to
 have  a  new  look  at  the  import  policy
 and  see  that  the  issue  of  industrial
 lieense  ४३  not  concentrated  in  groups
 of  industries?

 Shri  Dinesh  Singh:  We  shail  cer-
 tainly  look  into  it.
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 Shri  8.  M.  Banerjee:  The  hon.  Min-
 ister  is  already  aware  that  there  is
 some  crisis  in  the  textile  industry.  In
 fact,  this  is  because  of  shortage  of
 eotton.  I  would  like  to  know  whe-
 ther,  as  far  as  cotton  is  concerned,  the
 rules  may  be  revised  to  see  that  more
 cotton  is  avaiable.

 Shri  Dinesh  Singh:
 into  that.

 Shri  Shivajirao  S.  Deshmukh:  The
 finalisation  of  import  policy  seems  to
 have  been  postponed  for  considera-
 tion  of  the  larger  issue  of  nationalisa-
 tion  of  import-export  trade  Is  it  a
 fact?

 Shri  Dinesh  Singh:  No.
 Shri  Jyotirmoy  Basu:  In  view  of

 the  fact  that  there  is  a  lot  of  over-
 invoicing  done  during  importation  of
 materials,  what  specific  sicps  have
 Government  taken  to  prevent  this
 while  things  ate  got  from  abroad?

 Mr,  Speaker:  It  does  not  arise.

 Shri  Jyotirmoy  Basu:  On  every
 question  I  ask.  I  get  this  remark.
 This  is  a  very  important  question.

 We  shall  look

 Mr,  Speaker:  Please  take  your  scat
 Shri  Hem  Barua

 Shri  Hem  Barua:  The  measure  cal-
 led  devaluation  was  taken  with  a
 view  to  bvosting  up  our  exports
 which,  unfortunately,  has  not  come
 about  But  exports  are  to  be  related
 to  imports  also.  How  do  Government
 Propose  to  relate  exports  to  the  im-
 ports  and  give  shape  and  effect  to
 the  measure  called  devaluation  with-
 out  having  a  proper  import  policy?
 Will  he  enlighten  the  House  on  this
 point?

 Shri  Umanath:  He  will  keep  that
 in  mind!

 Shri  Dinesh  Singh:  There  is  a  cur-
 rent  import  policy  We  are  talking
 about  the  import  policy  for  the  year
 which  is  just  beginning.  When  this
 import  policy  is  announced,  I  hope
 the  hon.  Member  will  have  reason  to
 be  satisfied.

 Sart  Hem  Barna:  That  was  not  my
 question.  The  existing  import  policy
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 has  not  yielded  any  results  so  far.
 Therefore,  I  wanted  to  know  whether
 there  would  be  any  new  import  policy
 and  why  Government  are  late  in
 formulating  their  new  import  pu.icy
 so  as  to  give  effect  to  the  measu:e
 called  devaluation.

 Shri  Dinesh  Singh:  I  said  -  tha.
 when  we  formulate  the  new  policy,
 naturally  all  these  matters  will  be  con~
 sidered,

 Shri  Jyotirmoy  ‘Basu:  Will  you
 allow  me  to  ask  a  question?

 Shri  Hem  Barua:  This  young
 Minister  35  very  clever

 Mr.  Speaker:  lie  must  have  realis
 ed  that  by  now

 Shri  Jyotirmoy  Basu:  I  have  got
 two  n@galives  today.

 Mr.  Speaker:  He  cannot  go  on
 shouting  on  every  question.

 Shri  Jyotirmoy  Basu;  This  is  a  very
 impoitant  question

 Mr.  Speaker:  It  3s  for  the  whole
 House,  not  for  him  alone

 Shri  Jyotirmoy  Basu:  The  coun-
 try  is  robbed  on  a  very  :mpor'‘ant  is-
 sue  We  ate  buying  things  which
 cannot  be  sold  in  the  country.

 Mr.  Speaker:  Order,  oider.

 Shri  D.  C.  Sharma:  Our  indus!iial
 development  policy  is  formulated  on
 a  long-iange  basis  und  our  import
 policy  is  based  on  a  term  of  six
 months.  May  I  know  how  industrial
 development  is  going  to  be  integrated
 with  this  import  policy  which  is  going
 to  take  shape  in  another  three  or  four
 months?

 Shri  Dinesh  Singh:  Industrial  policy
 is  the  broad  framework  within  which
 we  work  out  the  annual  import
 policy,  it  is  not  for  six  months.  We
 work  out  these  specific  details  within
 the  broad  framework  of  the  other
 Policy.

 जौ  हरदबाल  देवभुण  :  क्‍या  मंत्री  महोदय
 यह  बतायेंगे  कि  तई  झावात  नीति  में  छोटे
 उच्चोगों  को  भी  उन  की  क्षमता  के  झनुसार
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 wear  माल  भिलेता,  ज॑से  बढ़ें  उद्योगों  को
 मिलता  है  ?

 थ्बी  दिनेश  सिह  :  जब  नीति  बन  जायेगी,
 तब  इसका  सवाल  उठेगा।

 Shri  Kanwarlal  Gupta:  We  seek
 your  protection.  The  Manister  is  not
 replying  to  the  question.

 Shri  Hardayal  Devgun:  ]  wanted  a
 clarification.  Will  there  be  any  dis-
 crimination  between  the  small  indus-
 try  and  the  big  industry  as  before  in
 the  new  policy  or  not?  सवाल  यह  है  कि

 जैसे  बड़ें  उद्योगों  को उनकी  क्षमता  के  भनुसार
 मिलता  है  वैसा  क्‍या  छोटे  उद्योगों  को  भी
 मिलेगा  ?

 Mr.  Speaker:  He
 Enghsh;  he  need  not
 Hindi

 ft  fern  fag:  प्रध्यक्ष  महोदय,  मैं
 प्रशन  पहले  भी  बिलकुल  साफ़  समझ  गया  था।
 मेरी  कठिनाई  यह  है  कि  अगर  इस  तरह  से
 हिस्सों-हिस्सों  भें  कह  तो  दिक्कत  हो  जायग्री,
 जब  तक  पूरी  नीति  बने  नहीं,  इसके  बारे  में
 क्‍या  जवाब  दू  ?

 Shri  ss.  R.  Damani:  In  the  last  seven
 months  after  devaluation,  our  exports
 have  gone  down  by  $I30  million  as
 incentives  were  not  offered  for  export.
 In  the  new  import  policy,  will  incen-
 tives  for  export  be  given  so  that  we

 has  put  it  in
 repeat  it  in

 cannot  Only  maintain  but  increase
 our  exports

 Shri  Dinesh  Singh:  This  is  a  sug-
 Salem,  Madras  State,

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Salem  Steel  Plant
 *170.  Shri  Sezhiyan:  Will  the  Minis-

 ter  of  Steel,  Mines  and  Metals  be
 Pleased  to  state:

 (a)  the  progress  made  so  far  in  the
 establishment  of  a  steel  plant  at
 Salem,  Madras  State:

 (b)  whether  any  foreign  collabora-
 tion  has  been  entered  into  for  this
 steel  plant;  ang
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 (९)  if  so,  the  galient  features  there-
 of?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Redy):  (a)  A
 number  of  studies  by  Indian  as  well
 as  foreign  firms  have  been  made
 regarding  the  suitability  of  certain
 sites,  including  Salem,  for  the  setting
 up  of  steel  plants.  Government  of
 India  have  not  yet  taken  any  deci-
 sion  to  set  up  a  steel  plant  at  Salem
 in  the  Madras  State.

 (b)  an@  (c).  Do  not  arise.

 शाहवरा-सहारनप्र  लाईट  लने

 *i74.  भी  रघुबीर  सिंह  ासी  :
 थ्या  रेले  मंत्री  यह  बताने  की  कृपा  करेगे  कि:

 (क)  क्या  शाहदरा-सहारनपुर  लाइट
 रेलवे  के  काम  करने  के  बारे  में  कुछ  शिकायतें
 प्राप्त  हुई  है  ;

 (ख)  श्स  रेलब  लाइन  को  ब्यवस्था
 कब  तक  गैर-सरकारी  कम्पनी  के  हाथ  में
 रहेगी  ;  और

 (ग)  क्‍या  सरकार  का  इस  रेलबे  लाइन
 को  भ्रपने  हाथ  में  लेने  झौर  बाद  में  उसे  बड़ी
 लाइन  बनाने  का  विचार  है  ?

 & उ  संत्री  थी  eto  एस०  पुमाषा)  :
 (क)  शाहदरा-सहारनपुर  लाइट  रेलबे  के
 काम  के  बारे  में  भ्रभो  हाल  में  कोई  शिकायत
 नही  मिली  है

 (ख)  और  (ग)  केन्रीय  सरकार  के
 साथ  हुए  एक  करार  के  झनुसार  कम्पनी  इस
 रेलवे  का  संचालन  कर  रही  है  ।  करार  के
 अनुसार  प्रत्येक  सात  वर्ष  क  झवधि  के  उपरान्त
 केन्द्रीय  सरकार  को  अधिकार  है  कि  यदि  बह
 चाहे,  तो  इस  रेलव  को  खरीद  सकती  है  a
 इस  रेलब  को  खरीदने  का  भ्रगला  विकल्प
 184-1969  को  पड़ेगा  झौर  चत  समय

 इस  मामले  पर  सबिस्तार  विचार  किया
 जायेगा  ।



 ह... ह  Written  Answers  CHAITRA  10,  3889  (SAKA)  Written  ‘Anstwera  2076

 Buports  after  Devaluation

 ‘N78,  Dr.  Karni  Singh:
 Shri  8.  ह...

 Will  the  Minister  of  Commerce  We
 pleased  to  state:

 (a)  whether  there  has  been  any
 spurt  in  India’s  export  trade  and  de-
 crease  in  her  imports  since  the  de-
 valuation  of  the  rupee;

 (b)  yf  not,  the  reasons  therefor,  and

 (c)  how  our  exports  during  the  last
 aix  months  compare  with  the  exports
 during  the  corresponding  period  of
 1985-667

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  to  (c).  है.  state-
 ment  35  placed  on  the  Table  of  the
 House.  [Placed  Library.  See  No.
 LT-272/67}.

 Derailment  on  Lumding-Mariani
 Section

 176,  Shri  8.  M,  Banerjee:
 Shr]  Vishwa  Nath  Pandey:
 Shri  Hem  Barua:
 Shrhmati  ह... ह  Chanda:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Nage  Rebels  derailed  a  train  at  Lete-
 keujan  between  Titebar  and  Kharikatia
 stations  on  the  Lumding-Mariani  Sec-

 tion  of  the  North-East  Frontier  Rau-
 way  on  the  2nd  March,  ‘1967;

 (b)  if  so,  the  number  of  persons  died
 or  injured  as  a  result  thereof;

 (c)  the  total  amount  of  loss  to  the
 Railway  property;  and

 (ad)  whether  there  had  been  fre-
 quent  accidents  on  this  route?

 The  Minister  of  Railways
 C.  M.  Poonacha):  (a)  Yes  Sur.

 (b)  One  killed  and  five  injured.
 (c)  Rs  2,425.

 (Shri

 (d)  Yes  Sir,  some  accidents  due  to
 sabotage  and  tampering  with  =  track
 have  taken  place  on  this  Section

 Manufacture  of  Tractors
 on,  Shri  Hukam  Chand  Kachha-

 vaiya:  Will  the  Minister  of  Indus-
 trial  Development  and  Company
 Affairs  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No  639  on
 the  2nd  December,  966  and  state.

 (a)  whether  the  detatled  project  re-
 port  regarding  the  manufacture  of
 Tractorg  nm  the  country  in  collabora-
 tion  with  Czechoslovakia  has  since
 been  received  by  Government;

 (b)  if  so,  the  details  thereof;  and

 (९)  af  not,  the  tame  hkely  to  be
 taken  in  its  submission?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri
 ह  A.  Ahmed):  (a)  Not  yet,  Sir.

 (b)  Does  not  arise.

 (e)  The  first  part  of  the  Detailed

 Project  Report  is  expected  to  be  re.
 ceived  sometime  next  month.

 Expansion  of  Rourkela  Steel  Piant
 *2718,  Shri  S.  Supakar:  Will  the

 Minister  of  Steel,  Mines  and  Metals
 be  pleased  to  state:

 (a)  whether  it  ig  proposed  to  fur-
 ther  expand  the  Rourkela  Steel  Piant
 ia  the  near  future:  and
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 (b)  if  so,  whether  any  further  Ger-
 man  _  collaboration  and  import  of
 materials  from  West  Germany  involv-
 ing  foreign  exchange  will  be  necessary
 for  the  expansion?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Channa  Reddy):  (a)  and
 (b).  The  draft  outline  of  the  Fourth
 Five  Year  Plan  envisages  the  expan-
 sion  of  the  Rourkela  Steel  Plant
 from  l.8  to  2.5  million  tonnes  of  ingot
 steel  capacity.  The  Central  Engineer-
 ing  and  Design  Bureau  of  Hindustan
 Steel  Limited  is  preparing  the  De-
 tailed  Project  Report.  Although  the

 Detailed  Project  Report  is  being  pre-
 pared  on  the  basis  of  the  maximum
 use  of  indigenous’  resources,  there
 would  be  need  for  external  assistance
 in  respect  of  items  of  plant  and
 equipment  which  have  to  be  imported.
 The  Government  are  in  touch  with
 the  Government  of  the  Federal  Re-
 public  of  Germany  in  this  regard.

 Small  Scale  Industries

 #179,  Shri  D.  C.  Sharma:
 Shri  S.  R.  Damani:

 Will  the  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  a  committee  of  the
 Central  Small  Scale  Industries  Board
 has  recommended  the  setting  up  of  a
 national  investment  house  for  small
 scale  industries  to  meet  the  financial
 needs  of  the  small  scale  industries;

 (b)  whether  the  Committee  has  also
 urged  Government  to  persuade  the
 Life  Insurance  Corporation  to  provide
 finance  to  the  industrial  estates;

 (c)  if  so,  the  reaction  of  Government
 thereto;  and

 (d)  the  action  taken  in  the  matter?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri
 F,  A.  Ahmed)  (a)  Yes,  Sir.  The  Small
 Scale  Industries  Board  itself  recom-
 mended  the  setting  up  of  a  National
 Investment  House  for  Small  Indus-
 tries  to  meet  the  financial  needs  of
 Small  Scale  Industries.  The  official
 level  Committee  of  the  Small  Scale

 MARCH  3i,  967  Written  Answers  2018

 Industries  Board  at  its  meeting  held
 on  27th  February,  967  reiterated  this
 recommendation.

 (b)  Yes,  Sir.  The  Small  Industries
 Board  and  its  official  level  Committee
 have  urged  the  Government  to  persu-
 ade  the  Life  Insurance  Corporation  to
 continue  to  provide  finance  to  indus-
 trial  estates.

 (c)  and  (d)  Proposal  at  (a)  above
 has  been  taken  up  with  the  Reserve
 Bank  of  India  and  Ministry  of  Fin-
 ance  and  that  at  (b)  has  been  taken
 up  with  the  Life  Insurance  Corpora-

 tion  of  India.  No  final  decision  has
 yet  been  taken.

 Development  of  Copper  Projects

 *180.  Shri  Yamuna  Prasad  Mandal:
 Shri  P.  K.  Deo:
 Shri  G.  C.  Naik:
 Shri  K.  P.  Singh  Deo:
 Shri  A.  Dipa:

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 (a)  whether  a  new  Company  will  be
 formed  in  the  public  sector  for  deve-
 loping  the  three  current  major  copper
 projects  namely,  Khetri  in  Rajasthan,
 Rakha  in  Bihar  and  Agnigandla  in
 Andhra  Pradesh;

 (b)  whether  this  Company  would
 also  start  a  consultancy  service  in  this
 field;  and

 (c)  the  target  date  for  the  commen-
 cement  of  the  Rakha  Project  and  the
 capital  investment  and  the  estimated
 production  capacity  thereof?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  Yes
 Sir.

 (b)  It  is  proposed  that  the  new

 Company  should  in  due  course  also
 develop  consultancy  services  in  the
 field  of  copper  exploitation.

 (c)  The  National  Mineral  Develop-
 ment  Corporation  has  prepared  a
 scheme  for  undertaking  small  scale
 mining  of  the  Rakha  deposits  to  start
 with.  This  is  estimated  to  cost  Rs.  6.50
 crores  and  will  produce  concentrates
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 to  yield  3500  tonnes  of  copper  per
 annum.  The  scheme  is  now  under
 examination.  No  target  date  has  been
 get  for  the  commencement  of  the
 Rakha  project  but  it  will  take  about
 2-12  years  (30  months)  to  open  a

 maine  and  start  small  scale  production
 under  this  scheme.

 Sabotage  on  Railways
 381,  Shri  8.  0.  Samanta:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  have  made
 apy  provision  to  save  Railway  pro-
 perty  from  damage,  pilferage  and  loss
 by  eabotage  or  students  misbehaviour:

 (b)  the  total  loss  of  life  and  pro-
 perty,  both  public  and  private  result-
 ing  from  various  acts  of  sabotage,  stu-
 dents’  unrest  and  otherwise  during
 (1966-67;  and

 (c)  in  how  many  cases  culprits
 were  apprehended  and  punishment
 awarded  to  them  and  the  reasons  why
 others  could  not  be  traced?

 The  Minister  of  Rallways  (Sari
 ©.  M.  Poonacha):  (a)  Yes  Sir  The
 State  Government  Police  and  Railway
 Protection  Force  are  provided  on  the
 Railways  to  safeguard  the  railway
 Property  from  damage,  pilferage  and
 loss  by  sabotuge  oor  students’  mis-
 behaviour

 (b)  20]  persons  were  killed  and
 total  loss  to  property  has  been  esti-
 mated  approximately  at  Rs.  396
 lakhs.

 (c)  In  79  cases,  culprits  were  ap-
 prehended  and  in  2  cases  punishment
 was  awarded  The  remaining  cases  are
 under  police  investigationlunder  trial.

 Export,  and  Imports
 *182.  Shri  A.  Sreedharan:  Will  the

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 of  the  practice  of  under-invoicing  of
 export,  by  exporters  and  over-invoic-
 ing  of  imports  especially  by  the  subsi-
 diary  concerns  of  foreign  firms  opera-
 ting  in  India;  and

 2९020

 (b)  if  so,  the  steps  taken  in  this
 direction?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  Some  cases  of
 under-invoicing  of  exports  and  over-
 invoicing  of  imports  of  firms  includ-
 ing  the  subsidiary  concerns  of  the
 foreign  firms  have  come  to  notice

 (b)  Suitable  action  depending  on
 the  circumstances  of  each:  case  is
 taken  under  the  Customs  Act  962
 andjor  Foreign  Exchange  Regulation
 Act  947

 Supply  of  Stainless  Steel  to
 Manufacturers

 “183.  Shri  Maddi  Sudarasanam:
 Will  the  Minister  of  Steel,  Mines  and
 Metals  be  pleased  to  state:

 (a)  whether  Government  have
 taken  any  steps  to  supply  directly
 stainless  steel  to  the  manufacturers  of
 stainless  steel  utensils  and  other  com-
 modities;  and

 (b)  if  not,  the  reasons  therefor?
 The  Minister  of  Steel  Mines  and

 Metals  (Dr,  Chenna  Reddy):  (a)  The
 matter  is  under  consideration  of  the
 Government.

 (by  Does  not  arise

 Price  of  Rubber
 *184,  Shri  A.  K.  Gopalan:

 Shri  Umanath:
 hri  Nambiar:

 Shri  ९,  K.  Vasudevan  Nair:
 Shrimati  Susecla  Gopaian:
 Shri  0.  K.  Chakrapani:
 Shri  C.  Janardhanan:
 Shri  P  CQ  Adichan:
 Shri  Yashpal  Singh:

 Shri  A.  Sreedharan:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  the  Rubber  Board  has
 informed  Government  that  the  recent
 decline  in  the  price  of  rubber  was
 caused  by  the  imports  of  rubber  at  2
 time  when  the  production  in  India
 had  considerably  increased;
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 (b)  if  so,  the  reaction  of  Govern-~
 ment  thereto;  and

 (c)  the  steps  Government  propose
 to  take  to  stabilise  the  price  of  rub-
 ber?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi
 Qureshi):  (a)  and  (b).  Yes,  Sir.  There
 has  been  an  increase  in  our  produc-
 tion  of  natural  rubber  but  the  2n-
 crease  still  left  a  deficit  of  30,000
 tonnes  in  the  overall  requirement  of
 the  manufacturing  sector  which  had
 to  be  met  by  imports.  In  the  contex:
 of  the  ruling  prices  of  imported  and
 indigenous  rubber,  it  will  not  be  cor-
 rect  to  assume  that  there  has  been  a
 Teal  decline  in  the  prices  of  indi-
 genous  natural  rubber.  The  acute
 shortage  of  rubber  in  the  country  in
 1966,  caused  by  restricted  import;
 and  an  accident  in  the  synthetic
 rubber  factory,  led  to  an  abnormal
 Tise  in  local  prices;  this  abnormality
 in  the  mse  has  now  disappeared.

 (c)  The  Tariff  Commission  has  been
 asked  to  recommend  to  Government
 the  far  price  of  indigenous  natural
 rubber  Their  Report  is  expected  in
 May  2967,  Further  action  with  a  view
 to  estabilisation  of  rubber  prices  wl
 be  considered  on  receipt  of  their  re-
 commendations.
 Level  Crossings  and  Over-Bridges  in

 Delhi
 185.  Shri  Balraj  Madhok:  Wil!  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  total  number  and  location
 of  the  level  crossings  falling  m  the
 urbanised  part  of  the  Union  territory
 of  Delhi;

 (b)  the  number  of  over-bridges
 built  so  far  and  the  location  thereof;
 and

 (c)  whether  Government  propoge  to
 build  any  more  over-bridges  and  if  so,
 the  details  thereof?

 The  Minister  of  Railways  (Shri
 ्,  M.  Poonacha):  (a)  to  (c).  A  state-
 ment  is  laid  on  the  Table  of  the  Sabha.
 (Placed  in  Library.  See  No,  LT-
 272/07),
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 Prices  of  Automobiles

 *186,  Shri  Ramachandra  Uiaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Industrial
 Development  and  Company  Afairy
 be  pleased  to  state:

 (a)  whether  Government  have  taken
 any  steps  to  cut  down  the  prices  of
 automobiles  and  streamline  the  auto-
 mobile  ancillary  industry;  and

 (b)  if  so,  the  main  features  thereof?
 The  Minister  of  Industrial  Develop-

 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)and  (b).  At  present
 there  are  more  than  two  hundre@
 firms  engaged  in  the  manufacture  of
 one  or  more  of  the  ancillary  items  for
 automobiles.  Generally  speaking,  al-
 most  all  the  major  items  are  now
 manufactured  indigenously.  In  view
 of  the  progress  already  made  licensing
 of  new  units  for  the  manufacturer  of
 automobile  ancillary  industries  except
 for  truck  mounted  equipment  is  now
 banned  Existing  units  are,  however,
 Permitted  to  expand  or  diversify
 production  to  enable  them  to  achieve
 economic  levels  of  production.

 In  order  to  encourage  the  ancillary
 manufacturers  to  take  up  the  manu-
 facture  of  automobile  ancillary  items,
 a  clear  demarcation  has  been  made
 between  the  responsibility  of  the
 main  manufacturers  and  the  ancillary
 manufacturers,  and  most  of  the  im-
 portant  ancillary  items  are  reserved
 for  development  by  the  ancillary
 manufacturers,

 Both  the  vehicle  and  ancillary
 manufacturers  have  also  been  asked
 to  standardise  the  components  to  the
 utmost  extent  practicable,  without
 prejudice  to  quality  and  performance.

 Import  of  Rubber
 *i87.  Shri  Vasudevan  Nair:  Wilk

 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  whether  licenses  were  issued
 for  the  import  of  rubber  during  the
 last  six  months;

 (b)  if  so,  the  mumber  thereof  and
 the  quantity  involved;
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 (c)  whether  it  ig  a  fact  that  stock  of
 natural  rubber  produced  in  the  coun-
 try  has  accumulated;  and

 (a)  if  £0,  the  reasong  for  issuing  im-~
 port  licences?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  and  (२),  83  hceences  allowing  im-

 “port  of  about  600  tonnes  of  rubber
 have  been  issued  during  the  period
 October,  966  to  March,  ‘1967,

 (c)  No,  Sir.  A  comparative  state-
 ment  indicating  the  monthwise  stock
 position  of  rubber  in  965  and  966  is
 laid  on  the  Table  of  the  House
 [Placed  in  Lebrory.  See  No  LT-
 178/67)  It  will  be  seen  that  the
 stocks  of  rubber  during  2956  were
 more  or  less  at  par  with  those  in  the
 corresponding  months  of  1965.

 (d)  Does  not  arise.

 Exports
 188,  Shri  Umanath:

 Shri  C.  K.  Chakrapani:
 Shri  P  Gopalan:
 Shri  Jyotirmoy  Basu:
 shri  V  Vishwanatha  Menon:
 Shri  K.  M.  Abraham:
 Shri  ड्,  P  Esthose:
 Shrimati  Suseela  Gopalan:
 Shri  Onkar  Singh:
 Shri  Onkar  Lal  Berwa:
 Shrimati  Tarkeshwari  Sinha:
 Shri  Ram  Kishan  Gupta:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  exports
 have  gone  down  since  devaluation,
 contrary  to  expectation;

 (b)  if  so,  the  main  items  of  export
 in  which  the  fall  has  been  registered
 and  the  extent  of  the  fall;

 (c)  the  reasons  for  the  fall;  and

 (d)  the  steps  taken  to  retrieve  the
 position?

 ‘The  Minister  of  Commerce  (Shri
 Dineth  Singh):  (a)  (c)  and  (6):  A
 statement  showing  the  reesons  for
 fall  in  exports  and  steps  taken  to
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 retrieve  the  position  is  laid  on  the
 Table  of  the  House  (Statement  I).
 [Placed  in  Library.  See  No  LT-
 171/67),

 (by  Another  statement  showing  the
 increase  and  decrease  in  the  principle items  of  exports  during  June—Decem-
 ber,  966  as  compared  to  the  corres-
 ponding  period  of  965  is  laid  on  the
 Table  of  the  House  (Statement  iI).
 [Placed  in  Library  See  No  LT-
 175/67)

 Production  of  Cars  and  Scooters
 °89.  Shri  Dhuleshwar  Meena:

 Shri  Ramachandra  Ulaka:
 Shri  Khagapathi  Pradhani:
 Shri  Heerji  Bhai:

 Will  the  Minister  of  Industria]  De-
 velopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  out-
 put  of  cars  and  scooters  has  consi-
 derably  gone  down  in  the  country;

 (b)  if  so,  the  reasons  therefor;  and
 (९)  the  action  taken  in  this  regard?
 The  Minister  of  Industrial  Develop-

 ment  and  Company  Affairs  (Shri  F.
 A.  Ahmed):  (a)  No,  Sir  The  produc-
 tion  of  cars  and  scooters  has  been
 steady  going  up  from  year  to  year.

 (b)  and  (c).  Do  not  arise.

 Delegation  of  Export  Promotion  Ex-
 ह...  from  UN.

 *i90  Shri  Onkar  Lal  Berwa:  W:!l
 the  Mmuster  of  Commerce  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a  dele-
 gation  of  export  promotion  experts
 sponsored  by  the  UN.  visited  India
 recently;

 (b)  if  so,  the  number  of  factories
 visited  by  it;  and

 (c)  the  suggestions  made  by  the
 delegation?

 The  Minister  of  Commerce  (Shri
 Dinesh  Gingh);  (a)  A  seven-man  UN.
 Team  on  Export  Production  visited
 India  for  a  period  Of  five  weeks  from
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 36th  January,  1967,  to  explore  ways
 and  means  of  stepping  up  the  export
 potenhal  of  specifieq  engineering  and
 chemical  industries,

 (b)  132,
 (c)  The  final  recommendations  of

 the  Team  have  not  so  far  been  re-
 ceived  by  Government.

 Railway  Lines  in  Haryana
 *191  Shri  Ahdul  Ghani  Dar:  will

 the  Minister  of  Railways  be  pleased
 to  state

 (a)  the  total  mileage  of  railway
 line  which  s  proposed  to  be  set  up  in
 Haryana  in  the  Fourth  Pian  and  the
 names  of  the  places  where  these  rail-
 way  lines  are  to  be  set  up,  and

 (b)  the  details  of  the  proposal  for-
 warded  by  the  State  Government  of
 Haryana  in  this  connection?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  The  proposals
 for  con-truchon  of  new  railway  jincs
 during  the  Fourth  Plan  have  not  yet
 been  finalished

 (b)  No  proposals  for  construction  of
 mew  Jines  during  the  Fourth  Plan  have
 been  received  from  the  new  State
 Government  of  Haryana,  so  far  How-
 ever,  Gohana-Pampat  (Restoration)
 was  proposed  by  the  erstwhile  Punjab
 Government,

 Closure  of  Textile  Mill,
 Shri  K.  Ramant:
 Shri  C  K  Chakrapaui:
 Shri  Umanath:
 Shrimati  Suseela  Gopalan:
 Shri  Ramachandra  Ulaka:
 Shri  Dhulesbwar  Meena:

 Will  the  Minister  of  Commerce  0९
 pleased  to  state:

 (a)  the  total  number  of  textile  mills
 that  remained  closed  during  February,
 1967;

 (b)  the  total  number  of  mills  closed
 in  Madras  State  on  account  of
 (i)  shortage  of  cotton,  (ii)  financial
 crisis  and  (iii)  mismanagement  during
 this  period;

 (९)  the  total  number  of  workers
 -tendereq  jobless  es  a  result  of  this

 *192,
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 crisis;  and  हु

 (dy  The  steps  taken  to  avert  the
 erisis”

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  Shafi  Qureshi):
 (a)  Twentyeight.

 (by  Seven—four  for  financial
 reasons,  Two  on  account  of  labour
 strike  ang  one  due  to  power  shortage,
 and  none  due  to  shortage  of  cotton.

 (८)  31,640.
 (d)  Whenever  necessary,  an  Inves-

 tigation  under  Section  45  of  Industries
 (Development  &  Regulation  Act  is
 instituted  and,  on  the  basis  of  the  jn-
 vestigation  reports,  action  is  taken  in
 sullable  cases,  in  consultation  with
 the  State  Government  to  resume
 working  of  closed  mill  by  the  appoint-
 ment  o¢  Authorised  Controller/Autho-
 rised  Agents,  under  Section  l8A  of
 {he  Act  Financial  assistance  is  aJjso
 Provided  in  deserving  cases  on  the
 merits  of  cach  case.

 Idie  Capacity  in  Enginecring
 Industry

 93  Shri  S.  S.  Kothari:  wil
 Minisier  of  Industrial
 tnd  Company  Affairs
 state

 (a)  whether  it  is  a  fact  tht  idle
 capacity  in  engineering  industry  has
 increased  during  the  last  ycar  due  to
 paucity  of  orders:  and

 (b)  i¢  so,  the  steps  being  taken  to
 icheve  the  industry  of  its  difficulties?

 The  Minister  of  Industrial  Develop- Ment  and  Company  Affairs  (Shri  F,  A.
 Ahmed):  (a)  and  (b).  Yes  in  the
 case  of  a  few  industries  का.  such
 cases  the  Industries  have  been  advised
 to  diversify  or  are  themselves  diver-
 sifying  their  production  to  cover  other
 goods.

 the
 Development

 Le  pleased  to

 Railway  Wagons
 °94.  Shri  Indrajit  Gupta:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  has  been  a  dras-
 tie  reduction  in  the  orders  placed  for
 Railway  wagons  with  firmg  like  Mia.
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 Braithwaite  &  Co.  leading  to  threat
 of  large  scale  retrenchment  of  work-
 ers  there;

 (b)  the  basis  on  which  such  orders
 are  allocated  between  wagon  builders
 and  whether  any  complaints  og  undue
 favouritism  have  been  received  in
 this  respect;  and

 (९)  whether  the  slump  in  the  esti-
 mated  demand  for  wagons  is  due  to
 unforeseen  economic  recession  in  the
 country  or  to  faulty  planning

 The  Minister  of  Railways  (Shri
 €  M.  Poonacha):  (a)  There  has  beena
 reduction  in  the  number  of  wagons  or-
 dered  from  all  wagon  builders  in
 keeping  with  the  revised  requirements
 of  wagons  for  meeting  the  Railways
 requirements  in  respect  of  freight
 transport  and  in  keeping  with  the
 financial  resources  placed  at  the  dis-
 posal  of  the  Railways.

 {b)  The  quantity  available  for
 ordering  has  been  distributed  amongst
 the  different  wagon  builders  taking
 into  account  the  outstanding  load
 available  with  the  firms  from  the  pre-
 vious  orders  and  their  past
 performance  in  such  a  way  that
 the  distribution  amongst  the  vari-
 ous  builders  is  equitable,  ensur-
 ing  at  the  same  time  that  the
 Total  expenditure  incurred  in  the  pro-
 curcment  of  wagons  is  kept  at  the
 lowest  level  by  a  suitable  adjustment
 in  the  prices  offered  to  builders  who
 had  quoted  higher  rates.

 Slight  incentive  in  the  form  of  addi-
 tional]  order  to  firms  who  have
 quoteg  low  rates  and  or  secure  orders
 for  export  of  wagons,  was  also  given

 There  has  been  one  complaint  from
 a  firm  stating  that  they  had  been  dis-
 criminated  against  but  it  has  been
 found  that  there  are  no  grounds  for
 this,

 (c)  Reduction  in  demand  for  wagons
 is  attributable  to  the  unforeseen
 economic  recession  in  the  country.

 Manufacture  of  Small  Cars
 7198.  Shri  K.  Lakkappa:

 Shri  M.  च,  Rajasekharan:
 Will  the  Minister  of  Industrial
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 Development  and  Company  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Mysore
 Government  have  submitted  a  pro-
 posal  to  manufacture  smal]  cars;

 (b)  if  so,  the  main  features  there-
 of;  and

 (c)  the  reaction  of
 thereto?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.A
 Ahmed):  (a)  to  (c)  A  statement  is
 laid  on  the  Table  of  the  House
 {Placed  in  library.  See  No  LY-117/
 67}.

 Government

 कपड़े  के  उत्पादन  पर  निंधण

 *196.  ची  ®o  शि०  पाटिल:
 थी  yo  झार०  पाटिल  :
 थी  रामचंत  उलाका  :
 भी  भुलेश्वर  मीतः  :
 ली  खगपति  ब्रथानी  :
 थ्री  हीरणी  भाई  :

 क्या  बाणिज्य  मत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  क्या  सरकार  का  विचार  कपड़े
 पर  से  नियब्रण  हटाने  का  है  ;

 (ख)  क्‍या  बस्त्र  सलाहकार  समिति
 ने  नियंत्रण  हटाने  की  माग  वी  है  ;  झौर

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में  क्या
 निर्णय  किया  गया  है  ?

 वाणिज्य  संत्रालय  सें  उप-संत्री  (श्री  प़्फी
 कुरेशी)  (क)  शौर  (ख).  जी,  नही  ।

 (ग)  प्रश्न  ही  नहीं  उठता  t
 Import  of  Machinery  and  Equipment

 for  Bauxite  Mines
 *197,  Shri  ्,  K.  Deo:

 Shri  G  C.  Naik:
 Shri  K.  ह  Singh  Deo:
 Shri  A.  Dipa:

 Will  the  Minister  of  Steel,  Mines  &
 Metals  be  Pleased  to  state:

 (a)  whether  the  Indian  Aluminium
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 Company  has  been  offered  a  $  2  million
 loan  by  the  Export-Import  Bank  to
 help  finance  procurement  of  machinery
 @nq  equipment  from  U.S.A.  for  deve-
 lopment  of  Bauxite  mines  in  the
 country;

 (b)  if  so,  the  terms  of  the  loan;  and

 (c)  which  of  the  Bauxite  mines  in
 this  country  are  proposed  to  be  deve-
 loped  under  this  loan?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a) In  March  1965,  the  Indian  Aluminium
 Compay  Ltd.,  Calcutta,  were  permit- ted  to  negotiate  with  Exim  Bank  of
 US.A  for  a  foreign  change  loan  to
 finance  partly  the  import  of  a  part  of
 Plant  and  machinery  required  for  a
 new  aluminium  project  at  Belgaum  in
 Mysore  State,  including  development of  bauxite  mines  to  feed  the  proposed aluminium  smelter.  On  25  Febru-
 ary,  ‘1967,  Exim  Bank  announced  their
 agreement  to  extend  a  loan  of  US.
 $2  million  to  the  Indian  company.

 (b)  Detailed  terms  and  conditions
 regarding  the  loan  are  still  under  ne-
 gotation.

 (c)  The  Belgaum  Aluminum  smelter
 is  baseq  on  the  bauxite  deposits  in
 the  South  Kolhapur  region  of  Maha-
 rashtra  and  the  deposits  in  the  Bel-
 gaum  and  North  Kanara  Districts  of
 Mysore.

 Location  of  the  5th  Steel  Plant

 198,  Shri  Sezhiyan:
 Shri  Ramachandra  Ulaka:
 Shri  8.  C.  Samanta:
 Shri  Dhuleshwar  Meena; Shri  Supakar:
 ह... छ  Eswara  Reddy:

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 been  taken  regarding  the  location  of
 the  fifth  steel  plant  in  the  pubtic  sec-
 ter;  and  .
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 (b)  if  so,  the  capacity  and  the
 financial  outlay  decided  in  thig  regard?

 ‘The  Minister  of  Steel,  Mints  and
 Metals  (Dr.  Channa  Reddy):  (a)  No, Sir.

 (b)  Does  not  arise.

 Import  of  Golf  Equipment

 ‘251,  Dr.  Karnj  Singhji:  Will  the
 Minister  of  Commerce  be  Pleased  to state:

 (a)  whether  in  view  of  the  acute
 shortage  of  Golf  equipment  in  the
 country  and  also  in  view  of  foreign exchange  being  earned  by  export  of
 sports  goods  like  hockey-sticks  and
 footballs,  Government  propose  to
 earmark  some  foreign  exchange  so earned  for  the  import  of  Golf  equip- ment;  and

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  Commerce  (Shri Dinesh  Singh):  (a)  and  (b).  Under the  present  policy  for  registered  ex~
 porters,  only  import  replenishment  is
 ao

 ie.  what  is  needed  to  pro~ uct,

 In  terms  of  the  current  import Policy,  applications  from  recognized clubs  are  being  considered  for  import of  golf  balls.

 Raliway  Line  from  Khurds  Read  te
 Salangir

 252,  Sari  A.  Dipa:  Will  the  Minister of  Raflways  be  pleased  to  state:

 (a)  whether  it  ts  a  fact  that  there was  @  pre!  survey  for  ton-
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 structing  ॥  Railway  line  from  Khurda
 Road  to  Balangir  via  Daspalla,  Puru-
 nakatak,  Baghiapara  and  Tarbha;

 (b)  if  so,  whether  Government  pro-
 pose  to  conduct  a  secondary  investi-
 gation;  and

 (c)  when  during  the  next  Five
 Year  Plan,  Government  propose  to
 take  up  the  work?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  Preluminary
 Engineering  and  Traffic  surveys  for  a
 new  broad  gauge  line  between  Khurda
 Road  and  Balangir  were  carried  out
 during  1948-47.

 (b)  No

 (९)  The  proposals  for  construction
 of  new  lines  during  the  Fourth  Five
 Year  Plan  are  still  to  be  finanlised.

 लुपौस-प्रतापगंज  रेले  लाइन  का  विस्तार

 253.  श्री  गुणानन्द  ठाकुर  :  क्‍या  रेलवे
 अंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कुछ  समय
 पहले  यह  निर्णय  किया  गया  था  कि  बिहार  में
 सुपौल  से  थरमोटा,  भाषटियाही-राधोपुर  हो
 कर  प्रतापर्गंज  तक  रेलदे  लाइन  का  विस्तार
 किया  जायेगा  तथा  भूतपूर्व  रेलवे  मंत्री,
 डा०  राम  सुभग  सिह  ने  23  प्रक्तूबर,  966
 को  सुपौल  (बिहार)  में  इस  कार्य  का  उद्घाटन
 भीकियाथा  ;

 ख)  क्‍या  यह  भी  सच  है  कि  यह  भाश्बासन
 दिया  गया  था  कि  सूओे  से  पीड़ित  स्थानीय
 लोगों  को  इस  लाइन  के  निर्माण  कार्य  में
 लगाया  जायेगा  ;

 (ग)  यदि  हां,  तो  कितने  स्थानीय  लोगों
 को  ब  तक  रोजगार  दिया  जा  चुका  है  ;
 और

 (ब)  इस  रेलवे  लाइन  के  कब  तक  पूरा
 हो  जाने  की  संभावता  हूँ  सभा  बरनीटा  जौर
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 भाषटियाही  के  बीच  यह  लाइन  किस  रास्ते
 से  गुजरेगी  ?

 रेखबे  मंत्री  (ओ  eto  geo  पुवाचा)  :

 (क)  सुपौल  भपतियाही  त्यकत्त  लाइन  के
 केवल  सूपोल  और  थरमीटा  के  बीच  के  भाग
 (12.78  कि०मी०)  में  ही  फिर  से  लाइन

 बिछाने  का  निश्चय  किया  गया  था  t  इस
 निर्माण  कार्य  का  उद्धाटन  23-10-66
 को  भूतपूर्व  रेलवे  राज्य  मंत्री  द्वारा  किया  गया
 था  और  इस  पर  काम  हो  रहा  है

 (@)  इस  तरह  का  कोई  आश्वासन
 नहीं  दिया  गया  था  1

 (ग)  यद्यपि  कोई  झाश्यासन  नहीं  दिया
 गया,  फिर  भी  लगभग  500  स्थानीय  व्यक्तियों
 को,  जिन्हे  उपयुक्त  पाया  गया,  इस  काम  पर
 लगा  दिया  गया  है  |

 (घ)  सुपौल-थरमीटा  भाग  में  फिर
 से  लाइन  बिछाने  का  काम  मई,  1967  तक
 पूरा  हो  जाने  की  संभावना  है।  श्ररमीठटा  और
 भपतियाही  के  बीच  के  हिस्से  में  फिर  से
 लाइन  बिछाने  का  फिलहाल  कोई  विचार
 नही  है  ।

 Sale  of  Handloom  Cloth

 254,  झल  श्र.  6.  Gowd:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  there  is  any  society
 run  eihter  on  cooperative  lineg  or  by
 Government  for  the  promotion  of  sale
 of  handloom  cloth  in  and  outside  the
 country;

 (by  if  so,  what  was  its  turn-over  in
 ‘1966;

 (९)  the  sources  from  which  the
 cloth  for  sale  was  procured;

 (d)  what  is  the  percentage  of  cloth
 procureg  from  the  cooperatives,
 businessmen  and  master  weavers;
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 (९)  of  the  cloth  required  is  procured
 from  the  cooperatives  also,  which  of
 the  society  supplied  the  largest  quan-
 tity  and  its  cost;  and

 (f)  the  procedure  laid  down  for  the
 purchase  of  the  cloth  required  for
 sale  or  export  to  other  countries?

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  Shafi  Qureshi):
 (a)  Yes,  Sir  There  is  a  Cooperative
 Socicty  of  this  type,  called  The  All
 India  Handloom  Fabrics  Marketing  Co-
 operative  Society  Ltd.  Bombay

 (b)  Turn-ovor  in  1965-66  Coopera-
 tive  year  was  Rs,  2,31,16,713,  00

 (९)  From  shareholders  which  in-
 clude  State  Apex  Weavers  Societies;
 Primary  Weavers  Cooperative  Socic-
 ties,  State  Governments’  State  Tra-
 ding  organizations  JIndividualg  and
 firms  engaged  in  handloom  industry

 (d)  Cloth  procured  from  Coopera-
 tives  45%

 Cloth  procured  from  other
 sources  55%

 (e)  Chennmmalai  Handloom  Weavers
 Cooperative  Sales  &  Production  Socie-
 ty  Lti,  Chennimala:

 Cost  कोप  4,37,967.00
 (f)  A  statement  1५  attach'd

 [Placed  ॥  Library  See  No.  LP-76/
 67)
 MS  Golcha  Propertie,  (P)  Ltd..  Dethi

 255  Shri  Hukam  Chand  Kachha-
 valya  :  Will  the  Muinisterof  Indus-
 trial  Development  and  Company
 Affairs  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No,  2606-
 A  on  the  29th  November,  ‘19668  and
 State:

 (a)  whether  any  decision  has  since
 been  given  by  the  High  Court  of
 Rajasthan  in  the  matter  pending
 before  them  rcgarding  the  creditors
 of  M/s.  Golcha  Properties  (P)  Ltd.,
 Delhi;  and

 (b)  if  ao,  the  nature  thereof?
 The  Minister  of  Industrial  Develop-

 meat  and  Company  Affairs  (Shri  F.A.
 Ahmed):  (a)  No  Sir.  The  cage  is
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 posted  for  hearing  on  4th  April,  19687,

 (b)  Does  not  arise,

 wear  में  शंगा  नदी  पर  पुल

 256.  थी  विभूति  खिल  :
 श्री  क०  aro  तिवारी  :

 क्या  रेलब  मत्री  यह  बताने  की  हृपा
 करेगे  कि  :

 (क)  क्या  यह  सच  है  कि  बिहार  सरकार
 ने  प्रार्थना  की  है  कि  पटना  में  गंगा  पर  एक
 पुल  के  निर्माण  का  कार्य  चौथी  पंचवर्षीय
 योजना  में  शामिल  किया  जाये  ;  शौर

 है.
 (ख)  यदि  हा,  तो  इस  सम्बन्ध  में  सरकार

 की  क्या  प्रतिक्रिया  हैं  ?

 रेलवे  मंत्री  (भी  सी०  एम०  पुनाया)  :

 (क)  पटना  में  गंगा  नदी  पर  झुक  रेल  पुल
 बनाने  के  लिए  हान  मे  कोर्ट  श्रनुरोध्  प्राप्त
 नही  हुआ  है  |

 (ख)  सवाल  नहीं  उठता  1

 B.  G.  Railway  Ling  from  Nangal  to
 Una

 257.  Shri  Wem  Raj:  Will  the  Minis—
 ter  of  Railways  be  p'vased  to  atale.

 (a)  whether  at  is  a  fact  that  there
 is  no  broad-gauge  railway  line  in
 Himachal!  Piadesh;

 (b)  whether  there  was  a  proposal
 to  cxtend  the  broad-gauge  railway
 line  from  Nangal  to  Una:

 fey  whether  it  is  a  fact  that  a  sur-
 vey  was  also  made  for  the  construc-
 tion  of  railway  line  connecting  Nangal
 Head  Works  with  Beas  Dam  Head
 Works  at  Pong;  and

 (a)  if  so,  the  result  thereof?

 The  Minister  of  Kallways  (Shri
 C  M.  Poonacha):  (a)  Yes.  But  Kalka
 station  and  about  3  miles  of  B.G.  line
 on  its  approach  falls  within  Himachal
 Pradesh.

 (b)  Yes,
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 {c)  and  (d),  No  investigations  were
 carried  out  in  the  past  except  for  the
 portion  between  Nangal  and  Una,
 which  forms  a  part  of  this  link.
 ‘Traffic  Survey  for  Nangal-Ung  rail
 link  rey  KMs),which  was  carried  out
 in  1956-57,  revealeg  that  the  project
 ‘was  not  financially  justified.  A  tra-
 मीट  appreciation  was  also  carried  out
 in  4963  for  a  rail  link  between  Nangal-
 Una-Talwara  (near  Pong  Dam)  (90
 KMs)  to  assess  the  financial  implica-
 tions  of  this  link.  This  appreciation  re-
 vealeg  that  the  cost  of  construction  of
 this  link  in  the  semi-hi!ly  terrain,  may
 be  about  Rs,  9.5  crores,  and  the  project
 would  not  be  financially  remunera-
 tive

 Cement  Factory  in  Kangra

 258.  Shri  Wem  Raj:  Wi'l  the  Mims-
 ter  of  'ndustrial  Development  and
 Company  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Cement  Corpoiation  of  India  has
 undertaken  a  survey  of  the  limestone
 deposits  in  the  Kangra  district  (H-P.) for  setting  up  a  cement  factory  in
 that  District;  and

 (ob)  if  so,  the  result  obtained  trom
 that  survey?

 The  Minister  of  Industrial  Develop- ment  and  Company  Affairs  (Shri F.  A.  Ahmed):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Gold-Lace  Factory  in  Madras  State

 259,  Shri  Sezhiyan:;  Will  the  Miruster
 of  Commerce  be  pleased  to  state:

 day  whether  Government  have  con-
 sidered  some  proposal  to  construct  a
 sold-lace  factory  near  Kumbakonam
 in  Madray  State;  and

 (by  if  g0,  the  decision  taken  in  this
 regard?

 2036
 The  Minister  of  Commerce  (Shri Dinesh  Singh):  (a)  No,  Sir.  The  Cen. tral  Government  have  not  received

 any  such  proposal,

 (b)  Does  not  arise

 Over-bridge  near  Kumbakonam
 Station

 260.  Shri  Seshiyan:  Will  the  Mimster of  Railways  be  pleased  to  state  the
 Progress  made  sa  far  in  the  construc- tion  of  an  averbridge  near  Kumbako- nam  Railway  Station  on  the  Kumbako-
 mam-Nindamangalam  Section  (South. ern  Railway)?

 The  Minister  of  Raflways  (Shri  C,  M.
 Poonacha);  Prysumably,  the  Hon'ble Member  is  referring  to  the  construc-
 tion  of  a  road  overbridge  in  replace- ment  of  the  existing  level  crossing  at
 Kms  328  ‘9-10  near  Kumbakonam  Sta-
 tion  On  Mayuram-Thanjavur  Section
 of  Southern  Rajlway.

 Under  the  extant  policy,  the  Raal-
 Ways  undertake  schemes  for  road
 over/uaderbridges  in  replacement  of
 busy  level  crogsings  as  soon  as  they are  sponsored  by  the  State  Govern-
 Ment  indicating  rejevant  priority.
 The  particular  proposal  for  a  road
 overbridge  at  Kumbakonam  was  ten-
 tatively  proposed  by  the  Government
 of  Madras  during  3rd  Plan  period,  but
 it  was  subsequently  dropped  by  the
 State  Government  due  to  paucity  of
 funds,

 The  State  Goyvernmcn;  have  not  yet
 intimated  the  Railways  their  proposals
 for  road  over/underbridges  during  4th
 Plan  period.

 B,  G.  Line  between  Tuticorin  and
 Salem

 26l.  Shri  Sezhiyan:  Will  the  Minis-
 ter  of  Raflways  be  pleased  to  state:

 (a)  whether  any  decision  has  been
 taken  for  the  construction  of  a  broad-
 gauge  railway  jine  between  Tuticorin
 and  Salem  via  Madural,  Dindigul  and
 Karur;  and
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 (9)  if  80,  the  financial  provision
 made  and  the  work  ty  be  completed
 during  the  Fourth  Five  Year  Plan
 period?

 The  Minister  of  Railways  (Shri  C.  M.
 Poonacha):  (a)  and  (b).  A  Traffic  Sur-
 vey  for  a  new  broad  gauge  line  from
 Karur  to  Madura:  via  Dindigul  and
 for  conversion  of  the  Madursi-Tutico-
 rin  M.G.  section  to  BG  has  been  sane-
 tioned.  It  is  also  proposed  to  carry
 out  a  Preliminary  Engineering  Survey
 for  this  B.G,  link  in  the  coming  year.
 A  decision  regarding  its  construction
 will  be  takem  after  the  surveys  have
 been  completed  and  the  results  made
 available.

 स्टेशन  मास्टर  रों  तथ।  झसिस्टेन्ट  स्टेझन  मास्टरों
 हार,  “नियम  के  अतुस(र  काम  करो”  1.11. ह  तोलने

 262,  श्री  अटल  बिहारी  बाजपंयी  :
 क्या  चेजबे  मत्री  यह  बताने  की  कृपा  करेगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  “नियम  के

 अनुसार  काम  क्रो”  झान्दोलन  में  भाग  लेने  के
 कारण  बहुत  से  स्टेशन  मास्टरों  तथा  असिस्‍टेंट
 स्टेशन  मास्टरों  के  विरुद्ध  कार्यवाही  को
 गई  है  ;

 (ख)  यदि  हा,  तो  इन  वर्भचारियों  के
 विरुद्ध  रेलवे-वार  की  गई  कार्यवाही  का  ब्यौरा
 क्‍या  है  ;  और

 (ग)  क्‍या  यह  भी  सच  है  कि  सब  मामलों
 में  कार्यवाही  का  झ्राधार  कर्मचारियों  द्वारा
 नियम  के  विरुद्ध  काम  करने  से  इन्कार  करना
 था?

 शेल  मंत्री  (६ |  ची०  (१०  पुना)  :

 (क)  “नियमानुसार  काम”  करने  के  कारण
 किसी  के  विरुद्ध  कोई  कार्यवाही  नहीं  की
 शयी  ।  लेकिन  काम  में  बाधा  पहुंचाने  बाले
 झर  विलम्वकारी  तरीके  भपनाने  के  कारण

 कुछ  कमंजारियों  के  विरद्ध  कार्यवाही  की
 जयी  है

 MARCH  al,  (1987  Written  Answers  2038

 (a)  oe  (7).  उपर्युक्त  भाग  (क)
 के  उत्तर  को  देखते  हुए  सवास  नहीं  उठ्सा

 Blowing  up  of  Railway  Track  ¢a
 N.  E.  डग,  Bly.

 263.  Shri  ‘Yashpal  Singh:
 Shri  Hem  Barua:
 Shri  Onkary  Lal  Betwa:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  Rail-
 way  track  was  blown  up  by  plastic
 bombs  between  Kharikatia  and
 Marian:  Stations  on  the  ६  February,
 I967;

 (b)  if  so,  the  number  of  casualties
 and  loss  of  property  as  a  result
 thereof;  and

 (c)  the  measures  taken  by  Govern-
 ment  in  this  regard?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  Yes,  but  the
 kind  of  bomb  is  not  known.

 (b)  There  was  no  casualty.  The
 loss  of  railway  property  has  been  est2-
 mated  at  Rs,  2425,

 (९)  A  case  has  been  registereg  by
 Government  Railway  Police  Mariani
 under  section  26  (maliciously  wreck-
 ing  or  attempting  to  wreck  a  train}
 of  the  Indian  Railways  Act  and  sec-
 tion  5  of  Explosives  Act  and  the  same
 is  still  under  investigation  The  fol-
 lowing  preventive  measures  already
 exist  for  safety  of  train  service:—

 (i)  In  addition  to  the  Engineering

 of  intensive  patrolling  of  rail-
 way  track,  etc.

 (ii)

 (ili)  Checking  of  passengers  is  cat-
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 tiv)  The  running  of  passenger  Small-Scale  Industries  in  Rural  Areas
 dusk  to  dawn

 भमोलिहारी  रेलदे  स्टेशन

 264.  ह , इ  चिनूति  ह, ६  :
 शनी  शल्य  तिवारी  :

 क्या  ले  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्या  यह  सच  है  कि  पूर्वोत्तर  रेलबे
 के  मोतिहारी  रेलवे  स्टेशन  के  पश्चिमी  कंत्रिन

 के  पास  की  सडक  बन्द  कर  दी  गई  है  ;

 (ख)  गया  यह  भी  सच  है  कि  केवल
 पूर्वी  कैबिन  की  सडक  के  आला  रखने  से
 यात्रियों  को  काफी  कठिनाई  का  सामना
 करना  पडता  है  क्योंकि  वहा  से  आने-जाने
 वाली  गाड़ियो  की  संख्या  बहुत  होने  के  कारण
 यह  सडक  भी  बन्द  रहती  है  ,  भौर

 (ग)  यदि  हा,  तो  यात्रियों  की  कठि-
 नाइयो  को  दूर  करने  के  लिये  सरकार  का  क्या
 कार्यवाही  करने  का  विचार  है  ?

 लब  मंत्री  (की सो  ०  एम  पुनाचा  (क)
 से  (ग).  रक्षा  सम्बन्धी  श्रावश्यकताओों  को  पूरा
 करने  के  लिये  रेलवे  यार्ड  के  विस्तार  के  कारण
 भोतीहारी  रेलवे  स्टेशन  से  पश्चिम  के
 समपार  To  161  को  बन्द  करना  पड़ा  है  |
 इससे  होकर  जाने  वाले  यातायात  को  पास

 “के  समपारों  न०  760  और  62  से  होकर
 गूजारने  की  व्यवस्था  की  गयी  है  t  इन
 समपारों  से  एक  दिन  में  लगभग  is  गाड़िया
 गुजरती  हैं,  जिनमें  से  6  गाड़िया  विन  की  हैं
 आऔर  उनके  कारण  दिन  के  समय  ये  समपार
 कुल  मिला  कर  डेढ़  थंटे  के  लिए  बन्द  रहते
 हैं।

 फिर  भी,  पैदल  चलने  वालों  के  लिए
 बुरामे  समपार  नं८  161  पर  एक  ऊपरी  पैदल
 षुल  की  व्यवस्था  करने  का  प्रश्न  विधारा-
 की हे ।

 20  (ap  है." न

 Will  the  Minister  of  Industrial
 Development  and  Company  Affairs  be
 Pleased  to  state:

 (a)  whether  it  is  proposeg  to  con-
 centrate  efforts  on  the  promotion  af
 small-scale  industries  in  small  towns
 and  promising  rural  areas  and  whe-
 ther  a  provision  is  being  made  in  the
 Fourth  Five  Year  Plan  for  the  pur-
 pose;

 (b)  af  so,  the  details  thereof;  and

 (c)  the  steps  taken  to  implement
 the  same?  ‘

 The  Minister  of  Industriai  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  Yes,  Sir.  It  has  been
 mentioned  in  the  draft  outline  of  the
 Fourth  Five  Year  Plan  that  the  ap-
 proach  will  be  broadly  to  concentrate
 efforts  on  promotion,  in  small  towns
 and  promismg  ru.al  areas,  of  those
 small  industries  which  do  not  depend
 On  scarce  raw  materials  However,
 no  separate  provision  is  being  made  iz
 the  Fourth  Plan,

 (b)  amd  (९).  The  details  of  the  pro-
 posal  will  be  worked  out  after  the
 Fourth  Five  Year  Plan  is  finally  ap-
 proved,

 Production  o;  Atms  ang  Ammunition
 in  the  Private  Sector

 266,  Dr.  Karnj  Singh:  Will  the  Minis-
 ter  of  Industrial  Development  and
 Company  Affairs  be  pleased  to  state:

 (a)  whether  Government  have
 taken  a  decision  to  allow  the  private
 sector  enterprises  to  take  up  the  pro-
 duction  of  arms  and  ammunition  for
 civilian  target  shooting  movement;

 (9)  the  number  of  applications
 receiveg  by  Government  from  private
 entrepreneurs  and  their  names;  and

 (c)  the  proposals  for  foreign  colja-
 boration  to  start  the  industry  under
 private  sector?
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 The  Minister  of  Industrial  Develop-
 ment  and  Affairs  (Shri  F.  A.
 Aland):  (a)  According  to  the  Indus-
 trial  Policy  Resolution  the  manufac-
 ture  of  Arms  and  Ammunition  is  the
 monopoly  of  the  Central  Government,
 but,  for  the  present  manufacture  of
 Air  Rifles/Air  Guns  is  excluded  from
 the  purview  of  restrictions  on  the
 manufacture  of  Armg  and  Ammunition
 by  private  firms.  Thc  manufacture  of
 such  Air  Rifles/Air  Guns  which  do  not
 require  possession  licence  under  the
 Arms  Act  and  rules  is  allowed  in  the
 private  sector.

 (b)  One  firm  from  Gujarat  has  been
 granted  a  licence,  under  the  Arms  Act
 and  Rules,  for  the  manufacture  of
 such  Air  Rifles  and  Air  Guns  which
 do  not  require  possession  Itcence  under
 the  said  Act  and  rules.  Seven  other
 applications,  as  per  cist  attached  at
 Annexure  I,  have  been  received  and
 are  pending  consideration.  (Placed
 in  Library  See  No  LT-78/67).

 (c)  The  scheme  of  the  firm  from
 Gujarat,  referred  to  at  (b)  above  for
 collaboration  with  १  foreign  firm  has
 also  been  approved  towards  the  end
 of  1965,  for  taking  up  the  manufac-
 ture  of  Air  Rifles.

 Lakshmi  Rattan  Cotton  Millis,  Kanpur

 267.  Shri  8.  M.  Banerjee:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Lakshmi  Rattan  Cotton  Mills,  Kan-
 pur  have  not  yet  been  taken  over  by
 Government  despite  the  unanimous
 Tecommendation  of  the  Committee
 appointed  for  this  purpose;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  taken  by  Government
 fm  thig  regard?

 Tho  Deputy  Minister  ७  the  Ministry
 ef  Commerce  (Shri  shall  Qureshi):
 <a)  to  (९),  The  report  of  the  Investi-
 getion  Committees  द  still  under  consi-
 deration  of  the  Government,  and  a
 d@avinion  is  expected  shortly.
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 Will  the  Minister  of  फिस्गानयं  Deo-
 velopment  an@  Company  Affairs  be
 Pleased  to  state:

 (a)  the  steps  taken  to  reduce  the
 Prices  of  cats  in  India;

 (b)  whether  carg  are  being  sold  at
 8  much  greater  price  than  the  cost
 price;  and

 (c)  if  so,  the  reason  for  not  taking
 any  effective  steps  in  this  regard?

 The  Minister  of  Industriel  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  to  (०),  The  selling  prices
 of  motor  cars  manufactured  in  tne
 country  are  comparatively  high  on
 account  of  the  relatively  lo  volume
 of  production,  higher  cost  of  imported
 ang  indigenous  components  and  raw
 materials  and  higher  ineidence  of
 taxation.  There  is  li‘tle  porsibilite  of
 the  selling  prices  of  motor  cars  being
 reduced  so  long  as  these  conditions
 prevail.  On  the  coatrary,  prices  have
 had  to  be  increased  in  ‘ne  recent  past,
 particularly  after  devaluation,  on  ac-
 count  of  the  factors  men*‘oned,

 The  dealers  charge  from  the  custo-
 mers  only  the  ex-factory  retail  selling
 price  as  approved  by  Ciovernmeat.
 However,  to  this  they  add  actual  cost
 on  account  of  the  following  factors:

 (i)  Excise  duty  «ad  ‘he  surcharge
 thereon  levied  by  Govern-
 ment,

 (il)  Central  Sales  Tax.
 (iii)  States  Sales  Tax.
 (iv)  Transportation,
 (v)  Registration  and  Road  चि,
 (vi)  है... .. .. .. श

 Because  of  these  factors  that  ultimate
 price  charged  to  the  consumer  is  high-
 er  than  the  ex-factory  selling  price.
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 Foreign  Trade

 तों  A.  Greefkeran:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  Government  have  any
 pian  to  take  over  the  entire  foreign
 trade  of  India;  and

 (b)  if  so,  the  main  features  of  the
 proposal?

 The  Miniter  of  Commerce  (Shri
 Dinesh  Singh):  (a)  There  is  no  such
 plen  before  the  Government.

 (>)  Does  ह... ह  |... अ

 Derailment  in  Kotah  Yard

 279,  Shri  Hukam  Chand  Kachha-
 vatya:  Will  the  Minster  of  Railways
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  743  on  the
 i8th  November,  7966  and  state:

 (a)  the  number  of  persons  against
 whom  action  has  been  taken  in  con-
 nection  with  the  collision  between
 two  trains  in  the  Kotah  Yard  on
 3-9-66  as  also  the  nature  of  the  action
 taken;  and

 (b)  if  no  action  has  been  taken,  the
 further  time  likely  to  be  taken  in  the
 matter?

 The  Minister  of  Railways  (Shri  0.  M.
 Poonacha):  (a)  Four  railway  staff
 have  been  punished  as  under  in  con-
 nection  with  this  accident:

 eee
 I  a
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 (i)  Poineman
 ्

 —
 70  to

 a  i  १
 = ree. two future  ‘effect

 (iv)  Driver  of  train”  Stoppege  फ् for  one

 (b)  Does  not  arige,
 Textile  Industry  in  Vidarbha

 27i,  Shri  Hukam  Chang  Kachha-
 valya:

 future

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 restriction  on  the  movement  of  cotton
 in  Nagpur  has  severely  affected  the
 Textile  Industry  in  Vidarbha;  and

 by  if  so,  the  arrangements  mace
 by  Government  to  keep  the  mille
 running?

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  shafl  Qureshi):
 (a)  and  (b).  Restrictions  on  movement
 of  Cotton  have  not  affected  the  textile
 industry  in  Vidarbha  adversely.  In
 fact,  arrangements  exist  for  the  issue
 of  movement-permits  to  enable  cotton
 textile  mills  to  purchase  gnd  move
 cotton  to  the  mills,  and  for  requis:-
 tioning,  wherever  feasible,  to  help  the
 mills  to  secure  thelr  requirements  of
 cotton  at  the  appropriate  ceiling
 prices,

 Closure  of  Jute  Mills  in  Kanpur

 ra  Shri  Hukam  Chang  Kachha-
 vatya:  Will  the  Minister  of  Commerce
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  1m  on  the
 8th  November,  7966  and  state:

 (a)  the  outcome  of  the  talks  being
 helg  in  regard  to  the  closure  of  the
 second  jute  mil]  in  Kanpur;  and

 (b)  the  amoung  of  assistance  decid-
 ed  to  be  provided  to  thig  mill  by
 Gevt.?
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 The  Deputy  Minister  in  the  Mials-
 try  of  Commoeres  (Shri  Shai  Qureshi):
 (a)  No  agreed  solution  for  the  re-
 opening  of  the  Mill  emerged  from  the
 discussions,

 (b)  Does  not  arise.

 Railway  Accidents

 273.  Shri  Kanwar  La}  Gupta:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  how  many  of  the  railway  acci-
 dents  which  occurred  during  the  last
 five  years  were  suspected  to  be  on
 account  of  sabotage;  and

 (b)  the  action  taken  against  the
 saboteurs?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  32.

 (b)  The  cases  are  reported  to  the
 State  Government  Police  for  investiga-
 tion  and  for  taking  appropriate  action
 against  the  saboteurs.

 गाजिय/बाद-दिलोी  दाठल

 274.  हरी  प्रकाशबीर  शास्त्रों  :  कया
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  हापुड  से  प्रति-
 दिन  प्रात  काल  सैकड़ों  यात्री,  जिनमें  नियमित
 पास  होल्डर की  हैं)  रैखे  गाड़ी  से  दिल्ली  (
 हैं;

 (ल)  क्या  यह  भी  सच  है  कि  इन  यात्रियों
 को  प्रात:काल  की  गाड़ियों  में  जगह  न  मिलने
 से  भारी  उ्रसुविध्ञाप्रों  का सामना  करना  पढ़ता
 है;

 (ग)  क्या  इस  सम्बन्ध  में  हाल  ही  में
 गाजियाबाद-दिल्‍ली  लडस  गाड़ी  को  हापुड़  से
 बालाने  का  सुझाव  दिया  सया  था;  और

 (थ)  यदि  हां,  तो  इस  मामसे  में  सरकार
 ae  क्या  कार्यवाही  करने  का  विचार  है?
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 शका  मंत्री  ी  ही०  एथ०  ह  :

 (क)  हमत  सगभग  एक  सी  यात्री  (पास पर
 यात्रा  करने  बालों  सहित)  रोजाना  शेरे
 हापुड़  से  दिल्‍ली  बाते  हैं  i

 (ल)  जी  नहीं,  क्योंकि  !  शुम०  Be
 सवारी  गाड़ी  में  भतिरिक्‍त  स्थान  उपसब्ध
 है।  1-4-67  से  इस  गाड़ी  का  दिल्‍ली  पहुंचते
 का  समय  9.  $0  बजे  निर्धारित  किया  गया
 है

 (ग)  और  (घ)  जी  हां  |  लेकिन  हापुड़
 स्टेशन  पर  टर्मिनल  सुविधाओोँ  की  कमी  के
 कारण  12  जी०  एन०  tte  गाजियाबाद-
 नयी  दिल्‍ली  सवारी  गाड़ी  को  हापुड़  तक  चलाना
 परिचालत  की  दृष्टि  से  व्यावहारिक  नहीं  पाया
 गया  है

 Production  of  Coking  Coal

 215,  Shri  0.  ©.  Sharma:
 Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:
 Shri  Khagapath}  Pradhani:
 Shri  Heerji  Bhai;

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 (a)  whether  the  production  of  cok-
 ing  coal  during  the  Fourth  Plan  is
 expected  to  exceed  the  demand  there-
 of  because  of  considerable  scaling
 down  of  steel  programme;  and

 (9)  if  so,
 matter?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  and
 (b)  The  development  programme  of
 coking  coal,  during  the  Fourth  Plan
 period,  is  being  adjusted  so  as  to
 match  with  its  demand,

 Expenses  on  the  creation  of  South
 Central  Railway  2096

 276.  Shri  8.  0,  Samanta:  Will  the
 Minister  of  Railways  be  pleased  to
 state  the  sums  of  over  and
 above  the  budgeted  provisions  which
 were  needed  for  creating  the  new
 South-Central  Railway  Zone  and
 bringing  it  into  working?

 the  steps  taken  in  the
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 ‘The  Minister  of  Raliwaya  (Shri
 €.  मा,  ह... 1  A  provision  of
 ‘Rs.  35.76  crores  for  working  expenses
 of  the  South  Central  Rai  awy  Zone
 was  initially  made  in  the  current  year
 by  reappropriation  of  funds  from  the
 original  budget  of  the  Central  and
 Southern  Railways.  This  figure  had
 to  be  raised  subscquently  by  about  6
 ‘crores  to  4I.75  crores,  mainly  to  cover
 the  various  post-budget  factors  affect-
 ‘ing  al]  Railways  such  as  the  increase
 ia  the  rates  of  dearness  allowance,
 higher  rates  of  Central  Sales  Tax,
 higher  prices  of  fuel  and  other  mate-
 rials  etc.

 The  provision  for  expenditure  in  the
 ‘current  year  on  works  connected  with
 the  formation  of  the  South  Central
 Zone,  in  the  headquarters  building
 ang  residential  accommodation  for  the
 headquarters  staff  is  approximately  68
 lakhs  more  than  the  origina]  budget
 provision  of  4  lakhs,

 Surplus  Engineers  in  H.E.C.,  Ranchi

 27%.  Shri  ह  K.  Ghosh:
 Shri  S.  6.  Samanta:

 Wil  the  Mhnister  of  Industrial
 Development  and  Company  Affairs
 ‘be  pleased  to  refer  to  the  replies
 given  to  Unstarred  Questions  Nos.  948
 and  949  on  the  9th  November,  2965
 and  state  the  present  assessment  of
 surplus  civil  engineers  in  the  Heavy
 Engineering  Corporation,  Ranchi  to
 date  and  the  arrangements  made  by
 Government  for  their  absorption  in
 the  project  itself  or  in  other  pro-
 jects?

 Toe  Minister  of  Industrial  Deveiop-
 ment  and  Company  Affairs  (Shri  F.
 A.  Ahmed):  On  the  Ist  April  1967,
 3)  persons  as  shown  below  would  be
 surpius:—

 (i)  Zonal  Engineers/Execu-
 tive  Engineers  .  4

 (i)  Agsistant  Engineers  ae  32
 (ili)  Engineer  Assistants/

 Overseers  &
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 Efforts  are  being  made  to  ebsorb  the
 Executive  Engineers/Zona)]  Engineers
 on  alternative  jobs  in  the  Company,
 to  the  extent  possible,  and  also  in
 other  public  sector  projects.  As  Assis-
 tant  Engineers  are  able  to  get  jobs
 elsewhere  and  there  is  already  con-
 siderable  exodus,  it  35  likely  that  the
 surplus  persons  in  this  class  will  be
 able  to  secure  other  jobs  and  there
 will  be  no  problem  of  absorbing  them.

 As  regards  Engineer  Assistants/
 Overseers,  it  has  been  found  possible
 to  give  them  reorientation  training
 and  absorb  them  on  alternative  jobs
 in  production.  Retrenchment  is  there-
 fore  unlikely,

 Air-conditioned  Trains

 278.  Shri  Vishwa  Nath  Pandey:  Will
 the  Minister  of  Railways  be  pleased
 to  state’

 (a)  whether  Government  propose
 to  introduce  some  more  Air-condi-
 tioned  trains  in  the  country;  and

 (b)  if  so,  when  it  is  likely  to
 materialize  and  on  what  routes?

 The  Minister  of  Railways  (Shri  C.
 M.  Poomacha):  (a)  and  (b).  An  Air-
 conditioned  Express  will  be  introduced
 from  1-4-67,  to  run  once  g  week  each
 on  Madr*s-Howrah,  Howrah-Bombay
 via  Nagpur;  and  Bombay-Madres
 routes.  Besides,  frequency  of  Air-
 conditioned  Expresses,  which  were
 running  twice  a  week  on  New  Delhi-
 Howrah  and  New  Delhi-Bombay  rou-
 tes,  was  increased  to  three  times  a
 week  from  +11/13-2-67.  Similarly,
 frequency  of  Airconditioned  Expres-
 ses  running  between.  New  Delhi  and
 Amritsar  has  been  increased  from  once
 a  week  to  twice  9  week  from  19-2-67
 and  will  be  further  increased  to  three
 times  a  week  im  the  time  table  to
 come  into  force  from  -¢-67.

 Raid  on  Tisue  Rallway  Station

 279.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Rilways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  on
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 the  Mth  March,  29867  a  gang  of  about
 IS  dacoits  raided  the  Tisua  Railway
 Station  (Northern  Railway)  near
 Bareilly  and  seized  the  Assistant
 Station  Master  and  ran  away  with
 the  Station  earnings;  and

 (b)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  Raliways  (Shri  6,
 ह दी  Poomacha):  (a)  Yes.

 (b)  A  Civil  Police  Constable  on  duty
 at  the  Railway  Station  challenged  the
 dacoits  who  opened  fire.  As  a  result
 of  firing,  the  constable  sustained  in-
 juries.  The  Government  Railway
 Pohce  Bareilly  have  registered  a
 case  under  section  395  I.P.C.  and  are
 investigating  into  it.  Neither  any
 arrests  have  been  made  nor  any  stolen
 Property  has  been  recovered  so  far.

 Squatting  on  Railway  Track  by
 Passengers

 280.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 passengers  of  the  Lakshmikantapur,
 Sealdah  Local  (Eastern  Railway)
 staged  a  demonstration  on  the  307
 March,  967  by  squatting  on  the  track
 and  preventing  all  train  movement
 to  and  from  Ballygunge  and  also
 raided  the  Assistant  Station  Master's
 Office  anq  assaulted  the  Assistant
 Station  Master  on  duty;  and

 (b)  if  so,  the  causes  thereof  and
 the  action  taken  by  Government
 in  the  matter?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonachz):  (a)  Yes.

 (b)  Due  to  late  arrival  of  SJ  45  Up
 (Budge  Budge-Sealdah)  local  train  at
 Ballygunge  station  by  4  minutes  for
 observing  engineering  restrictions  en-
 route,  passengers  of  SL  233  Up  (Lak-
 shmikantapur-Sealdah  local)  thought
 that  their  train  would  be  detained  for
 giving  pecedence  to  SJ  45  Up  and
 stage  a  demonstration.  The  situation
 wee,  however,  brought  under  cortrol
 by  the  intervention  of  police  and  per-
 suansion  of  railway  staff.
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 The  Government  Raitway  Putice;
 Sealdah  have  registered  a  cise  ‘under
 section  (147/882  LP.C.,  which  is  still
 under  investigation.  No  arrests  have
 been  made  so  far.

 Robbery  in  384  Down  Farakka
 Passenger  Train

 28l.  Shri  Vishwa  Neth  Pandey:
 Will  the  Minister  of  Eailways  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 robbery  was  committed  on  the  5th
 March,  967  in  a  Second  Class  Com-
 partment  of  the  384  Down  Farakka
 Passenger  train  between  Bansh  Baria
 and  Bande)  stations,  Eastern  Railway
 when  the  robbers  took  away  orna-
 ments,  and  some  valuable  clothes  and
 also  assaulted  the  passengers;  and

 (b)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  Yes,  but  the  in-
 eident  occurred  on  6-8-1967  in  train
 No,  334  Down,  the  victims  being  a  ratl-
 way  employee  and  his  relative

 (by  Government  Railways  Police,
 Katwa  has  registered  g  case  under
 section  395/397  I.P.C.  One  suspected
 person  has  been  arrested  20  far  in
 this  connection.  Police  investigation
 is  progressing.

 New  Railway  Lines  in  Orima

 282,  Shri  Chintamani  Panigrahi:
 Will  the  Minister  of  Rallwayz  be
 Pleased  to  state:

 (a)  whether  the  proposals  for  the
 construction  of  new  railway  lines
 during  the  Fourth  Plan  period  in
 Orissa  have  been  finalised;  and

 (b)  if  so,  the  main  features  there-

 The  Minister  of  Raliways  (Shri  OC.
 mM  Poomnachs):  (a)  No.

 (७)  Does  not  arise,
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 Madhusudan  Gordhandas  and  Univer-
 sal  Export  and  Import  Agency

 283.  Shri  Madhu  Limaye:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  the  stage  reached  in  the  legal
 proceedings  against  the  firm  of
 Madhusudan  Gordhandas’  and  Uni-
 versal  Export  and  Import  Agency  in
 the  matter  of  illegal  import  of  nylon
 filament  yarn;

 (b)  whether  any  proceedings  have
 been  started  against  the  Textile  Com-
 missioner  and  the  Joint  Chief  Con-
 troller  of  Exports  and  Imports  for
 illegally  amending  the  import
 licences  (given  to  the  Bombay  Tex-
 tile  Mills)  and  allowing  their  sale  to
 Dhanraj  Mills  without  satisfying  the
 condition  about  the  self-consumption
 of  the  imported  stuff  by  the  trans-
 feree;  and

 (c)  if  not,  the  reasons  for  not  tak-
 ing  action  against  them?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  to  (c).  A  statement  is  attached.
 [Placed  in  Library,  See  No.  LT-
 179/67].

 All  jndia  Handloom  Board

 284.  Shri  S.  K.  Sambandhan:  Will
 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  when  the  All  India  Handloom
 Board  was  last  reconstituted;

 (b)  the  basis  on  which  it  was  re-
 constituted;  and

 (c)  whether  any  representation  has
 been  given  to  the  private  —  sector,
 manufacturer  or  exporter  of  hand-
 loom  goods  from  the  State  of  Madras?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi)
 (a)  On  8th  January,  1963.

 (b)  The  main  criteria  observed  in
 reconstituting  the  Board  were  as
 follows:

 (l)  Two  representatives  to  each
 of  the  States  (except  Assam)

 Written  Answers  CHAITRA  10,  889  (SAKA)  Written  Answers

 having  more  than  two  lakhs
 of  handlooms  (registered):

 (2)  One  representative  to  each
 of  the  States  having  register-
 ed  handloom  between’  one
 lakh  and  two  lakhs;

 (3)  Three  representatives  nomina-
 ted  by  the  Government  of
 India  from  the  rest  of  the
 States  and  Union  Territories;

 (4)  One  representative  each  to
 represent—
 (i)  Mill  Industry,
 (ii)  Reserve  Bank  of  India,
 (iii)  Cooperative  Financing

 Agencies,
 (iv)  Woollen  Handloom  _§In-

 dustry,
 (v)  Silk  Industry,
 (vi)  exporters,  and

 persons  havng  expert
 knowledge  in  Technology
 or  Economics;

 (5)  President,  All  India  Hand-
 loom  Fabrics  Marketing  Co-
 operative  Society,  Bombay;

 (6)  Executive  Director,  Handi-
 crafts  and  Handlooms  Exports
 Corporation  of  India  Ltd.,
 New  Delhi;

 (7)  Joint  Secretary,  Planning
 Commission,  New  Delhi;

 (8)  Honorary  Adviser  (Hand-
 looms),  Government  of  India;
 and

 (vil)

 (9)  Assistant  Financial  Adviser,
 Ministry  of  Finance,  Bombay.

 (c)  Yes,  Sir.  The  State  of  Madras
 is  represented  by  the  following:

 qd)  The  Director  of  Handlooms,
 Madras,

 (2)  The  President,  The  Tamil
 Nadu  (Madras  State)  Hand-
 loom  Weavers’  Cooperative
 Society  Ltd.,  Madras;  and

 (3)  Shri  M.  S.  A.  Majid,  34  First
 Main  Road,  Gandhi  Nagar,
 Madras-20.
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 Brindavan  Express  Train

 285,  Shri  S  K.  Sambandhan:  Wil
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  any  representation
 ‘was  received  from  the  public  request-
 ing  Government  to  arrange  for  the
 stopping  of  Brindavan  Express  Train
 at  Arkonam  Junction  on  the  Mad-
 ras-Bangalore  section  and

 (b)  if  so,  the  action  taken  there-
 on?

 The  Minister  of  Railways  (Shri  C.
 M  Poonacha):  (a)  Yes

 (b)  Provision  of  stoppages  of  39/40
 Brindavan  service  between  Madras
 and  Bangalore,  has,  however,  not  been
 found  justified.

 Electrification  of  Madras-Arkonam
 Section

 286.  Shryy  S  K.  Sambandhan:  Will
 the  Minister  of  Railways  be  pleased to  refer  to  the  reply  given  to  Unstar-
 red  Question  No  530  on  the  4th
 November  966  and  stte  the  stage  at
 which  thy  proposal  for  the  Ele  trifi-
 vation  of  the  Railway  hhne  between
 Madras  Central  and  Arkonam  stands?

 The  Minister  of  Railways  (Shri  C
 M  =Poonacha):  The  electrification  from
 Madras  to  Trivellore  for  opeiation  of
 suburban  services  है  being  considered
 in  the  first  instance  and  the  question of  extending  :t  to  Arkonam  will  be
 taken  up  later  A  study  of  Electrifi-
 cation  of  this  Section  with  the  sub-
 urban  services  being  operated  by Electrical  Multiple  Units  vis-a-vis
 running  of  Diese!  Multiple  Units  is  on
 hand,  and  the  decision  on  electrifica-
 tion  will  be  based  on  this  study  as
 also  on  the  availability  of  funds  and
 foreign  exchange.

 import  Licences

 28.  Shei  M.  Sudarsanam:  Will  the
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 Minister  of  Commerae  be  Qldased  to
 state:

 (a)  the  total  amount  of  lisences
 given  for  import  of  raw  mieterials
 since  the  ‘devaluation;  and

 (b)  the  names  of  important  items?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  Statistics  relating
 to  import  of  raw  materials  are  not
 maintained  separately.  The  total  value
 of  Actual  Users  licences  issued  from
 6-6-1966,  to  B1-1-1967  for  raw  mate-
 rial,  spares  and  components  was  of
 the  order  of  Rs.  925  crores.

 (b)  Some  of  the  more  important
 items  of  raw  materials  hcenced  are:

 reo)  Non-Ferrous  Metals.
 (2)  Copra.
 (3)  Crude  Rubber  including  Syn-

 thetic  Rubber.
 ry  Paper  Pulp  and  Newsprint.
 (5)  Textile  Fibres,
 (6)  Animal  and  Vegetable  Oils

 &  Fats.
 (7)  Pigments  fur  Paints  and  Var-

 nishes  etc.
 (8)  Es-ential  Ouls.

 Overbridge  at  Railway  Crossing  in
 Patel  Nagar,  Delhi

 288,  Shri  Bal  Raj  Madhok:  Wr'l  the
 Minister  of  Railways  be  p'eased  to
 refer  to  reply  given  to  Unstarred
 Question  No  387  on  the  5th  August,
 3966  and  state:

 (a)  the  progress,  if  any,  made  to-
 wards  the  construction  of  an  over-
 bridge  over  the  level  crossing  in
 Patel  Nagar  which  links  the  colonies
 of  Najafgarh  Road  with  the  rest  of
 Delhi;  and

 (b)  how  long  it  will  take  to  comp- lete  the  over-bridge  at  the  above
 mentioned  site?

 The  Minister  of  Railways  (Shri
 C.  M.  Poomacha):  (a)  Most  of  the

 pee
 details  have  since  been

 ae  and  a  general  arrangement Plan  prepared  by  the  Rajlwey  is  being
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 gent  fot  approval  to  the  Municipal
 authorities.  However,  a  few  details
 including  location  of  a  proposed  sub-
 way  are  yet  to  be  finalised.  The
 Municipality  are  also  yet  to  deposit
 with  the  Railways  Rs.  0.5  lakhs—
 their  share  of  cost  of  the  work

 As  soon  as  the  remaining  details
 and  plans  are  finalised  and  the  money
 deposited,  the  Railways  will  take  up
 construction  work.

 (b)  After  work  is  actually  started,
 it  will  take  the  Railways  about  two
 years  to  complete  their  portion  of  the
 work  on  the  bridge  proper.

 Popularisation  of  Soft  Coke  in  Rural
 Areas

 289.  Shri  8.  Cc  Samanta:
 Dr.  P.  Mandal:

 Will  the  Minister  of  Steel,
 and  Metais  be  pleased  to  state:

 Mines

 (a)  the  action  amitiated  on  the
 report  of  Dr.  Lahiri  on  the  populari-
 sation  of  soft  coke  in  the  rural  areas;
 and

 (b)  whether  Government  have
 decided  to  set  up  Of  Committee  or
 Board  for  guiding  and  supervising
 the  programme  aimed  at  popularisa-
 tion  of  domestic  coke  and  to  divert
 dung  for  use  as  manure?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  The
 Central  Fuel  Research  Institute  has
 circulated  Dr.  Lahiri’s  draft  project
 report  for  conducting  pilot  survey
 and  experiment  in  the  States  of
 Madhya  Pradesh,  Uttar  Pradesh  and
 Bihar  for  popularising  soft  coke  in
 Tural  areas  to  the  concerned  Minis-
 tries  including  the  executing  Depart-
 ment  viz.,  Department  of  Community
 Development,  State  Governments  and
 others.  The  Draft  report  will  be
 Rnalised  as  soon  as  the  comments  of
 concerned  §  Ministries/Departments/
 State  Governments  are  available.

 (६)  Does  net  arise.

 2056

 Subsidies  Payable  to  Collieries
 290.  Dr.  क्,  Mandal:

 Shri  S.  C,  Samanta:
 Will  the  Minister  of  Steel,  Mines

 and  Metals  be  pleased  to  state:
 (a)  the  amount  outstandmg  on

 account  of  bills  for  subsidies  payable
 to  collieries  at  the  end  of  December,
 966  and  January,  1967;

 (b)  the  procedure  for  disposing  uf
 collieries  bills  and  the  steps  taken
 for  ensuring  speedy  disposal  of  these
 bills  for  subsidies  for  sand-stowing
 under  difficult  mining  conditions;  and

 (c)  whether  there  is  any  proposal
 for  converting  the  bills  mto  dis-
 countable  documents  for  the  purpose
 of  raising  loan?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)
 The  amounts  outstanding  in  respect  of
 subsidies  payable  on  8lst  December,
 9f6  and  3lst  January,  967  are  given
 below:

 3I-42-66  3  ‘1+11967,
 (Rs.  tn  lakhs)

 Clams  in  respect  of
 subsidies  for  sand

 sowing
 366  88

 Claims  in  res;  of
 subsidies  for  dite
 ficult  mining  cond:-
 tions  55  72

 ToraL  221  253

 (०)  A  statement  giving  the  informa-
 tion  28  enclosed  {Placed  in  Library.
 See  No.  LT-380/67.]

 (ce)  No,  Sir
 Production  gud  Allocation  of  Coking

 Ceal

 ‘291,  Shri  C.  Samanta:
 Dr.  ह  Mandal:

 Will  the  Minister  of  Steel,  Mines
 ang  Metals  be  pleased  to  state:

 (a)  the  year-wise  targets  of  pro-
 @uction  of  coking  coal  during  the
 Fourth  Plan  with  sectoral  allocation
 againat  the  actual  production  for  the
 year  ‘1985-06;
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 (b)  whether  Government  have  as-
 उबकश्ते  the  requirements  of  main  users
 of  coking  coal  and  have  completed
 linkage  of  the  producing  mines  with
 the  consuming  plants;  and

 (e)  how  Government  propose  to
 utilise  temporary  surplus  of  coking
 coal  over  immediate  needs?

 The  Minister  of  Steel,  Mines  and
 Metals  (De.  Chenta  Reddy):  (2)  and
 (b).  The  requirements  of  cocking
 coal  for  the  metallurgical  industries
 during  the  Fourth  Plan  period  have
 been  assessed  yearwise  and  they  are
 expected  to  be  of  the  following  order:

 (In  Million  Tonnes)
 1966-67,  3°0
 1967-68.  I9:56
 ‘1968-69  20  83
 1969-70,  22°22
 ‘1970-71,  26-24

 The  production  programme  wil)  be
 adjusted  so  as  to  meet  the  above  de-
 mand,

 The  linkage  of  collieries  with  the
 consuming  units  and  the  sectoral  allo-
 cation  is  being  finalised,  Actual  pro-
 duction  during  1965-66  was  18.  90
 million  tonnes  (Private  Sector  4.8
 milhon  tonnes  and  Public  Sector  2  78
 million  tonnes).

 (c)  Government  have  released  tem-
 porary  surplus  of  coking  coal,  which
 is  primarily  in  lower  grades,  for  non-
 metallurgical  purposes.

 Over-bridge  at  Parli  Railway  Crossinz
 near  Palghat

 292.  Shri  ©.  K.  Nayanar:  Wil)  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  2245  on  the  l2th  August,
 3966  and  state:

 (a)  the  progress  made  in  the  cons-
 truction  of  an  over-bridge  at  the  rail-
 road  crossing  over  Parli  Railway  Sta-
 tion,  Palghat  District;  and

 ९७)  if  the  progress  is  not  satisfactory
 the  vessons  therefor?
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 The  Minister  of  Rallways  (Ohxt
 C.  M.  Poonacha):  (2)  end  (b).  Plans
 and  estimates  for  the  work  have  been
 finalised,  According  to  rules,  the
 road  approaches  have  to  be  construct-
 ed  by  the  Siate  Government  and  the
 bridge  structure  by  the  Railways,
 and  to  avoid  unnecessary  locking  up
 of  capital  the  two  works  have  te  be
 synchronised.  Construction  work  on
 the  bridge  structure  will  be  taken  up
 when  the  State  Government  are  in  a
 position  to  start  work  on  the  road
 approaches,

 Water  Shortage  at  Calicut  and  seme  of
 the  Railway  Stations  in  Kerala

 Shri  A.  EK.  Gopalan:
 Shri  Umanath:
 Shri  Nambiar:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  the  residents  of  the
 Railway  quarters  in  Calicut  have
 been  put  to  much  difficulty  due  to
 the  drying  up  of  wells  in  the  Railway
 compound;

 (b)  whether  Government  are  also
 aware  that  the  water  tanks  in  the
 West  Hill  station  and  Badagara  sta-
 tion  in  Kerala  have  dried  up  result-
 ing  in  difficulties  even  for  the  sup-
 ply  of  water  to  the  railway  engines;
 and

 (c)  if  so,  the  steps  taken  to  meet
 the  water  scarcity?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  and  (9),  Water
 sources  in  West  Hill  and  Baedagara
 stations  have  not  dried  up,  and  no
 difficulty  is  at  present  experienced  for
 supply  of  water,  including  loco
 Tequirements.

 (c)  Alternative  arrangements  have
 been  kept  ready  for  bringing  into  use
 when  regular  sources  dty  up.

 Industrial  Estates  in  Oviven
 294,  Shri  Chintamwant  ह...

 Will  she  Minister  of  tndustzial  Beve-
 Jopment  and  Company  Affairn  be
 pleased  to  state:

 (a)  whether  the  sthitus  te  ost  up



 है

 -  Indautrial  Betates  in  ह ०... है  dar-
 ing  the  Fourth  Five  Year  Plan  has
 been  finalised;  and

 (b)  if  so,  the  details  thereof?

 Yhe  Minister  of  Industrial  Develep-
 and  (Shri  F.  A.

 Ahmed):  (a)  and  (b).  Yes,  Sir.  Apart
 from  the  further  expansion  of  two  of
 the  existing  Industrial  Estates  at
 Cutteck  and  Rourkela  with  2  and  3
 units  respectively  in  each,  the  State
 Government  of  Orissa  propose  to
 establish  the  following  new  Industrial
 Estates  during  4th  Plan  period.

 t.  Industrial  Estate,  Cuttack
 2]  Units  Dist.  Cuttack.

 2.  Industrial  Estate,  Rourkela
 20  Units  Dist.  Sundargarh.

 3.  Industrial  Estate,  Sunabeda
 2  Uni.s  Dist.  Koraput.

 4.  Industrial  Estate,  Talcher
 &  Units  Dist.  Dhenkanal

 5.  Industrial  Hatate,  Paradeep
 78  Units  Dist.  Cuttack.

 Proceedings  against  Sahn-Jain  Group
 of  Companies

 295.  Shri  Madhn  Limaye:  Will  the
 Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  had  instituteg  proceedings
 against  some  Companies  of  the  Sahu-
 Jain  Group  for  their  violation  of
 Company  Law  on  the  basis  of  the  re-
 cords  and  papers  seized  from  them;

 (b)  whether  it  is  also  a  fact  that
 Government  have  moved  for  the  post-
 ponement  of  hearing  of  the  case  in  the
 Calcutta  High  Court;  and

 (e)  if  0,  the  reasGhs  therefor?
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 (b)  No.
 (c)  Does  not  arise.

 Export  of  Manganese  Ore

 296.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  the  State  Trading  Cor-
 poration  has  recently  concluded  any
 long  term  arrangements  with  some
 foreign  countries  for  the  export  of
 manganese  ore;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  The  Minerals  and
 Metals  Trading  Corporation  and  not
 the  State  Trading  Corporation  is  con-
 cerned  with  the  export  of  Manganese
 Ore.  No  long-term  arrangements
 have  recently  been  concluded  by
 Minerals  and  Metals  Trading  Corpora-
 tion  with  the  foreign  buyers

 (b)  Dees  not  arise.

 Production  of  Motor  Tracks

 297.  Shri  Ramachandra  Ulaka:
 Shri  Dbuleshwar  Meema:

 Will  the  Minister  of  Industriat
 Developmen!  and  Company  Affairs
 be  pleased  to  state:

 (a)  whether  Government  have  re-
 cently  received  offers  of  hig  loans
 from  foreign  countries  to  increase  the
 production  of  motor  trucks  in  the
 country;

 (b)  if  so,  the  details  thereof;  and

 (ec)  the  terms  and  conditions  of
 such  loans?

 The  Minister  of  Industrial  Develep-
 ment  anf  Company  Affaizs  (Shri  है अ  A.
 Abmed):  (a)  No,  Sir.

 (8)  वां,  (c).  Do  not  aise.



 2061

 Wagon  Shortage
 298.  Shri  Ramachandra  UWlaka:

 Shri  Dhuleshwar  Meena:
 Shri  Khagapathi  Pradbani:
 Shri  Heerji  Bhal:

 Will  the  Monister  of  Railways  be
 Pleased  to  state:

 (a)  the  position  to-date  in  respect
 of  wagon  shortage  (both  B.G.  and  M.
 G);  and

 (b)  the  steps  taken  to  ensure  a
 more  satisfactory  wagon  supply  posi-
 tron?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  There  is,  in
 general,  no  shortage  of  wagons  The
 Railways  are  at  present  loading  about
 25,000  wagons  per  day  on  the  Broad
 Gauge  and  ‘12,000  wagons  on  the  Metre
 Gauge  The  outstanding  indents  on
 the  Indian  Railways  as  a  whole
 amounts  to  about  three  days’  loading
 potential  on  the  Broad  Gauge  and
 four  days  on  the  Metre  Gauge  There
 may,  however,  be  pockets  where
 shortage  of  certain  types  of  wagons
 may  develop

 Arrears  also  develop  on  account  of
 Circumstances  outside  the  Railways’
 control,  such  as  civil  disturbances,
 bundhs,  cyclonic  weather,  etc  Diffi-
 culty  is  often  created  by  such  inci-
 dents.

 (by  A  constant  lookout  is  maintain-
 ed  for  mtuations  and  areas  where
 shortages  develop  due  to  normal
 Operating  reasons  and  fimely  action
 is  iaken.  Action  is  also  taken  to  over-
 come  the  adverse  effects  of  intidents
 beyond  the  control  of  the  railway  to
 the  extent  possible.
 Railway  ling  between  Berhampur  and

 Phulbani
 299.  Shri  ्,  K,  Deo:

 Shri  G,  C.  Naik:
 Sbri  हू  ह  Singh  Deo:
 Shri  A.  Dipa:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  there  is  a  proposal  to
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 construct  a  railway  Hne  beween  Ber-
 hampur  and  Phulbani;  and

 (b)  if  so,  when  it  is  going  to  mate-
 rialise?

 The  Minister  of  Railways  (Shri
 C.  की,  Poonacha):  (a)  There  is  no
 such  proposal  under  consideration  of
 the  Railway  Board  at  present,

 (b)  Does  not  arise.

 Arrest  at  Dimapur  Railway  Statien
 306.  Shri  Yashpal  Singh:  Will  the

 Minister  of  Raffways  be  pleased  to
 state’

 (a)  whether  two  persons  were  ar-
 rested  at  Dimapur  Railway  Station  on
 the  l0th  March,  987  for  loitering  in
 a  suspicious  manner  at  the  time  of  the
 arrival  of  Assam  Maul,

 (b)  if  so,  whether  the  investigation
 has  been  completed;  and

 (९)  what  further  action  has  been
 taken  in  the  matter?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  Yes.

 (b)  Not  yet.
 (c)  Further  action  can  only  be

 taken  on  completion  of  the  investiga-
 tzon  by  the  Government  Radway
 Police,  Dimapur.

 Fixation  of  Price  of  Rubber  by  Tariff
 Commission

 >  Sri  Vasudevan  Nair:  Wil)  the
 Momster  of  Commerce  be  pleased  to
 state:

 (a)  whether  the  Tariff  Commission
 is  working  for  the  fixation  of  q  fair
 price  for  the  indigenously  produced
 natural  rubber;

 (b)  whether  the  commission  js  visi-
 ting  2]  the  major  States  engaged  in
 the  production  of  rubber;

 (c)  whether  the  Commission  has
 received  representation  from  the  smail
 gtowers  of  -Kereia  State  to  visit  that
 State;  and
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 (dé)  if  so,  whether  the  Commission
 propose  to  visit  Kerala?

 The  Depaty  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafl  Qureshi):
 (a),  (९)  and  (d)  Yes,  Sir
 =

 (०)  The  Commission  wil]  visit  ‘he
 State  of  Kerala  only.

 Import  of  Synthetic  Rubber
 302.  Shrimati  Susecla  Gopalan:

 Sari  C.  है,  Chakrapani:
 Will  the  Minister  of  Commerce  be

 Pleased  to  state:
 (a)  whether  it  38  a  fact  that  leence

 for  importing  synthetic  rubber  can-
 not  be  granted  for  more  than  6,000
 tons  at  a  time;

 (b)  whether  it  iB  8380  a  fact  that
 Government  have  granted  licences  for
 wmporting  32000  tons  of  synthetic
 tubber  recently  at  a  time,  and

 (ey  if  so,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  No,  Sir  Although  the  :mport  of
 rubber,  whether  natural]  or  synthetic,
 requires  an  import  heence,  there
 no  regulation  to  the  effect  that  not
 more  than  6,000  tons  at  a  time  should
 be  heensed

 (b)  The  total  import  of  synthetic
 rubber  during  1966-67,  has  been  of  the
 order  of  about  4,700  tons  only  Ttus
 has  been  done  taking  into  account  ‘he
 deficit  between  the  available  domestic
 supphes  of  natural  and  synthetic  rub-
 ber  and  actual  retnurements  for
 rubber  for  various  consuming  indus-
 tries.

 (c)  Does  not  arise.
 Kerala  Rubber  Growers

 303,  Shrimati  Susecela  Gopalan:
 1.  C.  K.  Chakrapani:
 Shri  C.  Janardhanan:
 Ghri  Vasudevan  Nair:
 ‘fhe  है  C.  Adichan;

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  Goveriment’s  attention

 has  been  drawn  to  the  proposals  put
 forward  at  the  recent  conference  of
 the  Kerala  Rubber  Growers  held  in
 Pala;  that  the  price  of  natural  rubber
 be  fixed  at  Rs  है  per  kilo  and  that
 the  rubber  factories  be  opened  under
 the  control  of  the  Rubber  Board  to
 assist  the  rubber  growers;

 (b)  if  so,  the  reaction  of  Govern-
 ment  to  these  proposals;  and

 (c)  the  steps  taken  by  Government
 to  protect  the  interest  of  small  grow-
 ers?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi)  :
 (a)  Repres-ntations  have  been  receiv-
 ed  urging  Government  inter  ala  to
 revise  thn  terms  of  reference  to  the
 Tariff  Conimission  about  the  fixation
 of  f.ir  price  of  indigenous  natural
 rubbri  and  for  directing  the  Tariff
 Commission  to  restrict  their  enquiry
 to  the  small  growers  only  No  repie
 sentation  for  fixing  the  price  of  ind:-
 genous  natural  rubber  at  Re  6  per
 kg  has  been  received

 (b)  Does  not  arise

 (e)  Intcrest  free  joans  and  subsidies
 are  given  to  the  small  growers  so  as
 to  enable  them  to  develop  their  hold-
 ing  The  question  of  fixation  of  a
 faut  price  of  their  produce  will  be
 considered  on  receipt  of  the  recom-
 mendations  of  the  Tariff  Commission

 Bharathi  Mills,  Pondichery
 $04.  Shri  Umanath:

 Shri  ह  Gopalan:
 Shri  C  हु,  Chakrapani:
 Shri  Jyotirmoy  Basu:
 Shri  ्  ्  Menon;
 Shri  K.  Anirudhan:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large-
 number  of  ex-workers  of  the  Bhara-
 th)  Mills,  Pondichery  have  still  not
 been  remstated  even  after  the  Gov-
 ernment’s  take-over  of  the  milla;

 (b)  if  so,  the  number  of  those  who-
 are  still  unemployed  and  the  reasons-
 therefor;
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 (९)  whether  the  Government  Con-
 trailer  of  the  Mills  hag  proposed  to
 the  ‘Workers’  Unions,  for  the  revision
 of  the  terms  and  conditions  of  ser-

 ~vice  that  existed  before  Government
 take-over,  as  a  condition  prior  to
 restarting  of  the  mills,

 (b)  if  so,  the  details  of  Govern-
 ment's  proposals;  and

 (a)  whether  any  settlement  wast
 atrived  at  with  the  Unions  and  if  not,
 the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  and  (b).  About  600  workers  con-
 stitutang  about  50  per  cent  of  the  ex~
 workers  of  the  mull  have  already  been
 recalled,  while  another  480  workers
 are  expected  to  be  recalled  shortly.
 This  will  leave  about  460  workers  out
 of  which  only  43  would  be  perma-
 nent  workers  The  reason  for  not
 employing  all  the  workets  is  that  the
 mill  has  restarted  with  16,000  spindles
 and  96  looms  only  out  of  a  total  of
 25,000  spindles  and  386  looms.

 (eo)  to  (e)  The  terms  and  conditions
 of  service  of  workers  have  not  been
 altered.  However,  the  Authorised
 Controller  discussed  with  the  unions
 certain  proposals  relating  to  revised
 workload  for  the  economic  running  of
 the  mill  These  proposals  were,  how-
 ever,  not  made  a  pre-condition  to  the
 restarting  of  the  mulls,

 Material  Checkers  in  Rallway  Elec-
 trification  Project

 305.  Shri  Satya  Narain  Singh:  W2!)
 the  Minister  of  Railways  be  pleased
 t  state:

 (a)  whether  i¢  is  a  fact  that  the
 former  Railway  Minister  gave  an  as-
 surance  to  the  Material  Checkers  in
 the  Railway  Hilectrification  Project
 ‘that  they  would  be  given  alternative
 jobs  like  other  Class  III  employees;

 db)  if  so,  whether  Government  have

 #५-  जा
 the  asturance  so  =  far;

 (c)  if  not,  when  these  employem  are
 likely  to  be  absorbed  in  regular  Rai}-
 way  services?

 The  Minister  of  Raliways  (Shri
 C,  M.  Peonacha):  (a)  No.

 (b)  and  (c).  Do  not  arise,

 Substiinte  Workers  of  Maghal  Sarsi
 Diesel  Loco  Shed

 306  Shri  Satya  Narain  Singh:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  the  total  number  of  substitute
 workers  of  Mugha)  Sarai  Diesel  Loco
 Shed  retrenched  during  the  last  two
 months;

 (b)  whether  it  725  a  fact  that  the  re~
 trenched  workers  had  completed  more
 than  six  months  and  new  hands  were
 appointed  for  the  samme  jobs;  and

 (c)  the  steps  taken  by  Government
 to  stop  these  measures?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  and  (b).  74  men
 were  engaged  purely  as  substitute
 workers  pending  regular  recru:tment,
 at  which  these  74  men  along  with
 other  applicants  were  considered  47
 failed  in  the  recruitment  test  and  are
 proposed  to  be  replaced  by  the  men
 who  have  been  successful  at  the  re-
 cruitmnent  test  However,  only  4  men
 have  actually  been  discharged  on
 account  of  being  found  unfit  at  the
 medical  examination  he'd  before  re-
 gular  appointment.

 (०)  Substitute  workers  have  neces-
 sarily  to  go  through  a  proper  test  for
 regular  appointment  and  if  they  fail
 either  at  the  test  or  at  the  initial
 medical  examination,  they  have  to  be
 discharged.
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 plnssed  t  state:
 (a)  whether  i  is  a  fact  thet  ade-

 ग  amount  of  yarn  is  not  made
 avaiishie  at  present  to  the  handjloom
 weavers  in  the  country;

 (9)  if  so,  the  reasons  therefor;  and

 (९)  the  steps  taken  to  remedy  the
 situation?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  No,  Sir.

 (b)  and  (c)  Do  not  arise.

 Production  of  Steel

 308.  Shri  Kbagapathi  Pradbani:
 Shri  Ramachandra  Ulaka:
 Shri  Dhaleshwar  Meena:
 Shri  Heerji  Bhai:

 win  the  Munster  of  Steel,  Mines
 and  Metalg  be  pleased  to  state

 (a)  whether  the  production  of  steel
 in  all  the  Steel  Plants  increased  =  in
 ‘1966;

 (b)  if  so,  the  details  thereof:  and

 {e)  whether  if  7४  In  accordance
 with  the  production  targets?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  to
 (ce),  A  statement  coniainming  the  pro-
 duction  figures  for  965  and  9¢6  for
 all  the  stee)]  plants  is  given  below:

 S  teel  Plants  7965  १966
 (ingot  tonnes

 2४  1,969,210  2,010,943
 msco  948,773  924,466,
 Rourkela  1,077;582  976,390,
 Bhilai,  1,269,200.  2,765,180
 Durgapur  ‘50K

 283
 730,364

 ३७४००  ०९  Iron,  64.367  72268

 Production  in  meng  Plant  Units
 erg  एई  in  accerdatc,  with  targets
 due  to  certain  operations!  features,

 2068

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  the  estimated  export  potential
 of  tea  this  year;  and

 (७)  the  steps  talen  to  increase  the
 export  of  tea?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shaf  Qureshi):
 (a)  Assuming  that  normal  conditions
 will  prevail  during  1967,  it  is  esti-
 mated  that  exports  of  tea  might  reach
 a  level  of  about  20  million  kgs.  this
 yesr

 (b)  Indian  tea  has  been  facing  keen
 competition  in  foreign  markets  with
 teas  from  other  producing  countries
 कब  well  as  competition  from  other
 beverages.  The  following  are  among
 the  various  steps  taken  to  increase  the
 export  of  tea:—

 ]  For  achieving  higher  levels  of
 production,  loans  on  low  raies
 of  interest  are  advanced  to
 the  planters  to  enable  them
 to  undertake  replantations
 and  extensions  of  their  gar-
 dens  and  for  irrigation  pur-
 poses

 2  Latest  machinery  for  tea  fac-
 tories  is  made  available  by
 the  Tea  Board  on  Hirc-
 Purchase  basis

 3.  A  developmental  rebate  of  50
 per  cent  in  income-tax  for
 expenditure  incurred  on  ex-
 tensions  and  40  per  cent  of
 expenditure  incurred  on  re-
 plantations  is  allowed.

 4.  The  export  duty  on  tea  was
 adjusted  downward  in  Nevem-
 ber  last  for  increasing  its
 competitive  position,  parti-
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 8.  Promotional  measures  abroad
 jointly  with  other  tea  produ-
 cers  and  the  locel  tea  trade
 have  been  undertaken  for  the
 stimulation  of  consumption  of
 tea.  Measures  are  also  taken
 in  addition  in  principal  con-
 suming  areas,  for  wnproving
 the  demand  of  pure  Indian
 teas.

 6  Assistance  for  the  procurement
 of  fertilisers,  pesticides  and
 other  requirements  of  the
 industry  is  also  rendered.

 Export  of  Jute  Goods
 310,  Shri  Khagapathi  Pradhani

 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Heerji  Bhai:

 Will  the  Mimster  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  8  fact  that  the
 export  of  Jute  goods  to  various  coun-
 tries  has  dectind,

 tb)  if  50  the  existing  level  of  ex-
 port  of  jute  goods  to  various  count-
 ries;  and

 (९)  the  steps  taken  to  boost  up  the
 export  of  jute  goods?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  Yes,  Sir

 (०)  Exports  of  jute  goods  in  3966
 totalled  743,500  tonnes.

 (c)  A  statement  ts,  attached.  [Pluc-
 ed  in  Library  See  No,  LT=82/67},

 Production  of  Razor  Blades
 3li.  Shri  Heerji  Bhai;

 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Khagapathi  Pradhani:

 Will  the  Minister  of  Industrial
 Development  and  Company  Affairs
 be  pleased  to  gtate:

 (a)  the  present  position  in  regard
 to  the  production  of  razor  blades  in
 the  country  and  whether  it  is  com-
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 mensurate  with  the  requirement  of
 the  country;  and

 (b)  if  not,  the  reasons  therefor  and
 the  steps  taken  in  this  regard?

 The  Minister  of  Industrial  Deveiop-
 ment  and  Company  Affairs  (Shri  ह  A.
 Ahmed):  (a)  The  production  of
 Razor  Blades  in  966  was  906  million
 Nos.  in  the  large  scale  sector.  There
 are  also  a  few  units  in  the  Small
 Scale  Sector  with  an  approved  capa-
 city  of  58  million  Nos.  This  compares
 favourably  with  the  estimated  de-
 mand.  A_  capacity  of  2098  million
 Nos  has  also  been  approved  against
 the  Fourth  Five  Year  Plan  target  of
 2000  million  Nos  it  is  felt  that  this
 capacity  will  be  sufficient  to  meet  the
 requirements  of  the  country.

 (b)  Does  not  arise.

 Foreign  Exchange  earneg  by  Indian
 Films

 312  Shri  Dhuleshwar  Meens:
 Shri  Ramachandra  Ulaka:
 Shri  Khagapathi  Pradhani:

 hri  Heerji  Bhai:

 Will  the  Mmuster  of  Commerce  be
 pleased  to  state:

 (a)  whether  any  Indian  films  have
 earned  foreign  exchange  (in  curren-
 ey)  by  participating  in  film
 festivals  in  foreign  countries  during
 1968;  and

 (9)  if  so  the  details  (hereof?

 The  Minister  af  Commerce  (Shri
 Dinesh  Singh):  (a)  and  (b).  It  28
 not  possible  to  indicate  how  much
 foreign  exchange  was  earned  by  parti-
 cipation  in  fiim  festivals  organised  in
 foreign  countries,  during  966  Parti-
 cipation  in  film  festivals  abroad  is  one
 of  the  measures  adopted  for  publicis-
 ing  our  films  abroad

 Export  of  dried  prawn  to  Burma

 3i4.  Shri  Khagapath!  Pradhani:
 Shri  Dhaleshwar  Meena:
 छल  Ramachandra  Ulska:
 Shri  Heerfi  Bhai:

 Will  the  Minister  of  Commerce  ०9
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 Pleased  to  state:

 (a)  whether  the  export  of  dried
 @fawy  to  Burma  has  declined;

 (b)  if_so,  the  reasons  therefor;  and

 (ce)  the  steps  taken  by  Government
 in  tnis  regard?

 The  Minister  of  Commerce
 Dinesh  Singh}:  (a)  and  (b).  Due  to
 foreign  Exchange  difficulty,  the
 Burmese  Government  had  been  pro-
 gressively  reducing  the  import  of
 dried  prawn  from  India  and  after
 April,  १958  they  have  completely  stop-
 ped  the  import.

 (९)  Substantial  portion  of  the  prawn
 previously  used  for  drying  purposes
 has  been  profitab  y  diverted  to  canning
 and  freezing  for  export.  The  balance
 quan‘ity  of  dried  prawn  is  being  ex-
 ported  to  other  destinations.

 (Shri

 Production  of  Ba!l  Bearings
 ‘315,  Shri  Dhuleshwar  M-ens:

 Shri  Ramachandra  Ulaka:
 रिदा  Khagapathi  Pradhani:
 Shri  Heerji  Bhai;

 Wil}  the  Minister  of  Industrial
 Development  and  Company  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 production  of  ball  bearings  has  gone
 down;  ang

 (bd)  if  go  the  reasons  therefor  and
 the  steps  taken  in  this  regard?

 The  Minister  of  Industr  al  Develop-
 ment  and  Company  Affairs  (Shri  F  ्.
 Ahmed):  (a)  No,  Sir.  The  produc-
 tion  of  ball  bearings  has  actually  gone
 un  ैकणण  8949960  Numbers  in  965
 to  92  90,962  Numbers  in  1966,

 (b)  Does  not  arise.

 कोटा-विज्लौड़गढ़  रेत  लाइन

 3x6.  जी  ऑफार साल  बेरणा  :  क्या
 ककल  मंत्री यह  बताने की  कृप  क  गे  कि  :

 (क)  क्या  यह  सच  है  कि  कोटा-वित्तोड़-

 प
 रेन  साइन का सर्वेक्षण का  सर्वेक्षण  कार्य पूरा  हो  गया

 ३9  ‘Ad  LED-4,

 oY a

 (=)  यदि  नही,  सो  इस  दिशा  में  कितनी
 प्रगति  हुई  है;  झौर

 ६४)  इस  पर  कितना  बच  होने  को
 सम्भावना  हैं  ?

 ेलबे  मंत्रों  भी  Tio  एम०  पुनाचा)  ।
 (क)  से  (7)  41,310  रुपये  की  प्रनु-
 मानित  लागत  से  इस  लाइन  का  मातायात
 सवक्षण  किया  गया  है।  सर्वेक्षण  रिपोर्ट  की
 धव  जांच  को  जा  रही  है।

 गंगापुर  के  निकट  रेलले  ge
 37  भी  इकार  लाल  बेरणा  :  क्या

 रेलब  मती  यह  बताने  की  कृपा  क  गे  कि  :

 (क)  क्या  यह  सच  है  12.  गंगापुर  के
 निकट  बनसी  रेलच  पुल  का  नि्माण-कार्य  भी

 तक  पूरा  नहीं  हुमा है  ;

 (=)  यदि  हा,  तो  उन  कम्पनियों  के
 नाम  क्या  हैं  जिनको  इस  पुल  को  बनाने  का  ठेका
 दिया  गया  है  ;

 (ग)  पुल  के  निर्माग-कार्य  पर  झब  तक
 कितना  खत  किया  गया  है  ;  भौर

 (भ)  निर्माण-कार्य  में  धंब  तक  कितनी
 प्रगति  हुई  है  ?  ‘

 रेले  मंत्री  (श्री  ero  एम०  पुनाजा)  2

 (क)  जी  हां  ।

 पख)  ()  श्री  एस०  एस०  गोयल |
 (2)  मेसर्स  शिव  बर्जी  ण्म्ड

 eo  प्राइवेट  लिमिटेड
 कलकत्ता  |

 (एप)  लगयग  23  लाख  रपये

 (थ)  दोनों  भल्त्याधार  बन  चुके  हैं  सौर
 चार  में  से  दो  पायों  का  निर्माण-कार्य  पूरा  हों
 चुका  है  तीसरे  पाये  का  निर्माण  पूरा  होते
 बाला  है।  चोने  पवि  के  लिए  कुभा  सलाने  का
 काम  हो  यहा  है



 लगे  दिया  के  कोश  में  नियु  हरिन
 कर  बेटियों  के  दवादंरों  का  गिराया  जाना

 ‘318.  Wt  ग्रॉंहार  लाल  बरवा  :  कया
 1 4 /8  ज्यो  7  को  हाट  1: क

 (के)  क्या  बहू  सत्र  है  कि  कोटा  में

 निषुकत  सर  हरित्रत  रेलतें  कर्म बारियों  के
 हवाटेर  गिरा  दिये  93  हैं  ;

 (7)  यदि  हा,  तो  उप्तके  क्या  कारण

 (ग)  उपक़ों  रिहायर  के  लिए  सरकार  ने
 कया  प्रवन्ध  हिया  2  ;

 (व)  बयो  यह  सच  है  कि  वे  लोग  is
 ध्ैलेकर  20वर्ष से  काम  कर  रह  हैं;  पौर

 (7)  यदि  हां,  तो  उन्हे  क्वार्टर  न  दिये
 जाने  का  कया  कारण  हैं  ?

 रेयवे  मंत्री  भरी  सी०  एम०  पुताया)  :

 (के)  लगभग  7  वर्ष  पहते  कोटा  में  रेलवे
 की  जमीन  पर  व  ये  दर्जे  फे  रेल  कर्मचारियों  ने,
 जिनमें  हरिजन  धौर  45  बाहरी  व्यक्ति  भो
 शामिल  ये,  प्रनधि्त  रूप  से,  कच्ची  दीवाल
 बाले  300  अझल्यापो  महान  बना  लिए  थे;
 इनमें  से  250  मकान  बिरी  दिये  गये  हैं  झौर
 बाकी  गिराये  जा  र॑  हैं,  |

 (ख)  ये  अ्रप्यायी  मकान  बिल्कुल  बेउगे
 शौर  पर  बनाये  गये  थे  शर  उनसे  बहुत  प्रस्वास्थ्य-
 कर  यबातावरण  पैदा  हो  गया  था  |  इसलिए

 “उन  सभी  मकानों  को  गिराने  का  विनिश्चय  फ्या
 कया ।

 (ग)  इस  तरह  हृदापे  गये  क्नचारियों
 है  रहने  के  लिए  मी  तक  कोई  वेकल्पिक
 पवन्ध  ह 6 ल  नहीं  हो  स|  है  '

 (क)  सल्यस्ित  हर्रिजत  कर्मचारियों  में
 कत्ती  ऐसे  नही  हैं  जिनकी  नौकरी  ३5  से  20
 ्य  तक  की  हो  गयी  हो  4

 (7)  उपलब्ध  साधनों  को  देखते  हुए
 देल  कर्मचारियों  के  लिए  क्याटंरों  का  मिर्भाण
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 एक  निषधीरित  कार्य  कम  के  झनुसार  क्वि  ores
 है  भौर  इसमें  लाजिधी  कर्मेचारियों  को  ह;
 मिक्रा  दी  जाती  है  ।  उपलब्ध  वित्तीय
 साधनों  से  अग  हक  यह  संभव  नहों  हो  सका  है
 कि  कोटा  में  सभी  सल्वन्धित  कर्मचारियों  के
 लिए  क्वार्टर  बनाने का  कार्यक्रम  बनाया
 जान

 परिचम  रेलब  में  feared  का  प्रशिशर

 3i9.  wt  झॉज्ञार  लास  बेदवा :  कया
 रेलब  मतज़ो  यह  बताने  की  कपा  करेगे  कि  :

 (क)  क्या  हू  सच  है  कि  पश्चिम
 रैलवे  में  बहुत  ते  लोग,  जिन्होंते  टिकट  कलक्टर
 के  रूप  में  रशिक्षग  प्राप्त  फिया  था,  रोजगार
 ने  मिलने  के  कारण  गत  तोन  वर्षों  से  बेकार
 हैं;

 (ख)  क्या  यह  भी  सच  है  कि  प्रशिक्षण
 के  लिए  प्रति  बर्ष  हजारों  नये  लोगों  के  नाम
 लिब्रेजा  रहे  हैं;  भौर

 (ग)  इन  प्राशक्षण-प्राप्त  लोगा  का
 रोजगार  न  दिये  जाने  के  क्या  कारण  हैं  ?

 रेलवे  मंत्री  (ली  eto  एम०  पुवाया)  :
 (क)  जी  नहीं  ।  कोटा  डिवीजन  में  केवल  ने
 टिकट  कलक्टरों  को,  जिन्होंने  2  3.  64
 तक  प्रपना  प्रशिक्षण  पूरा  कर  लिया  था,  कहीं
 मंगाया  नहीं  गया  है

 (ल)  जी  नही  i  प्ावश्यकता  के  प्रनुसार
 दी  भर्ती  की  जाती  है  t

 (ग)  कभी-कभी  अशिलित  व्यक्तियों
 को  प्रशिक्षण  पूरा  होने  के  तुरम्त  बाद  निमुक्त
 नहीं  किया  जा  सका,  क्योंकि  जितनी  जगे
 खाली  होने  को  पाशा  थी  उतनी  नहीं  | [|
 ऊपर  (क)  भाग  में  खिनि5  टिकट  कलस्टरों
 का  टलयेशा कियः  गया  है  उन्होंने विशी  कौर
 भच्दल  में  नियुभित  के  लिए  अपनी  भ्रतिष्कक
 अकट  की  है।
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 Wrage  शण्थ्त्द  for  Railwaymen

 320.  Shri  a  ks  Banerjee:
 Biri  8.  C.  Samanta:
 Shri  Madhu  Limaye:
 Shri  indrajit  Gupta:
 Shri  J.  mM  Biswas:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 demands  of  the  Railwaymen,  for  the
 appointment  of  a  Wage  Board  and
 for  the  provision  of  cheap  grain  shops
 have  been  put  forward  once  again  by
 the  Railwaymen’s  Federation  for  the
 sonsideration  of  Government;  and

 (b)  if  80,  the  reaction  of  Govern-
 ment  and  the  reasons  for  not  conced-
 ing  these  demands?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  Yes;  a  delega-
 tion  from  the  All  India  Railwaymen’s
 Federation  met  the  Prime  Minister  on
 14-4-66  and  presented  a  memorandum
 which  inter  alice  contained  a  demand
 for  the  setting  up  of  a  separate  Wage
 Board  for  Railwaymen  and  provision
 oOo  subsidised  grain  shops  in  line  of
 what  existed  prior  to  1949,  Also  there
 has  been  demand  from  the  National
 Federation  of  Indian  Railwaymen.

 (b)  As  regards  the  setting  up  of  a
 separate  Wage  Board,  Government's
 policy  was  clarified  in  reply  to  Lok
 Sabha  Starreq  Question  No.  220  re-
 plied  on  25-2-66,  namely,  that  pay
 scales  of  Railway  employees  are  based
 on  recommendations  of  successive  Pay
 Commissions  which  went  into  the  pay
 structure  and  conditions  of  service  of
 Central  Government  servants  as  28
 who'’e.  The  Government  do  not  con-
 sider  it  necessary  to  set  up  a  separate
 Wage  Board  for  Railwaymen.

 By  Cheap  Grain  shops,  presumably
 the  reference  is  to  Subsidised  Grain-
 shops.  Subsidised  Grainshops,  which
 Were  introduced  during  the  last  War,
 came  to  adverse  criticism  by  the.
 Parliament  and  elsewhere  on  account

 these  subsidised  grainshops  on  Rail-
 Ways.

 Canteen  Employees  of  Northern  Rati-
 Way  stationed  at  Lucknow

 $2l,  Shri  8.  M.  Banerjee:
 Shri  s.  c.  Samanta:
 Shri  Madhu  Limaye:
 Shri  Indrajit  Gupta:
 Shri  ्  M.  Biewas:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  ig  a  fact  that  the
 Canteen  employees  of  the  Northern
 Railway  stationed  at  Lucknow  have
 been  arrested  without  assigning  any
 reason;

 (b)  whether  they  have  been  dep-
 rived  of  the  minimum  facilties  for
 their  defence;  and

 (c)  if  so,  the  reasons  therefor  and
 the  steps  taken  by  Government  in
 this  regard?

 The  Minister
 €.  M.  Poona.ha):

 (b)  and  (c).
 New  process  of  Cement  Manufacture

 322.  Shri  ह  ह च  Deo:
 Shri  G,  C.  Naik:
 Shri  K.  ह  Singh  Deo:
 Shri  A.  Dipa:

 Will  the  Minister  of  Industrist
 Development  and  Company  Affairs  be
 pleased  to  state:

 (a)  the  main  features  of  the  new
 process  of  cement  manufacture  suc-
 cessfully  designed  by  the  Regional
 Research  Laboratory  at  Jorhat;

 (b)  how  this  new  Shaft  Kiln  Process
 differs  from  the  existing  process;  and

 (c)  the  main  advantage  of  this  new
 process  over  the  existing  one?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  ह  A.
 Ahmed),  (a)  to  (c).  The  Regional
 Research  Laboratory,  Jorhat  (Asesm)
 hag  designed  and  set  up  2  vertical
 shaft  kiln  plant  for  cement

 of  Railways  (Shri
 (a)  No.

 Do  not  arise.
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 with  a  capacity  of  30  tonnes  per  day.
 This  is  one  of  the  two  auoh  plants  te-
 cently  sct  up  for  the  first  time  in  the
 country.  The  other  shaft  kiln  plant  of
 the  same  capacity  hag  been  set  up  at
 dalmiapuram  in  Madras  by  the  Mad-
 fas  State  Indust.ial  Development  Cor-
 poration.

 At  present  the  production  oF  cement
 in  the  country  is  by  the  rotary  kiln
 process,  both  wet  and  dry  with  a  capa-
 elty  of  about  600  tons  per  day.  The
 cement  factories  in  the  counry  are
 employing  the  wet  process  predomi-
 nantly.  Shaft  kins  can  be  used  only
 for  the  dry  process.  Comptrei  with  the
 totary  kilns,  the  shaft  kilns  have  the
 advan'‘age  of  low  installation  cost  less
 requirement  of  space  and  built-up
 area  and  also  lower  cost  o”  fuel  as
 they  are  smaller  units.  The  acvantage
 of  shaft  kilns  of  the  type  set  up  at
 Jorhat  and  Dalmiapurnam  is  tha’  such
 smatl  shaft  kiln  plants  are  suitable  for
 exploitation  of  areas  with  smaller
 deposits  of  limestone.  These  plants
 will  be  particularly  useful  ह  areas
 where  the  limestone  depos'ts  are  limit-
 ed  nr  where  transpory  facilities  nre  not
 easily  available  The  enst  o*  produc-
 tion  of  the  standard  convention]  tvpe
 600  tons  ner  day  canacitv  uni's  ig  less
 than  the  smaller  units  employing  the
 new  process.

 Licences  for  New  Industries

 222,  चान  ्,  ह । म  तग्पतः  चाप  the
 Minist-r  of  Induetrial  Devwslopment
 and  Company  Affairs  be  pleated  5०
 state:

 fa)  the  number  of  applications
 received  from  Andhra  and  Mvsore
 States  for  licences  for  the  «etting  up
 of  new  industries  during  1966;

 (by  how  many  of  them  were  from
 Kurnool  District  in  Andhra  Pradesh;
 and

 (ce)  how  many  of  these  anplicant«
 were  gtanted  licences  ang  for  what
 industries?

 The  Minister  of  Iniuste’al  Develop-
 +  ment  and  Company  Affair<  (Shri  F  A.

 Ahmed):  (a)  and  (b).  Forty  three
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 applications  for  licences  for  new  in
 dustrial  undertakings  in  Andhra  ह.
 desh,  including  two  in  Kurnool  Dis-
 trict,  and  twenty  six  applications  for
 new  industrial  undertakings  in  My-
 sore  State  were  received  and  accepted
 for  considezation  during  1966.

 (९)  Six  licences  in  all  have  been
 issued  and  of  these  only  one  is  for
 new  industrial  undertaking  for  manu-
 fac'ure  of  Glass-linej  equipment  in
 the  Hyderabad  District  of  Andhra
 Pradesh.

 Compoeition  of  Statutery  Boards  under
 the  Ministry  of  I.  9.  &  com  A.

 ‘324.  Shri  Y  G.  Gowd:  Will  the
 Minis‘er  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  the  number  and  names  of  Stetu-
 tory  Boards  working  under  hig  Minie-
 ty;

 (b)  whether  the  members  of  these
 Boards  are  elected  or  nominated  by
 Government;

 (९)  how  many  of  these  Boards  were
 reconstituted  in  1968;  ang

 (d)  whether  any  persons  from  Kure
 noo!  District  in  Andhra  Pradesh  were
 appointed  to  any  of  these  Boards?

 The  Minister  of  Inda*tr’al  Develop-
 ment  ond  Comnany  Affairs  (Shri  F  A.
 Ahmed):  (a)  Two.  The  Company  Law
 Board  and  the  Central  Boilers  Board.

 (b)  The  Members  of  the  Company
 Law  Board  are  appointed  by  the  Cen-
 tral  Government  according  to  the  pro-
 visions  of  Suh-section  (2)  of  Section
 l0E  of  the  Companies  Act,  956  725
 members  of  the  Central  Boilers
 Board  including  the  Chairman  are
 nominated  by  the  Central  Govern-
 ment.  These  include  one  represen
 tative  of  the  Union  Territories,  Ea-h
 of  the  State  Governments  (excluding
 the  State  of  Jammu  and  Kashmir  te
 which  the  Act  does  not  extend)  nomi.
 note  one  member  each.  These  noml-
 nations  are  made  under  the  prov'sions
 o”  Section  27  A(2)  of  the  India
 Boflers  Act,  1923.
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 te)  The  Company  Lew  Board  was
 reconstituted  twice  in  1966,  There
 was  no  reconstitution  of  the  Central
 Bollers  Board  during  956  apart  from
 changes  in  membership  due  to  retire-
 men’  transfers  etc.  There  were  s-ven
 chan‘es  in  the  membershin  (excluding
 change  of  the  Chairman  who  is  an  ex-
 officio  member).

 (a)  No,  Sir.

 National  Sma!)  Industrie,  Corporation
 आन  ¥.  G.  Gowd:  W:')  the

 Minister  of  Yndnsteial  १  v  ‘opment
 and  Company  Affairs  be  pleased  to
 state:

 (a)  whether  Government  have
 “directed  the  National  Smal:  Industries
 Csrporation  Ltd  mot  to  advance  any
 loais  to  the  khandasari  Sugar  Facto-
 ries;  and

 (h)  if  so.  the  reasons  therefor?

 The  Minist-r  of  Industr  al  Develop-
 ment  and  Company  Affairs  (Shri  ्,  A.
 Ahmed):  (ai  No,  Sir.

 (b)  Does  not  arise.

 Samastipur—Jaynagar  B.G.  Line

 ३९6.  Shri  Shiva  Chindra  Jha:  Will
 the’  Minister  of  Rallways  be  pleased
 to  state.

 (a)  whether  it  is  proposed  to  ex-
 tend  the  broad  gauge  Railway  Ine
 from  Samastipur  to  Jaynagar  in  Bihar

 (b)  whether  there  arg  a'ag  any
 plans  under  consideration  for  linking
 Madhubeni  (or  Jaynagar)  to  Nirmali
 @n  one  side  and  to  Sitamarhi,  on  the
 other?  7
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 Madhoabani,  Sakri  and  Chikna  Stations

 $27.  Shri  Shiva
 Will  the  Mhanister  of

 Chandra  Jha:
 Railways  be

 Pleased  to  state  the  steps  being  taken
 by  for  the  imp.ovement  of  unsfftis-
 fecto.y  toilet  and  bath  arrangements
 in  the  waiting  rooms  at  Madhubani
 and  Sakri  Stations  and  for  the  overalt
 imp  ovement  of  the  Chikna  Station?

 The  Minster  of  Railways  (Shri
 C,  M.  Po  naeha):  The  roulet  and  bath
 arrangements  in  the  waiting  rooms  at
 Madhu>  ni  and  Sakri  Statons  are
 considered  satisfac  cry  a;  these  have
 already  been  proviiteg  with  sanitized
 lavatonie  ath  rocms  and  urinals  and
 no  -cmorovements  are  considered
 necessary

 Ch  kn»  is  only  a  contractor  operated
 Halt  Stat:  n  ४.  basic  amenities  re-
 quired  ‘o  he  nrovided  at  such  halts
 namely  a  हग!  level  platfcrm,  a  small
 waiting  ste?  and  hghts  on  the  plat-
 form  alresdv  exist  tm  adtition  5
 benches  and  on*  hand-rump  have
 also  ben  provided.  For  the  present
 there  is  no  prov  for  ‘urther  im-
 provement  at  this  halt  station.

 Janata  Express  train  on  Bombay-
 Howrah  Trunk  Line

 4१8  Shri  K.  G  Deshmukh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  a  proposal  te
 introduce  q  Janata  Express  train  on
 the  Bombay-Howrah  trunk  line  ७४७
 Ragpur;

 C.  M.  Poenoeha):  (a)  and  ¢d).
 posal  to  introduce  a  Janata

 ain
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 at  present,  for  want  of  capacity  on
 sections  enroute  and  lack  of  terminal
 facilities  at  Bombay  VT.  To  create
 these  facilities  Works  are  already  in
 Progress  and  are  expected  to  be  com-
 ay

 ag
 1970,  subject  to  availability

 of

 (0)  An  Air-conditioned  Express
 train  once  a  week  will  run  each  way
 on  this  route  from  1-4-1967.  It  is
 also  proposed  to  dieselise  Bombay-
 Howrah  Ma  ls  via  Nagpur  during  the
 IV  Plan,  subject  to  the  availability  of
 Diesel  locos.  This  will  also  reduce
 overcrowding  to  some  extent.

 Overbridge  at  Amravati  Rallway
 Btation

 829,  Shri  K.  G.  Deshmukh:  Will  the
 Min'ster  of  Ballways  be  pleased  tu
 state:

 (a)  whether  it  ip  a  fact  that  con-
 struction  of  the  overhead  bridge  at
 Amravati  Railway  Station  (Central
 Railway)  has  been  abnormally  delay-
 ed;  and

 (b)  if  so,  the  stepa  Governnent
 propese  to  take  for  an  early  comple-
 tion  of  the  above-mentioned  construc-
 tion  work?

 The  Minister  of  Railways  (Shri
 €  छा,  Poonacha):  (a)  According  to
 the  rules  the  Railway  5  to  construct
 only  the  bridge  portion  of  this  road
 overbridge  and  the  State  Government
 has  to  construct  the  approaches  at  its
 cost.  Construction  of  the  bridge  pro-
 per  was  compleied  in  December,  1964,
 but  work  on  the  approaches  is  not
 yet  complete

 (b)  It  is  understood  that  the  State
 Government  would  complete  the  work
 on  spproaches  by  the  end  of  1967.

 Scheduleq  Castes  p~sonnel  In  Divi-
 sional  Supdt's  Office,  Lucknow

 330.  Shri  Arjun  Singh  Bhadaaria:
 Wil!  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  number  of  Scheduled  Castes
 Personnel  working  in  the  Divisional
 Superintendent's  Office,  Luckuow;
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 (b)  the  number  ef  anvlayees,
 among  them,  employed  in  the  Person
 ne)  Branch;

 {c)  whether  the  representation  of
 these  Castea  is  not  adequate  in  the
 eaid  Branch;  and

 (d)  if  so,  the  reasons,  therefor?

 The  Minister  of  Railways  (Shri
 C.  जा,  Poonacha):  (a)  40.

 (b)  7,
 (९)  and  (a).  No  quota  is  prescribed

 for  representation  but  only  for  reser-
 vation  in  recruitment  to  vacancies
 which  arise  in  the  office  as  a  whole.

 Asbestos  Plant  tm  Andhra  Pradesh

 $3l.  Shri  Eswara  Reddy:  Will  the
 Minister  of  industrial  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  whether  there  ia  any  propusal
 to  set  up  a  plant  for  the  production
 of  asbestos  in  Putivendala  Taluk,
 Cuddapah  District  in  Andhra  Pradesh;

 (b)  if  so,  the  main  features  of  the
 Proposa.*  and

 (c)  the  estimated  cost  thereof?

 The  Minister  of  Industrial  Deve'op-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  Thero  ig  a  proposal  for
 the  setting  up  of  a  plant  for  the  pro-~
 duction  of  asbestos  cement  products  at
 Cuddapah  town  (and  not  in  Puliven-
 dala  Taluk)  in  Cuddapah  District.  A
 letter  of  intent  has  recently  been
 issued  in  favour  of  Shri  S.  Salaiman
 of  Cuddapah  Asbestos  Cement  Pro-
 ducts.

 (b)  The  plant  will  have  an-annuai
 installed  capacity  of  30,000  tonnes  of
 asbestos  sheets  (corrugated  and  semi-
 corrugated),  pipes  and  boards,  bricks,
 slabs,  etc.  The  scheme  is  Based  on
 indigenous  machinery  and  the  asbestos
 fibre  available  at  Cuddapah  ang  Kure
 nool  districts.  No  foreign  exchange
 will  be  released  either  fer  raw
 materials  or  machinery,
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 fc)  Rs.  30,00,000  according  to  the
 party.

 Second  mine  cut  in  Nelvell  Lignite
 Corporation

 ‘382,  Shri  द  Krishna  Moorthi:  Will
 the  Mini.ter  of  Steel,  Mines  and
 Metals  be  pleased  to  state:

 (a)  whether  Government  have
 @ecided  to  sanction  the  second  mine
 Cut  for  coping  with  the  hgnite
 demand  in  the  Neivel:  Lignite  Corpo
 ration;  and

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  steel,  Mines  and
 Metal,  (Dr.  Chenna  Reddy):  (a)  No
 Sir.  The  demand  for  approved
 schemes  would  be  met  from  the  exist-
 ing  mine  cut

 (b)  Does  not  arise

 Passages  on  Level  Crossings  of  Sagar,
 Damoh  and  Satna  Stations

 Sh-f  Manibhai  J.  Patel:  Will  the
 Mimster  of  Railways  be  pleased  to
 estate:

 (a)  whether  Government  propose
 to  construct  overhead  or  underground
 passages  to  relieve  pressure  of  traffic
 on  the  main  level  crossings  of  Sagar,
 Damoh  and  Satna  Stations  on  the
 Centra)  Railway;

 (b)  if  so,  at  what  stages  such  prog-
 fammes  of  construction  stand  at
 Present;  and

 (९)  whether  any  alternative  paseag:  ५
 other  than  the  present  level  cmeings
 at  the  said  three  District  Headquarter
 Stations  azo  under  consideration?

 The  Minister  of  RBallways  (Shri
 द  का,  Poonacha):  (a)  The  Railways
 are  alwavs  prevared  to  construct  road
 over/under  bridges  in  replacement  of
 existing  busy  level}  crossings  provided
 the  schemes  are  svonsored  by  the  State
 Government  and  provided  the  State
 Government  or  the  Road  Authority

 agree  to  bear  their  share  of  the  cost.
 Broadly,  the  cost  of  bridge  proper  for
 a  width  of  24  ft.  is  borne  by  the  Rail
 way  and  the  cost  of  the  sloping  ap-
 Proaches  and  any  additional  width  of
 bridge  proper  by  the  State  Govern
 ment  or  the  Road  Authority.

 Except  a  proposal  for  a  road  oven
 bridge  in  replacement  of  the  existing
 leve)  crossing  at  Satna,  there  are  no
 firm  proposals  so  far  from  the  State
 Government  for  road  over/under
 bridges  in  replacement  of  existing
 level  crossings  at  Sagar  and  Damoh.

 (b)  The  work  of  road  overbridge  at
 Satna  is  already  in  progress.

 (c)  No

 Industrial  Complex  in  Orissa

 334  Sh-i  ‘(inntamani  Pavnisraki:
 द. £11  t.e  Muitister  of  Industrial
 Development  and  Company  Affairs  be
 pleased  to  state’

 (a)  the  amount  allotted  by  Govern-
 ment  in  2967  68  for  undertaking  the
 execution  of  Talcher  Industrial  Com-
 p’ex  in  Orissa,

 (b)  the  amount  disbursed  for  this
 purpose  so  far;  and

 (९)  the  progress  made  in  the  exe-
 cution  of  the  complex?

 The  Minister  of  Steel,  Mines  and
 Me‘als  (Dr,  Chenna  Reddy):  (a)  The
 proposal  for  cetting  up  an  Industrial
 Complex  at  Talcher  is  under  conside=
 ration  of  Government  No  provision
 has  been  made  for  this  Project  in  the
 budget  estimates  for  the  year  1967-68,

 (b)  and  (c).  Do  not  arise

 Expert  of  Peacock  Feathers

 335.  Shri  Chintamant  Panteraht:
 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  the  export  earnings  fram  pee-
 cock  featherg  during  the  Third  Plas  हि
 Period:



 2085
 "
 Written  Answera

 ad)  the  share  of  Orisea  in  it;

 (c)  whether  the  demand  for  peacock
 feathers  is  increasing  in  foreign  coun-
 tries;  and

 (d)  if  so,  whether  there  is  =  any
 acheme  of  organising  its  export  in  a
 @ore  .ystemutic  way?

 The  Minister  of  Commerce  (Shri
 Dineq,  Singh):  (a)  The  export  of
 peaco.k  feathers  during  1965-66  has
 een  of  the  order  of  Rs.  138,000.  The
 figures  for  earlier  years  of  Th:  हे  Plan
 period  are  not  available  as  the  item
 was  not  szparately  classified.

 (b)  State-wise  export  figures  are
 not  available  as  these  are  recorded
 for  the  country  as  a  whole.

 (९)  and  (d).  The  export  of  pcacock
 feathers  is  allowed  within  an  annual
 quota  released  fn:  the  purpose  in
 order  to  prevent  indiscreminate  cllzc~
 tion  of  feathers  which  may  adverse'y
 affect  the  peacock  population  and,  ulti-
 mately,  the  export  of  fzathers.

 industrial  Estates  in  Orissa

 8°6,  Sh:i  Chintamani  Panigeahi:
 Will  the  Minister  of  Industrial
 Development  ang  Company  Affairs  be
 p.easei  to  state:

 (a)  whether  any  new  industrial
 estate  is  proposed  to  be  set  up  in
 Orissa  in  i967-68;

 (b)  if  so,  its  location  and  the  esti-
 mated  expenditure  to  be  incurred
 thereon;

 (c)  whether  the  industrial  estates
 @:t  up  in  the  State  during  the  Third
 Pian  period  are  working  well  and
 whethe  anv  survey  has  been  made  in
 this  regard;  and

 (a)  ff  so,  the  details  thereofr

 The  Minkste-  of  Industrial  Develop-
 qm  anf  Company  Affairs  (shri
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 F.  A.  Ahmed):  (a)  to  (a).  The  infor-
 mation  is  being  collected  from  the
 Government  of  Orissa  and  will  be
 placed  on  the  Table  of  the  House.

 भारत-नेपाल  सीमा  पर  ६... अ  लाइन  का
 विल्तार

 337.  भी  योगेसा  शा  :  क्‍या  ६...  मंत्री
 मह  बतान  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  नेपाल
 सीमा  पर  पूर्वोत्तर  रेलवे  पर  तीन  स्टेशनों  अर्याव्‌
 रबसोल  जपनगर  शर  निर्मली  के  बीच  आने
 जाने  वाली  रेल  गाड़ियां  दरभंगा  रेलवे  जंकशनल
 से  होकर  गृजरती  है  ;

 (ख)  क्या  देश  के  झग्य  भागों  के  साथ
 रेल  द्वारा  इन  स्टेशनों  को  मिलाने  के  लिए
 बरास्ता  दरभना  केवल  यही  एक  मार्ग  है  ;

 (ग)  क्या  यातायात  व्यापार  शौर  सुरक्षा
 की  दृष्टि  से जपनगर  तक  झथवा  कम  से  कम
 दरभगा  तक  बड़ी  लाइन  को  बढ़ाने  का  विचार
 है;  अर

 (घ)  यदि  हा,  तो  कब  ?

 रेखबं  मंत्री  (भी  सी०  ह  पुमाचा)  ४
 (क)  जी  हां  ।

 (थ)  जी  हां,  जहां  तक  जमनगर  ौर
 निर्मली  स्टेशनों  का  सम्बन्ध  है  ।  रक्सील  स्टेशन
 भी  दरभंगा  के  झलावा  एक  शोर  नरकटियानंज

 शौर  दूसरी  झौर  सगौली  के  रास्ते  रेसवे  साइन
 हारा  भारत  के  धन्य  भानो  से  मिला  हुनर
 है

 (यू)  थी  नहीं ।

 (8)  शबाल  नहीं  ween  ।
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 सारत-मेवाल  सीना  पर  रेले
 का  पुणरारम्भ

 338.  थी  मोगेगा  का  :  क्या  रेलथे  मंत्री
 यह  बतान  की  कृपा  करेंगे  कि  :

 (क)  क्या  पूवरोत्तर  रेलवे  पर  सुफ्टरैल
 और  निर्मली  रेलवे  स्टेशनों  के  बीच  रेलवे  लाइन
 कोसी  नदी  को  धारा  से  क्षतिग्रस्त  हो  गई
 थी;

 ख)  क्‍या  नेपाल  सीमा  पर  रिथत  होने
 के  कारण  तथा  दरभगः  और  सहरसा  जिले  को
 विशेषकर  सहरसा  के  दो  भागो  को  मिलाने
 के  लिए  इस  लाइन  पर  यातायात  पुनः  आरम्भ
 करने  का  विभार  है  ;

 (ग)  ब्या  कोसी  बांध  के  निर्माण  से  इस
 लाइन  पर  यातायात  फिर  से  धारम्भ  करना
 सम्भव  ही  गया  है;  भौर

 (घ)  यदि  हा  तो  क्या  सरकार  का  विचार
 विचार  निर्मेली  शौर  सुपील  अथवा  निर्मली
 झौर  बथनाहा-बीर गज  के  बीच  की  रेलवे  लाइनों
 को  मिलाते  का  है  ?

 रेलबें  मंत्री  (थी  eto  एन ०  पुनाथा)  :

 (क)  कसी  नदी  दे  उस  पार  निमंली  और
 झौर  दूसरी  और  भापत्तियाही  के  रास्ते  सुपौल
 के  बीच  जो  पुरानी  लाइन थी  वह  W47=— 38,
 भें  कोसी  नदी  की  बाढ़  से  बहु  गयी  थी  जिसकी

 चहुज  से  उस  मार्ग  को  छोड़  दिया  गया  था।

 (ल)  पुराने  मार्ग  गे  एक  भाग  मे  सुपौल
 ौर  यरमीटा  (32.  75  बिलोमीटर)  के  बीच
 फिर  से  लाइन  बिछाने  का  काम  हाल  ही  मे  शुरू
 किया  गया  है  शौर  काम  जारी  है  1

 (से)  यद्यपि  कोसी  नदी  की  बाढ़  स ेबचाव
 के  लिए  बनाये  गये  बाधो  के  जरिए  नदी  की
 धारा  को  बहुत  कुछ  नियज़ित  किया  जा  चुका
 है  फिर  भी,  इस  (- उ  8  साइन  का  धागे  भौर

 पुतनिर्भाग  करने  का  निर्णय  करने  से  पहले
 कुछ  बचों  तक  सुषोल-धरधीटा  भाग में  लाइन
 के  पुर्वादिर्शाण  के  ane  उस  की  निगरानी  भौर
 wy  करते  का  विचार  है  ।
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 (चि)  इस  तरह  का  कोई  भ्रस्ताव
 विचाराधीन  नहीं  है  ।

 लक्षिया  स्टेशन  पर  का  की  बुकाम

 339.  थी  कमसा  मिथ  मधुकर  :  बयां
 रेलवे  मत्री  यह  बताने  की  हृपा  भरेगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पूर्वोत्तर
 रैलबे  के  चक्तिया  स्टेशन  पर  चाय  की  दुकान
 सरकारी  खर्च  पर  बनाई  गई  थी  ;

 (ख)  यदि  हा,  तो  इसका  उपयोग  किस
 कार्य  के  लिए  किया  जा  रहा  है  ;

 (ग)  यदि  उसका  उपयोग  चाय  की  दबाए
 के  रूप  में  नही  किया  जा  रहा,  तो  इसके  क्‍या
 कारण  है,  श्रौर

 (घ)  चाय  की  दुबान  के  रूप  में  इसका
 उपयोग  करने  के  लिए  बया  कार्यवाही  को  जा
 रही  है  ?

 रेलवे  मंत्री  (थी  सः०  एम०  बुनाथा)  :

 (क)  जीहा।

 (ख)  शौर  (ग).  चाय  की  यह  दूकान
 अगस्त,  cys  भे  खली गयी  थी  1  मई,  ५७८5५
 तक,  अलग-अलग  अबधि  के  लिए,  इसे  दो
 ढेबेदारों  न ेअलाया  ।  [फ्री  बहुत  कम  होते
 के  कारण  ठेकेदारों  ने  इस  वा  ठेका  छोड़  दिया।
 फरवरी,  i  wh  में  नियुक्त  किये  गये  तीसरे
 ठेबेदार  ने  इसी  कारण  से  काम  शुरू  नही  किया
 शभौर  फिलहाल  दूकान  खाली  पड़ी  है  ।

 (घ)  इस  दूकान  को  चलाने  के  लिए
 जयी  अभजिया  मे  कने  के  लिए  झावश्यक  झबि-

 सूचना  फिर  से  जारी  की  जा  रही  है  1

 ६... &  कर्मजा-्थों  को  राधि  में  काम
 करने  के  लिये  wer

 240,  थी  ।  ह...  :  कया.

 लये  मंत्री यह  बतान की  कृपा  बेरे,  ॥ ह

 (क)  क्या  यह  सच  है  कि  रेलवे  प्रशासन
 राज्ि  के  समय  कार्य  पर  लगाये  गये  बुकिक
 कलक,  ड्राइवरों,  फिटरों  शौर  अलातियों  को
 रालि  में  काय  करने  का  बसा  देता  है  ६
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 (a)  कया  यह  भी  सब  है  ॥:  दानापुर
 पुपू्द  रेजने)  लोकों  शेड  में  कार्य  करने  वाले

 कुक  कोरता  तिरोशकों  को  रातजि  के  सम
 कार्य  रत  लाया  जाता  है  फिस्तु  उन्हें  न  तो  राज़ि
 में  हात  कते  हा  मपा  दिया  जाता  है  ग्रौर  न  ही

 बेषियों  ह 2  डककों  बदेतति  को  जानो  है  ;
 शोर

 (ग)  यदि  हां,  तो  इपके  क्या  कारण

 हैं?  |

 रेनबे  मंत्री  (भो  to.  एम०  पुनावा  :

 (क)  जो  हा,  वर्ग  के  वे  निरन्तर  कार्यरव
 रहते

 '  के  सम्वन्ध  में  विदिष्ट  माप३ण्ड  को  शर्तों
 को  पूरा  करते  हों  ।

 (@)  शौर  (ग).  इस  प्रयोजन  के  लिए
 सरकार  ने  'निरल्तर  कार्यरत  रहो'  के  सम्बन्ध
 में  जो  मापदण्ड  ति््नारित  किये  हैं,  उसके  अ्गुवार
 को  ले  की  जांच  करने  वाले  कर्मवारी  (.oal
 checke:s  )  राज़ि  अना  पाने  के  पात्र

 नहीं  हैं  q

 जहां  तक  इन  कमेंचारियों  की  पदोन्नति
 का  अश्न  है,  वह  पूर्णतया  विभिन्न  वातों  पर
 निर्भर  है,  जैसे  ऊंवे  ग्रेड  में  खाली  पदों  की
 उपलब्धता  शौर  सम्बन्धित  व्यक्ति  की  वरिष्ठ-
 ता  भौर  उपयुक्तता  |

 शडानापुर  लोको-दड  के  स्थातापन्न  मजदूर

 341.  मी  रामावतार  शास्त्रों  :  क्‍या
 रैलचे  मन्नी  यह  बताने  की  कृपा  करेगे,  कि  :

 (क)  क्‍या  यह  सच  है  कि  दानापुर
 (पटना)  लोको-शैड  में  67  मजदूर  और  कर्म-
 बारी  पिछले  सात  या  आठ  वर्ष  से  स्थानापन्र
 कर्मचारियों  के  रूप  में  कार्य  कर  रहे  है  ;

 (ख)  गया  यह  भी  सच  है  कि  उन्हें  70
 रुपये  मासिक  वेतन  तथा  47  रुपये  मासिक
 महंगाई  भत्ते  पर  नियुक्षत  किया  गया  था  परन्नु
 उन्हें  नैमित्तिक  मजदूरों  को  मिलने  वाली
 पझर्थात्‌  केवल  रिक  5  पैसे  की  दर  के  हिसाब
 डे  अजदूरो  दी  जा  रहे  है;
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 (3)  क्या  रेलवे  नियमों  के  अनृषार  |
 स्थानापत्त  मजदूरों  घौर  कर्म  करियों  को  सवा पी
 पद  देने  को  व्यवस्था  है  ;

 (थ)  क्या  दानापुर  के  प्रतिरिका  झग्ख
 रैचके  डिब्रोजतों  के  स्वावाफनर  कर्म बारियों  को
 रैलतें  अिजिनेज  पाप,  पो०  डी०  होन,  भाक-
 स्मिक  अवकाश,  औतव  सेवन  झपहाथ,
 सालाता  तरक़को,  जिकित्सा  सुयिश्नारें  दी  जातो
 है  श्रौर  उक्त  कर्मवारियों  को  ये  सुदियायं
 उपलब्ध  नहीं हैं ;  जौर

 (४)  यदि  हां,  तो  प  झपमवायता  हे
 क्या  कारण  हैं  शीर  इत  सम्बन्ध  में  स्थिति  को
 सुधारने  के  लिए  कया  उपाय  करते  का  उिवार
 है?

 रैजजे  मंत्रों  भो  सो०  एन०  पुठावा)  :
 (क)  जो  नहों  t

 (@)  जो  नहों  ।

 (ग)  जी  नहों  t

 (घ)  और  (3)  रेलवे  में  लगातार  ss:
 महीने  काम  कर  लेते  के  बाद  एवजो  कर्म  करी
 जितभ  पूर्व  रेलवे  हें  दातापुर  मण्डल  के  कमें  बारे
 भी  शामित्र  हैं,  अस्थारी  रेल  कर्मवारियों  को
 मिलने  बाने  सभो  श्रतिकारों  श्रोर  सुविधायपों
 के  हकदार  हो  जाते  हैं।  इतलिए  अतमानता
 का  प्रश्त  नद्ीं  उठता  tv

 Bridge  Near  Batulpur  Railway  Station
 382.  Shri  Jyotirmay  Basu:

 6hry  A.  K.  Gopalan:
 Sh  |  Umanath:

 Will  the  Minister  of  Wajlways  be
 Pleased  to  staie:

 (a)  whether  it  ia  g  fact  that
 the  old  biiige  connecting  all  the  plat-
 form;  within  Baruipur  Railway  sta-
 tion  (Eastern  Railway)  premises  न
 removed  by  the  authorities;

 (b)  if  so,  when  and  the  réasons
 therefor;
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 (९)  whether  a  new  bridge  connect-
 tag  alt  the  platforms  is  proposed  to
 de  constructed  in  its  place  and,  if  not,
 the  re4sons  therefor;

 (a)  the  total  number  of  accidents
 within  the  railway  station  premises
 every  vear  gin  e  the  demo‘ition  og  the
 said  bridge;  and

 (e)  whether  Government  propose
 to  construct  a  new  bridge  and  if  so,
 when?

 The  Minister  of  Railways  (Shri  C,
 WM.  Poonacha):  (a)  No.  It  was  replac-
 ed  by  a  standard  foot-over-bridge  and
 the  site  shifted.

 (9)  The  replacement  and  =  shifting
 was  done  in  March  962  with  a  view
 to  replace  the  existing  non-standard
 and  dilapidated  bridge  by  a  siandard
 one  and  to  remove  infringement  to
 standard  dimensions.

 (०)  The  new  bridge  already  con-
 structed  connects  all  the  platfo"ms  ard
 provides  fa  ilities  which  existed  be-
 fore.

 (d)  The  following  are  the  number
 of  accidents  since  the  demolition  of
 the  said  briige,  but  due  to  tres-pas-
 sing:

 962  i
 9€3  Nil
 1944  2

 3965  l
 i966  Nil
 967  (upto  (24-3-67)  Nil

 {e)  Does  not  arise.

 Baruipur  Railway  Station
 S48.  Shri  Jyotirmoy  Basu:

 Shri  A,  K.  Gopalan:
 Shri  Umanath:

 Will  the  Minister  of  Railways  pe
 Pleased  to  state:

 (a)  the  total  amount  of  revenue
 colieetted  from  SBaruvipur  (Eastern
 Railway,  Sealdah  South  Division)
 Hallway  Station  during  1962-63,  1963-
 a“,  1984-65  and  ‘1968-66;  and
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 (by  the  total  amount  spent  on  gas-
 senger  amenities  by  the  authorites  on
 that  station?

 The  Minister  of  Railways  (Shri  0.
 M.  Poonacha):  (a)  and  (b).  A  state-
 tant  giving  the  information  is  attached.
 [Placed  in  Library.  See  No.  LT~!83/
 67).

 Platform  Gate  at  Sealdah  South
 Station

 M4  Shri  Jyotirmey  Basu:
 Shri  A.  K.  Gopaian:  :
 Shri  Umanath:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  the  number  of  Platform  Gates
 in  Sealdah  South  Station  in  West
 Bengal;

 (b)  the  average  number  of  passen-
 gers  that  pase  through  the  station  on
 week  days;

 (c)  the  number  of  Gate  Ticket  Col-
 lectors  employed  in  each  shift  on  the
 said  station;

 (a)  the  number  of  Gates  opened
 throughout  the  day  and  during  peak
 hours;  and

 (e)  the  steps  proposed  to  be  taken
 to  reduce  the  congestion  at  this
 station?

 The  Minister  of  Rafiways  (Shri  0.
 M.  Poonacha):  (a)  There  are  eight
 gates  for  passengers  and  two  for  lug-
 gage.

 (b)  Approximately  00340  passengers
 pass  through  these  gatcs  daily.

 (ce)  Seven  gate  ticket  collectors  em-
 ployed  in  two  shifts  from  630  hrs.  to
 2130  hrs,  In  night  shift  230  hrs.  to
 629  hrs.  five  gate  ticket  collectors  are
 employed.

 (d)  Five  passenger  gates  and  two
 luggage  gates  are  kept  open  from  630
 hrs.  to  2.30  hrs.  Three  passenger  gates
 and  two  luggage  gates  are  kept  open
 during  night.



 (e)  Manning  of  gateg  as  at  present
 is  considered  adequate  in  normal  cir-
 eumstances.  Additional  gates  will  be
 opened  when  necessary.

 दी  Tt  पांव  रेलबे  लाइन

 345.  भी  बसबग्त :  क्या  रेलवे  मंत्री
 यह  बताने  का  कपा  करेंगे  कि  :

 (क)  क्या  दीवा-दसगांव  रेलवे  लाइन
 बिछाने  का  काम  पूरा  हो  गया  है;

 (ख)  इस  लाइन  पर  कितनी  सवारी
 गाड़िया  चल  रही  हैं;

 (ग)  क्या  यात्रियों  से  गाड़ियों  के  घोमी
 गति  से  चलने  के  सम्बन्ध  भें  कोई  शिकायत
 मिलो  हैं;  भौर

 (घ)  यदि  हां,  तो  रेलगाड़ियों  को
 सामान्य  रफ्तार  से  कब  चलाया  जायगा  ?

 रेलब  मंत्रों  द्  सो०  छम ०  चुनाया)  :

 (क)  काकण  क्षेत्र  बा  झाथिक  विकास  में

 सहयोग  देने  झोर  बम्बई  के  झास-पात  भोड़
 को  कम  करने  के  लिए  1961  %  पनवेल  के
 रास्ते  दीवा  सें  झाप्टा  तक  एक  बड़ो  लाइन
 बिछाने  को  मजूरी  दो  गयी  थो  ।  दोवा-
 पनवेल  खण्ड  31°10-1964  को  माल-
 बाउायात  के  लिए  शीर  28-12-1964  को
 यादों  यातायात  के  लिए  खोल  दिया  गया  i
 चनबेन  से  आागे  चाप्टा  तक  का  खण्ड  9-4-66
 को  माल  यातायात  के  लिए  खोला  गया  t
 अभी  इसे  यात्रों  यातायात  के  लिए  नहीं  खोता
 गया  है  |  इप  लाइन  को  झाप्टा  से  झागे
 इतगांव  तक  बढ़ाते  के  सुझाव  को  झभो  भन्तिम
 चप  दिया  जाना  है  |

 (@)  दवा भोर पनवेल के बोच सप्ताह पनवेल  के  दोय  सप्ताह
 मैं  हुर  राज  प्रत्येक  झोर  से  एक  सवारी  गाड़ो
 घौर  एक  मिल्तो-जुली  गाड़ी  झर  शनिवार  को
 अस्पेक  घोर  के  एक  सवारों  बाढ़ों  चलाकी
 का  रही  है।

 (व)  यौहो।
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 (ब)  इस  शाला  लाइत  पर  भाप  इंजन
 नहीं  चलाये  जा  सकते,  क्योंकि  (था  में  इंजनों
 को  पानी  देने  की  उपयुक्त  व्यवस्था  नहीं  हो
 सकती  ।  इस  समय,  इन  गाड़ियों  शे  डब्ल्यू०
 डी०  एस०  2  टाइप  के  डोजल  इंजन  लगाये
 जा  रहे  हैं  जिनकी  भधिकतम  झनुमत  रफ्तार
 48  किलोमीटर  प्रति  चंटा  है  |  इमलिए
 as  किलोमीटर  प्रति  टे  की  रफ्तार  से
 चलने  वाली  डन  गाड़ियों  की  रफ्तार  को
 बढ़ाना  सम्भव  नहीं  है  t

 Cement  Factory  in  Madhya  Pradesh

 346.  Shrt  8.  S.  Kothari:  Will  the
 Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 sta'e:

 (a)  whether  the  constru  tion  of  the
 Rew  cement  factory  at  Suwakhsra
 (near  Neemuch,  Madhya  Pradesh)  by
 the  Cement  Corporation  of  India  Ltd.
 has  commenced;  and

 (७)  if  not,  by  what  date  it  is  s~he-
 duled  (i)  to  commence  constru  tion
 and  (i:)  to  reach  commercial  proluce
 tion?

 The  Minister  of  Indust'ial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  and  (b).  At  present  the
 Cement  Corporation  is  engaged  in  the
 investigation  of  suitable  limestone  de-
 posits  st  Suwakhera  (near  Neemuch),
 Madhya  Pradesh.  The  question  of
 setting  up  a  cement  factory  at  the
 p'ace  will  be  considered  on  the  basis
 of  the  investigation  report.

 HE.  L.,  Bhepal
 247.  Shri  S,  Kothari:  Will  the

 Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  thet  the
 budget  of  Heavy  Electricals  Ltd,
 Bhopal  for  the  next  five  years  provide
 for  loenes;

 oo)  if  20,  the  eathmated  ह...
 thereof;  ang
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 (c)  the  ateps  proposed  to  be  taken
 to  improve  the  working  of  this  under-
 taking?

 The  Minister  of  Indus‘rial  Develop-
 ment  and  Company  Affairs  (Shri  F.  \.
 Ahmed):  (a)  and  (ib).  The  Project  re-
 port  for  the  Heavy  Electrical  Factory
 at  Bhopal,  envisaged  losses  being  in-
 curred  in  the  first  few  yea‘s,  upto  the
 eleventh  year  of  production,  Accord-
 ing  to  the  latest  estimate,  the  factory
 4s  expected  to  incur  losses  upto  1970-
 7l.  The  losses  are  estimated  as  under:—

 1967-68  Rs.  878  lakhs  (loss)
 ‘1968-69  Rs,  697  lakhs  (loss)
 1969-70  Rs.  407  lakhs  (loss)
 1970-71  Rs.  J45  lakhs  (loss)

 During  97I-72,  the  factory  is  ex-
 pected  to  make  a  profit  of  Rs.  68
 lakhs.

 (९)  The  steps  taken  to  improve  the
 ‘work'ng  of  the  undertaking  are:—~

 (i)  Improving  the  manufacturing
 techniques  and  increasing  out-
 pul;

 (ii)  having  a  stricter  control  over
 evh  item  of  expend  ture;  ard

 (it)  by  muiking  effective  use  of
 plant  and  equipment  and  se-
 le~‘ing  ranges  of  manufacture
 which  will  give  optimum  re-
 turn.

 Complaints  regarding  Expansion  of
 Bhilai  Steel  Piant

 38,  ह... ह  Indrajit  Gupta:  Will  the
 Minister  of  Steel,  Mines  and  Metals  be
 Pleased  to  state:

 (a)  whether  it  fs  a  fact  that  the
 Russian  Chief  Engineer  incharge  of  the
 expansion  project  of  Bhilai  Stee!  Piant
 has  publicly  complained  of  unsatisfac-
 to-y  supplies  of  equipment  from  Heavy
 Engineering  Corporation,  Ranchi;

 (b)  whether  it  is  also  a  fact  that
 Wich  supplies  have  been  inadequate  in
 both  quantity  and  quality,  thereby
 jeopardising  the  Shilai  expansion
 @chedule;  and

 re)  whether  any  comprehensive  in-
 quiry  hen  been  held  into  the  come
 plaints  and  if  20,  the  result  thereof?
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 The  Minister  of  S:eel,  Mines  and
 Metals  (Dr.  Chenng  Reddy):  (a)  No,
 Sir,

 (b)  There  have  been  some  delay  and
 deficiencies  in  indigenous  supplies  of
 plant  and  equipment  ets.  for  Bhi'a’’s
 sth  Blast  Furnace  Complex.  The  de-
 fects  were  not  very  serious  and  have
 been  rectified.  This  has  not,  however,
 held  up  construction  work.

 e)  Hindustan  Steel  Ltd.  have  taken
 necessary  action  with  the  suppliers  to
 have  the  de‘ciencles  rectified  and  the
 supplies  expedited.  Supplies  have
 since  improved.

 Suspension  ef  Passenger  Trains
 running  between  Lumding

 and  Dibrugarh
 mo.  Sh-i  है ८.  Singh:

 Shri  Ram  Kishan:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  night  running  of  pas-
 senger  trains  be  ween  Lumding  and
 Dbrugarh  in  Upper  Assam  has  been
 suspended;

 (b)  if  so,  the  reasons  therefor;  and

 (८)  for  how  ‘ong  this  order  will
 remain  in  force?

 The  Minister  of  Railways  (Shri  C.
 की,  Poonscha):  (a)  and  ().  Conse-
 quent  upen  two  explosions  on  the
 Lumding-Tinsukia  Section  of  the
 Northeast  Frontier  Rallwav,  one  on
 18-24-1967  resulting  in  devailment  of  a
 Nieht  engine  between  Kharikstia  and
 Marion!  and  anothee  on  2-8-67  result-
 ing  in  derailment  of  a  search-light
 special  patrol  train  between  Tita-bar
 and  Kharikatia  cauting  desth  cf  one
 Rakshak  and  inju-ies  to  five  Rakshaks
 of  escort  prty,  nicht  running  6.७
 between  77.30  hours  and  430  hours)
 of  passenger  trains  has  been  cuspen'i-
 ed  from  38-3-I987  between  Lemdiag
 and  Sapekhatt  only  (and  not  between
 Lamding  and  Dibrucarh  Town)  in  the
 interest  of  safety  of  passengers.
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 (९)  गुधू11  conditions  in  the  area  im-
 pfove  and  running  of  trains  is  consi-
 dered  safe  from  the  security  point  of
 view.

 Murder  in  Barellly-Agra  Fast-
 Passenger  Train

 350.  Shri  Vishwa  Nath  Pandey:  Will
 the  Minister  of  Railwayag  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  pas-
 senger  in  a  second  class  compartment
 of  the  Ba  oilly-Agra  fast-passenger
 (356  Dn)  was  stabbed  to  death  during
 the  early  hours  on  ‘1-3-1967;  and

 (b)  if  80,  the  reaction  of  Government
 thereto?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):t  (a)  Yes,  On  16-83-67
 (not  on  ‘17.3.67)  at  about  02-59  hrs.
 when  356  Dawn  Passenger  train
 arrive!  at  Atrauli  Road  Railway
 Sta‘ion,  one  passenger  was  found
 stabbed  to  death  and  another  pass-
 enger  seriously  injured  in  a  third
 class  compartment  of  the  train

 (b)  Government  Railway  Police,
 Mo-adibad.  have  registered  a  case  on
 Crime  No  १%  dated  7-3-39°7  under
 Sections  302,307  I  P  C.  (Murder  and
 Attemnt  to  murder).  The  case  is
 und°*r  police  invest-gitian.  No  arrests
 have  been  made  so  far,

 Centrally  svonsored  Industries  in
 Mysore  Stat.

 35t.  Shrt  K  Lakkappa:  Will  the
 Mini«’er  cf  Industrial  Development  and
 Company  Affairs  be  pleased  to  state:

 (a)  whether  there  are  any  centrally
 sponsored  industries  in  Mysore  State;
 and

 (७)  if  so,  the  progress  made  in  each
 such  industry?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  P.  A.
 Aled):  (a)  and  (b).  The  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  Hotse  in  due  course.
 eT,
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 deen  twa  स्टेशन

 352.  लो  बतबन्त  :  या  ह ५...  जली

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पश्चिम  रेलवे  में  नये  लये
 स्टेशन  वैतरना  का  उद्घाटन  किस  तारीख  को
 किया  गया  था;

 (ख)  किस  तारीख  से  यात्ियों  को
 टिकट  बेचे  जा  रहे  हैं;  शौर

 (ग)  इस  समय  इस  स्टेशन  पर  कितनी
 यात्री  गाड़ियां  रुकती  हैं  ?

 रेलब  मंत्रों  भी  सी०  एम०  पुनाचा) :
 (क)  शौर  (ख).  बैतरना  स्टेशन  20-2-
 1967  से  यात्री-यातायात  के  लिए  खोल
 दिया  गया  था  शौर  खसो  दिन  से  यात्रियों  को
 टिकट  बेंने  जा  रहे  हैं  ।

 (ग)  बैतरना  स्टेशन  पर  चार,  अर्ात्‌
 दोनों  शोर  से  झाने  वाली  दो-दो  सवारो
 गाड़िया  ठहरती  हैं  ।

 Export  of  Cycle  Tyres  and  Tubes

 353,  Shri  P.  K.  Deo:
 Shri  6,  C.  Naik:

 hri  K.  P.  Singh  Deo:
 Shri  A.  Dipa:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  there  ig  a  proposal  to
 export  cycle  tyres  and  tubes  to  U.S.A;

 (b)  how  much  foreign  exchange  is
 likely  to  be  earned  in  this  deal;  and

 (ec)  how  the  rate  of  our  cycle  tyres
 and  tubes  compare  with  the  world
 price  of  these  commodities?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  One  of  the  tyre
 companies  in  India  hes  secured  orders
 from  the  US.A,  for  supply  of  haf  a
 millon  tyres  and  tubes  during  ‘1087.

 7The  reply  as  printed  above  was
 substitution  of  the  original  reply.

 vent  by  the  Minister afterwards  im
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 &)  The  value  of  this
 export  is  likely  to  be  of  the  order  of
 Re.  32  lakhs  in  1967.

 te)  The  f.0.b.  unit  prices  of  cycle
 tyres  and  tubes  are  Re.  6  ang  Rs.  .90
 fespectively  against  the  international
 Price  of  cycle  tyres  ranging  from  3  90
 to  Ra,  6  and  of  cycle  tubes  from  Rs.
 .90  to  Rs.  2.10.

 १2.85  hrs.

 RE,  CALLING  ATTENTION  NOTICE
 Mr.  Speaker:  Calling  attention.
 Shri  8.  M,  Banerjeg  (Kanpur):  I

 vise  on  a  point  of  order,
 Mr.  Speaker:  On  what?
 Shri  s.  M.  Banerjee:  On  the  business

 of  the  House.  I  rise  on  a  point  of
 order  under  rule  372(2)  which  reads:

 -_
 “A  point  of  order  may  de  raised

 in  re'ation  to  the  business  before
 the  House  at  the  moment:”

 The  business  before  the  House  is
 the  calling  attention  notice.  You  are
 aware  of  rule  49  on  Calling  attention
 to  matters  of  urgent  pub.ic  impo:  tance

 I  am  raising  this  issue  because  you,
 in  your  wisdom,  have  disallowed  one
 of  the  very  important  calling  attention
 notices,  I  do  not  dispute  your  judge-
 ment  at  all.  Kindly  heat  me  for  a  mo-
 ment,  don’t  be  impatient.

 Thi,  is  regatding  a  very  important
 matter  for  which  I  saw  the  Prime
 Minister  and  I  saw  the  Minister  for
 Commerce,  that  in  Lakshmi  Ratan
 Cotton  Mills  of  Kanpur—it  is  not  an
 ordina*y  mill  I  may  say—the  Centre
 decided  ...

 है...  Speaker:  You  are  not  talking
 about  the  subject  before  the  House.
 You  are  expected  to  raise  a  point  of
 order  about  a  subject  which  is  before
 the  House,  hat  you  ave  raising  a  sub-
 Ject  which  ig  not  defore  the  House.

 Mi  Mamerjee:  Before  the
 Mouse  is  3  call  attention
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 Mr.  Speaker:  About  this  call  atten-
 tion  which  is  entered  in  the  Order
 Paper  you  can  raise.

 Shri  ss.  M.  Banerjee:  Please  hear  me
 for  a  minute.  A  decision  was  taken,
 a  committee  was  instituted  by  the
 Centre  for  taking  over  this  Lakshmi
 Ratan  Cotton  Mills,

 Mr.  Speaker:  I  am  sorry  I  cannot
 allow  it,  Lakshmi  Ratan  Cotton  Mills
 has  nothing  to  do  with  this.  This  38
 about  chemicals.

 Shri  S.  M.  Banerjee:  I  only  request
 you  to  please  hear  my  request,

 Mr.  Speaker:  Order,  order.  I  want
 you  to  please  resume  your  seat.

 Shri  M.  Banerjee:  Kindly  hear
 me.

 Mr,  Speaker:  Lakshmi  Ratan  Cotton
 Mills  is  not  under  discussion  at  all.

 Shri  S.  M.  Banerjee:  Kindly  hear  me.
 Mr.  Speaker:  I  know  you  want  to

 have  a  hearing,  that  ह  why  you  want
 to  rais>  this  point,  but  this  is  not  a
 point  which  is  before  the  House.  Please
 do  not  raise  about  Lakshmi  Ratan
 Cotton  Mills.

 Shri  8.  M.  Banerjee:  Hear  me  please
 for  the  sake  of  democracy.

 Shri  Hem  Barua  (Mangaldai):  Will
 you  please  hear  my  request  also  for
 God's  sake?

 Shri  8,  M.  Banerjeo:  J  say  for  the
 sake  of  democracy.

 There  is  no  session  tomorrow
 and  the  day  after,  and  on  3rd  April,
 3,500  workers  876  going  to  lose  their
 jobs.

 Mr,  Speaker:  In  the  name  of  demo-
 cracy,  we  cannot  flout  the  rules  and
 speak  on  Lakshmi  Ratan  Cotton  Mills
 which  is  not  before  the  House,  You
 wnt  to  raise  it  somehow  or  other
 The  point  under  discussion  is  connect-
 ed  with  petroleum  and  chemicals.

 Shri  S.  M.  Banerjee:  You  ask  the
 hon,  Minister  to  make  a  statement  to-
 day.
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 Mr.  Speaker:  A  thing  which  has
 no.  been  allotted  inside  .he  Cham.
 you  are  raising.  I  am  not  going  to
 allow  it  whatev  7  may  happen.  May
 I  request  you  to  take  your  seat?

 Shri  S.  ™M.  Baneriee-  Three  thousand
 end  five  hundr  d  people...

 Mr.  Speaker:  You  arg  I,  both  of  us,
 cannot  be  .tand.n*  Will  vou  please
 sit  down,  Sarimati  Tarkeshwari
 Sinha.

 Shri  M.  Banerjee:  Three  thousand
 and  five  hund  ed  people

 Mr.  Speaker:  You  are  raising  a
 point  which  is  not  allowed  If  the
 Min's‘er  does  not  accept  a  short  notice
 question,  it  is  net  my  fault.

 भो मच  जिमये  (मुगेर)  :  वे  लोग  यह
 कह  रहे  रक  मजा  महादेव  उप  पर  बयान
 दे

 शो  हुकम  चन्द  कंडवाय  (उनज्जैन)  :
 3500  का  का  £ 116  art  बातो  है  ।

 Mr.  Speaker:
 that,

 He  cannot  rais2  like-

 भी गन  विस  :  ये  तो  बयान  देने  के
 लिये  वितत,  कर  रहे  है  ।

 Mr.  8.  M,  Banerjee:  Let  him  make
 a  statement,  let  him  save  3,500  work-
 ers,

 Mr  Speaker:  Will  you  please  sit
 down,  In  some  shape  or  other  you
 want  to  raise  a  question  which  has
 not  been  alowed  or  admitted  So
 many  other  calling  attention  notices
 are  not  allowed  every  day,  and  if
 every  one  of  them  igs  raised  he  e,
 there  can  be  no  business  in  the
 House.  I  am  not  going  to  allow  it.
 You  may  request  the  Minister  outside
 the  House,  you  cannet  just  raise  a
 question  which  has  not  been  allowed.

 Shri  Hem  Barua:  On  a  point  of
 Information.  May  1  have  information

 Mr.  Speaker:  No,  not  now
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 Shri  Hem  Bacua:  It  ४8  very  eele-
 vant.

 Mr.  Speaker:  Then,
 will  want  something
 Tarkeshwari  Sinha,
 12.20  hrs.
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Fert  LizEz  PropicTion  ह. अ  Inora
 Sh.imati  Tarkeshwari  Sinha  (Barh):

 I  call  tne  attention  of  the  hon.  Minu-
 ter  cf  Pet.cleum  and  Chemicals  to
 the  following  matter  of  urgent  pudlic
 importance  and  I  request  that  he  may
 make  a  statement  thereon:

 else.  Shrimati

 “The  question  of  extensfon  of
 the  time  limit  given  te  the  fore-
 tgn  oul  companies  by  the  Govern-
 ment  to  altract  external  invest-
 ment  for  fertilizer  production  in
 India”.

 The  Minis’er  of  P  anning,  Petroleum
 and  Chemicus  and  of  Social  Weifa  ७
 (Shri  Asoka  Mehta):  The  Govern-
 meat  of  In  lia  have  attached  the  high-
 est  impocta.e  to  the  attainment  of
 self-sufiviency  in  food  by  97l-72.
 Amongst  the  pre-requis‘tes  for  this  ia
 the  production  of  fertilisers  on  an
 adequae  <caie  to  meet  the  rapidly
 growing  need.  The  Government  of
 India,  therefore  decided  in  D  cember
 3965  o-~  various  measures  to  promote
 the  rapid  development  of  the  fertiliser
 industry  mn  the  country.

 Firstly  Government  embarked  on
 the  execution  of  a  series  of  large  mo-
 fern  p‘ojects  in  the  public  sector.
 These,  on  c-mpletinn  during  969  and
 1970,  will  -d4  986000  tonnes  of  ni-
 trogen  production  annually.

 Seccn‘lv,  effec'ive  upto  the  Sist
 March  1967,  Government  announced
 certain  decisions  desiened  to  promote
 private  invectment  I-dian  and  oregin, in  the  fertit<er  industry.  The  most
 important  of  the  decisiens  is  that
 newly  armroved  projects  which  now
 total  964000  tonnes  64  annual  nitroe
 fen  canac‘tv,  will  have  freedom  to
 market  their  production  without  price
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 contro]  for  a  period  of  seven  yeara
 from  the  commencement  of  commercial
 operations  in  each  cage;  this  is,  how-
 ever,  subject  to  the  right  of  Govern-
 anent  to  take  up  to  30%  of  the  produc.
 tton  at  agreed  prices,  In  April  1966,
 Government  decided  that  plants  al-
 ready  in  operation  or  those  licensed
 earlier,  whether  in  the  public  or  the
 private  sector,  will  also  be  gradually
 treed  from  the  control  over  marketing
 and  price.  The  fertifiser  pool  as  an
 an  agency  for  distribution  will  con-
 fine  its  activities  only  to  the  product
 imported  or  purchased,  as  aforesaid,
 from  indigenous  plants.

 2.  While  individual  fertiliser  facto-
 ries  will  thus  be  free  to  determine
 their  selling  prices,  the  public  sector
 wnits  will  occupy  a  dominant  posi-
 tion  in’  meeting  the  demand.  Of
 nearly  28  millon  tonnes  of  nitrogen
 capacity  now  under  realisation,  over
 3.6  million  tonnes  is  in  the  public  sec-
 tor.  Besides,  Government  will  have
 the  right  to  buy  and  distribute
 through  their  agencies  over  300,000
 tonnes  of  the  product  of  private  plants.
 Secondly  the  measureg  taken  for  the
 development  of  the  industry  are  ex-
 pected  to  eace  the  fertiliser  supp'y  posi-
 tion  in  about  3  years,  These  two  fac-
 tors  should  operate  to  ensure  that  ferti-
 liser  prices  to  the  consumer  will,  at  all
 times,  remain  fair  and  reasdnable.

 To  satisfy  the  growing  demand,
 which  is  expected  to  exceeg  4  mTinn
 tonnes  of  nitrogen  annually  by  1975-
 76  and  may  well  be  vastly  greater,  it
 is  necessary,  in  this  view,  to  work  for
 an  abundance  of  fertiliser  production
 in  the  country,  with  the  public  sector
 making  the  requisite  contribution.

 3.  Measures  lately  taken  by  Govern-
 ment  are  expected  to  give  the  country
 substantia)  self-sufficiency,  in  the  next
 3  or  4  years,  in  the  fabrication  of
 Plant  and  equipment  for  the  fertiliser
 and  allied  industries.  The  building  of
 fertiliser  factories  thereafter  will  not
 call  for  large  foreign  exchange  out-
 lays.  But  new  units  needed  in  subs-
 titution  of  avporoved  ones  that  may
 वैप  out  ani  for  satisfying  the  incre-
 ased  fertilise,  demand  in  the  coming
 20  (AD  LSD-S.
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 yeast  must  be  planned  in  the  neer
 tuture;  and  these  will  require  ह.
 tantial  expenditure  in  foreign  curren- cies  Proposals  for  additional  Public sector  plants  are  under  study  end
 every  effort  will  be  made  to  allocate
 Fesources  to  Gnance  them.  But  it  is
 necessary  that  private  investors  also
 Join  in  the  effort  currently  needed  to build  new  capacity.  At  present  a
 number  of  proposals  that  could  result
 in  the  establishment  of  nearly  one
 million  tonnes  of  nitrogen  capacity are  under  negotiation,  and  it  is  clearly
 desirable  that  they  be  taken  to  a  final
 stage  Government  have,  therefore,
 decided  that  all  these  pending  propos sals  may  be  dealt  with  under  the  poli-
 cy  of  December,  1965,  provided  they coud  result  in  the  issue  of  industrial
 licenses  by  the  3lst  December  4987
 and  could  also  he  expected  to  make  a
 timely  contribution  to  the  aforesaid
 increase  in  indigenous  production.  Any new  proposals  received  during  the
 Period  will  be  dealt  with  in  the  same
 manner,  provided  they  satisfy  the

 same  conditions,

 Shrimat;  Tarkeshwarl  Sinha:  J
 would  like  to  put  two  questions,  Sir,

 Mr.  Speaker:  One  question  only.

 Shrimati  Tarkeshwari  Sinha:  The
 Member  who  tables  the  Calling
 Attention  Notice  may  put  two  ques-
 fions.

 Mr.  Speaker:  For  Calling  Attention,
 only  one.

 डा०  राम  सनोहर  लोहिया  (कन्नौज)  :

 उन्हें  दो  पूछने  दिये  जायें,  क्या  हर्ज  है.  ?

 झम्पक्ष  महो।य  :  भाप  भी  दो  पूछियेगा  ?

 डा०  राम  मतोहर  लोहिया  :  मैं  झ्राप  से
 कहे  देवा  हूं  मेरा  सवाल  होगा  मैं  नहीं  पूछगा  ।
 बेरा  सवाल  इन्हीं  को  दे  दीजियेगा  ।

 Shrimat;  Tarkeshwart  Sinba:  From
 the  statement  of  the  hoo.  Minister
 this  House  has  come  to  know  that  the
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 [Shrimati  Tarkeshwar!  ginha)
 requirements  of  nitrogenous  fertilisers
 2808  one  million  tons.  Has  the  atten-
 tion  of  the  Government  been  drawn
 to  the  statement  of  the  Chairman  cf
 the  Fertiliser  Corporation  of  India
 that  for  meeting  the  requirement  cf
 fertilisers  in  this  country,  we  have
 the  technical  know  bow  and  the
 requisite  knowledge  for  producing  the
 required  fert:lser  and,  if  so,  in  view
 of  that  statement,  does  the  Govern-
 ment  consider  the  desirability  of  pro-
 ducing  fertilisers  on  its  own  because
 the  foreign  exchange  requirement  for
 producing  one  mi‘lon  tons  of  nitro-
 genous  fertilisers  is  Rs  00  crores,
 which  comes  to  Rs.  20  crores  per
 annum?  In  view  of  this,  dces  the
 Government  think  of  the  desirabihty
 of  changing  the  entire  complexion  of
 Negotiations  with  the  foreign  firms
 and  to  put  in  the  indigenous  technical
 know  how  and  knowledge  and  also
 the  foreign  exchange  trom  our  own’
 resources  for  the  production  of  fertili-
 seers?

 hrj  Asoka  Mehta:  The  indigeno'is
 know-how  has  been  purchased  by  us
 and  the  designing  and  tne  engineer-
 ing  capacity  that  have  been  built  up
 are  already  being  utilsed.  As  the
 hon,  Member  knows,  we  have  recently
 taken  up  four  fertiliser  plants  in  the
 public  sector;  for  two  of  them,  the
 foreign  exchange  has  been  tied  up  and
 for  the  other  two,  we  are  stil!  nego-
 tiating.  We  are  anxious,  as  I  pointed
 in  my  statement,  of  expanding  the
 public  sector  also,

 Shrimati  TarkeshWari  Sinha:  My
 gecond  part  of  the  question,  whether
 the  Government  proposes  to  utilise
 the  resources  of  foreign  exchange,  of
 Rs.  00  crores  to  produce  one  million
 tons.

 Shri  Asoka  Mehta:  It  is  rot  possi-
 ble  to  say  that  because  these  decisions
 ere  taken  in  the  light  of  the  various
 uses  that  are  there  for  our  foreign
 exchange  resources  It  ig  not  pogsidle
 for  me  to  say  that  Rs.  300  crores  will
 be  earmarked  for  the  fertiliser  indus-
 try.  There  are  so  many  competing
 @emands  and  the  decision  has  to  be
 ह...  accordingly.
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 लो  रामसेजक  owe  (बाराबंकी)  .

 यह  प्रश्न  नही  है,  प्रश्न  तो  यह  है  ,  .  -

 शी  ।  लिसये  अध्यक्ष  महोवय,  इस
 सरकार  ये  एक  च््से  से  इस  देश  को  उलनझा
 दिया  है  निजी  क्षेत्र,  सार्वजनिक  क्षेत्र,  विदेशी

 पूजी,  देशी  पूजी  के  मसलो  में  लेकिन  पैदाबार
 झौर  फटिलाइजर्स  का  कहीं  पता  नही  है  ।
 हैं  जानना  चाहता  हैं  कि  दत  वक्‍त  विदेशों  के
 साथ  जो  विवाद  चला  है,  कितनी  पूंजी  ध... दी
 लगाये  गे,  इस  को  लेकर  प्ब्ला  है  या  विदेशों  से
 झमोनिया  मगाया  जाय  शौर  हमारे  देश  में  जो
 नाफ्ता  तैयार  होता  है  उस  का  इस्तेमाल  न
 किया  जाय,  इस  विवाद  को  लेकर  चल  रहा  है
 झगर  अमोनिया  विदेशों  से  यह  मगाने  वाले  हैँ
 तो  उस  में  विदेशी  मुद्रा  कितनी  लगेंगो  और
 उस  में  क्या  घाटा  होगा  ?

 की झोका  मेहता  :  एक  सवाल  के
 जवाब  में  मैंने  दस  का  उत्तर  बे  दिया  है  कि
 सरकार  की  नीति  है  कि  जहा  ठक  नाइट्रोजन
 फटिलाइजर्स  बनाने  का  सवाल  है  हमारे  देश

 मे  जो  नापता  पैदा  होता  है  उसी  से  बहु  बनाया
 जायगा  |

 झप्यक्ष  महोदय:  डा०  राम  मनोहर
 लोहिया  |

 -ा  राम  मनोहर  लोहिया  :  प्रध्यक्ष
 भह्दोदय  .  (व्यवयान)

 शी  ।  लिसये  :  वह  ले  सकती  हैं  ।

 to  राम  सपोहर  लडिया :  मैं  खुले  दिस

 से  दे  रहा हूं  ।  तो  क्‍या  बैठ  जाऊं  ?  .
 नाफ्ता  एक  तरल  झमोनिया  का  मामला

 जो  प््भी  श्री  मध्‌  लिमये  ने  उठाया  उस  के
 सम्बन्ध  में  (च्यब गान)  है ह  क्या
 बतलाऊं बीच  बीच  में  उठते  हैं  ?  पह  नहीं
 जानते  कि  अमोनिया  i0,000  साल  &
 हिन्दी है  या  लाख  वर्ष  से  हिन्दी  है  ण्क
 तरल  है  ।  तरल  श्रमोनिया  से  जो  उर्वरक

 पुंदा  होता  है  वह  सस्ता  द्ोता  है,  भोर  इसलिये
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 wt  विदेशी  कम्पनियों  को  भ्रचार  करने  का
 बड़ा  मोका  मिलता  है  कि  हम  नेप्या  के  मुकाबले
 में  सस्ता  उर्वरक  दे  सकेंगे  )  लेकिन  चूंकि
 रब  की  जितनी  तेल  कम्पनिया  है  उन  के
 ऊपर  अमरोका,  इंग्लिस्तात  या  शायद  झौर
 भी  विदेशी  देशों  का  इतना  गम्भीर  कब्जा
 हैं  कि  उस  से  हिन्दुस्तान  भौर  सारी  जगहों
 घर  एक  तो  राजकीय  प्रभृत्व  छा  जाता  है
 झोर  दूसरे  वक्‍ती  तौर  पर  चाहे  सस्ता  हो,
 सेकिन  लगातार  सम्बान  में  मंहगी  भरा  जाती
 है  t  इतलिये  मैं  सरकार  से  एक  बात  पूछना
 चाहता  हूं  कि  क्या  उन  को  इस  बात  का
 अफसोस  है  कि  जब  मौका  था  ढा  मुसहिक
 को  मदद  कर  के  उस  इलाके  को  उन  विदेशी
 कम्पनियों  से  छुड़ाने  का  तब  हम  ने  बसा  नहीं
 किया,  और  इसलिये  भ्राज  यह  फैपला  करते
 हैं,  भौर  कया  जब  तक  प्ररबिस्तान  के  इलाके
 को  जिदेशी  कम्पनियों  के  शाप  से  छुड़ा  नहीं
 लिया  जाता--धहा  की  जनता  छुड़ायेगी,
 उस  में  हम  क्या  कर  सकते  हैं,  हम  मदद  कर
 सकते  है--तब  तक  हम  उन  विदेशी  उर्वरक
 कम्पनियों  के  साथ  कोई  सम्बन्ध  नहीं  रखेंगे  |
 क्या  सरकार  ने  इस  पर  विच्ञार  किया  है,  भौर
 किया  है  तो  उसका  क्‍या  नतीजा  हमा  ?

 शो  झशोक  मेहता  :  डाक्टर  साहब  के
 उपदेश  के  लिये  मैं  उन  को  धन्यवाद  देता  हूं  t

 -  राम  भनोहर  सोहिया  :  यह  उपदेश
 नहीं है  )  मैं  श्री  अशोक  मेहता  को  जीवन  में
 बहुत  उपदेश  दे  चुका  हूं  भौर  उस  के  नतीजे
 भी  देख  चुका  हूं  ।  मैं  उन  से  जवाब  चाहता
 हूं  7  मेरा  लम्बा  जीवन  बोता  हैं  उन  को
 उपदेश  देते  हुए  ।  (व्यक्यान)  मुझे  उत्तर
 चाहिये  मुसद्विक  के  बारे  में  झर  भविष्य  में
 उर्वरक बनाने  के  बारे  में  ।  यह  तो  साफ  बात
 है।  मुमदिकत  साहब  के  साथ  जो  भारत  सरकार
 का  सम्बन्ध  रहा,  शर  जो  उन  की  मदद  नहीं
 की,  उस  पर  कया  उन  को  भफसोम्न  है  ?
 ह... अ  सीधा  सा  सबाल  है  )  धंगर  भ्रफतोस

 है  को  कह  दें  कि  प्रफलोस  है,  समर  भ्रफश्ोस

 नहीं  है  यो  कह  दें  कि  नहीं  है  झौर  भागे
 के  लिये  कह  दें  कि  विदेशों  ,
 Mr.  Speaker:  Can  the  Minister  ans-

 wer  ity

 ष्पी  जब  लिमये  :  प्रधान  मंत्री  बह़ें  ।

 Shri  Asokg  Mehta:  How  can  I  ans-
 wer  it,  Sir?  How  do  I  know  what  is
 the  Government's  view  about  Dr.  Mus-
 sadiq?  I  am  not  in  a  position  to  say
 whether  they  arg  “  अफसोस "  or  not.

 Mr.  Speaker:  Mr.  Fernandes.

 डा०  ाम  'भगोहर  लोहिया  :  जब  यह
 मंत्री  नाकाबिल  धौर  नालायक  हैं  इस  का
 उत्तर  देने  में  तो  प्रधान  मंत्री  जी  से  दिलवा  दें  ।
 प्रधाद  मंत्री  जानती  होंगी,  डा०  मुसहिक  का
 नाम  सुना  होगा  (ध्यक्धान)
 Mr.  Speaker:  I  have  calied  Mr.  Fer-

 nandes,

 Bro  राम  मनोहर  लोहिया  :  :  भ्ादिर
 हमारी  प्रधान  मंती  ने  मूसहिक  का  नाम  सुना
 होगा  ।  वही  कुछ  कह  दें  ।  यह  मुस्कराहुट
 की  बात  की  बात  नही  ।

 थ्री  जाये  'फरनेंडीसा  :  (बम्बई  दक्षिण):
 जब  जनवरी,  966  में  इन  विदेशी  कम्पनियों '
 को  हिन्दुस्तान  में  बुलाने  की  नीति  बनी  शोर
 सात  साल  के  लिये  न  दामों  के  बारे  में,  न
 वितरण  के  बारे  में  उत  पर  कोई  लगाम  लगाई

 «  जायेगी  इस  नई  नीति  का  ऐलान  किया  गया,
 तो  यह  बतलाया  गया  कि  यह  नई  नीति
 31  मार्च  तक  चलेगी  कया  मत्नी  महोदय  हमें

 इस  बास  की  जानकारी  देगे  कि  पिछले  पनाह
 महीनों  में  कितनी  विदेशी  कम्पनियों  ने
 सात  साल  के  लिये  न  वितरण  पर  और  न
 दामों  पर  लगास  लगाने  वाली  शर्ते  को  मंजूर
 कर  के  सरकार  के  सामने  हिन्दुस्तान  में
 कारखाने  लगाने  की  भर्जियां  दी  ।  कितनी
 भझजियों  पर  विचार  हुआ  और  कया  फैसला

 हुआ  ?  भौर  क्‍या  इस  में  तथ्य  है  कि  सरकार
 इस  मुद्दत  को  नभौर  कई  महीने  फे  लिये  बढ़ाना
 चाहती  है,  भौर  बढ़ाना  चाहती  है  तो  किन
 शर्तों  पर  ?
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 थी  ह... अ  मेहता:  यो  सवाल  का
 आखिरी  हिस्सा  था  उस  का  जवाब  मैंने
 सटेटमेंट  में  द ेदिया  है।  जो  सवाल  का  पहला
 हिस्सा  है  उस  के  जवाब  में  मैं  कहूंगा  कि
 दिसम्बर,  962  में  इस  नीति  का  ऐलान
 होने  के  बाद  कानपुर  में  2  लाख  टन  नाइट्रोजन
 के  प्लान्ट  के  बारे  मे  इंडस्ट्रियल  लाइसेस  दिया
 या  गोग्रा में  7  लाख  60  हजार टन  के
 लिये  लाइसेंस  दिया  गया,  मैंगतोर  मे  2  लाख
 40  हजार  टन  के  लिये  लाइसस  दिया  गया,
 कोटा  मे  लाख  30  हजार  टन  का  लाइसेंस
 दिया  गया,  गुजरात  एफ्स्पैन्‍्शन  में  92  हजार
 टन  के  लिये  लाइसेव  दिया  गया  ।  इस  के
 झलावा  फिलिप्स  पेट्रोलियम  को  एक  लेटर
 शाफ  इटेंट  दिया  गया  है  7  इस  वक्‍त  सरकार
 झाठ  और  कम्पनियों  स ेबात  चोत  कर  रही  है
 जिन  के  साथ  नेगोशिएशन्स  चल  रहे  हैं,  और
 उम्मीद है  कि  उन  मे  से  भी  कुछ  लोगो  के  साथ
 बैतला  हो  जायेगा  |

 थी  यशपाल सिह  (देहरादत)  :  सिर्फ
 उन्हीं  कम्पनियों  को  कंसेशन  दिया  जायेगा
 जिन  के  साथ  नेगोशिएशन्स  चल  रहे  हैं  या
 गई  कम्पनियों  को  भो  कसेशन  दिया  जायेगा  ?

 थी  ब्रशोक  मेहता  मैंने  झपने  स्टेटमेट
 में  बतलाया  कि  इस  वक्‍त  झाठ  कम्पनियों  के
 साथ  हमारी  बात  चोत  चल  रही  है  मगर
 3  तारीख  तक  उन  को  इंडस्ट्रियल  लाइसेंस

 देने  को  हालत  में  वह  बातचीत  नही  पहुची  है  t
 इस  बात  जीत  को  हम  पूरा  करना  चाहते  हैं  ।

 झुमारो  कोशिश  रहेगी  कि  दोनों  तरफ  से

 ऐप्रिमेन्ट  हो  जाय  तो  उन्हें  हम  इडस्ट्रियल
 खाइसेंस  दे  दें  7  ज्यादा  से  ज्यादा  3  दिसम्बर
 तक  इस  बात  के  लिये  हम  बात  चीत  करने  को
 सैयार  हैं  ।  या  तो  इत  के  मुत्राल्लिक  यह
 इंडस्ट्रियल  लाइसेंस  ले  लेते  हैं  या  फिर  झागे
 बात  चोत  नहीं  बलेगी  1  इस  दौरान  में  अगर
 कोई  शौर  भो  प्लाते  &  शौर  इसो  शर्ते  पर--
 थो  शर्तें  हैं।  3:  दिसम्बर  तक  इंडस्ट्रियल
 आादबेंत  निकाल  लेगा  चाहिये  शौर  दूसरी

 MARCH  3i,  ‘1967  Production  in  India  (C_A.)  2770

 शर्ते  यह  है  कि  हम  ने  कहा  है  कि  3  सास  में
 बह  प्रोजेफ्ट  बन  जाती  चाहिये  सौर  प्रोडक्शन
 शुरू  हो  जाना  चाहिये।  इन  दोनों  को  मानने
 के  लिये  वह  तैयार  हों  तो  कोई  गया  ध्रादमी
 भी  झाना  ब्याहे  तो  हम  उस  से  बात  बीत
 करेगे  t

 १2.36  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Mr,  Speaker:
 Ahmed—

 Shri  Fakhruddin  All

 शार्ज  फरनेंडीश  (बम्बई  वक्षिण)  :
 में  एक  व्यवस्था  का  प्रश्न  उठाना  चाहता  हूं

 Mr.  Speaker:  On  what  subject?

 sh  ort  फरमेंडीस  :  2:  तारीख  को
 इसी  सदन  में  डा०  राम  मनोहर  लोहिया  ने
 प्रधान  मज  श्रीमती  इन्दिरा  गाधी  के  होरों  के
 बारे  भे  एक  मसला  उठाया  था  |  इस  मसले
 के  ऊपर  मैंने  हिन्दुस्तान  टाइम्स  मे  एक  ग्रग्रलेख
 देखा  t  (start)

 Mr,  Speaker:  I  cannot  allow  that  to
 be  raised  now.  We  are  now  on  the
 stem  “Papers  to  be  laid  on  the  Table”.
 You  cannot  raise  any  other  pout  now.

 थी  एस०  एम०  जोशी  :  (पूना)  :  मैं
 ाप  से  एक  ब्रार्थता  करना  चाहता  हूं  कि
 जिस  प्रिविलेज  के  सवाल  को  श्री  जाज
 फरनेडीस  ने  उठाया  है  उस  के  कागजात  को
 मैंने  देखा  है  |  मैं  हालाकि  यहा  एक  नया
 झादमी  हू  फिर  भी  मैं  ने दस  साल  तक  बस्नई
 झसेम्बली  में  काम  किया  है  मैं  देखता  हू  कि
 यह  जो  पेपर  वाले  लिखते  हैं  वहू

 Mr.  Speaker:  You  cannot  raise  it
 now.  After  all,  you  are  the  President
 of  a  Party.  You  cannot  raise  it  now,
 It  is  not  on  the  Agenda.  How  can  I

 ad
 if  senior  Members  also  try  to  do

 ?
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 व्ही  एस०  |...  Wes  मैं घाप से प्रार्थना से  प्रार्यना
 करना  धाहता  हूं  .

 Mr.  Speaker:  No,  it  is  not  allowed.
 You  cannot  raise  any  point  now  about
 something  published  in  the  news-
 papers,

 की  एस०  एूम०  कोशी  :  सिफ  एक
 प्रार्थना  है.

 Mr,  Speaker:  What  is  the  use  of
 taising  it  now?  If  I  allow  you  it  will
 become  a  precedent  ang  then  any-
 body  can  raise  any  subject  at  any
 time,

 aft  थ  लिमये  (मुंगेर)  :  भाप  बात  तो

 सुनिये  a

 Mr.  Speaker:  I  am  hearing  him.
 He  ig  on  his  legs.

 शी  मधु  लिसये  :  कया  भाप  थी  जोशी  की
 बात  को  नहीं  सुनेगे  ?

 Mr.  Speaker:  He  is  on  hig  legs.  If  I
 hear  him  now  I  wil)  have  to  hear  any
 subject  raised  by  any  Member  at  any
 time,

 भरी  मधु  लिमये  :  अध्यक्ष  महोय,

 Mr.  Speaker:  I  cannot  allow  him.
 This  will  not  be  recorded,

 Shri  S.  M.  Joshi:

 The  Deputy  Prime  Minister  cnd
 Minister  of  Finance  (Shri  Morarji
 Desai):  Sir,  may  I  make  a  request.
 When  the  Speaker  is  standing  nobody
 should  stand  up.  That  should  be
 observed  by  all  of  us.  If  anybody
 has  to  say  anything,  as  soon  ag  the
 Speaker  sits  down  he  can  stand  up
 and  say  what  he  has  to  say.  But
 when  the  Speaker  is  standing  nobody
 should  stand  up.  Hf  we  do  not  do
 that  it  will  become  difficult.

 **Wot  recorded  as  ordered  by  the
 Cuair,

 ‘1889  (SAKA)  Papers  Laid  ara

 डा०  राम  भनोहर  लोहिया  (कल्नॉज):
 मैं  व्यवस्था  का  प्रश्न  उठा  रहा  हूं,  भौर
 ब्रन  नहीं  ।  मेज  हालियामेंस्ट्री  प्रैक्टिस  में
 विशेषाधिकार  किस  भाधार  पर  उठता  है
 इस  को  ले  कर

 Mr.  Speaker:  That  ig  not  before  the
 House  now.  Please  resume  your  seat,
 A  point  of  order  can  be  raised  only
 ebout  a  subject  which  is  under  dis-
 cussion  in  the  House.  You  cannot
 raise  a  point  of  order  about  a  subject
 which  has  been  disallowed  by  the
 Speaker  in  the  chamber.

 Bo  राम  समोहर  लो  हया
 महोदय,

 "अध्यक्ष

 थ्यी  मु  लिमये  :  शाप  376  देखिये  t
 (व्यक्धान)  ।  नियमों  में  लिखा है
 Mr.  Speaker:  No,  no.  I  cannot

 allow.  Let  us  proceed  with  the  busi-
 ness,

 sit  एस०  एम०  जोशी  :  मैं  श्राप  से
 प्रार्थना  कर  रहा  था,  ब्या  श्राप  हमारी  बात
 को  नहीं  सुनेगे  ?

 ANNUAL  REPorRT  or  INSTRUMENTATION
 १20  / ‘MITED. .

 The  Deputy  Minister  in  the  Ministry
 of  Industrial  Development  and  Com-
 Pany  Affairs  (Shri  Bhana  Prakash
 Singh):  Sir,  on  behalf  of  Shri  ्,  A.
 Ahmed,  I  beg  to  lay  on  the  Tab!e—

 (l)  A  copy  of  the  Annual  Report
 of  the  Instiumentation  Limie
 ted,  Kota,  for  the  year  luu5-
 66  along  with  the  Audited
 Accounts  and  the  comments
 of  the  Comptroller  and  Audi-
 tor  General  thereon,  under
 sub-section  (7).  of  section
 6I9A  of  the  Companies  Act,
 3965.

 (2)  Review  by  the  Government
 on  the  working  of  the  above

 Company.  [Placed  in  the
 Library.  See  No.  LT-362/67}.
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 Morneat.  Concession  1९... उ  Awenun-
 MENT)  RULES.

 The  Minister  of  State  in  the  Minis-
 tty  of  Steel,  Mines  and  Metals  (Shri
 Be  ७,  Sethi);

 I  beg  to  lay  on  the  Table  a  copy
 of  the  Minerait  Concession
 (First  Amendment)  Rules,

 1967,  published  in  Notifiva-
 tion  No.  G.S.R.  369  in  Gaze-
 tte  of  India  dated  the  480
 March,  1987,  under  sub-sec-
 tion  (i)  of  section  28  of  the
 Mines  and  Mineraj  (Regula-
 tion  and  Development)  Act,
 1957.  [Placed  in  the  Library.
 See  No.  LT-63/67].

 Har  YEARLY  REPORT  ON  ACTIVITIES  OF
 Com  Boarp

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qure-
 ahi):

 I  beg  to  lay  on  the  Table  a  copy
 of  half-yearly  Report  on  the
 activities  of  the  Coir  Board
 and  the  working  of  the  Coir
 Industry  Act,  953  for  the
 period  from  the  lst  April,
 1966,  to  30th  September
 ‘1966,  under  sub-section  (i)
 of  section  79  of  the  Coir  In-
 dustry  Act,  1953.  (Placed  in
 the  Library,  See  No,  LT-64/
 67].

 NoTirFicATIONS  UNDER  CENTRAL  SILK
 Boarn  Act  anv  EsstnriA,  Commo-

 pitres  Act  &  ANNUAL  REPORT  67
 KAD?  AND  VILLAGE  INDUSTRIES

 Com™MissiI0Nn.
 Ghri  Shafi  Qureshi;  I  beg  to  lay

 on  the  Table—
 q  A  copy  each  of  the  following

 Notifications  ynder  sub-sec-
 tion  (3)  of  section  38  of  the
 3948:—

 @)  The  Central  Silk  Board
 Employees  Pension  Fund
 Rules,  1966,  published  in
 Notification  No.  G.S.R,  90

 Gazette  of  India  dated  the
 2ist  January,  1967,

 (४)  The  Central  Silk  Board
 (Third  Amendment)  Rules,
 1986,  published  in  Notifi-
 ation  Ne  GSR.  9  is

 Gazette  of  India  dated"the
 2lst  January,  1967,

 (ii)  The  Central  Silk  Board
 (General  Provident  Fuad)

 Ruies,  2966,  published  in
 Notification  No.  GSR,  92

 in  Gazette  of  India  dated
 the  2ist  January,  1967.
 [Placed  in  the  Library.  See
 No.  LT.65/67}.

 (2)  A  copy  each  of  the  foilowing
 Notifications  under  sub-sece
 tion  (6)  of  section  3  of  the
 Essential  Commodities  Act,
 955:—

 (i)  The  Art  Silk  Textiles  टिन
 duction  and  Distribution
 Control,  (Third  Amend-
 ment)  Order,  1966,  pub-
 lised  in  Notification  No.  S.
 O.  3582  in  Gazette  of  India
 dated  the  26th  November,
 1966,

 (ii)  The  Textiles  (Production
 by  Powerlooms)  Control
 (Second  Amendment)  Or-

 der,  1966,  publshed  in
 Notification  No.  8  0.  3616
 in  Gazette  of  India  dated
 the  8rd  December,  ‘1966,

 (iii)  The  Woolicn  Textiles  (Pro-
 Guction  and  =  Distr.  butina
 Contro!)  Fourth  Amend-
 ment  Order.  1966,  pube-

 lished  in  Notification  No.
 so.  36)7  sn  Gazette  of
 indla  dated  the  3rd  Decem-
 ber,  1966.

 (iv)  The  Textiles  (Production
 by  Knitting,  Embroidery,
 Lace-making  and  Printing
 Machines)  Control  (Amend-
 ment)  Order,  967  pube
 lished  in  Notification  No.
 8.0,  374  in  Gazette  of  India
 dated  the  4th  February,
 1967,

 (v)  The  Cotton  Textiles  Con-
 trol,  Second  Amendment
 Order,  1967,  published  in
 Notification  No.  8.  0.  448
 in  Gazette  of  India  dated
 the  lith  February,  ‘1967.

 {Placed  in  the  Library,  See
 No,  Lif-268/67},
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 8)  A  copy  of  the  Annual  Report
 of  the  Khadi  and  Village  In-
 dustries  Commission,  Bombay
 for  the  year  1965-66  under
 sub-section  (3)  of  section  24
 of  the  Khadi  and  Village  In-
 dustnes  Commission  Act,
 1956,  along  with  the  Statis-
 tical  Statements.

 22.62  brs.
 MESSAGES  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report
 the  following  messages  received  from
 the  Secretary  of  Rajya  Sabha:—

 1)

 di)

 qd

 ‘In  accordance  wit,  the  pro-
 visions  of  sub-rule  (6)  of  rule
 88  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in
 the  Rayya  Sabha,  I  am  direct-
 ed  to  return  herewith  the
 Appropriation  (Vote  on
 Account)  Bill,  1967,  which
 was  passed  by  the  Lok  Sabha
 at  its  sittng  held  on  the  27th
 March,  +1967,  and  transmitted
 to  the  Rajya  Sabha  for  its
 recommendations  and  to  state
 that  this  House  has  no  recom-
 mendations  to  make  to  the
 Lok  Sabha  in  regard  to  the

 said  Bi.’
 ‘In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of  rule
 86  of  the  Rules  of  Procedure
 end  Conduct  of  Businesg  in
 the  Rajya  Sabha,  I  am  direct-
 ed  to  return  herewith  the
 Appropriation  Bil,  1967,
 which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on
 the  27th  March,  1967,  and
 transmitted  to  the  Rajya
 Sabha  for  its  recommenda-
 tions  and  to  state  that  this
 House  has  no  recommenda-
 tions  to  make  to  the  Lok
 Sabha  in  regard  to  the  said
 Bil’
 In  accordance  with  the  provi-
 sions  of  sub-rule  (6)  of  rule
 86  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in
 the  Rajya  Sabh+,  I  am  direct
 ed  to  return  herewith  the
 Appropriation  (Railways),

 (iv)

 क  —

 (vi)

 Vote  on  Account  Bill,  ‘1967,
 which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on
 the  28th  March,  ‘1967,  and
 transmitted  to  the  Rajya
 Sabha  for  its  recommenda-
 tions  and  to  state  that  this
 House  has  no  recommenda-
 tions  to  make  to  the  Lok
 Sabha  in  regard  to  the  seid
 Bi’
 ‘In  accordance  with  the  provi
 siong  of  sub-rule  (6)  af  rule
 86  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in
 the  Rajya  Sabha,  I  am  direct-
 ed  to  return  herewith  the
 Appropriation  (Railways)  Bill,
 1987,  which  was  passed  by  the
 Lok  Sabha  at  its  sitting  held
 on  the  28th  March;  1967,  and
 transmitted  to  the  Rajya
 Sabha  for  its  recommenda-
 tions  and  to  state  that  thia
 House  has  no  recommenda-
 tions  to  make  to  the  Lok
 Sabha  in  regard  to  the  said
 Bill’
 In  accordance  with  the  provi~
 siong  of  sub-rule  (6)  of  rule
 86  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in
 the  Rajya  Sabha,  I  am  direct-
 ed  to  return  herewith  the
 Goa,  Daman  ang  Diu  Appro-
 priation  (Vote  on  Account)
 Bill,  1967,  which  was  psssed
 by  the  Lok  Sabha  at  its  site
 ting  held  on  the  28th  Msrch,
 1967,  and  transmitted  to  the
 Rajya  Sabha  for  its  recom-
 mendations  and  to  state  that
 this  House  has  no  recommene-
 dations  to  make  to  the  Lok
 Sabha  in  regard  to  the  said
 Bill.’
 In  accordante  with  the  9795
 visions  of  sub-rule  (6)  of  rule
 286  of  the  Rules  of  Procedure
 and  Conduct  of  Business  2
 the  Rajya  Sabha,  I  am  direct-
 ed  to  return  herewith  tha
 Gos,  Daman  and  Diu  Appro-
 pristion  Bill,  1967,  which  was

 by  the  Lok  Sabha  st
 its  sitting  held  on  the  28th
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 {Secretary}  (c)  The  Minersl  Products
 March,  1967,  and  transmitted  (Additional  Duties  af  Exctee
 to  the  Rajya  Sabha  for  its

 a  Semone)
 Amendment

 recommendations  ang  to  state
 thet  this  House  has  no  recam-
 mendations  to  make  ty  the  Lok
 Sabha  in  regard  to  the  said
 Bil’

 wt  we,  लिमये  :  व्यवस्था  का  प्रश्न  दी
 विषयों  के  बीच  में  उठाया  जा  सकेता  है  ।
 झाप  हमारी  तरफ  देखेंगे  या  नहीं  ।  यह
 नियम  लिखा  हुभा  है

 Mr.  Speaker:  Order,  order.  He  can
 come  and  convince  mo.  After  |  have
 disalloweq  something  in  the  chamber, I  cannot  allow  it  to  be  Yratseg  here.

 भी  मु  लिमये :  भाप  376  देख
 झीजिये

 Mr.  Speaker:  J  am  not  Prepared  to
 accept,  whatever  the  rules  May  say.
 Definitely  a  thing  which  has  peen  dis-
 allowed  by  me  cannot  be  taken  up here  when  hon.  Members  can  go  on
 shouting.  Even  then  I  am  P  cp.red to  discuss  ॥..  with  them  Separately. But  I  cannot  waste  the  time  of  the
 whole  House  on  that  J  am  not  pre- Pater  to  do  that

 १2.45  hrs.
 BUSINESS  OF  THE  HOQusE

 The  Minister  of  Parliamentary  Af.
 fairy  and  Communications  tpr.  Ram
 Bubhag  Singh);  Sir,  with  your  per- mussion,  I  rise  to  announce  that  Gov-
 ernment  Business  during  the  week
 commencing  3rg  April,  ‘1967,  will  cone
 sist  of

 Ww  Further  discussion  of  the
 Motion  of  Thanks  on  the
 President's  Address.

 (2)  Consideration  and  passing  of
 the  following  Bulls:-_

 (a)  The  Representation  of  the
 People  (Amendment)  Bu, 1967,

 The  Land  A  ‘uisition
 (Amendment  end  Velde.
 ¢ion)  Bill,  ‘1967,

 (b)

 @  The  Essential  Commodities
 (Amendment)  Bill,  ‘1967,

 (e)  The  Finance  Bill,  1967,
 (2)  The  Constitution  (Twenty-

 first  Amendment)  Bill,  1967,
 as  gassed  by  Rejra  Sadda,

 I  am  deleting  item  No.  8  from  the
 copy  which  I  have  already  supplied,
 as  already  intimated  to  the  Secre-
 tariat.  We  wanted  to  take  up  one  No
 Day-ye’-named  Motion  but  that  is
 sovered  by  item  (d),  the  Essential
 Commodities  Bill.  Therefore,  that  is
 not  taken  up.

 aft  weer  बिहारी  वाजपेयी  (बल रामपुर):
 जो  माननीय  मती  जी  ने  विषय  बताये  हैं
 क्या  वे  सब  वियय  निश्चित  भ्वधि  में  समाप्त
 हो  जायेगे  या  लोक  सभा  की  बैठक  आागे
 बढ़ाने  का  विचार  हो  रहा  है  ?

 डा०  राम  सुभग  सिह ..  इरादा  यह  है  कि
 निश्चित  समय  के  प्रन्दर  सारे  विषय  समाप्त
 कर  लिये  जाये  शौर  लोक  सभा  का  अधिवेशन
 सात  भ्रप्रैल  को  पहले  की  सूचना  के  झनुसार
 समाप्त  किया  जाये  ।

 Shri  Sarendranath  Dwivedy  (Ken
 drapara).  Sar,  you  wil]  remember  that

 when  the  s‘atement  regarding  the
 non-proliferation  of  nuclear  weapons
 was  made  hete  there  was  a  general  de-
 sire  that  the  matter  should  be  dis-
 cussed,  JI  have  given  a  notice  of  a
 No-Day-Yet-named-Motion  on  this
 very  subject.  May  I  request  that  it
 may  be  taken  up?

 Dr.  Ram  Subbag  Singh:  We  are
 Prepared  to  take  up  at  least  one  No-
 Day-Yet-Named  Motion.  But  it  all
 Gepends  upon  the  tame  If  hon.  Mem-
 ‘bers  are  prepared  to  sit  extra  hours,
 we  can  take  up  more  such  motions,

 Bro  राम  मनोहर  लोहिया  (कन्नौज)  :
 मैं  प्रापका  ध्यान  376  नियम  की  शोर  दिलाना
 चाहता  ।  ।  इस  नियम  के  अन्तत  झाप
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 निषय  दो  देखें  ।  उस  में  आखिरी  जो  पैरा  है
 खसको  भाप  देखिये  ।  बह  इस  प्रकार  है  :

 “Provided  that  the  Speaker
 may  permit  a  member  to  raise  a
 point  of  order  during  the  inter-
 vai  be.ween  the  termination  of
 one  item  of  business  and  the
 commencement  of  another  if  it
 relates  to  maintenance  of  order
 fn.  or  arrangement  of  business
 before,  the  House.”
 Mr.  Speaker:  If  he  wants  to  ask

 @  question,  he  can  do  that.  For  that
 no  point  of  order  is  necessary.

 डा०  राब  मनोहर  लोहिया  :  प्राप  इस
 बात  को  देखिये  कि  हिन्दुस्तान  टाइम्ज़  जैसा
 झ्रखबार  मुझ  को  दिन  रात  गालियां  दिया
 करता  है  और  इस  सदन  के  एक  सदस्य  के
 अधिकारो  की  झाप  रक्षा  नही  करेगे  तो  कहां
 मामला  जायेगा  ?  यहा  इस  नियम  के  झनुसार
 मैं  श्राप  के  सामने  यह  प्रार्थना  कर  रहा  हू  कि
 झाप  ने  मुझ  को  रोक  दिया  और  छ:  झाठ  दिन  से
 यह  मामला  थ्बल  रहा  है
 Mr,  Speaker:  The  hon,  Member

 may  kindly  sit  down.  About  every
 hon.  Member  some.hing  is  written
 in  the  newspapers.  If  we  begin  to
 discuss  all  that,  we  will  have  time
 only  to  discuss  newspaper  reports
 in  this  House.  About  every  hon.
 Member,  including  the  Prime  Munis-
 ter,  something  is  written  in  the  news-
 papers  every  day.  Whether  it  is  Jan
 Sangh,  SSP,  Swatantra  or  any  other
 party,  every  day  something  is  writ-
 ten  in  the  papers.  If  we  go  on  dis-
 cussing  all  that,  where  will  it  end?

 डा०  रास  समोहर  लोहिया  :  यह  प्रश्न

 नही  है  1  श्राप  एक  गलती  का  फिर  मौका
 दे  देते  हैं  भरन  यह  नहीं  है  ।  हिन्दुस्तान
 टाइम्स  दस  हजार  गालिया  मुझ  को  शौर  दे
 लेकिन  इस  सदन  में  जो  घटनाये  द्वोती  हैं,
 उनको  उसे  छ.पना  चाहिये  1  वह  गालियां

 दे  दिया  करता  है,  घटमायें  नही  छापता  है  .  .
 *  शक  *  *
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 Mr.  Speaker:  This  will  not  be  re-
 corded.

 डा०  राम  भनोहर  लोहिया  *  *  *

 Mr.  Speaker:  I  am  not  hearing.  It
 is  not  recorded  also.  Let  the  doctor
 have  the  pleasure  of  sayirg  what-
 ever  he  wants  to  say.

 oh  मधु  लिमये  (मुगर)  :  इस  तरह  से
 लोक  सभा  की  कारंवाई  नहीं  चलेगी  ।

 ह ..........छ  महोदय  :  फिर  कंसे  चलेगी  ?

 भी  थू  लिसये  :  श्राप  को  सुनना
 चाहिये  ।

 झ-यक्ष  सरोदय  :  श्री  राम  सेवक  यादव

 eft  रामसेदक  यादव  (बाराबकी)
 एक  तो  मुझे  इस  विषय  के  बारे  मे  कहना  है  t
 दूसरे  यह  बहना  है  ससद-कार्य  मत्री  को  कि
 बार  बार  लिख  कर  दिया  गया  है  लेकिन
 फिर  भी  विधेयक  झादि  कागझात  वितरित
 किये  जाते  हैं  वे  अप्रेंी  में  तो  दिये  जाते  हैँ
 लेकिन  हिन्दी  में  नहीं  दिये  जाते  है।  जिन
 माननीय  सदस्यो  को  अश्रप्रेज़ी  नही  भाती  है  वे
 बार  बार  लिख  कर  देते  है  फिर  भी  उनको
 वे  कागज़ात  नही  दिये  जाते  हैं।  मैं  चाहता  हूं
 कि  ससदु-कार्य  मत्रो  इस  पर  ध्यान  दें  ।

 मैं  चाहूंगा  कि  प्रधान  मंत्री  ने  जो  बयाने
 देने  को  कहा  था  उसको  बह  दें।  श्राप  रिकार्ड
 को  देखेंगे  तो  श्राप  को  पता  चलेगा  होरो  के
 बारे  में  उन्होने  कहा  था  कि  वह  समय  चाहती
 हैं।  यह  कारंवा३  में  है।  मैं  जानना  चाहता
 हू  कि  कब  बहू  उस  बयान को  देने  वाली  हैं  ?
 मैं  बता  देना  चाहता  ह  कि  श्गर  वह  बयान
 दे  देती  तो  यह  जो  झगड़ा  हिन्दुस्तान  टाइम्ड
 बगैरहू  के  बारे  में  उठता  रहता  है  यह  न
 उठता  ।

 ~
 मधु  लिमये  :  इस  पर  कुछ  फैसला

 झाप  करेगे  ?

 च्चा  भहोरव  :  मैं  शाप  को  भी
 शुलाऊगा  ।



 arar
 '

 BOR.

 awe  ato  wali  (कानपुर)  =

 एक  हफ्ते  का  सैशन  भौर  है  1  दो  तीन  चीड़ों
 के  बारे  में  मुसे  कुछ  कहता  है  1  ये  योजें भी भी
 इस  बीच  में  हो  जायें  तो  भ्रच्छा  होगा  a

 पहली  बात  तो  यह  है  कि  मोनोपलीज  कमीशन
 की  जो  रिपोर्ट  है  बह  पिछली  पालिमेंट  से
 टलती  चली  जा  रही  है  ।  भव  भी  मालूम
 होता  है  कि  उस  पर  विचार  नही  होने  वाला

 है।  मैं  चाहता  हूं  कि उस  रिपोर्ट  पर  विचार
 करने  के  लिए  समय  दिया  जाये  ।

 दूसरा  सवाल  यह  है  कि  सुप्रीम  कोर्ट  की

 एक  जजमेंट  जो  बहुत  ही  इम्पार्टेट  जजमेंट  है
 फडेमेंटल  राइट्स  के  ऊपर  शौर  जिस  के
 बारे  में  सवाल  भी  उठे  हैं  मैं  नाहता  हूं  कि
 विधि  मत्री  उसके  बारे  में  जाब  करके  इस
 शैशन  के  खत्म  होने  से  पहले  हमारे  सामने
 एक  बयान  दें  ताकि  उसका  स्पष्टीकरण
 हो  सके  |

 तीसरी  शोज़  यह  है  कि  मैंने  एक  कालिंग
 एटेंगन  नोटिस  दिया  था  जिसको  झाप  ने
 डिसएलाऊ  कर  दिया  है  ।  उसके  बारे  में
 में  कुछ  नहीं  कहता  चाहता  हूं  1  मैं  इतना  ही
 कहना  चाहताहू  कि  हमारे  कामर्स  मिनिस्टर
 साहब  आज  कम-प्रज़-फम  अगर  हो  सके  तो
 पाल  छः  बजे  मेहरबानी  करों;  एक  स्टेटमेंट
 कर  दें  |  कानपुर  में  साढ़ें  तीन  हजार  मजद ूY
 की  छंटनी  हो  रही  है,  लप्मी  काटन  मिल  के

 मजदूरों  की  छंटनी  हो  रही  है।  हमारे  ससद-
 कार्य  मन्री  मेहरबानी  करके  कामसे  मिनिस्टर
 से  कहें  कि  बह  एक  बयान  श्ाज  दें  ताकि
 साढ़े  तीन  हजार  पब्रादमियों  की  जो  छंटनी  हो  ते
 बाली  है  जौर  जिस  के  कारण  कानपुर  को
 था  एंड  भाडर  सिचुएशन  एफेबट  होने  वाली  है,
 उसके  बारे  में  पता  चल  सके  कि  तथ्य  कया  हैं।
 इसमें  कांग्रेस  की  प्रतिष्ठा  होगी,  मेरी  प्रतिष्ठा
 भद्दी  होगी  ।

 थी  मथु  लिसये  :  इस  सत  मैं  निमम  4
 के  झनुसार  कोई  भी  प्रस्ताव  चर्चा  के  लिए  नहीं
 या  ना  है।  हम  क्षोगों  की  भोर  से  जो  भी
 ्य  यये  हैं  उन  में  से  कोई  भी  नहीं  लिया
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 गया है  1  शिक्षा  आयोग  की  रिपोर्ट  माई  है
 शोर  साथ ही  साथ  यह  कैगा  और  राज्यों  के

 इन  दो  दिएपों  का  सबल  भी  सामने  भा  गया
 है  1  इत  दो  में  से  किसी  विधम  पर  दो  ढाई  बडे
 की  बटस  झंगने  सप्ताह  रखी  जाये,  महू
 मेरा  उनसे  निवेदन  है  ।

 ’  राम  सुभग  सिंह  :  श्री  राम  सेवक
 यादव  ने  बिलों  को  हिन्दी  में  भी  सदस्यों  के
 बीच  वितरित  करने  का  सुझाव  दिया  है  !

 इस  सम्बन्ध  से  हम  लोगों  का  प्रयास  होगा  कि
 था  शक्ति  इस  झोर  भागे  बढ़े  भौर  भाष  के
 झादेशों  के  अनुसार  इस  सम्बन्ध  सें  कार्रवाई
 को  जायेगी  ।

 हमारे  बनर्जी  साहब  में  तीन  बातें

 कही  हैं...

 की  रामसेव्क  थादव  :  प्रधान  मंत्री  में

 हीरों  के  बारे  में  बयान  देने  की  जो  बात  कही
 थी  उसके  बारे  में  भी  बताइये

 डा०  शाम  चुभग  सिंह  :  एक  तो  उन्होंने
 भोनोपनीज  बमाशन  की  स्पोर्ट  पर  चर्चा
 करवाने  के  बारे  में  कहा  है  ।  दूसरे  सुप्रीम
 कोर्ट  के  जजमेट  के  बारे  में  विधि  मत्रो  की
 तरफ  से  उसको  अध्ययन  करके  बयान  देने
 की  बात  कहीं  है  और  तीसरे  कानपुर  में
 लब््मी  काटन  मिल  में  जो  छटनी  होने  का
 उनको  भ्रदेशा  है  उसके  सम्बन्ध  में  कामर्स
 मिनिस्टर  से  बयान  दिलाने  के  बारे  में  कहा  है
 शौर  वह  भी  श्राज  शाम  को  द्द्म  तीसरी
 बात  के  बारे  में  में  कामंस  मिनिस्टर  से  निवेदन
 करूंगा,  लेकिन  मैं  नहीं  समझता  कि  वह  भ्राज
 सम्ध्या  समय  तक  इस  बारे  में  कोई  सूचना
 दे  पायेगे

 ष्मी  रामसेवक  पा:  प्रधान  मंतो  से
 गमी  निवेदन  कं  जिए  ।

 Bro  राम  हुआन  सिंह  a  जहां  तक  सुप्रीम
 कोर्ट  के  जजमेंट  का  धम्न  है,  बहू  एक  झहम
 सश्शन है। है।  विधि  मंत्री  स्वयं  यहां  १र  उपस्थित
 हैं।  खस  का  पब्यय  कर  के  जो  कछ  भी
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 क्म्भव  होगा,  बहु  करने  का  चयतन  किया
 जायेगा  ।  मानोगलोज  कम्रोशन  को  रिपोर्ट
 पर  चर्चा  करने  के  बारे  में  भी  कहा  गया  है|
 मैं  निवेदन  करता  चाहता  हूं  कि  अमी  तक
 इस  सदन  में  दो  विषयों  पर  चर्चा  हो  चुकी
 है--एक  तो  फ्क्  के  बारे  में  शौर  दूसरी
 राजस्थान  के  बारे  में । भत्र  इस  सत्र  का
 एक  सप्ताह  बाको  है|  प्रेजिड्ंट  के  एड्रेस  पर
 थो  डिस्कशन  चल  रहो  है,  उस  के  लिए  करीब
 सोलह  घटे  का  समय  है  |  प्रगर  सदन  चाहे,
 तो  उस  पर  सोलह,  साढ़े  सो  हु  धंटे  चर्चा  करे,
 था  उस  समय  को  कम  करे  ।  जहां  तक  चैत
 समझा  है,  इम  सदन  का  ख़पाल  है  कि  7  प्रबल
 को  यह  सच्  बन्द  किया  जाये  शौर  अगला
 समर  सैशन  22  मई  को  बुलाने  का  विचार  है।
 हैं  श्रो  बनर्जी  और  श्री  रामसेवक  यादव  से
 निरेदत  करूगा  कि  यद्यपि  मैं  उन  के  8  रा  पेश
 को  गई  समस्याओं  के  महत्व  को  समझता  हूं,
 लेकिन  इस  वक्‍त  हमारे  पास  समय  की  किल्लत
 हैँ  t

 श्री  मधु  लिसये  ने  शिक्षा  अायोग  की  रिपोर्ट
 झौर  केन्द्र  तथा  प्रदेशों  के  सम्बन्धों  के  बारे  में
 चर्चा  को  माग  की  ।  मैं  इस  सम्बन्ध  में  शिक्षा
 मंत्रो  जो  से  गुज्ञारिश  बरूगा  और  श्री  मधु
 जिमये  को  इस  वारे  में  सूचना  दे  दूगा  ।  केन्द्र
 ौर  राज्यों  सम्ज्यों  के  सवाल  पर  भी
 काफी  ध्यान  देने  की  जरूरत  है  |  इस  सब
 बातो  पर  विचार  कर  के  जो  कुछ  भी  सम्भव

 होगा,  वह  किया  जायेगा  1

 थ्री  ््स  सेवक  चावव :  प्रध्यक्ष  महोदय,
 उस  समय  आप  स्वय  चेयर  मे  थे,  जब  कि  मान-
 सीय  सदस्य  ,  डा०  लोहिया,  झौर  प्रन्य
 भाननीय  सदस्यों  ने  हीरों  के  हार  का  प्रश्न
 उठाया  था।  प्रधान  मंत्री  जी  ने  कहा  था  कि

 बहु  इस  बारे  में  जदाब  देगी।  इस  समय
 धाने  मंत्रो  जी  सदत  में  बैठी  हैं।  बह  इस
 बारे  में  जवाब  दें  झोर  मामले  को  स्पष्ट  कर
 हैं।  हिन्दुस्तान  टाइम्श  इस  बारे  में  न  जाने
 कितना  झन  प्रच,र  कर  चुका  है  t

 CHAITRA  10,  788  (SAKA)  Re.  PointofOrder  22८

 है 1 (ह  राम  सभग  सिंह  :  में  स्रापका  आर
 इस  सदत  का  ध्यान  इस  तरफ  दिलाना  चाहता  हूं
 कि  इस  सम  7  सदन  के  सामने  विचा  रणीय  विषय
 यह  है  कि  भ्रगते  सप्ताह  सदन  में  किन  किस
 विषयों  पर  ग्वर्चा  को  जाये।  इस  लिये  मैं
 समझता  हूं  कि  उसमें  हमें  दूसरी  बातों  को
 बूसेइने  का  प्रयास  नहीं  करना  चाहिये  t

 भी  बतराज  मरोक  (दलिण  दिल्‍ली):
 अगले  सप्ताह  में  दो  तीन  दिन  तो  राष्ट्रपति
 के  भ्रधिभारण  पर  होते  वाली  डीबेट  पर
 लग  जायेंगे  ।  हमारा  पिछला  अनुभव  यह  है
 कि  हर  रोज  हमारा  बहुत  सा  समय  ऐसी
 बातों  में  लग  जाता  है,  जो  कि  बिरनेस  में
 शामिल  नहीं  होतो  है  -  इस  सदन  में  कुछ
 महत्वपूर्ण  विधेयकों  पर  चर्चा  होनी  है--
 दिल्ली  का  सेंड  'एक्वीजीशन  बिल  उन  में
 से  एक  है--,  जिन  के  लिये  हमें  समय  चाहिए  ।
 बाद  में  कहो  यह  ने  कहा  जाय  कि  चूकि

 7  अप्रैल  को  हाउस  को  एडजार्य  करना  है,
 इस  लिये  इन  सब  बिलों  को  गिलोटीन  किया
 जायेगा  t  यह  ठीक  नहीं  होगा।  झगर
 झ्रावश्यक  हो,  तो  सेशन  को  बढ़ाया  जाये,
 लेकिन  इन  विधेयकों  पर  बोलमे  के  लिये
 झावश्यक  समय  भवश्य  मिलना  भाहिये  ।

 Mr.  Speaker:  The  hon.  Minister
 may  look  into  his  suggestion.

 32.34  brs.
 Re.  POINT  OF  ORDER

 Shr]  R.  x  Sinha:  (Faizabad):  On  a
 point  of  order,  Sir.  I  have  written  to
 you  a  let  er  about  it.  Yesterday,  the
 sovereignty  of  the  country  had  been
 challenged  by  a  Member  of  this
 House  when  a  point  of  secession  was
 raised.  I  want  that  some  time  should
 be  allotted  to  discuss  whether  a
 Member  of  this  House  who  had
 taken  oath  or  affirmation  to  the
 Constitution  can  talk  of  secession,  That
 should  be  discussed  in  the  House.
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 Mr,  Speaker:  You  have  given  it
 only  now.  I  will  consider  it,

 Shri  8,  K.  Sinha:  I  abould  be  given

 Mr.  Speaker:  There  is  no  guarantee:
 I  wili  consider  it,  Shri  Hukam
 Chand  Kachhavaiya  to  continue  his
 Speech.

 थी  रुम  चन्द कछवाय  (उज्जन)  :
 पिछलो  लोक  सभा  में  ससद-कार्य  मंत्री  ने
 झाश्वासन  दिया  या  कि  ,

 Mr,  Speaker:  No  question  on  this.
 This  item  is  over.  He  is  to  continue
 his  speech  on  the  President’s  Add-
 Tess.

 42.55  hrs.

 MOTION  OF  THANKS  ON  THE
 PRESIDENT’S  ADDRESS—Contd.

 Mr,  Speaker:  Shri  Hukam  Chand
 Kachhavaiya  may  contmue  his
 speech.

 att  हुकम  चन्द  कछबाय  (उज्जैन)  :
 झध्यक्ष  महोदय,  मैं  2  तारीज  को  यह  चर्चा
 कर  रहा  था  कि  हमारे  राष्ट्रपति  जी  ने
 अपने  प्रभ्निभाषण  में  बहुत  सी  बातों  शौर
 समस्याझ्रों  का  उल्लेख  नही  किया  है।  इस
 झाम  चुताव  में  सरकारी  मशीनरी  शौर
 सरकारी  पैसे  का  जिस  श्रकार  दरुपयोग
 किया  गया  है,  मैं  उस  के  कुछ  उदाहरण
 झापके  सामने  रखना  चाहता  हूं  {

 जब  24  जतवरी  को  प्रधान  मंत्री  जी
 का  जिला  उम्जन,  मध्य  प्रदेश,  में  दोरा
 हुमा ,  उस  समय  उनका  भाषण  सुनने
 के  लिये  हज़ारों  की  संख्या  में  लोगों  को  लाने
 के  लिये  सरकारी  बसो  का  उपयोग  किया
 भया।  उन  लोगों  को  भाषण  सुनने  के  लिये
 बिना  टिकट  बिठा  कर  लाया  गया  भौर
 शाद  में  उन्हीं  बसों  के  द्वारा  वापस  ले  जाया
 नहीं  गया  Y

 Mr.  Speaker:  Some  hon.  members
 eome  to  my  seat  and  disturb  me  here.  I
 am  not  able  to  hear  the  hon.  Mem-
 ber  speaking,  Is  this  the  way?  They
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 come  and  crowd  here.  What  has
 happened  to  this  House?  This  is  not
 the  way  I  deal  with  it.  I  request  the
 hon.  memberg  to  give  their  chits  to
 the  Secretary,  who  will  pass  them
 on  to  me,  If  they  just  come  here
 and  surround  me,  it  will  be  imposst-
 ble  for  me  to  function.  I  will  request
 them  with  folded  hands  not  to  do
 this,  It  is  wrong.

 sh  wo  Fao  agra  (बिलासपुर)  :
 झध्यक्ष  महोदय,  भाप  के  प्रेडेसेसर  का  यह
 नियम  था  कि  बह  किसी  भी  झ्रानरेबल
 मेम्बर  को  वहां  नहीं  भाने  देते  थे  /  इस  लिये
 शाप  भी  यह  कायदा  बनाइये  कि  कोई
 भी  मेम्बर  वहा  न  जाने  पाए।

 झव्यक  महोदय :.  झमी  मैंने  यहां  तो
 कहा  है।

 की  me  aa  wear:  मैं  झभी
 जिक्र  कर  रहा  था  कि  जब  प्रधान  मंत्री  जी

 चुनाव  के  साबन्घ  में  मध्य  प्रदेश  के  क्षेत्र  में
 दौरा  कर  रही  थी,  तो  किस  प्रकार  सरकारी
 मशीनरी  का  उपयोग  किया  गया।

 झाज  देश  में  बढ़ती  हुई  महंगाई  के  का  रण
 लोगों  के  मन  में  सरकार  के  प्रति  भ्रसतोष
 फला  हुमा है  महंगाई  क्रे  कारण  उन  की
 परेशानियां  बढती  जा  रहाँ  हैं।  इस  बढ़ती
 हुई  महंगाई  ने  त्योहारों  क ेभ्वसर  पर  लोगों
 की  खुशिया  भी  छीन  ली  है  ।  महंगाई
 के  कारण  लोगों  को  इतनी  कहताई  का
 सामता  करना  पड  रहा  है  कि  वे  त्योहार  के
 अवसर  पर  अपने  बच्चो  को  भ्रच्छा  खिचा
 और  पहना  नही  सकते  उन  को  ठीक  ढंग
 से  घुमा  नहीं  सकते  इस  महुंगाई से  लोगों
 को  कमर  टूट  गई  है।

 इस  सदन  में  मध्य  प्रदेश  की  खाद्य
 समस्या  का  उल्लेख  किया  गया  है।  वाय
 के  सम्बन्ध  में  मध्य  प्रदेश के  प्रति  सरकार
 की  नीति  पक्षपातपूर्ण  रही  है।  माज  मध्य-
 प्रदेश  में  लोग  भूखों  भर  रदहेहँ  लेकिन  बग
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 को  शोर थे  मध्य  प्रदेश  को  कोई  सहायता
 नहीं  मिल  रही  है।  जिस  समय  अनाव
 हुए  उस  के  बाद  मध्य  प्रदेश  के  पुराने  मध्य
 भारत  क्षेत्र में  बीस  दित तक  अनाज  नहीं
 दिया  गया,  लोगों  को  भूखा  रला  गया।
 उन  को  बीस  दिन  के  बाद  कुछ  झनाज  दिया
 शया।  जब  लोगों  ने  इस  बारे  शिकायत
 को,  तो  उम  को  कहा  गया  कि  आप  लोगों
 ने  जनसंघ  को  वोट  दिया  है  शाप  उनके

 वास  जाइये  वही  प्राष  को  भ्नाज  देंगे  ।

 बीस  दिन  के  बाद  सरकार  ने  मध्य  प्रदेश
 में  जो  झनाज  खाने  के  लिये  दिया  था,  मैं  उसका

 नमूना  आपके  सामने  रखना  चाहता  हूं  ।
 हां  पर  लोगों  को  इस  प्रकार  की  लाल  ज्वार
 खाने  को  दी  जाती  है,  जिसको  जानवर  भौर
 डोर  शी  नहीं  खा  सकते  1  मैं  सरकार  से
 चूछना  चाहता  हूं  कि  कितने  मंत्री  ऐसे  हैँ,
 जो इप  प्रकार  को  ज्वार  खाते  हैं  ?  यही  नही,
 लोगों  को  इस  प्रकार  का  ज्वार  का  भूसा
 खाने  को  दिया  जाता  है  ।  मैं  यह  नमूना
 सरकार  के  सामने  रखना  चाहता  हूं  ।  क्‍या
 कोई  मंत्रों  या  सरकार  का  कोई  न्य  व्यक्ति
 इस  प्रकार  का  भूषा  खायेगा  ?  मेरे  पास
 और  भी  ऐसे  बहुत  से  नमूने  हैं।  भ्रमरीका  से
 जो  गेहूं  लाया  गया  है,  क्या  उसमें  इपी  प्रकार
 इतना  भूसा,  मिट्टी  और  कचरा  मिला

 हुमा  होता  है,  जेसा  कि  इम  नमने  में  है  ?
 या  सरकार  की  तरफ  से  ये  चोजे  मिलाई  गई
 हैं?  जिस  झनाज  को  जानवर  भो  नहीं  ह (6
 सकते  हैं,  वह  लोगों  को  खाने  के  लिये  दिया
 जाता  है।  सरकार  की  इस  नीति  में  परिवर्तन
 होता  चाहिए  ।  केन्द्रीय  सरकार  ने  मध्य
 ब्रदेश  को  जो  उपेका  की  नोति  अपना  रखी  है,
 अध्य  प्रदेश  उसको  कभी  भो  बर्दाश्त  नहीं
 करेगा  ।  मध्य  प्रदेश  में  जो  ज़िलेवन्दी  और
 तहसोलबन्दो  है,  उस  को  समाप्त  किया  जाना
 ब्याहिए ।  सरकार  इस  प्रश्त  को  यह  कह  कर
 ह... ल  देती  हैं  कि  यह  राज्य  सरकारों  का  सवाल
 है,  यह  ये  जानें ।  में  पूछता  बाहता  हूं.  कि
 आदिर एक  डिले  के  झन्दर मेहूं  का भाव  65  ०
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 क्विंटल  है  शौर  पास  के  दूसरे  जिले  में  जाइये
 तो  वहां  20  to  क्विंटल  है,  यह  सब  झ्रापकी
 जिला  बन्दी,  तहसील  बन्दी,  गांव  अन्दी--  इस
 सब  का  परिणाम  है  शौर  भव  तो  मुंह  के  पास
 हाथ  उठा  कर  भावे,  वह  भी  बन्द  कर  दिया  है।

 big  hrs.

 अध्यक्ष  महोदय,  मैं  कहना  चाहता  हूं  कि
 श्राप  प्रान्तवन्दी  को  शीघ्र  समाप्त  करे  ।
 मध्य  प्रदेश  से  चना  झौर  गेहूं  गुजरात  में  जाता
 है,  यहां  जिस  भाव  में  मिलता  है,  उस  से  चौगुने
 दाम  वहा  कमाये  जाते  हैं,  इस  लिये  कि  इन  को
 वहा  भेजने  के  लिये  रोक  लगी  हुई  है  परन्तु
 गुजरात  सरकार  उसको  जाने  से  नहीं  रोकती
 है।  इसी  तरह  से  उधर  से  चावल  झौर
 तेल  झाता  है,  उसके  लिये  मध्य  प्रदेश  सरकार
 मना  नही  करती  है।  इस  पर  हमें  गम्भीरता
 से  विचार  करना  होगा  शौर  इस  बारे  में
 सरकार  को  झपनी  नीति  में  परिवर्तन  करना
 होगा  t

 ae  देश  के  अन्दर  खाद्य  समस्या  के
 बारे  में  लोगों  ने  जो  सुझाव  रखे  हैं,  में  झापते
 भाप्रह  करता  हूं  कि  झाप  उन  पर  विचार  करें
 शौर  जब  तक  यह  तहसीत  बन्दी,  जिला  बन्दी,
 प्रान्त  बन्दो  हम  तम्राप्त  नहीं  करेंगे,  यह  जोन
 प्रथा  खम  नहीं  करेंगे  तन  तक  हम
 ठीक  ढंग  से  लोगों  को  खाने  के  लिये  भ्रनाज  नहीं
 दे  सकेंगे  ।  आज  कई  स्थानों  पर  बना  पढ़ा
 सड़  रहा  है,  श्रनाज  सड  रहा  है,  इस  लिये,
 झधघ्यक्ष  महोश्य,  मैं  पूरे  जोरदार  शब्दों  में
 सरकार  से  निवेदन  करता  हूं  कि  बह  इने
 बन्दियों  को  समाप्त  करे  |

 Mr.  Speaker:  I  see  that  the  CPI
 (Marxist)  Party  have  not  participa-

 ted;  so  also  the  PSP.  I  would  suggest
 that  when  we  reassemble  at  2  P.M.
 Shri  A.  K.  Gopalan  may  speak,  then
 one  Congress  Member,  then  the  PSP
 and  so  on,  like  that.

 23.02  bra.
 (The  Lok  Sabha  then  adjourned  for

 lunch  Till  Fourteen  of  the  Clock.)
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 The  Lok  Sabha  reassembled  after

 lunch  at  Fourteen  of  the  Clock.

 (Ma,  Deeuty-Spesxer  in  the  Chair]

 MOTION  OF  THANKS  ON  THE  PRE-
 SIDENT’S  ADDRESS—contd,

 sk  ड्ुकम  शन्द  कछवाय  :  उपाध्यक्ष

 महोदय,  यह  जो  कुछ  नमूने  खाद्यान्न  के  में
 लाया  हूं  इन्हें  सदन  की  टेबुज  पर  रखवा  दिया
 जाय  ताकि  सरकार  और  प्रधान  मती  जी
 देख  लें  कि किस  तरह  का  झनाज  मिलता  है  ?

 उपाध्यक्ष  महोदय  झापका  भाषण

 छत्म  हो  गया  था  1

 Shri  A.  K,  Gopalan  (Kasergod):
 The  President’s  Address,  as  I  see  it,
 does  no  contain  anything  new  that
 will  enthuse  the  people  in  the  coun-
 try.  It  only  shows  and  refiects  the
 refusa}  of  the  ruling  party  to  go  in-
 to  the  root  causes  of  the  plight  of
 our  people  and  to  a  way  out  of  the
 present  bungling  of  the  entire  eco-
 nomy.

 The  President  has  given  pious
 hopes.  First,  he  has  said  that  the
 Government  has  resolved  to  end
 our  dependence  on  food  assistance
 from  abroad  by  the  end  of  1971;
 secondly  that  they  will  do  all  that
 is  possible  to  ensure  that  the  rising
 trend  in  prices  of  the  basic  necessi-
 ties  of  life  is  halted  and  conditions
 of  stability  achieved  in  the  shortest
 possible  time;  thirdly  that  they  have
 resolved  to  attain  and  sustain  an  ad-
 equate  rate  of  economic  growth  as  to
 eliminate  the  need  for  external
 economic  assistance  by  1976,

 All  these  are  pious  hopes  because,
 as  far  as  the  present  situation  is
 concerned,  and  ag  far  as  the  policy
 that  is  pursued  today  is  concerned,
 it  is  very  clear  that  these  are  only
 pious  hopes.

 I  will  take  them  one  by  one  and
 then  show  why  I  save  that  these  are
 pious  hopes.

 It  has  been  said  that  our  depen-
 Gence  on  food  assistance  from  abroad
 would  be  over  by  1971.  We  had  a
 food  debate  here  and  we  had  a  state-
 ment  from  the  Food  Minister,
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 oft  tail  we  करब,य :  मंत्री  जो  बात
 कर  रह  है  झौर  माननीय  सदस्य  क्या  बोल  रहे
 हैं  उस  का  नोट  नहीं  ले  ई  हैं  1

 उपाध्यक्ष  महोदथ  :  बह  बराबर  ध्यान
 रखते  हैं  ।

 Shri  A.  K.  Gopalan:  Even  if  the
 Ministers  do  not  hear,  I  do  this  as
 my  duty  to  address  this  House  and
 I  am  sure  the  people  outside  will
 hear  what  I  say.  The  statement  of
 the  Food  Minster  really  shows  that
 by  ३397]  the  promise  would  not  be
 fulfilled.  I  do  not  want  to  go  into
 the  other  questions  that  lud  been
 discussed  here;  I  only  wan:  to  emp-
 hasise  one  point.  The  Finance  Minis-
 ter  in  his  speech  said  that  the  ques-
 tion  was  not  how  much  money  you
 were  spend:ng  on  agriculture  but  the
 question  was  whethe:  you  were  able
 to  enthuse  the  people.  If  the
 people  could  be  enthused  even  by
 spending  so  much  money  you  will  be
 able  to  increase  food  production.  I
 would  refer  to  this  report  on  the  im-
 plementation  of  land  reforms  pub-
 lished  by  the  Planning  Commussion,
 about  six  months  back.  The  Plan-
 ning  Commission  says:  how  can  you
 enthuse  people  if  the  promised  land
 to  the  tiller  that  had  been  there  for
 the  last  so  many  years  has  not  been
 fulfilled  even  after  so  many  legisia-
 tions?  Land  reform  legislations  are
 Passed  in  all  the  States;  at  least  there
 are  some  legislations  in  some  States
 for  the  past  five  or  six  years  Two
 things  come  up:  distribution  of  land
 above  ceilings  and  stoppage  of  evic-
 tions.  I  have  no  time  now  to  go  inte
 the  question  of  distribution  of  land
 above  the  ceilings  in  all  the  States.
 About  Andhra,  the  report  says  that
 No  surplus  land  had  been  taken  pos-
 session  of.  It  is  estimated  that  the
 surplus  area  is  likely  to  be  less  than
 0.2  per  cent,  about  52,000  acres,  It
 fs  on  page  5  here.  Legislation  js
 passed;  they  say  that  52,000acres  are
 available.  But  when  they  do  the
 actual  distribution,  they  will  find
 that  even  this  land  will  also  disap-
 pear.  The  Planning  Commission  says
 that  many  States  have  not  implemen-
 ted  the  legislation  on  ceiling,  and  not
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 given  even  an  acre  of  land  above  the
 ‘eailing.  The  report  estimates  that  in
 Assam  about  4.86  lakhs  of  acres  would
 be  available  for  distribution  as  a  re-
 ault  of  the  imposition  of  ceiling,  The
 land  reform  law  had  been  passed
 years  ago  but  not  one  acre  of  land
 had  been  distributed.  It  is  an  eye-
 wash  and  hoodwinking  the  peoplje.
 When  law  is  passed,  we  must  imple-
 ment  it.  Why  is  it  that  not  one  acre
 of  land  has  been  distributed  out  of
 the  land  above  the  ceiling?

 Shrimati  Laxmi  Bai  (Medak):  In
 Andhra  we  distributed  about  two
 lakhs  of  acres  by  way  of  Bloodun.

 Shri  A.  K.  Gopalan:  I  am  refer-
 ring  to  ths  report.  If  somebody  says
 something  I  do  not  know  whether
 they  have  any  information  which  is
 relable  Tam  only  saying  what  tte
 report  says.  After  that  I  do  not
 know  what  has  happened.  In  regard
 to  Madhya  Piadesh,  as  regards  ccil-
 ings,  “a  spate  of  transfers  took  piace
 on  the  eve  of  the  expiry  of  the  period
 of  two  years  during  which  landlords
 were  permitted  to  transfer  lands  to
 persons  in  specific  categories.  Thus,
 the  surplus  areas  which  would  vast
 in  the  State  might  not  be  appreciahie.
 So  far,  67,000  acres  only  have  been
 declared  surplus.”  So,  they  have  dec-
 lared  a  surplus  of  67,000  acres  of
 land,  but  before  that,  you  must  un-
 derstand  that  as  far  as  the  ceiling  is
 concerned,  a  sepate  of  transfers  took
 place  on  the  expiry  of  the  period  ot
 two  years  during  which  the  landiords
 were  permitted  to  transfer  the  land
 to  persons  in  specified  categories.  As
 far  as  this  legislation  is  concerncd,
 I  am  asking  the  Treasury  Benches,
 though  they  are  empty  this  question:
 What  is  the  meaning  of  this  legisia~
 tion.  Why  is  it  due  to?  The  prcev-
 sure,  the  slogan  that  all  land  3s  to
 the  tiller  has  been  there  for  so  many
 years  and  the  election  manifesto  says
 that,  and  legislation  had  been  pas-
 eed,  but  after  passing  the  legislation,
 even  as  far  as  Madhya  Pradesh  is
 concerned,  you  gave  them  two  years’
 time  and  the  Planning  Commission's
 report  says  that  within  two  years  80
 anany  acres  of  land  have  been  trans-
 terred  and  ‘after  that,  the  surplus  iF
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 67,000  acres  of  land.  For  whom  is
 the  surplus  kept  and  why?  When
 here  it  is  said  that  you  will  give  the
 land  to  the  tiller  you  are  keeping  ५२०७६
 saying  that  the  surplus  is  only  67,000
 acres  of  land,  and  not  one  single  acre
 of  land  is  distributed.  (Interruption)

 Now,  I  do  not  know  why  that  in-
 terruption  is  made.  I  am  only  quot-
 ing  from  the  Planning  Cormmission’s
 report.  I  do  not  know  why  noise
 should  be  made.  Though  I  do  not
 make  noise  I  also  know  how  to  shout,
 if  that  is  necessary  I  will  do  it.  In
 respect  of  Mysore,  the  repor¢  says
 that  it  has  not  yet  enforced  it.  J  am
 reading  only  from  the  report;  it  is
 not  my  opinion.  If  there  is  anything
 wrong  in  the  report,  let  it  be  made
 clear.  In  Orissa  also,  it  has  not  yet
 enforced.  In  Rajasthan,  not  much
 progress  in  the  implementation  has
 yet  been  started.  As  far  as  Hima-
 chal  Pradesh  is  concerned,  it  is  not
 yet  enforced.  In  respect  of  Andhra
 Pradesh  the  ceiling  has  been  mention-
 ed  So,  as  far  as  land  reform  legis~
 lation  is  concerned,  according  to  the
 Planning  Commission's  report,  though
 there  is  legiSlation,  though  the  leguse
 lation  was  ineffective,  though  there
 had  been  so  many  loopholes,  though
 after  legislation  permission  had  been
 given  to  the  landlords  to  transfer  the
 lands  yet  even  after  that,  there  wer®
 thousands  of  acres  of  land  that  should
 have  been  distributed,  but  which
 have  not  been  distributed.  Therefore,
 the  question  of  land  reform  is  an
 eye-wash.  It  is  a  fraud:  because,  if
 is  not  only  the  question  of  distrihu-
 ting  the  land  and  increasing  focd
 production  but  ६  is  also  a  social  ques~
 tion.  There  are  lakhs  and  lakhs  of
 people  in  this  country,  agricultural
 fabourers,  those  who  have  no  work,
 and  if  land  is  distributed  to  them,
 they  would  have  not  only  increased
 the  food  production  but  the  question
 of  rural  unemployment  would  aiso
 have  been  solved.  Nothing  has  been
 done.  You  were  coming  and  saving
 that  by  !97t  we  will  not  be  having
 a  single  grain  from  outside  and  we
 will  द...  self-sufficient  is  certainly
 something  which  the  people  in  this
 country  cannot  believe.
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 As  far  as  security  of  tenure  and

 stoppage  of  eviction  ig  concerned,  in
 @  separate  chapter  in  the  report,  it
 has  been  said  that  in  Andhra  Pradesh,
 in  the  Telengana  area  there  are  two
 types  of  tenants:  ordinary  who  are
 liable  to  ejectment  on  the  expiry  of
 their  lease:  that  number  is  .34  lakhs,
 and  held  over,  8.58  lakh  acres,  Then
 there  are  protected  tenants  liable  to
 ejectment  on  the  resumption  by  jand-
 lords  for  personal  cultivation:  2.99
 lakhs,  and  held  over,  6°57  lakh  scres.
 I  do  not  go  into  all  the  figures  of  all
 the  States  in  India,  which  are  given
 in  this  report.  The  Planning  Com-
 mission's  report  says  “that  in  the  ab-
 sence  of  records,  the  law  relating  to
 security  of  tenure  was  ineffective.  The
 landlords  were  gencrally  so  powerful
 that  they  had  merely  to  ask  the  ten-
 ant  for  possession  and  the  tenant
 would  be  in  no  position  to  resist  such
 a  demand.”  So  where  is  the  security
 of  tenure?  There  is  no  record
 tight.  Those  persons  who  have  cul-
 tivated  the  land  for  years  together
 have  no  record  of  right.  First,  the
 Planning  Commission’s  report  says
 that  record  of  rights  must  be  there,
 and  they  have  asked  the  States  to
 have  record  of  rights.  The  first  Pian
 is  over;  the  second  Plan  is  over;  the
 third  Plan  is  over;  though  the  fourth
 Plan  has  not  come,  anyhow  it  is  the
 time  of  the  Fourth  Plan,  The  Plaa-
 ning  Commission  says,  even  Now  the
 tecord  of  right  has  not  been  taken.
 The  most  important  thing  of  the
 land  reforms  legislation  was  that  re-
 cord  of  right  should  be  taken.  But
 that  was  not  done  and  lakhs  of  people
 who  had  been  cultivating  the  land
 hed  been  evicted  from  the  land.  What
 is  the  use  of  this  legislation?  It  is
 better  to  have  no  legislation.  The
 Yegislation  ig  only  to  cheat  the  peo-
 ple.  In  the  riame  of  security  of
 fenure,  you  pass  a  legislation  and  give
 @  handle  to  the  landlords  to  see  that
 those  who  have  been  cultivating  the
 land  and  giving  rent  to  the  landJords
 @f@  sent  cut  in  a  year  or  two,  Lahhs
 have  been  evicted.  Unless  and  until
 a  time-limit  is  put  for  implementing
 the  land  reforms  legislation  the  ques-
 tion  of  ceiling  and  the  question  of
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 security  of  tenure  wil]  not  help.  Thp
 pious  hope  expressed  by  the  President
 will  not  be  fulfilled  and  if
 mot  get  food  from  outside,  the

 on
 in  1971  will  be  worse  than

 The  President  says:
 “They  have  resolved  to  do  that

 is  possible  to  ensure  that  the  ris-
 ing  trend  in  prices  of  the  basic
 necessities  of  life  is  halted  and  con-
 Gitions  of  stability  achieved  in  the
 shortest  possible  time.”

 What  are  the  measures  taken?  We
 had  the  budget  discussion  and  we
 heard  the  Finance  Minister  also.  What
 is  the  position  today?  Let  us  take  the
 wholesale  price  index.  Taking  ‘1952-
 53  as  100,  the  index  was  in  June  966
 —188,  July  +189,  December  190,  0th
 December,  192,  3lst  December  195,  Ja-
 nuary  ‘1967—196,  28th  January  299,
 4th  February  20  and  25th  February
 203.  Within  35  days  there  is  an  in«-
 crease  by  3  or  4  points,  Unless  soma
 measures  are  taken  immediately,
 there  is  no  use  saying  that  prices  will
 come  down,  there  will  be  stability  and
 the  economic  condition  of  the  coun=
 try  will  improve.  There  is  only  on®
 thing  which  may  be  achieved.  I  mean
 the  national  programme  of  family
 planning.  Some  money—Rs,  7  crores
 or  Rs,  8  crores  is  there,  with  or  with-
 out  the  desire  of  the  people,  do  not
 know.  Anyhow  some  target  of  famie
 ly  planning  may  be  achieved.  But
 what  about  the  economic  situation  in
 the  country?  Let  us  take  the  indust-
 ries,  The  net  result  of  this  policy  is
 the  crippling  economy  and  the  miser-
 able  conditions  of  the  toiling  masses.
 The  official  statistics  are  not  shy  of
 admitting  that  the  rea]  wages  have
 gone  down  during  the  three  five  year
 plans.  According  to  the  annual  ture
 vey  of  industries,  in  1963-64  emp-
 loyment  went  up  by  8.23  per  cent,  but
 the  money  wee  increased  by  only
 2.28  per  cent.  During  the  same  period
 the  surplus  generated  by  the  manu-
 factures  went  up  by  26.68  per  cent.  In
 the  textile  industry,  over  60  facto-
 ries  have  been  closeg  and  more  than
 १  lakh  workers  are  unemployed.  Ther
 ig  the  cotton  crisis  due  to  which  there
 is  work  only  for  5  days  in  the  week.
 I  understand  Government  is  going  to

 os:
 ar
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 “enact  a  permanent  measure  that  only
 5  days’  work  will  bg  there.

 I  do  not  want  to  go  into  the  ques-
 tion  of  whether  there  is  a  cotton

 eriss  or  not.  If  there  is  some  crisis,
 af  there  is  insufficiency  of  cotton,  we
 must  find  out  the  reason  and  see  how
 to  solve  it.  But  as  long  as  that  20803
 is  there.  it  means  that  those  who  have
 work  for  six  days  will  now  have  work
 only  for  five  days.  Frist  the  owners
 said  that  they  wanted  fifteen  days’
 time.  That  t:me  of  fifteen  days  is
 over.  Even  now  I  ony  understand
 that  the  legislation  is  coming.

 What  about  handloom  industry?
 According  to  reports  that  have  ap-
 peared  in  the  papers,  in  Uttar  Pradesh
 about  twelve  lakhs  of  people  are  un-
 employed  or  under-employed  and  the
 factories  are  closed.  I  have  here  a
 telegram  which  I  got  from  the  Hand-
 loom  Association  of  Kerala  which
 says:

 “Ever  mounting  prices  of  yarn
 and  raw  materials  causing  great
 hardship  to  handiooms  industry
 If  adequate  measures  to  bring
 down  prices  are  not  taken  industry
 facing  complete  c'osure.  60,000
 workers  and  families  in  the  pri-
 vate  sector  affected”

 The  price  of  yarn  ७  more.  There  is
 also  accumulation  of  stocks  They
 want  help  from  the  Government.
 ‘When  there  is  accumulation  of  stock
 they  will  not  be  206  to  sell  it,  get
 money  and  then  plough  it  back.  So
 they  wanted  help  from  some  financial
 4nstitutions.  But  they  are  not  getting
 it.  This  is  not  the  case  ain  Kerala
 a'’one,  the  position  is  the  same  in  the
 whole  of  India.  Uniess  something  is
 done  to  reduce  the  price  of  yarn,  cet=
 tainly  there  will  be  closure  of  small
 handloom  factories  and  lakhs  and
 lakhs  of  workers  wig  be  unemployed.

 The  position  is  the  same  as  far  as
 engineering  industry,  plantation  and
 ‘ugar  industry  are  concerned.  We
 tenow  that  some  suger  factories  have
 sw'redy  béeen-clesed  dgwn.  The  pea-
 dani  say  that  the  gugercane  price  is
 20{Ai)  [Sn.2
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 not  reasonable,  their  cost  of  produc-
 tion  w  mote.  So  they  demand  a  higer
 pYice  for  sugarcane.  When  that  is  not
 given,  ag  is  the  habit  with  the:  pea-
 sants,  they  go  in  for  cultivatnn  of
 other  things  which  will  give  them
 more  money.  Therefore,  in  the  matter
 of  the  sugar  industiy  also  te  Gov-
 ernment  will  have  it  take  early  steps.
 Even  today  lakhs  of  people  in  the
 country  engaged  in  sugar  Industry  are
 unemployed  and  the  situation  will
 worsen  if  immc.ate  steps  are  snot
 taken.

 Then  }  come  to  the  cashew-nut  in-
 dustry.  Tais  industry  is  maizly  in
 Kerala.  The  situation  today  is  that
 there  are  40  factories  which  have
 peen  closed  and  about  19,000  wor-
 kers  are  today  unemployed.  I
 have  got  the  figures  here.  There
 are  about  228  cashew  factories
 in  the  State  out  of  which  40  a-~w  closed
 resulting  in  the  unemployment  of
 ‘19,773  workers  The  cashew  proces-
 sing  industry  earned  foreign  exchange
 worth  about  Rs,  3626  crores  during
 ‘1966-67.  This  was  Rs.  45  crores
 more  than  what  they  earned  in  the
 previous  year  They  say  that  the
 cashew  trade  is  very  mucn  disap-
 pointed  because  of  the  new  levy  and,
 therefore,  there  5  a  posmb.ity  of
 cashew  industry  ulso  going  down.  As
 I  said,  even  today  there  are  about
 20.000  workers  of  that  industry  who
 are  unemployed

 In  the  rubber  industry  also  the  same
 position  exists.  The  price  of  rubber
 bas  gone  down.  It  has  gone  down
 जी  such  a  way  that  there  is  a  slump.
 When  there  is  a  slump  the  small
 growers  do  no  produce  rubber  at  all.
 The  immediate  result  of  that  will  be
 that  the  workers  in  the  rubber  fac-
 tories  will  not  have  any  work  and
 there  also  unemployment  will  set  in.

 In  the  textile  industry  factories  are
 going  to  be  closed.  Factories  in  other
 jndustries  are  also  going  to  be  closed.
 When  these  factories  close  down  the
 Government  is  not  going  to  take  them
 up  and  run  them.  In  Maharashtz'a  the
 Government  has  told  the  workers  that
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 the  Government  will  take  up  the  facto-
 mes  and  run  them  provided  they  do
 not  ask  for  any  increase  in  dearness
 allowance.  In  Madras  the  workers
 have  not  been  puid  wages  for  nearly
 two  years  That  is  the  position  in  the
 engineering  inaustiy  also.  Many  small
 factories  in  Calcutta  have  closed
 down  That  is  the  economic  position
 m  our  country  today  So  far  as  the
 Workers  are  concerned,  as  in  the  case
 of  the  !and  reform  legislation  the  de-
 cisions  of  the  Wage  Boards  are  not  im-
 plemented.  So  far  as  the  T:mes  of
 India  workers  are  concerned  they
 had  to  go  on  strike  for  27  days.  What
 was  the  strike  for?  For  implementing
 the  recommendations  of  the  Wage
 Board  The  Government  was  not  pre-
 pared  to  do  that  The  stmke  of  the
 rubber  plantation  workers  went  on  for
 90  days.  Government  waited  for  80
 dave  to  call  a  tripartite  conference
 where  they  could  arrive  at  some  nnd
 of  scttlement  Here  in  Delhi  there
 was  the  work  to  rule  strike  by  the
 telegraphists  about  which  there  was  a
 Calling  Attention  Notice  Besides  that
 there  nre  many  other  «strikes  about
 which  we  have  not  heard  up  til]  now.
 For  instance,  the  policemen  are  orga-
 nising  unions  and  going  on  strike  We
 have  never  hearg  of  such  strikes  in
 the  past  When  the  prices  are  going
 up  you  cannot  tell  the  policemen  that
 disciplinary  action  will  be  taken
 against  them  if  they  demand  more
 allownces  They  are  forming  unions
 and  only  recently  a  Bill  was  passed  in
 the  Houee  to  the  effect  that  policemen
 should  not  form  unions

 Every  section  of  the  people  in  the
 country  find  that  there  is  acute  un-
 employment  which  is  growing.  है
 the  same  time,  as  far  at  the  living
 conditions  876  concerned.  the  cost  of
 living  index  is  increasing  by  3  4  or
 even  5  pointe  within  5  days  I  do  not
 say  that  by  a  magic  wand  Government
 can  solve  this  problem  in  one  day.  All
 the  same,  Government  should  try  to
 bring  down  the  prices  and  solve  the
 unemployment  problem  little  by  little.

 What  ia  the  policy  of  the  Govern.
 ment.  I  can  understand  if  no  more
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 employment  is  given  provided  1९... अ
 ernment  can  do  something  by  which
 they  can  ensure  the  employment  of
 a'l  those  who  are  already  employed.
 But  that  is  not  the  policy  of  the  Gov-
 ernment.  I  do  not  want  to  go  into
 the  details  because  today  there
 going  to  be  a  discussion  on  autome-
 tion  The  other  day  Shri  Morarji
 Desa:  said  that  there  will  be  no  re-
 trenchment  on  account  of  automation.

 I  do  not  agree  with  him.  Even  assum-
 ing  that  there  is  no  retrenchment,  the
 introduction  of  automation  will  mean
 less  of  recrustment  in  the  future.  That
 cannot  be  denied.

 Shri  Manoharan  (Madrus  North):
 It  can  be  introduced  in  the  Cabinet

 hri  A.  K.  Gopalan:  So.  even  if
 you  say  that  there  wi'l  be  no  retrench-
 ment.  you  are  stopping  fresh  employ-
 ment  fo-  people  who  are  coming  out
 of  the  schools  and  col  eges  That  is
 bound  to  be  stoppei,  at  least  for  some
 time  if  automaton  is  introduced  In
 Caltex  of  Calcutta  about  300  to  400
 employees  are  «imply  sitting  in  ther
 offices  and  getting  their  wages  with-
 out  doing  any  work  because  of  auto-
 mation  It  is  really  demoralising  #
 one  has  to  remain  idle  for  the  whole
 day

 J  am  not  against  automation  and
 other  new  devices  but  they  should  not
 throw  people  out  of  emp’oyment  The
 new  devices  should  help  the  workers
 produce  more  while  giving  them  more
 of  rest.  But  automation  means  re-
 trenchment  cf  people  or  stopping
 future  recru:ttment  which  is  not  good.
 At  a  time  when  we  see  so  many  lakhs
 of  people  in  the  handloom,  textile  and
 other  industries  being  thrown  out  of
 employment  due  to  so  many  reasons
 to  insist  on  automation  in  the  oi]  in-
 dustry  L  I.  0.  and  other  big  industries
 of  the  peculiar  position  of  employment
 in  our  country.  fo,  automation  should
 not  be  introduced  now.

 Government  have  appointed  the
 Gajendragadkar  Commission  to  go  into
 the  service  conditions  of  the  Central
 Government  employees.  That  रिदा
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 raission  has  not  given  its  report  yet
 and  Government  are  awaiting  it.

 The  President  has  expressed  noble
 sentiments  about  national  unity.  It  is
 a  very  noble  sentiment  and  everybody
 will  appreciate  it.  But  the  expression
 of  the  noble  sentiment  of  national
 unity  is  not  necessary.  What  is  tne
 position  today?  The  experience  of  the
 people  shows  that  these  noble  senti-
 ments  are  not  refiecteq  in  the  ruling
 party's  behaviour  in  the  day-to-day
 affairs.  I  shal!  give  you  some  ins-
 tances.

 Take  the  question  of  development  of
 industries  in  different  states  The
 economy  of  the  country  as  a  whole  is
 backward;  I  can  admit  it  But  certain
 States  have  been  kept  more  backward
 and  this  has  given  rise  to  a  genuine
 feeling  in  some  States  that  the  Cent-
 tal  Government  is  giving  step  mother-
 ly  treatment  to  some  States.  That  has
 been  referred  to  here  several  times.

 The  latcst  annua!  survey  of  indust-
 ries  conducted  by  the  Central  Statish-
 cal  Organisation  shows  that  six  States
 alone  comprise  India’s  65  per  cent  of
 the  productive  capital,  72  per  cent  of
 the  factory  employment  and  76  per
 cent  of  the  value  added  by  manufac-
 true.  while  the  remaining  4  States
 and  Union  territories  accounted  for
 38  per  cent  of  the  productive  capital
 employed.  28  per  cent  of  the  total
 employment.  28  per  cent  of  the  gross
 output  and  283  per  cent  of  the  value
 added  by  manufacture.  That  is  the
 position  That  is  the  difference  bet-
 ween  six  States  ang  the  other  ु
 States,

 If  we  arc  really  serious  about
 national  integration,  immediate  steps
 must  be  taken  to  develop  the  com-
 paratively  backward  regions.  Nothing
 is  there  either  in  the  President's
 Address  or  no  action  ७  taken  by  the
 Government  to  do  it.

 I  will  give  here  some  facts  about
 The  Central  investment  in
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 industries  in  the  First  Plan  was  Rs.  50
 crores  for  the  whole  of  India.  There
 wus  no  investment  for  Kerala.  In  the
 Second  Pian  the  investment  was  Ra.
 747  crores  and  the  amount  invested  in
 Kerala  was  Rs.  79  lakhs.  In  the
 Thirg  Plan  the  investment  was  Re.
 i.728  c.ores  and  the  amount  for  Kerala
 was  Rs  264  crores.  The  Central  Gov-
 ernment  proposes  to  invest  Rs.  3,923
 crores  in  the  Fourth  Plan  and  the
 amount  that  is  set  whether  we  will
 get  it  or  not  is  not  known,  is  Rs.  60
 crores  On  the  basis  of  popu:ation.  if
 that  ws  the  basis,  Kerala  should  have
 had  an  investment  of  Rs.  5.78  crores
 in  the  First  Plan  of  Rs  2876  crores
 in  the  Second  Plan,  Rs  66  53  crores
 in  the  Third  Plan  ind  R~  व5  crores
 in  the  successiy:  P’ans

 As  far  as  foreign  ex  hange  is  con-
 cerned,  I  have  already  told  yesterday
 and  I  am  not  repeating  that.  But  we
 are  earning  foreign  exchange  and  on
 that  basis  at  least  a  small  portion  of
 it  should  have  been  given  to  us  But
 in  the  First  and  Second  Plans  except
 for  Rs.  75  crores  we  did  not  get  any-
 thing  Therefore  I  would  give  a  fair
 offer  to  the  Union  Gove-nment  that  a
 specia’  loan  of  Rs  250  crores  be  given
 to  Kerala  to  set  up  industries  er,
 thig  is  not  possible,  perhaps  the  State
 would  demand  that  it  should  keep  at
 Jeact  some  portion  of  the  foreign  ex-
 change  that  it  earns  so  that  it  can
 import  equipment  on  its  own  and
 build  up  its  industry.

 In  this  context  I  would  also  draw
 you-  attention  to  Centre-State  reia-
 tions  It  ६  said  it  is  hoped  and  it
 must  be  certainly  that  there  should  be
 no  conflict  between  the  Centre  and  the
 States  But  as  far  as  Centre-State  re-
 lations  are  concerned,  there  must  not
 only  be  pious  hopes  but  something
 must  be  done  What  is  the  position
 today?  We  must  examine  it.

 I  want  here  to  draw  your  etteation
 to  a  speech,  in  reply  to  the  debate  in
 the  ‘Medras  Assembly,  by  the  Chief
 Minister,  Shri  Annadurai.  It  is  a  very
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 stverg  Warning  to  the  Government  and
 2  am  sure  thig  warning  will  be  taken
 very  seriously  and  the  Government
 would  understand  and  would  go  into
 the  question  as  to  why  there  was

 ‘such  a  warning.  Shri  Annadurai
 warns  the  Centre  against  non-cooper-
 ation  and  says  that  he  would  not  re-
 train  from  dragging  the  Centra]  Gov-
 ernment  to  face  public  opinion  and
 expose  it  not  only  to  people  but  to
 the  world  democratic  judgement  if
 it  failed  to  cooperate  with  Govern-
 ment  in  fulfilling  the  high  expecta-
 tions  of  the  people  He  said.—

 ‘I  expect  the  Central  Govern-
 ment  to  extend  its  utmost  co-opera-
 tion  to  fulfil  my  commitment  to
 people.  If  that  ४5  not  forthcoming
 I  ह ८ ल  not  seek  to  cover  that  and
 take  shelter  for  my  mabhlity  under
 the  plea  of  my  not  having  enough
 powers  under  the  federal  set-up.
 On  the  contrary,  I  will  drag  the
 Centre  to  answer  my  charges  be-

 fore  the  public.  I  will  expose  it
 to  the  world  at  large  and  make  :t
 clear  that  though  India  is  a  federal
 set-up  nothing  can  be  done  without
 the  Centre’s  concurrence  ”

 It  ४  not  by  me  because  if  I  say
 somthing  it  is  easy  for  them  to  say,
 “He  is  an  agent  of  China,  he  35  trai-
 tor”  or  something  That  is  very
 easy.  So,  at  can  be  said  like  that.
 Here  758  the  Chief  Minister  of  a  State-
 he  was  the  first  Chief  Mimster  who
 said  it—who  said.  “I  will  always  co-
 operate  with  the  Centre;  it  will  cer-
 tainly  be  my  effort  in  that  direction”
 But  that  Chief  Minister,  after  5  or
 25  days,  comes  and  gives  a  warning
 to  the  Government  to  examine  the
 relations  between  the  Centre  and  the
 State  He  says,  “There  i8  no  cooper-
 ation  and  if  there  is  no  cooperation
 in  future  also,  I  will  do  some-
 thing  because  ¥  have  some  commit-
 ment  to  the  people  of  my  State.  I
 will  drag  the  Centre  to  the  pub‘ic
 and  tell  them,  this  is  what  the  Centre
 is  doing;  the  Centre  is  not  allowing
 me  to  do  what  |  want  to  do;  these
 are  the  obstacles  I  will  bring  it  not
 pmiy  before  the  public  in  India  but
 wefere  the  democratic  judgement.”
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 Don't  take  it  as  a  silly  thing;  don’t
 say  that  it  is  very  bad.

 After  the  formation  of  the  non-
 Congress  Governments  in  some  States
 in  India,  ]  also  said  that  if  the  pre-
 sent  attitude  does  not  change,  if  a
 thorough  examination  of  the  present
 position  of  the  relation  between  the
 Centre  ang  the  State  is  not  done,
 certainly,  there  will  be  trouble  and
 conflict  between  the  State  and  the
 Centre  which  will  not  be  in  the  in-
 terest  of  the  State  or  in  the  interest
 of  other  States  m  India  where  there
 are  Congress  Governments

 Now,  the  Chref  Minister  of  Madras,
 a@  very  responsible  man,  who  does
 not  want  anything  lke  that  says  that
 there  28  no  cooperation  The  other
 day,  he  said,  “We  have  no  rice.  We
 have  to  get  some  money  from  Burma
 and  therefore  allow  us  to  get  rice
 from  Burma  just  on  qa  darter  system”
 He  wanted  to  do  that  The  same  is
 the  position  about  Kerala.  If  the
 Centre  cannot  give  food  to  Kerala
 because,  they  say,  there  is  no  food,
 then,  you  must  allow  something  to
 be  done  We  have  got  frogs.  That
 is  enough  We  have  exported  frogs
 worth  a  crore  of  rupees  in  ‘1964-65.  to
 other  countries  We  have  got  chem-
 meen  and  as  far  as  prawns  are  con-
 cerned,  Burma  wants  them  and  they
 will  give  us  rice  If  you  cannot  do  it,
 if  the  Central  Government  cannot  do
 it,  then  allow  us  to  do  it  As  far  as
 the  Centre-State  relations  are  con-
 cerned,  they  must  be  examined  very
 throughly  and  as  far  as  the  finances
 876  cocerned,  something  must  be  done.

 Let  me  quote  what  the  Capital  of
 Calcutta  has  written  about  the  Centre.
 State  relations:

 “In  absolute  terms,  the  State  Go-
 vernment  expenditure  since
 the  commencement  of  plan-
 ning  in  India  has  increased
 fourfold  from  Rs.  409.26
 crores  in  1951-52,  to  Rs.
 8I0.0!  crores  in  965-€6  The
 share  of  the  debt  services
 increased  from  4  per  cent  to
 34  per  cent.

 ‘The  new-non-Congress  पिच
 ernment  have  te  function  within
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 the  framewofk  of  this  mess  created
 by  the  ruling  party  over  a  period  of
 years.  While  the  Centre  never  took
 any  interest  in  improving  the  fin-
 ancial  affairs  of  the  State  Govern-
 ments,  it  has  Row  come  up  suddenly
 forward  to  stop  all  the  over-
 drafts  and  throttle  the  State  eco-
 nomy”.

 Then,  if  you  want  the  Centre-State
 relations  should  strengthen  and  the
 unity  of  India  is  strengthened,  it  fur-
 ther  says

 “No  major  policy  announcement
 should  be  done  by  the  Centre  with-
 out  consulting  the  Gtate  Govern-
 ment.  The  provincial  autonomy
 has  to  be  introduced  now  in  practice
 and  States  should  be  given  more
 powers  to  deal  with  the  problems
 in  the  States.

 “The  Centre  will  have  to  consi-
 der  the  demand  of  the  State  Gov-
 ernments  regarding  additional
 share  of  income-tax  revenue.  है:
 vision  to  allot  adequate  share  of
 export  earnings  to  State  Govern-
 ments  is  also  necessary  to  improve
 the  financial  position  of  the  State
 Government.”

 I  do  not  want  to  say  anything  more
 about  it.  I  only  wanted  to  show  that
 there  may  be  some  Chief  Mhnisters
 who  may  not  b®  giving  such  warnings.
 But  that  will  be  in  their  minds;  they
 May  not  sposk  it  out.  Here,  the  Chief
 Minter  of  Madras  has  come  out  with
 a  warning  and,  I  am  sure,  the  Govern-
 ment  will  examine  what  should  be
 done  to  strengthtn  the  Centre-State
 relationg  and  how  to  help  the  State
 Governmentg  and  if  any  changes  are
 necessary  in  the  Constitution  or  any
 other  changes  are  necessary,  they
 must  he  examined.  As  far  ag  the  in-
 terests  of  the  people  in  the  whole  of
 India  are  concerned,  something  must
 be  done.

 T  have  already  shown  the  condition
 ef  the  workers  and  the  condition  of
 the  Centre-State  relations,  Now  I
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 want  to  show  what  is  the  position  as
 far  as  the  monopolies  are  concerned,

 According  to  a  recent  survey  of  200
 top  companies  in  India,  conducted  by
 the  Economic  and  Scientific  Research
 Foundatson,  the  salee  of  the  top  ten
 companies  in  India  account  for  09  per
 cent  of  the  country's  total  industrial
 ouput.  These  200  companies  account
 for  more  than  Rs.  7600  crores  worth
 of  sale,  i.e,  more  than  50  per  cent.  of
 the  esiumated  sa:es  of  all  the  public
 limited  and  Government  companies.

 When  concemtration  of  capital  is
 taking  place  on  such  a  gigantic  scale,
 the  profitability  of  the  super  compan-
 tes  fs  also  going  up  by  leaps  and
 bouuds,  am  just  quoting  here  figures
 Of  yrogs  profits  Of  some  big  companies
 as  percentage  of  total  capital  em-
 ployed  during  1965-66.

 Hindusstan  Construction  222K
 Gwalior  Rayon  27.2%
 Indian  Explosives  24.5%
 Dyer,  Meakin  Breweries  25.1%
 Centry  Spinning  23.1%
 Alkalj  and  Chemical  Cor-

 Poration  ‘21.6%
 Metal  Box  Company  21.2%
 Braithwaite  &  Co.  20.1%
 Indian  Aluminium  20.0%

 These  companies  could  not  have
 eurtned  these  fantastic  profits  without
 tne  direct  help  from  the  Congress
 Uovernment.  Here,  it  ts  necessary  to
 mote  that  these  are  the  figures  taken
 from  the  declared  profits  of  these
 companies,  The  undeclared  profits
 have,  of  course,  gone  to  swell  the
 huge  empire  of  black  money.

 An  hon,  Member:  How  long  will  he
 speak?

 Shr  A.  K.  Gopaian:  I  will  take  as
 much  time  as  the  Chair  allows  me,

 In  the  morning  during  question
 Hour,  there  was  4  discussion  about
 export  and  other  things.  India’s  de-
 pendence  on  Western  countries,  par-
 ticularly  the  USA,  js  affecting  the
 development  of  various  industries  in
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 this  country  According  to  the  Chair-
 man  of  the  Indian  Chemical  Manu-
 facturers'  Association,  licences  avaii-
 able  under  the  U.S.  AID  programme
 are  not  fully  utalised  because  raw  mé-
 terial  prices  in  America  are  higher
 by  30  to  40  per  cent  of  the  interna-
 tional  prices.

 The  failure  of  the  Government  to
 produce  sulphur  in  Indig  in  sufficient
 quantities  hay  proved  detrimcntal  to
 chemical  and  fertiliser  industries.  Are
 We  really  short  of  sulphur?  Noi  at
 all.  Prof.  Humayun  Kabir,  when  he
 was  the  Minster  for  Petroleum  anc
 Chemicals,  noted:

 “We  have  at  least  300  millon
 tonncs  of  iron  pyrites  in  the  Vin-
 dhya  ranges  where  they  come
 down  in  the  Amyhore  areas  of
 Bihar.”

 However,  Government  =  did  not  uti-
 live  this  natura]  wealth  because  of
 readily  available  supply  of  US  asul-
 phur  Such  examples  can  be  mul-
 tiplied  to  substantiate  the  cnarge.

 The  recent  concesions  given  by  the
 Government  to  private  sector  as  8
 result  of  |biackmail  by  the  World
 Bank,  will  further  harm  the  indus-
 trial}  development  in  this  country.
 While  highlighting  the  danger  of
 continuous  drain  of  foreign  exchange,
 a  memorandum  of  the  Fertiliser  Cor-
 poration  of  India  states:

 “The  setting  up  of  fertiliser  plants
 in  the  private  sector  with  foreign
 exchange  resources  which  would
 normally  be  available  to  the  Gov-
 ernment  has  only  meant  increased
 foreign  exchange  cost  and  capital
 participation  by  foreign  financial  m-
 tereats.”
 The  memorandum  further  states:

 “The  foreign  exchange  require-
 ments  of  a  fertiliser  plant  execu-
 ted  with  foreign  collaboration  wi'!
 be  significantly  higher.  In  these  vro
 jects  there  is  no  emphasi«  07  utili-
 sation  of  indigenou:  «ervie~s  and
 material  to  save  foreign  exchange,
 Yor  example.  in  a  specific  privare
 sector  project,  the  foreign  investors
 are  to  provide  about  $4.5  million  as
 jong  term  >dorrowings  n=  an
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 equity  capital  of  $  9.9  million.  The
 participation  of  foreign  capital  at
 the  project  stage  itself  in  the  form
 of  services  rendered  would  amount
 to  $4.5  million.  The  equity  parti-
 cipation  by  the  foreign  collaboration
 involves  repatriation  of  profit  in  the
 form  of  dividend  and  would  result
 in  a  continued  drain  of  foreign  ex-
 change
 I  have  quoted  this  only  to  say  that

 this  as  an  admission  by  a  public  sec-
 tor  undertaking.

 I  do  not  want  to  say  anything  more.
 I  only  want  to  say  that  as  far  as  tne
 Pres:'dent’s  Address  is  concerned  and
 after  the  President’s  Address,  on
 the  budget  and  the  food  situation  in
 the  country  today  are  concerned  it
 is  sure  that  Goveinment  have  not
 Jearnt  any  lessons  after  the  changes
 that  have  taken  place  in  the  country,
 after  the  changes  in  the  attitude  of
 the  people  towards  the  ruling  Party
 and  as  far  as  the  pious  hope  that  are
 given  in  regard  to  food  and  strength-
 eming  of  the  economy  of  our
 country  are  concerned,  the  same  old
 pohers  are  being  followed  ang  I  do
 not  know  what  will  happen  to  eves
 those  States  that  are  now  in  the  hands
 of  the  ruling  Party,  after  six  months
 or  one  year.

 So  I  have  only  to  say  this  The
 President’  Address  cannot  contain
 everything  But  the  attitude  of  the
 ruling  party  even  after  the  elections
 has  not  changed  m  tune  with  the
 changed  scene.  As  far  as  Rajasthan
 is  concerned,  we  have  discussed  the
 whole  thing.  As  far  as  other  States
 are  concerned,  we  have  seen  what
 has  been  going  on  and  what  is  going
 on.  They  are  waiting  for  time.
 From  today's  papers,  we  find  that
 there  is  some  rift  in  the  United
 Front.  Some  rift  is  engineered  in
 the  Urited  Front,  somebody  is  caught
 and  a  Compress  government  is  form-
 ei.  In  Haryana,  it  was  first  the
 Conarass  government,  then  the
 United  Front  Government.  Now
 somebody  in  the  UF  may  be  caught
 and  then  again  a  Congress  govern-
 ment  will  be  installed,  This  will  be
 the  fate  of  the  country’s  economy
 and  political  order.  In  the  result,
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 the  people  suffer.  What  will  hap-  कोई  सवाल  हमारे  सामने  नहीं  &
 pen  after  that,  I  cannot  say.  I  only  में  यह  मानता  हूं  कि  रोटी  का
 tel)  the  ruling  party,  ‘see  the  writ-
 ing  on  the  wall  and  behave  accord-  सवाल  एक  बढ़त  बड़ा  सवाल  है।  लेकिन
 ing  to  it.  झगर  यह  भान  लिया  जाय  कि  मानव

 की  सब  प्रावांक्षाये,  सभी  भ्भिलाषायें,  सभी
 इच्छायें  रोटी  का  प्रश्न  हल  होने  से  समाप्त
 हो  जाती  है,  तो  यह  बात  बड़ी  गलत  बात

 Shri  Dattatraya  Kunte  (Kolaba):
 देखते  है

 On  a  point  of  propriety.  Both  the  होगी  ।  हम  देखते  हैं  कि  संसार  में  धनवान
 hon  Members  responsible  for  ths  से  घनवान  राष्ट्र  भी  केवल  धन  से  सन्लुष्ट
 Motion  do  not  seem  to  be  in  the
 House.  They  have  to  reply  to  the  नही  होते  |

 प्रमरीका  जो  दुनिया
 का  सब  से

 debate.  They  are  showing  discour-  सम्पन्न  राष्ट्र  है,  मै  प्रमरीका  गया  हुआ  है
 tesy  to  the  House  by  not  being  pre-  आर  मैंने  देखा  है  कि  इतना  प्रचर  धन  727
 sent  here  when  the  motion  i.  u  idel  हदीस discussion  हु  भा  एक  or,  ve  प्रभिला

 जा,  एक  ्य
 झाकाक्षा  अमरीका  के  मत  भे  भी,  वहा  के

 Mr.  Deputy-Speaker:  Noie  is  taken  हृदय of  all  the  points  and  they  will  be  in-  निवासियों  के  =  मो  मौजूद
 है  ।

 यदि formed  accordingly.  यह  न  हांता  तो  वामा  विवेकानन्द,  स्वामा

 Shri  Pattatraya  Konte:  This  75  अनार
 के  सदृश्य  महापुरुषों  का  वहा

 इम
 disrespcct  to  the  House.  प्रकार  से  स्वागत  न  हुआ  होता  जसा  कि

 हुआ  था

 Mr.  Deputy-Speaker:  Dr.  Govind
 Das.

 Shri  A.  S.  Saigal:  When  this  Mo-
 tion  has  been  moved,  it  has  become
 the  property  of  the  House.  Now  the

 सेटी  देते House  35  its  owner,  not  any  indivi-  दस  लिये  मैं  रोटी  के  प्रश्न  को  महत्व  देते
 duai  Member  The  Mover  may  or  =  हुए  भी  उसको  एक  तरफ  रख  कर  इस  सदन  में
 may  no¢  remain  so  that  that  question  फरसे does  not  arise  गत  44  बर्षों  से  कुछ  ऐ

 अपना  वर  पक
 भ्राकर्षित  कराता  रहा  हु,  जो  मरी  दृष्टि  में

 hri  Umanath  (Pudukkottai):
 The  Mover  should  net  be  allowed  to  रोटी

 के
 प्रश्न  से  बडे  प्रश्न  ह  आर

 जो
 प्रश्न

 reply  then.  He  will  have  no  right  मानव  को  मानव  रखते है  ।  इन  में  एक  मब  से
 of  reply  The  House  will  reply.  बड़ा  प्रश्न  भाषा  का  है,  जिसक'  तरफ  मैंने

 Mr.  WDeputy-Speaker:  Properiety  सदा  इस  सदन  का  ध्यान  ग्राकषित  किया  है  ।
 certainly  demands  that  as  far  as  pos-
 sible,  the  Mover  and  Seconder  should  राष्ट्रपति

 के  अभिभाषण  में  यह  कहा  गया  है
 remain  present,  though  not  all  the  कि--
 time.  But  it  should  not  be  made  a
 Point  of  order.  संघ  सरकार  सर्विधान  के  उपबन्धो-

 को  श्रक्षरश.  बिना  किसी  भेद
 भाव  और  सही  माने  में  पालन
 करेगी  तथा  राष्ट्रीय  समस्याप्रों

 ह । उ  राभ  सेवक  मायज  (बाराबंकी)  :
 उपाध्यक्ष  महोदय,  राष्ट्रपति  के  प्रति  कितना
 शम्मान  इन  व्यक्तितयों  के  ‘

 pu
 i

 6  बहू  भी:  को  सहयोग  से  हल  करने  की साफ़  जाहिर  हो  गया  है  ।
 व्यवस्था  को  सुदृढ़  करने  का

 डा०  गोबित्य  बास  (जबलपुर)  :  उपा-  प्रयास  करेगी  i"
 श्यक्ष  जो,  अब  तक  हमारे  राष्ट्रपति  के  अभि-
 भाषण  पर  जो  भाषण  यहा  हुए  उन  से  मुझे  मैं  इस  समय  की  सरकार  से  जानना

 बहू  भासित  होता  है  कि  यह  माना जा  रहा  चाहता  हूं  कि  जहां  तक  भाषा  के  सम्बन्ध  में
 है  कि  रोटी  के  लबास  के  भ्रतिरिकत  और  संविधान  को  धाराएं  हैं  क्या  उन  पर  झनक
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 [डा०  गोविन्द  दास]  विदेशी  भाषा,  संसार  की  किसी  भी  कादा को को
 किया  यया  है  ?  हसने  निश्चय  किया  था.  मैं  हैय  दुष्टि  से  नहीं  देशता

 लेकिन
 इस

 1... अ

 झंजथिधास  सभा  में  शौर  मैं  भी  उस  संविधान
 सभा  का  एक  सदस्य  था  कि  5  वर्षों  के भीतर
 हिन्दी  अंग्रेजी  का  स्थान  ले  लेगी  ।  सन्‌
 १965  की  26  जनवरी  को  यह  बात  हो  जानी

 चाहिए  थी  ।
 उसके  बाद  सन्‌  963  में  हम  ने  एक

 शौर  विधेयक  स्वीकृत  किया  जिस  विधेयक
 के  प्रनुसार  श्रग्नेजी  श्रनेश्चित  काल  तक
 हिन्दी  के  साथ  चल  सकती  थी,  केवल  प्मंग्रेजी
 नहीं  ।  965  को  26  जनवरी  को  अग्रेजी
 का  जो  स्थान  था  वह  तो  हिन्दी  को  ले  ही  लेता
 चाहिए  था  और  953  के  विधेयक  के  बाद
 भी  भ्रंग्रेडी  हिन्दी  क ेसाथ  चल  सकती  थी  ।
 उस  विधेयक  के  बाद  भी  यह  बात  नही  हुई
 और  भ्रब  राष्ट्रपति  के  भाषण  में  यह  कहा  गया
 है  कि  संघ  की  राजभाषा  के  सम्बन्ध  में  दिये
 गये  ध्राश्वासनों  को  सर्वधानिक  स्वीकृति  देने
 के  लिए  शीघ्र  ही  ससद्‌  में  एक  विधेयक  प्रस्तुत
 किया  जाएगा  ।  मेरी  समझ  में  यह  बात
 नहीं  भाती  |  सन्‌  i963  में  जो  विधेयक
 पंडित  जवाहरलाल  नेहरू  की  अ्रतमति  से
 उपस्थित  किया  गया  उसमें  जितने  प्राश्वासन
 दिये  जाने  चाहिए  थे  वे  सब  दे  दिये  गये  भ्रब
 नये  प्राश्वासनों  की  क्‍या  भ्ावश्यकता  है
 यह  मेरी  समझ  के  बाहर  है  ।  इस  प्रकार  यदि
 कही  भी  इस  प्रकार  के  आर्वासनों  का  भ्रन्त
 नही  होगा  शौर  बराबर  नये  विधेयक  भाषा
 के  सम्बन्ध  में  उपस्थित  किये  जायेगे  तो  फिर
 इस  प्रश्न  का  हल  नहीं  हो  सकता  ।

 हम  हिन्दी  भाषा  भाषी  कई  बार  गलत

 समझे  जाते  हैं।  यह  समझा  जाता  है  कि  हम
 हिन्दी  के  ही  वक्षपाती  हैं  ।  इस  प्रकार  की
 भावना  बहुत  फैली  हुई  है  1  यह  बडो  गलत
 बात  है  |  मेरी  कक्ति  झन्य  भारतीय  भाषाओं
 के  प्रण  भी  उतनी  ही  है  जितनी  हिन्दी  के
 प्रति  है  ।  जहां  तक  अंग्रेजी  का  सम्बन्ध  है
 झंग्रेडी  को  भी  कोई  साहित्यकार  कभी  च्णा
 की  दृष्टि  से  नही  देख  TAT  मैं  एक  छोटा
 सा  साहित्यकार  हूं,  प्रश्नेजों  था  किसी  थी

 में  मेरी  स्थिति  गहात्मा  भांधी  के  झनुसार
 है  ।  महात्माजी  हमेशा  कहां  करते  थे  कि
 अंग्रेजों  से  के  प्रेम  करते  हैं  लेकिन  ंब्रेडी  राज
 जो  अ्स्वाभायिक  रूप  से  इस  देश  पर  छाया

 हुआ  है  उसको  वह  बदल  कर  फेंकना  चाहते  हैं  1
 भम्रेज़ी  से  हमें  प्रेम  है,  भप्ेज़ी  की  हम  इज्जत
 करते  हैं,  अंग्रेज़ी  एक  बहुत  बड़ी  भाषा  है
 लेकिन  उस  प्रेम  के  रहते  हुए  भी  प्रंग्रेडी  जिस
 प्रकार  इस  देश  को  ला  गई  है  उस  से  यह  देश
 भारत  नही  रह  गया  है  कुछ  झोर  हो
 गया  है  |  उस  ग्ग्नेज़ी  का  प्रभुत्व  मैं  नहीं
 चाहता  ।  इसी  प्रकार  अन्य  भाषाभों  से  भी
 मेरा  बडा  भ्रतुराग  है,  बड़ी  श्रद्धा  ह ैतामिल  से,
 बंगला  से  और  दूसरी  जो  भाषाएं  हैं  उन  से  भी

 मेरा  बड़ा  अनुराग है  है।  हम  लोगों ने  एक  मांग
 की  थी  कुछ  समय  पहले  कि  संघ  लोक  सेवा
 आयोग  की  परीक्षाप्रों  का  माध्यम  अंग्रेज़ी
 के  साथ  वेकल्पिक  रूप  से  हिन्दी  भी  रहना
 चाहिए  ।  उस  के  बाद  यह  मांग  आई  कि
 केवल  हिन्दी  नहीं,  हमारी  चौदहों  भाषाएं
 जो  हमने  सविधान  में  स्वीकृत  की  हैं  उप
 सब  को  भी  इन  परीक्षाओं  का  वैकल्पिक
 माः्यम  रक्‍्खा  जाय  ।  ठिन्दी  साहित्य  सम्मेलन
 के  अध्यक्ष  की  हैसियत  से  मैं  ने  तुरन्त  कहा
 प्  हमको यह  भी  स्वीकृत  है  कि  चौदह की
 चोपहा  भाषाओं  को  शाप  बराबर  संघ  लोक
 सेवा  आयोग  की  परीक्षाओं  का  बैकल्पिक
 माध्यम  रख  दीजिये  |  कल  यहा  भाषा  को  लेकर
 एक  और  प्रश्न  उठा  |  बहुत  महत्व  का  प्रश्न
 था  कि  ससद्‌  के  सदस्यों  को  झपनी  पनी
 भाषा  में  बोलने  का  अधिकार  होना  चाहिए  |
 मैं  उसका  भी  समर्थक हूं  झोर में कहना  चाहता
 हैं  कि  इस  बात  की  पूरी  सुविधा  देनी  चादिए
 कि  जो  जिस  भाषा  भें  बोजना  चाहे  बहु  उस
 भाषा  में  बोले  ।

 कल  यह  भी  कहा  गया  कि  ऐसे  wear
 इपने  भाषणों  का  झनुवाद  स्वयं  दें  t  मैं  इस
 के  भी  खिलाफ़  हूं  ।  मैं  कहता  हूं  कि  सरकार
 को  इसका  ह... ल  करना  चादिए  4  ऐसे  का  बन



 पड़ा...  ‘Motion  on

 के  धातुवाद  की  ब्वगस्था  सरकार  को  करनी

 शाहिए  यदि  राष्ट्र  संच  में,  यू०  एन ०  ोन
 जे  बाच  भाषाएं  द... द  सकती  हैं  तो  हमारा  जो
 इतना  बढ़ा  देश  है  उस  में  34  भाषाएं  यहां
 च्यों  महीं  चल  सकतीं  ?

 इसी  के  साथ  मैं  तो  ौर  झाग  बढ़  कर

 यह  कहता  हु  कि  भहिन्दी  भाषा  भाषियों
 से  पूछ  लेना  चाहिए,  एक  बैठक  बुला  कर
 कि  वे  भ्रपनी  भाषाझों  के  लिए  झौर  क्‍या  क्‍या
 चाहते  हैं  भ्ौर  जितनी  उनकी  मांगें  हों,  जितनी
 उनकी  ऐसी  मांगे  हों  जिनकी  व्यवस्था  हो
 सकतो  है,  उन  सब  मांगों  को  हमें  स्वीकार
 कर  लेता  चाहिए  (  में  किसी  भी  भारतीय
 भाषा  के  विरुद्ध  नहीं  जाना  चाहता  t  मेरा
 स्पष्ट  मत  है  कि  धंग्रेड़ी  का  ores  देव न  हिन्दी
 नही  ले  सकती,  प्रग्नेजा  ५  स्थान  हमारी
 चौदहों  भाषाओों  को  मिल  कर  लेना  पड़ेंगा।
 एक  सिन्धी  शोर  हमारी  स्वीकृत  भाषा  हो
 रही  है  उसको  भी  मिल  कर  लेना  पढ़ेंगा  ।

 मैं  कहना  चाहता  हूं  कि  जन  भाषा  में
 इस  देश  का  प्रजातंत्र  चल  सकता  है  एक
 विदेशी  भाषा  में  नहीं  चल  सकता  ।  75
 वर्षों  के  अंग्रेज़ों  राज्य  के  बाद  भी  जिस  भाषा
 को  2  प्रतिशत:  लोग  भी  अच्छे  तरीके  से
 नहीं  समझते  उस  भाषा  में  यदि  झाप  इस
 देश  का  जनतंत्र  झाप  इस  देश  का  प्रजातत
 चलाना  चाहते  है  तो  वह  चलाना  सम्भव
 नही  है  ।  इस  देश  का  प्रजातंत्र  तभी  चल
 सकता  है  जबकि  'जनभाषाझों  का  यहा  पर
 उच्चित  स्थान  होगा,  वें  जनभाषाएं  चाहे
 हिन्दी  हों,  या  अन्य  भारतीय  भाषाएं  हो,
 इसलिए  मैं  जिनकी  मातृभाषा  हिन्दी  नहीं  है,
 उन  का,  केवल  संघ  लोक  सेवा  झायोग  के
 लिए  नही,  केवल  यहां  बोलने  के  लिए  नही,
 सेकिन  धौर  भी  जो  उन  की  उचित  मागे  हैं
 जन  का  मैं  स्वागत  करूंगा  शौर  मैं  भाहूंगा
 कि  उसे  की  उचित  मांगें  यहां  पर  स्वीकार
 की  श्ायं  झौर  तुरन्त  स्वीकार  की  जाय॑  |
 ह्म  को  धंग्रेड़ी  या  किसी  विदेशी  भाषा  से  भी
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 ट््च  नहीं  है  1  लेकिम  जैसे  मैं  ने  श्राप  से  कहा
 इस  देश  को  यदि  भारत  रखना है  तो  यह  देश
 भारत  तब  तक  नहीं  रह  सकता  जब  तक
 इस  देश  का  काम  भारतीय  आषाधो  में
 नही  होगा  !

 इस  के  बाद  राष्ट्रपति  के  भाषण  में
 आगे  कहा  गया  है  कि  ग्रोवध  पर  प्रतिवस्ध
 लगाने  के  प्रश्न  पर  विचार  करने  के  लिए
 एक  उच्च  स्तरीय  समिति  गठित  की  जायगी  i
 मैं  भारतीय  भाषाधों  ब्लो  जिस  प्रकार  उपासक

 हूं  उसी  प्रकार  भारतीय  संस्कृति  की  दूसरी
 बातों  का  भी  उपासक  है  ।  “स  देश  में  गोवध
 हो  इस  से  भ्रधिक  खेद  की  और  कोई  बात
 नही  हो  सकती  ।  कितता  बड़ा  इस  देश  में
 इस  सस्वन्ध  में  सत  है  किस  प्रकार  की  भावनाएं
 है  यह  झ्राप  लोग  जानते  है  ?  यह  उच्बस्तरीय
 समिति  जो  बनने  बाली  है  वह  गया  करने
 बाली  है  मैं  नही  जानता  ?  प्रंग्रेज़ी  में  जिसे
 टम्स  Ts  रेफ्रेंस  कहते  हैं,  इस  समिति  को
 क्या  ब्या  सवाल  जिचार  करने  के  लिए  दिये
 जायेगे,  उस  से  इस  समिति  का  कार्य  निर्धारित
 होगा  |

 अभी  कुछ  फैसले  इस  विषय  में  हमारे
 सर्वोच्च  न्यायालय  के  हुए  है  ।  एक  फंससा
 यह  भी  हसा  है  कि  मौलिक  अधिकार  जो
 हमारे  फंडामेंटल  राइट्स  है  उन  में  यदि  कोई
 परिवर्तन  वरना  हो  तो  उस  के  लिए  फिर  से
 एक  कारटीटुएंट  झसेम्वली,  एक  सविधान
 सभा  बलानी  पड़ेगी  ।  गोवध  का  प्रश्न
 ऐसा  है  कि  केवल  संविधान  परिवर्तन  करने
 का  प्रश्न  नहीं  है  परन्तु  गोवध  प्रश्न  ऐसा
 प्रश्न  है  जिसमें  हमारे  मौलिक  प्रधिकारों  को
 हमारे  फंडामेंटल  राइट्स  को  शी  बदलने  की
 जरूरत  होगी  ।  उस  के  लिए  फिर  से  संविधान
 सभा  बुलाई  जाय,  कांस्टीडुएंट  भसेम्बली

 बुलाई  जाय  उस  के  लिए  तैयारी  होगी  चाहिए
 उस  का  भी  तिर्माण  करना  चाहिए  जिससे
 गोवध  का  प्रश्न  यहां  पर  सदा  के  लिए  oF
 हो  जाय।
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 [डा०  गोविन्द  दास]

 मूझे  बिहार  के  भूकम्प  का  स्मरण  है  ।
 जब  बिहार  में  भूकम्प  हुआ  उस  समय  महात्मा
 गाधी  ने  कहा  था  कि  यह  भूकम्प  हम  ने  जो
 सैंकड़ों  वर्ष  तक  झपने  हरिजन  भाइयों  से

 प्रन्यायप्रर्ण  व्यवहार  किया  है  उस  का  फल  है  ।
 मैं  श्राप  में  कहना  चाहता  ह  कि  इस  देश  में
 जिस  प्रकार  गुम्बद  पढ़े  ्दा  है,  भ्रगाल  पट
 रहा  है  इस  सब  के  कारण  भी  इस  देश  में  जो
 गायो  का  सन  बह  रहा  है,  गाये  जो  मारी  जा
 रही  हैं  यह  उस  पाप  के  कारण  है  ।

 35  hrs,

 मुझे  महाभारत  की  एक  कथा  का
 स्मरण  हो  श्ाता  है  |  जिस  समय  पराडव
 विराट  राजा  के  यहा  रह  रहे  थ  वेष  बदले

 हुए  थे  उस  समय  कौरवों  ने  उनको  गायो  का
 हरण  किया  द्न  गायों  को  वापिस  लेने  के
 लिए  अर्जन  जो  उस  समय  बुहन्नला  के  रूप  में
 रहते  थे  उन  के  साथ  विराट  का  पुत्र  उत्तर
 गया  ्रौर  गाये  वापिस  झा  गई  लेकिल  जब
 यह  बात  वहा  रखी  गयी  विराट  की  सभा  में
 कि  उत्तर  गायों  को  वापिस  लाया  है  श्रौर
 उत्तर  को  जब  उसका  श्रेय  दिया  जाने  लगा  तब
 बहा  पर  बप  बदले  हुए  प्रधिष्टिर  बैठे  हुए  थे  ।

 युद्धिप्टिर  ने  कहा  कि  इस  का  श्रेय  उत्तर  को
 नही  है  इस  का  श्रेय  बहन्नला  को  है  ।  इस
 घर  विराट  राजा  को  इतना  क्रोध  आया  कि
 जो  चोपड  वह  बेल  रहें  थे  उस  का  पासा
 उन्होंने  उठा  कर  युद्धिष्ठिर  की  ओर  फेंक
 कर  मारा  |  वह  चौपड़  का  पासा  लगा

 युधिष्टिर  के  सिर  में  प्रौर  वहां  से  खून  बहने
 लगा  1  ब्रोपदी,  जो  संरन्धघ्री  के  रूप  में  वहा
 रह  रही  थी,  उस  ने  तुरन्त  युध्रिष्ठिर  के  सिर  से
 बहने  थाप  खून  को  अपने  हाथ  में  ले  लिया  a

 “इस  पर  विराट  बड़े  अप्रसझ  हए  शौर  नाराज
 दो  कर  कहा  कि  तू  तो  हमारी  नौकरानी  है,
 हू  ने  इन  के  रुघिर  को  इस  प्रकार  क्यों  झेला  ?

 तुझे  इस  प्रकार  से  युप्निष्टिर  के  खून  को
 आपने  हाथ  में  लेने  का  क्‍या  अधिकार  था  ?
 विराट  यह  नहीं  जानते  थे  कि  बेच  बदले  हुए

 ओके  युधिष्ठिर  हैं  शौर  सैरन्प्री  ओपदी  है

 MARCH  31,  7967  Ban  on  Automation  255
 (Res.)

 सैरन्धी  ने  तुरन्त  कहा  कि  मैंने  उस  का  खून
 इसलिए  झपने  हाथ  में  ले  लिया  कि  गर
 इनके  खून  को  बदे  पृथ्वी  पर  गिर  जातीं  तो

 तुम्हारे  समस्त  राज्य  में  भीषण  दुप्काल
 पड़  जाता  |  मैं  भ्राप  से  कह  रहा  हू  कि  यह
 कोई  आश्चर्य  की  बात  नहीं  है  ।  आप  कहेंगे
 कि  शर  देशो  में  भी  गाय  का  खून  गिरता  है  ।
 गिर  रहा  होगा,  पर  उनकी  शौर  हमारी
 सस्कृति  एक  नहीं  है।  लेकिन  इस  प्राचीन
 देश  में,  इस  भारतीय  सम्कृति  वाले  देश  में
 जो  गायो  का  “न  बह  रहा  है,  इस  से  दृष्काल
 पड  रहा  है  1  इस  प्रश्न  को  हम  हल  करना  है
 अर  गोचधघ  को  कतई  बन्द  करना  है  इस  के
 बन्द  करने  के  लिये  यदि  हम  लोगों  को  अपने
 सविधान  में  परिवर्तन  करना  हो  था  उस  को
 बन्द  करने  वे  लिय  यदि  हम  को  फिर  से
 सर्विधान  सभा  बनानी  हो  तो  वह  भी  हमें
 करना  चाहिये  और  इस  देश  में  गोक्ध  को  कतई
 बन्द  करना  चाहिये  |

 दह  दो  तीन  बाते  मै  राष्ट्रपति  के  भाषण
 के  सम्बन्ध  में  आप  के  सामने  रखना  चाहता
 था  |  मै  विश्वास  करता  ह  कि  उन  पर  हमारी
 सरकार  गौर  से  विचार  करेगी ।

 5.03  hrs.
 RESOLUTION  RE:  BAN  ON

 AUTOMATION

 Mr.  Deputy  Speaker:  The  House
 will  now  take  up  discussion  of  the
 private  Members’  resolutions.  I  would
 like  to  know  how  much  time  the
 House  wants  for  the  first  resolution.
 I  would  like  to  take  the  sense  of  the
 House.

 Shri  Namblar  (Tiruchirappalli):
 Two  hours  for  the  first  resolution  and
 half  an  hour  for  the  second  one  so
 that  the  next  one  could  be  carried
 over  to  the  next  session.

 Shri  Bal  Raj  Madhok  (South  Delhi):
 The  first  resolution  is  a  very  impor-
 tant  one  because  it  ig  a  question  of
 employment,  and  therefore  it  should
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 have  a  full  discussion;  at  least  two
 hours  should  be  given.

 Mr.  Deputy  Speaker:  Shall  I  take
 it  ag  two  hours?

 Several  hon.  Member:  Yes,
 An  hon.  Member:  One  and  a  half

 hours  for  the  first,  and  half  an  hour
 for  the  second.

 Mr,  Deputy  Speaker:  Two
 have  been  agreed  to

 Shri  Indrajit  Gupta  (Alspote).  The
 discussion  on  the  second  resolution
 cannot  be  completed  today  1  38
 bound  to  be  heid  over.  Therefore,  you
 will  please  so  arrange  that  the  first
 resolution  gets  the  maximum  po'  sible
 time  and  the  second  resulution  can
 be  moved  and  carried  over  to  the
 next  occasion

 Mr  Deputy-Speaker:  Shri  ट  Aniru-
 dhan  may  now  move  his  resolution

 Shri  x,  Anirnudhan  =  (Chirayinkil):
 I  beg  to  move:

 “This  House  28  of  opinion  that
 the  Government  should  take  xm-
 Mediate  steps  to  ban  automation  in

 hours

 LIC  oil  companies  and  other
 public  and  private  sector  com-
 panies.”
 Shri  Indrajit  Gupta:  Sir.  who  is

 the  Minister  in  charge  of  this?
 The  Minister  of  State  in  the  Minis-

 try  of  Labour,  Employment  and  Re-
 habilitation  (Shri  L.  N.  Mishra):  I
 am  here,

 bri  M.  Banerjee  (Kanpur):  Sir,
 I  want  to  make  just  one  submission.
 T  want  a  ruling  on  this  point,  Now,
 the  Minister  of  State  in  the  Ministry
 of  Rehabilitation  is  here.  This  automa-
 tion  problem  has  been  mainly  op-
 Posed  by  the  Finance  Ministry,  and
 the  LIC  is  not  represented  either  by
 the  hon.  Labour  Minister  or  by  the
 Finance  Minister.  The  Finance  Minis-
 try  should  also  be  represented,  be-
 eause  the  other  day  it  was  the  Fin-
 ance  Minister  who  28००  a  reply  and
 on  which  we  initiated  this.  I  urge
 that  at  yeast  one  of  the  ministers  from
 the  Finance  Ministry  showld  be  there.

 Shri  Nambfar:  ह अ  he  is  aot  here,
 let  him  try  to  come.

 Ban  on  CHAITRA  0,  889  (SAKA)  Automation  (Res.)  (2150
 Shri  K.  Anirudhan:  The  purpose  of

 my  moving  this  resolution  38  to  focus
 the  attention  of  the  House  on  the
 very  menacing  problem  of  automation
 that  ts  currently  sweeping  the  coun-
 try.  It  is  also  my  objective  to  per-
 suade  the  Government  to  see  reason
 in  the  widespread  protests  that  are
 being  voiced  by  the  public  in  general
 and  working  class  in  particu.ar,
 against  the  introduction  of  automation
 equipments  in  the  clerical  work  of
 LIC,  Ou]  companies  and  other  institu-
 tions  of  both  public  and  private  sec-
 tors

 The  automation  equipments  that
 are  being  imported  into  this  country
 on  a  very  wide  scale,  include  that
 fnghteningly  monstrous  man-eating
 machines  called  electronic  computers.
 What  os  an  electrume  computer?  Is
 13  just  ke  any  other  conventional
 miehine?  No.  Sir.  I  would  rather
 qunte  from  the  Time  magazine.  That
 may  create  some  impression  on  the
 treasury  benches  Time  magazine
 dated  2०08  April  3985  describes  a  com-
 puter  like  this:

 «५,  When  someone  wishes  to
 solve  a  problem,  he  defines  th?
 problem  in  computer  language.
 As  instructions  are  fed  into  the
 computer  in  this  specia]  language
 the  machine  sends  electric  impul-
 ses  coursing  through  its  mnards
 at  the  speed  of  light  ie  +1,86,300
 miles  per  second...  .'Today’s  com-
 puters  can  do  calculations  in  bil-
 lionths  of  a  second.”
 That  is  how  the  American  magazine

 describes  a  computer.  As  for  the  com-
 puters  of  latest  model,  let  me  inform
 the  House  that  the  Central  Data
 Corporation  3600  model  computer  can
 do  3  million  calculations  in  one  second,
 An  IBM  7098  computer  can  do  one
 day’s  desk  work  of  a  lakh  of  clerks
 in  Jessa  than  an  hour.  That  is  what
 an  electrnnic  computer  is.  And,  this
 Government  is  bringing  in  these  ma-
 chines  into  this  country  on  a  =  very
 liberal  scale.

 Sir,  at  the  end  of  the  third  five
 year  plan,  the  number  of  unemployed
 in  this  country  was  around  22  mil-
 lion.  Over  8  million  educated  your’
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 men  and  women  of  this  country  are
 knocking  on  every  door  for  a  job.  The
 introduction  of  computers  in  our  in-
 dustries  and  offices  is  going  to  slam
 the  door  on  the  faces  of  these  boys
 and  girls

 In  every  office,  wherever  they  have
 installed  computers,  already  the  emp~-
 Joyment  potential  has  frightfully
 shrunk  The  Calcutta  office  of  the
 Caltex  oil  company  has  already  closed
 doors,  making  06  employees  there
 jobless.  Similarly,  hundreds  of  em-
 Ployees  of  Caltex,  Burma  Shell  and
 Esso  O:!  companies  have  been  declar~
 ed  surplus  throughout  India.  In  the
 Dunlop  Rubber  Company  and  Bata
 Shoe  Company,  where  they  have  inse
 talled  computers,  fresh  recruitments
 have  stopped  Ang  it  3s  the  story
 of  every  other  institution,  wherever
 computers  have  been  installed.

 They  have  imstalled  one  computer
 at  the  Bombay  office  of  the  LIC  and
 are  making  hectic  preparation  to  ins-
 tal  another  in  Calcutta  The  excuse
 which  the  Government  and  the  LIC
 are  giving  in  defence  of  their  plan
 for  computerisation  is,  to  say  the
 least,  strange!  The  former  Chairman
 of  the  LIC  said  that  bosause  of  the
 growing  size  of  the  LIC,  they  were
 bringing  in  the  computers  They  also
 said  that  the  LIC  computers  would  be
 dealing  with  the  policies  belonging  to
 the  Bombay  and  Calcutta  Divisional
 Offices  only  But  then,  Sir,  the
 Bombay  and  Caleutta  Divisional  Off-
 veg  of  the  LIC  have  between  them
 not  more  than  20  lakhs  of  policies,
 whereas  the  two  computers  they  are
 going  to  instal  have  the  capacity  to
 handle  60  lakhs  of  policies!

 Obviously,  there  :s  more  unsaid
 than  said  in  the  former  Finance  Mi-
 nister's  version  The  former  Finance
 Minister  said  on  24*h  November  last
 that  in  the  LIC  on'y  383  jobs  would  be
 eliminated  beeaise  of  the  computers,
 but  the  computers  «uld  create  225
 new  jobs.  But  the  experience  in  the
 UK  has  been  that  for  51,000  jobs  eli-
 minated  by  the  computers,  only  8  000
 jobs  were  created.  The  British  experi-
 ence  shows  that  for  every  6  jobs  elie
 minsted  onty  one  job  will  be  created.

 {The  sub-committee  on  autoration  in
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 the  House  of  Representatives  of  the
 USA  Congress  revealed  that  between
 ‘1955-60,  20  per  cent  of  clerical  jobs
 were  eliminated  and  it  apprehended
 that  in  the  next  five

 years
 as  many

 as  4  million  clerical  jobs  would  be
 eliminated  because of  au.oration.  The
 ravages  caused  by  automation  in  the
 USA  compelled  the  USA  Congress  te
 appoint  a  “National  Commission  on
 Technology,  automation  and  economic
 Progress”  Consequently,  today  the
 American  working  class  38  finding  it-
 self  in  such  a  predicament  as  it  never
 witnessed  after  the  economic  crash

 of  1929-32,
 It  7४  true  that  the  spokesman  of

 the  LIC  and  the  Government  have
 doleg  out  assurances  of  no  retrench-
 ment  to  the  LIC  employees.  But  then
 such  were  the  assurances  given  to  the
 employees  of  the  ०]  companies.  Not-
 withstanding  such  assurances,  the  oil
 employees  are  findmg  themselves  on
 the  street  today  The  All  India  In-
 surance  Employees’  Association  has  cal-
 culated  that  in  the  event  of  full  com-
 putensation  of  LIC’s  work  thirty
 thousand  out  of  the  present  comple-
 ment  of  forty  thousand  employees
 will  be  rendered  surplus.  It  may  very
 well  cometo  that  position.  The  com-
 puter,  the  LIC  has  installed  in  its
 Bombay  office,  can  calculate  900  loan
 value  quotations  in  one  munute,
 whereas  a  clerk  takes  about  25  to  38
 munutes  to  calculate  ong  loan  value
 quotation.  In  every  sphere  of  the
 LIC’s  work  that  will  be  the  ratio
 between  the  work  of  the  computer
 and  the  work  manually  done.  No
 wonder  that  the  LIC  employees’
 Union  has  been  saying  that  majority
 of  them  will  be  redundant.

 alj  these  consequences?  It  is  rather
 hard  to  view  it  that  way.  There  must
 be  then  some  other  explanation.  The
 Government  has  said  that  it  would
 not  have  to  pay  foreign  exchange  for
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 gental  basis  it  will  simply  retum  the
 old  machines  for  the  computers  and
 continue  to  pay  foreign  exchange
 There  iy  More  to  it.  The  Government
 of  India  recently  concluded  an  agree-
 ment  with  the  Honeywell  Incorporat-
 ed  of  the  USA  and  announced  its  de-
 cision  to  purchase  ten  computers.  The
 IBM  Company  of  USA  and  the  ICT
 of  UK  have  alrendy
 supply  a  huge  number  of  computers
 to  this  country.  Once  you  discard  the
 manual  method  of  doing  the  jobs  and
 switch  over  to  computers,  you  destroy
 all  your  old  records,  registers,  ledgers,
 begs  and  all  other  documents  and
 entirely  depend  on  the  magnetic  tape
 of  the  computers.  We  do  not  manu-
 facture  magnetic  tapes  in  this  country
 nor  do  we  manufacture  any  part  of
 the  computer.  Streamlining  our  offices
 with  computers  will  make  us  ever  de-
 pendert  on  the  American  and  the
 British.  And,  that  makes  them  the
 arbitrers  of  our  economy  atd  if  the
 opportunity  so  demands  these  imperi-
 aliste  will  not  hesitate  to  twist  our
 arms  as  they  did  during  the  Indo-Pa-
 kistam)  war.  That  is  the  price  this
 Government  is  asking  the  country  to
 pay  when  it  goes  in  for  automation.

 Q  rac  g  8

 The  working  class  of  this  country
 has  seen  through  this  game  snd
 therefore  has  been  agitating  for  the
 last  two  years  and  a  half  against  in-
 troduction  of  highly  sophisticated  la-
 bour  saving  devices  such  as  electric
 computers  in  the  LIC,  oil  companies,
 State  Bank  of  India,  Delhi  Cloth  Mill.
 Bata  Shoe  Company,  Dunlop  Rubber
 Company  and  then  2  host  of  other
 Dusiness  concerns  belonging  to  both
 private  and  public  sectors.  In  De-
 cember,  965  as  many  as  33  Trade
 Unions  of  national  and  regional  cha-
 racters  representing  about  $0  lakhs  of
 workers  and  employees  met  together
 in  Delhi  in  the  All  India  Convention
 against  automation.  The  convention
 came  to  the  ynanimous  conclugion
 that  at  the  present  stage  of
 development  of  the  country  sutoma~
 tion  has  suicidal,  specially  when
 wiewed  asainst  the  backlog  of  ध्यान
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 employed,  to  the  tune  of  one  crore
 and  a  quarter  afd  therefore  demanded
 of  the  Government  that  import  and
 use  of  the  electronic  computers  be
 banned  in  this  country.  The  conven-
 tion  was  followed  up  by  state-
 wise  conventions  in  every  state
 and  city-wise  convention  at  every
 ety  of  this  country.  On  lst
 August,  ‘1966,  petitions  addressed  to
 the  Lok  Sabha  and  signed  by  as
 many  as  Il  jakhs  of  citizens  of  this
 country  demanding  ban  on  automation
 were  submitted  to  the  Lok  Sabha.
 On  5th  July,  7966  LIC  employees
 throughout  India  came  to  the  office
 an  hour  late  to  focus  the  attention  of
 the  Government,  LIC  and  the  public
 on  this  problem.  The  LIC  emplo-
 yees  throughout  India  went  on  &
 day’s  token  strike  on  the  25th  of
 November  966  and  declared  that  they
 would  resist  automation.  In  the  fourth
 genefa)  elections,  in  which  the  party
 of  the  Members  opposite,  received
 such  a  drubbing  and  thrashing  at  the
 hands  of  the  electorate,  automation
 was  made  an  election  issue  by  almost
 every  party  in  the  opposition.  The
 electorate  have  given  their  verdict.

 Yet,  the  Government  and  the  LIC
 management  are  bent  upon  having
 computers  in  the  LIC  and  other  ins-
 titutions  In  whose  interest  has  this
 Government  been  outing  every  sort
 of  public  opinion?  Obviously,  they
 are  doing  it  in  the  basic  interest  of
 building  capitalism  in  this  country.
 In  the  age  of  worldwide  crisis  of
 capitalism,  when  the  capitalistte  sys-
 tem  ig  rotting  to  the  bone,  the  ruling
 classes  of  this  crunt-y  have  decided
 that  India  must  traverse  the  path  of
 capitalism  In  order  to  procure  capl-
 tal  for  financing  their  desperate  mea~
 gures  of  capitalistic  development,
 they  are  pushing  up  prices,  levying
 unbelieveable  back-breaking  taxes  on
 the  already  impoverished  people,  re-
 sorting  to  retrenchment  and  lay-offs
 and  approaching  the  Us  tmperialism
 for  Joans.  Ip.  this  mad  quest  for  more
 and  more  capital  the  gentlemen  of
 the  big  business  have  added  yet  an-
 other  feather  to  their  borrowed  cap,



 2161  Ban  on

 {Shri  M.  Banerjee]
 mation  in  their  factories  and  offices
 they  would  do  away  with  4  sizeable
 number  of  factory  and  office  hands
 and  the  earnings  thus  made  at  the
 cust  of  the  working  people  will  be
 their  capital.  That  is  precisely  the
 p.ulosophy  of  automation  in  a  capital-
 istic  society.  And  this  Government,
 even  though  thrashed  ang  pulled  by
 the  ear  by  the  people  of  this  country,
 is  bent  upon  having  automation  pri-
 marily  because  it  is  the  agent  of  the
 monopoly  capitalists  of  this  coun-
 try.

 Having  no  argument,  no  reason,  no
 logic,  having  been  isolated  by  the
 people  and  reyected  by  the  working
 piopic,  tney  are  resorting  to  brute
 force  to  compel  the  LIC  employees,
 oil  company  employees  and  others  to
 swatiow  the  bitter  pill  of  automation.
 But  Inda  of  March  J967  35  not  the
 same  as  of  even  February  ‘1967,  It
 has  changed,  and  changed  for  good.
 Let  the  Gevernment  remember  that
 ह  dete  mination  to  pay  on  heed  to
 the  public  opinion,  its  pooh-poohing
 the  orgamiseg  expression  of  the  work-
 ing  peopi-’s  opinion.  has  landed  it  in
 the  spot  it  ४  finding  itself  in.  Let  it
 nit  impose  automation  on  the  wolk-
 ing  prople  They  are  determined  to
 fght  back  The  LIC  employees  have
 elr-adv  decided  to  go  in  for  a  con-
 tinuous  «trike  if  the  LIC  wants  to
 install  the  second  computer  at  Cal-
 cutta  The  opposition  parties  have
 altcad-  formed  governments  in  some
 Stites  and  almost  all  of  them  have
 come  out  against  automation  in  their
 e'ection  manifesto  They  promised  to
 th.  electorate  to  scrap  automation  in
 the  event  of  their  forming  the  gov-
 ernment  The  newly-formeq  West
 Bengal  Government  is  redeeming  the
 rledge  it  has  given  to  the  people.  It
 has  declared  that  it  is  opposed  to  au-
 tematinn  Before  long,  all  other  State
 Govern-nents  will  follow  suit.  In
 the  ctanged  political  situation  it  is
 imperative  that  the  government
 should  reconsider  its  entire  stand  on
 automation.

 Before  I  conclude,  I  would  make
 @  reauest  to  the  Deputy  Prime  Mi-
 nister,  who  ts  also  in  cherge  of  the
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 Finance  Ministry,  Only  six  or  s¢ve®
 months  prior  to  the  general  elections,
 he  made  it  known  to  his  admirers,  fol-
 lowers  and  others  that  he  was  op-
 posed  to  automation  and  that  he  very
 correctly  thought  that  fer  such  time
 as  large-scale  unemployment  हि
 rampant  in  this  country  the  use  ~
 computers  was  not  advisable,  His
 stand  was  reasonable  and  logical
 enough  But  after  the  elections  and
 after  being  made  Deputy  Prime  Mi-
 mister,  what  made  him  change  his
 stand  overmght,  I  do  not  know.  He
 is  .¢puted  to  be  a  man  ot  conviction,
 whatever  that  may  be.  I  only  hope  he
 would  strick  to  his  original  convic-
 tion  and  use  his  governmental  powers
 to  translate  his  conviction  into  action.

 Mr  Depnty-Speaker:
 moved:

 Resolution

 “This  House  is  of  opimon  that
 the  Government  should  take  im-
 mediate  steps  to  ban  automation
 in  LIC  al  Companies  and
 other  puble  and  private  sector
 companies.”
 Then,  there  are  some  amendments.

 shri  s.  M.  Banerjee:  Sir,  I  mave.—
 That  on  the  resolution,—

 for  “automation”  substitute—
 ‘“mport  and  use  of  automation

 equipment”
 Shri  Umuanath  (Pudukkottai):  Sir,  I

 move:—

 That  in  the  resolution,—

 after  “ban  automation”  insert—

 “whether  already  in  operation
 or  projected  for  future  ope
 ration”,  (2).

 Shri  Yashpal  Singh  (Dehra  Dun):
 Sir,  I  move:—

 That  in  the  resolution,—
 for  “take  immediate  steps  to  ban",

 substitute—
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 “appoint  a  Committee  to  exa-
 mine  the  question  of  bann-
 ing”.  (3)

 Mr.  Deputy-Speaker:  Shri  Bal  Ra)
 Madhok.

 Shri  J.  M.  Biswas
 also  sent  my  name

 Mr.  Deputy-Speaker:  There  are  a
 numebr  of  speakers;  so,  I  would  like
 to  fix  some  time-limit  on  sper  ches
 A  Member  should  not  take  more  than
 30  minutes  as  far  as  possible  so  as  to
 accommodate  as  many  of  them  as  pos-
 sible.

 श्री  बसराज  मधोक  उपाध्यक्ष  महोदय,
 मैं  इस  प्रस्ताव  का  समर्थन  करने  के  लिए
 लडा  हुआ  हू  ।  इस  प्रस्ताव  मे  जो  विचाराधीन
 विधय  है,  उस  का  प्रभाव  केबल  एज०  झाई०
 सी०  पर  ही  नहीं,  वल्कि  देश  का  जो  प्रमुख
 झाथिक  प्रश्न  है  उस  पर  पड़ने  वाला  हैं  ।  हमारे
 देश  के  सामने  आज  कई  शझ्राथिक  समस्‍यायें
 है  n  उन  में  तीन  प्रमख  है  एक,  हमारी  a  षि,
 खेती,  का  पिछडापन,  जिस  पर  इस  देश  की
 सत्तर  फीसदी  जनता  निर्भर  है  दूसरो,  बेकारी
 और  तीसरी,  कीमती  का  लगातार  बढ़ना  |
 हमारे  झाथिक  जीवन  की  ये  तीन  मूल  समस्‍यायें
 है  झौर  ये  तीनो  श्रापस  में  सम्बन्धित  है  ।  इन
 तीनों  में  से  भी  बेकारी  की  समस्या  सब  से
 अधिक  भयानक  और  प्रमुख  है  |

 (Bankura):  I

 झाज  हमारे  सामने  अनाज  की  समस्या  है.
 मगर  चूकि  दुनिया  छोटी  हो  चुकी  है,  इस  लिए
 दूसरे  मुल्को  से  ग्रनाज  ar  जाता  है।  जो  मूल
 समस्‍या  है,  वह  है  खरीदने  की  ताकत  a  ort
 बिहार  मे  कहत  पड़ा  हुआ  है  लेकिन  वहां  पर
 भी  दुकाने  भ्रनाज  से  भरी  पड़ी  है  |  इस  के

 बावजूद  वहा  लोग  भूखों  मर  रह  है,  क्योकि
 उन  को  खरीदने  की  ताकत  नहीं  है,  क्रय-
 शक्ति  नही  है  7  इस  लिए  वास्तव  में  हमारे
 देश  में  झकाल  झेनाज  का  नहीं  है  ---भधकाल
 अय-शक्ति  का  है,  झकाल  परचजिंग  पावर  का
 है  झौर  क्रय-शक्ति  परचेजिग  पायर  क्यों
 नही  है  ?  क्लोंकि  लोगों  के  पास  काम  नहीं  है  1
 जहां  कहीं  फ़ेमिन  है,  कहते  है,  हां  टैस्ट  क

 शुरू किये  जाते  हैं!  झौर  dee  ob  में  ह्  किया
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 जाता  है?  लोगों  को  काम  दिया  जाता  है,
 ताकि  उनको  उजरत  मिले  और  वे  जाकर  उससे
 धनाज  खरीद  सके  |

 5.28  hrs
 {Surt  MANOWARAN  in  the  Chair}

 मतलब  यह  है  कि  श्रनाज  ऐव्रलेबल  है।  जो
 चीज  उपलब्ध  नही  है,  वह  है  उस  अनाज  को
 खरीदने  की  ताकत-रूपया  |  शरीर  श्पया  इस-
 लिए  उपलब्ध  नहीं  हे  कि  लोगा  के  पास  काम
 नही  है  ।

 इस  अवस्था  भें  हिन्दुस्तान  की  झारथिक
 नीतियों  का  एक  हो  टैस्ट  हो  सकता  है-  वे
 नीतिया  ठीक  है  या  गलत.  वे  देश  के  हित  मे  है
 या  नहीं,  उसकी  ण्  ही  कसोटी  है  कि  आया
 उन  नीनियों  के  द्वारा  इस  देश  की  जनता  को
 बाम  मिला  है  या  नही,  उनके  द्वारा  इस  देश  से
 बेकारी  कम  हुई  है  या  नहीं।  श्रगर  इस  टैस्ट
 पर  देश  की  झ्राथिक  नीतिया  को  कसा  जावे
 तो  दुख  के  साथ  कहना  पड़ता  हे  कि  हमारी
 झाथिक  नीतिया  और  आधथिक  योजनाएं  बरी
 तरह  फेल  हुई  हैं।  प्लानिंग  कमीशन  के  अपने
 आकडो  के  मुताबिक  हमारे  देश  मे  30  लाख
 बेकार  लोगों  का  बैंकलाग  है  श्रौर  तीन  करोड़
 से  अधिक  लोग  ऐसे  है  जिनके  पास  श्ाधे  समय
 वा  काम  है  वास्तव  से  स्थिति  इससे  भी  अ्रधिक
 भयानक  है।  लोगों  के  पास  काम  नहीं  है।

 हमारे  देश  की  स्थिति  यह  है  कि  यहा
 पर  लोग  अ्रधिक  हैं  और  भूमि  और  पूजी  कम  है  ।
 इसलिए  यह  प्रावश्यक  है  कि  हम  प्रपती  योज
 नाये  झापनी  आशिक  नीतिया  झौर  अपना  झाधिक
 चिन्तन  इस  ढंग  से  बनाये  कि  उससे  अधिक  से
 अधिक  लोगों  को  काम  मिले  ौर  उपज  बढ़ें
 शौर  अधिक  लोगों  के  योगदान  से  उपज  बढ़ें  |
 लकिन  दुख  के  साथ  कहना  पहता  है  कि  हमारे
 ह...  उल्टी  गया  बह  रही  है  .  देश  को  समस्या

 कुछ  है  शर  उसका  इलाज  कुछ  भौर  किया  जा
 रहा  हे  जिसका  सुबत  है  बन्नीकरण ।

 अमरीका,  ब्रिटेन  और  पश्चिमी  यूरोप
 के  देशो  मे  यन्त्रीकरण  लाया  गया,  धाटोमेशन
 लाया  गया  उसका  मुख्य  कारण  बह  था  कि
 वहां  लेजर  की  कप्ती  है,  सैमपावर  की  कमी  है
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 [जी  बसराज  मधोक]
 झौर  पूंजी  श्रधिक  है।  इस  कारण  उसकी  एक
 केपिटल-इन्टेन्सिक  इकानोमी  है।  वे  पूजी
 खसगाकर  ऐसी  मशीनें  बनाते  हैं  जो  कि  भादमियों
 का  काम  कर  सकें  |  लेबर  को  सेव  करने  के
 लिए  ये  मशोनें  बनाई  गई  ।  उनके  पीछे  कोई
 और  मुख्य  उद्देश्य  नही  था।  मैं  आपके  सामने
 भाई०  बी०  एम०  यू  एस०  ए०  के  चेयरमैन
 का  वकतञ्य  पढ़ता  हूं।  बह  लिखते  हे  :

 “We  can’t  argue  that  technolo-
 gical  change  and  automation  are
 no  labour-saving  devices.  Of
 course  they  are.  They  do  cause
 displacement  of  people.  In  fact,
 to  do  So  is  one  of  their  major  pur-
 poses”.

 काम  करने  बाले  लोगो  को  कम  करना,  लोग
 काम  न  करे  क्योंकि  वे  कम  हैं,  उनको  डिसप्लेस
 करना,  लोगो  का  काम  मशीनें  करें,  यह  एक
 मुख्य  उद्देश्य  है  भ्राटोमेशन  का  ।  हसी  प्राधार  पर
 उन  देशों  में  प्राटोमेशन  लाया  गया  1  हमारे
 देश  मे  एक  तरफ़  तो  पढ़ें-लिखे  और  अनपढ़
 खोग  बे-इन्तहा  मिलते  हैं  जिनको  काम  नहों
 मिलता  है  जो  काम  के  लिए  दर-दर  की  ठोकरे
 सा  रहे  है  और  दूसरी  तरफ़  झाटोमेशन  लाया
 जा  रहा  है  लोगो  को  बेकार  करने  के  लिए  ।

 इस  सदन  मे  कुछ  दिन  पहले  जब  यह  सवाल
 उठाया  गया  जो  विस  मंत्री  ने कहा  कि  इसके
 कारण  कोई  छंटनी  नहीं  की  जायेगी।  लेकिन
 जब  मैंने  यह  सवाल  किया  कि  क्या  इसका
 एस्पलायमेट  पोटेशल  पर  झागे  लोगों  को  नौकर
 रखने  की  क्षमता  पर,  झसर  पड़ेगा  या  नहीं,
 सो  उन्होंने  उसका  गोल-मोल  जवाब  दिया।
 इस  प्रश्न  का  जबाब  सरकार  को  देना  पड़ेगा  |
 झगर  वह  झाटोमेशन  करती  है,  यन्तीकरण
 करती  है  तो  जहां  धझाज  एल०  झ्राई०  सी०
 में  चालीस  हआर  लोग  काम  करते  हैं,  श्राटो-

 जेशन  के  परिणामस्वरूप  वहां  पर  केवल  दस
 हजार  लोग  काम  करेंगे  भोर  तीस  हजार  लोग
 कगर  इतने  नहीं  तो  इससे  कुछ  कम  या  भरपिक
 सरप्तस  हो  जायेंगे।

 जब  देश  में  बेकारी  है  लोग  काम  ढूंढ़  रहे
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 हैं,  उस  समय  यन्तरीकरण  करके  इस  प्रकार  की
 मशीनें  लगाकर  लोगों  की  छंटनी  करना  या
 जिन  लोगों  को  नौकरी  मिल  सकती  है,  उनकी
 नौकरी  का  रास्ता  बन्द  करना  यह  कहां  की
 झाथिक  नीति  हैं?  यह  कोई  झार्थिक  नीति
 भी  नहों  है,  इसमें  नैतिकता  भी  नहीं  है  भौर
 इसमें  देश  का  हित  भी  नहीं  है,  हम  पश्चिम

 की  ग्रंधा-धुंध  नक्स  करना  चाहते  हैं।  इसलिए
 मुझे  कई  बार  लगता  हैं  कि  शायद  हमा रे  शासक
 खानदाने  गुलामा  स्लेव  डाइनेस्टी  के  हैं,  जा
 वही  सोचते  शौर  करते  हैं,  जो  कि  पश्चिम,
 कस  और  झमरीका  के  लोग  सोचते  ौर  करते
 है  ।  मैं  निवेदन  करना  चाहता  हूं  कि  उन
 देशो  की  परिस्थितियां  शौर  हालात  चित्र
 हैं  भोर  &  झपनी  परिस्थितियों  शौर  अपने
 हालात  के  प्ननुसार  झपनी  नीतियां  धनाते  हैं,
 लेकिन  हमारे  देश  के  शासक  और  ब्यूरोक्रेट  7
 यह  सोचते  है  कि  चूकि  वहां  कम्प्यूटर  भौर
 मशीनें  लगी  हुई  है,  इसलिए  यहां  भी  लगती
 याहिए।  वे  यह  विचार  नहीं  करते  कि  हमारे
 देश  की  परिस्थितियां  और  हालात  उनसे  भिन्न
 हैं  और  इस  बात  को  दृष्टि में  रखते  हुए  हमारी
 सारी  झ्राथिक  योजनायें,  हमारा  झाधिक  लिन्‍्तन
 श्रम-प्रधान  होना  चाहिए,  लेबर-इन्टेन्सिव  होना
 चाहिए--कैपिटल  इन्टेन्सिक  नही  |

 हमारे  पास  केपिटल  है  नही  7  हम  उसकी
 भीख  मांगते  है  श्रौर  उसके  लिए  दर-दर  जाकर
 लोगो  के  जागे  हाथ  फैलाते  हैं।  जो  चीज़
 हमारे  पास  नहीं  है,  हम  उसकी  भीख  मांगते
 हैं  भ्लौर  जो  चीज़  पास  है,  उसको  इस्तेमाल  नहीं
 करते  हैं,  उसको  बेकार  करते  हैं,  यह  कहां  को
 नीति  है  ?  हमारे  यहां  यह  नारा  दिया  गया
 “ब्ाराम  हराम  है”,  मगर  लोग  कहते  हैं  कि
 हमे  काम  दो  ।  जब  काम  देने  की  बात
 होती  हैं,  तो  हम  ऐसी  योजनाएं  बनाते  हैं  कि
 जो  काम  मौजूद  हैं,  वह  भी  न  रहे।  इसलिए
 मैं  झानरेबल  मिनिस्टर से  कहना  erg  हूं  कि
 WE  इस  प्रश्न  के  धाइडर  शस्पेकक्‍्ट  का,  बड़े
 पहलू  का,  विचार  करे।  इस  ककया  से  बेकारी
 बढ़ेगी  देश  का  एम्पलायबेंट पोटेंशल  कम  होना;
 WE  इस  प्रश्न  के  इस  पहल पर  विकार  कहें  शौर
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 ties
 को  रिवर्स  करें,  कल्तीकरण  को  बन्द

 ru

 आटोमेशन  के  बारे  में  एक  बात  यह  कही
 जाई  है  कि  इसने  एल०  झाई०  सी०  के  पालिसी

 ड्लोल्डरो  को  बेहतर  सविस  मिलेगी  ।  यह  कहना
 शखत  हैं  कि  मशीनें  लगने  से  पालिसी  होल्डरों
 को  बेहतर  सवित  मिलेगी।  भध्रगर  झाज  उनको

 जेहतर  सबविस  नही  मिलती  है  तो  उसके  कारण

 कुछ  और  ही  है।  उसका  एक  बड़ा  कारग

 है  ब्यूरोकेटिक  ढांचा  जिसमें  बड़ी-बड़ी  तन्ब्वाहें
 लेने  वाले  ऊंचे  झफसर  भरे  हुए  हैं।  नीचे  के
 कर्मचारियों  की  यह  लगता  है  कि  हम  काम
 करे  या  न  करें  अफसर  मनमानी  करते  हैं।
 इसलिए  काम  करने  के  लिए  जो  उत्साह  शौर
 मनोभाव  होता  है  कि  मैं  काम  कर  रहा  हूं  राष्ट्र
 के  लिए  और  समाज  के  लिए  बह  मनोभाव
 ओर  उत्साह  सन  लोगों  में  नही  है

 दूसरा  कारण  है  झ्रोवर-सेट्रलाइशेशन  |
 कलकत्ता  शौर  बम्बई  में  चन्द  बड़े-बड़ें  दफ़तर
 बना  दिये  गए  हैं।  लेकिन  झगर  हमने  झपने
 देश  में  इन्सो  रेस  को  पापुलराइज़  करना  है,  तो
 हमें  समझना  होगा  कि  उसकी  पालिसीज  छोटे
 लोग,  किसान  झौर  मज़दूर  लेगे।  इमलिए
 हमे  सारे  इन्सोरेस  सिस्टम  का  डीसेंट्रलाइज़ेशन
 करना  होगा,  उसका  विकेन्द्रीकरण  करना
 होगा,  छोटे-छोटे  दफतर  खोलने  होगे,  जिससे
 चालिसी-होत्डर्ण  को  झच्छी  सेवा  मिल  सकेगी  |
 उनको  सेवा  अच्छी  मिले,  इस  में  कोई  दो
 मत  नहीं  हो  सकते  ।  लेकिन  उन  को  सेवा
 अच्छी  मिले इस  के  लिए  यत्लीकरण  करना
 आवशयक  है,  इस  के  लिए  कम्प्यूटर  लगाना
 झावश्यक  है,  कुछ  लोगो  को  बेकार  करना
 आवश्यक  है,  यह  बात  हमारी  समझ  में  नहीं
 आती  ।  इसलिए  मैं  सरकार  से  प्रार्थना
 करूंगा  कि  यह  जो  प्रस्ताव  शाया  है,  इसको
 अलगत  भाव  से  न  देखें  कि  यह  प्रस्ताव  विरोधी
 ग्फ्का  के  सदस्य  ने  पेश  किया  है  इस  लिए
 आरकारी  पक्ष  के  लोग  इस  का  विरोध  करें,
 शब्  ठीक  यहाँ  है।  यह  राष्ट्रीय  प्रश्न  है,
 कसका  शरबत  देश  को  यान  जगता  से
 @  (AD  LaD—7.
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 है,  देश  के  आथिक  जीवन  से  है,  इसलिए
 मैं  झापसे  अपील  करना  चाहता  हूं  कि  इस
 प्रस्ताव  को  हम  सर्वेसम्मति  से  पास  करें
 ताकि  वे  हस  के  मुताबिक  भ्रपनी  नीति  बदल
 सकें  ।

 भी  सजिभाई  to  पटेल  (दमोह)
 माननोय  सभापति  महोदय,  कुछ  विनों  में
 यहां  पर भ्रन्न  की  उपज  के  विथय  में  काफी
 भ्र्चा  हुई  है  |  आज  मुझे  यहां  पर  बोलने
 के  लिए  जो  मौका  मिला  है,  उस  में  मैं  यहां
 पर  इस  विषय  में  मेरी  जो  विचारधारा  है,
 उसको  झापके  सामने  रखता  हूं  ।

 श्रन्न  के  विषय  में  इस  देश  में  सब  से  पहली
 कमी  तो  यह  है  कि  हमारे  यहां  इस  विषय  के
 डाक्टर  बहुत  कम  हैं,  ऐसे  लोगो  की  बहुत
 कमी  है  जितको  खेती  के  विषय  का  ज्ञान  है  ।
 झमरीका  में  बहुत  से  ऐसे  डॉक्टर्ज  हैं  जिनको
 खेती  के  विषय  का  बहत  ज्ञान  है,  लेकिन
 इस  देश  के  झन्दर  ऐसी  कोई  व्यवस्था  नहीं
 है।  इस  लिये  मैं चाहता ?  कि  शासन
 इस  तरफ  ध्यान  दे  1?

 दूसरी  मेरी  विचः  रबारा  यह  है  कि  भारत
 देश  के  ग्रन्दर  जितनी  भूमि  है  उस  भूमि  भे

 5  हजार  एकड़  से  लेकर  20  हजार  एकड़  के
 प्लाट्स  बनाने  चाहिएं  और  इन  प्लाटों  को
 बताने  में  इन  के  भ्रन्दर  जितने  काश्तकार
 जायें  उन  सब  को  शेभर-होल्डर्स  बना  देना
 शाहिए  शर  जिस  जगह  की  जो  भूमि  है,
 झौर  उस  भूमि  की  जो  कीमत  भाज  के  हिसाद
 से  है

 ली  जार्ज  फरनेंडीज  :  (वम्नई-दक्षिण  )
 सभापति  महोदय,  मेरा  व्यवस्था  का  प्रश्त

 Shri  Shri  Chand  Goel  (Chandigarh):
 The  Resolution  is  against  automation.
 My  hon,  friend  is  talking  about  some-
 thing  else.  Is  there  any  rule  of  rele-
 vancy  governing  the  proceedings  of
 this  House?

 Mr.  Chaisman:  I  have  asked  the
 hon.  Member  to  speak.  Pleate  listen.
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 ek  wel  wold:  यह  प्रस्ताव
 आटोमेशन  के  बैन  के  बारे  में  है,  इस  लिए इस
 शअस्ताब  के  विषय  के  बारे  मे  इन  को  बोलना
 खाहिए  |

 Shri  Randhir  Singh  (Rohtak):  A
 maiden  speech  is  immune  _  from  all
 procedural  things

 tt  मणिभाई  Ho  पटेल  :  आय
 जितना  बोलना  चाहे,  बोल  लीजिये  ।  मैं
 उस  प्वाइन्ट  पर  अभी  झाता  हु  |  मैं  यह
 निरबेदन  कर  रहाथा  कि  अगर  इस  मामले  को,
 हुल  करना  है  तो  उसका  एक  ही  उपाय  है  कि
 जब  तक  ड्रग  देश  के  अन्दर  बड़े  पैसाने  पर  खेती
 की  व्यवस्था  नहीं  होती  और  उस  व्यवस्था
 को  करने  के  लिए  पाच  हजार  से  बीस  हजार
 एकड़  के  फार्म्ज  तैयार  नहीं  होते  और  उन
 फार्म्ज  वे  श्रत्दर  जितने  काश्तकार  है,  उन  को

 नहीं  जिया  जाता,  तब  तक  यह  समस्या  हल
 नहीं  हो  सकती  ।  मान  ननीजिये  कि  एक
 काश्तवार  के  पास  0 एकड  जमीन  है  तो  ऐसे
 000  काश्तकारों  का  लेकर  फार्म  नन  इये

 (स्यवबान  )  उनकी  जमीन  की  मार्केट  बैन्य  दे
 हिसाब  से  दाम  लगा  कर  उन  का  उसना  शेशर-
 होल्डर  बनाना  चाहिए  और  इस  तरह  से  जब  वे
 शेभ्ररहोल्दर  बन  जायेगे  ता  उनकी  एक  बहत
 बडी  कम्पनी  तैयार  हा  जायगी  ।  जब  इस
 तरह  वी  बम्पनी  तैयार  हो  जायगी  ता
 इस  से  यह  लाभ  हांगा  कि  जो  ऐसी  जमीन  है,
 करीब  35  प्रतिशत  जमीन  ऐसी  होतो  है
 जो  बाम में  नहीं  होती  है,  इसलिए  कि  उन
 के  पास  अपनी  काश्तकारी  को  ठीक  करने  के
 लिए  साधन  नहीं  होते  है,  तो  वह  जमोन
 भी  काम  में  ग्रा  सकेगी  ।

 तीसरी  चीज  मुझे  यह  कहनी  है  कि
 इस  देश  मे  पूर्व  स ेलेकर  पश्चिम  तक  और
 उत्तर  से  लेकर  दक्षिण  तक  हर  25  मील  पर
 25  फुट  चौड़ी  दो-दो  नहरे  बनानी  चाहिये,
 इस  को  हम  बनाना  चाहे  तो  बना  सकते  हैं,
 क्योकि  हिन्दुस्तान  में  एक  सामान्य  झादमी
 ढाई  चच्टे  से  चार  धण्टे  ही  काम  करता  है,
 बाकी  समय  में  वह  दुनिया  भर  की  पंचायतें
 करता  है  7  इसलिए  उनसे  काम  लेगा

 ज्यादा  अच्छा  है।  (व्यक्षयाग)
 तो  मैं  कह  रहा  था  कि  जो  ढाई  घण्टे  से  भार
 घण्टे  तक  कांम  करते  हैं  प्रौर  बाकी  समय  में
 बैठे  रहते  हैं,  उन  से  शासन  को  काम  लेता
 चाहिए  और  उनसे  काम  लेने  के लिए  शासन
 यह  तजवीज  करे  कि  इस  देश  की  भ्रन्न  की
 समस्या  को  हल  करने  के  लिए  झगर  वे  प्रति-
 दिन  एक  घण्टा  समय  देते  हैं,  दूसरे  महीने  में
 दो  घण्टे  और  तीसरे  महीने  में  तीन  घण्टे,
 क्षौथे  महीने  मे  चार  धण्टे  तो  इस  से  हमारी
 समस्या  हल  हो  जायगी  ।  जब  तक  इन
 लोगो  से  काम  नहीं  खिया  जायगा,  हमारे
 विराधी  पार्टियों  क ेभाइया  के  साथ  तब  तक
 इन  के  मस्तिप्क  की  गरमी  शान्त  नहीं
 हो  सक्‍ती

 Shri  Umanath:  Automation  in
 agriculture  Is  that  the  poimt?

 Shri  Wambhai  त.  Patet:  This  r  the
 point  What  othe:  pomts  does  he
 wants?

 Mr  Chairmin.  The  hon  Member
 may  please  trv  to  stick  ta  the  subject
 which  7९  being  discussed  in  the  House

 Shri  K  Anmrudhan:  He  is  trying
 to  drive  the  subject  away

 क्री  सणिभाई  Ho  पटेल  :  माननीय
 सदस्या  न  जो  बाले  यहा  पर  सकल्प  के  पक्षे  मे
 रखी  है,  उन  के  लिए  सलेप  में  मेरा  इतना  ही
 निवेदन  है  कि  मै  उन  का  विरोध  करता  हू  ।
 मशीन  के  यग  वाले  देश  हो  आज  दुनिया
 में  प्रगति  कर  सके  है।  इन  शब्दों  के  साथ
 आपने  जो  समय  मुझे  बोलने  के  लिए  दिया  है,
 उसके  लिए  आपका  बहुत  आभारी  हू  t
 धन्यवाद  |
 Mr.  Chairman;  Shm  Pashabhai

 Pate!
 Shri  द  M  Banerjee:  Is  it  a  Patel

 day’
 Shri  Pashabhai  Patel  (Baroda):  I  am

 afraid  this  question  of  automation  is
 being  confused  on  both  sides  Let  us
 understand  one  thing.  Does  this  House
 wam  work  or  doey  it  want  the  reward
 of  work?  ‘You  lanow  that  the  most  ad-
 vanced  country  in  the  world  is  the
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 United  Rates  of  America,  There  I  may
 कबकन-ा  have  visited  it  often  enough—
 that  you  will  find  a  whole  factory  run-
 Ning  with  just  half  a  dozen  men.  Still
 that  country  has  enough  employment
 and  enough  to  eat.  Every  family  has
 @  car,

 Let  us  understand  this  clearly.
 Every  ume  there  ig  introduction  of
 automation,  we  find  that  better  jobs
 @re  created  and  advance  is  made;  :t  35
 not  going  to  cause  hardship  or  unem-
 Ployment.  Do  we  want  a  better  way  of
 doing  things  or  do  we  want  to  put  a
 premium  on  backwardness  and  ineffi-
 ciency”  If  LIC  is  going  o  employ
 computers,  what  is  going  to  be  the  re-
 suk?  It  may  mean  a  i:ttle  unemploy-
 ment,  but  let  us  remember  what  our
 Finance  Mimster  promised,  that  he
 will  see  to  it  that  there  will  be  no
 unemployment  and  that  the  people  dis-
 placed  as  a  resu't  of  automation  are
 found  emplovment  H-  said  that  they
 will  be  found  other  jobs.

 Tt  23  not  even  necessary  to  have  an
 assura  icp  On  this  point  Everytime  we
 have  introduced  a  better  way  of  doing
 a  thing,  have  we  not  seen  that  wa
 found  hetter  jobs  for  people?  This  is
 avery  important  point  Take  Bombay
 City  We  had  the  hack  victoria  Later
 On  taxis  came  to  ply  Today  there  are
 five  mes  as  Many  taxis  as  there  were
 hack  victorias

 An  hon  Member:  Speak  on  automa-
 tion,

 Shrj  Pashabhaj  Patel:  Let  him  wait
 a  minuts.  These  victorig  drivers,  all
 of  them,  in  fact  more  than  twice  that
 number,  have  found  jobs  and  there  are
 more  taxis  Plying  We  have  a  better
 Way  of  propulsion  and  mre  jops
 created  for  people  Th:  has  been  so
 everywhere.

 I  have  visited  Henry  Ford's  factory
 where  they  have  carried  automation  to
 i,q  extreme.  Mr.  Ford  took  me  round
 the  factory.  I  found  the  whole  place in  a  relaxed  atmosphere.  I  asked,  ‘Ia
 this  a  holiday  or  what?  “Why  do  you
 gay  thaty  He  asked.  “Just  sake  out
 your  watch  and  count.”  I  counted
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 cag  after  car  rolling  off  the  assembly
 line  at  the  rate  of  five  cars  a  minute’.
 The  fact  is  that  through  automation
 they  have  been  able  to  do  things  more
 efficiently  and  effortlessly

 We  must  keep  in  view  the  interests
 of  India  ag  a  whole  and  not  merely  the
 IMteragts  of  a  few  employees.  Even
 where  people  have  been  displaced,  I
 assure  you  they  have  found  better
 jobs  Therefore,  by  automation  we  are
 aot  only  able  to  do  things  in  8  better
 way  but  we  have  also  been  able  to
 provide  better  jobs  for  people,

 When  Singer  invented  the  sewing
 machine,  a  mob  of  tailors  dustroyed
 the  machine  and  nearly  krled  him.
 But  today  what  75  th?  position.  How
 Many  tailor,  have  found  more  profit-
 able  employment  as  a  result  of  the
 Singer  machine?  How  many,  were
 there  b*fore  the  machine  was  invent-
 ed?  Ler  us  realise  these  facts.

 The  same  is  the  case  with  the  motor
 car  or  any  other  modern  contrivance.
 Do  we  want  to  fo  back  to  the  age  of
 the  bullack  cart?  Has  the  motor  car
 displaced  the  bullock  cart?  If  we  have
 tractors,  we  will  have  more  food  to
 eat.  Th  Government's  policy  on
 tractors  and  sts  cOnsequances  are  Al-
 ready  known  It  has  not  displaced  any
 farmers,  nor  any  bullocks.  it  has  only
 resulted  in  a  better  and  more  efficient
 Way  of  doing  things  It  is  70  the  inte-
 rest  of  the  people  of  India

 After  all,  the  public  of  India  जद  the
 consumer.  We  stand  here  today  in  the
 interest  of  the  consumer,  to  protect
 tum  and  not  to  protect  only  one  parti-
 cular  class  inside  the  policy  As  far  as
 the  worker  is  concerned,  everytime  we
 have  introduced  a  better  method  of
 doing  a  job  it  has  not  displaced  any-
 body.  It  has  only  created  more  jobs.
 The  on’y  thing  that  1s  involved  in  this
 is  a  change  of  employment,  but  that
 change  is  also  for  the  better,  because
 it  has  resulted  in  an  easier  job  and

 a  better  pay.
 Today  does  anybody  contend  that  we

 should  dispense  with  the  modem  con-
 trivances  available  to  us?  Is  it  suggest-
 ed  thet  we  should  throw  away  the
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 [Shri  Pashabhai  Patel]
 typewriters  and  go  back  to  the  quill
 pen?  Can  we  afford  to  dispense  with
 the  printing  presses  and  write  newe-
 Papers  in  hand?  Can  we  discard  the
 Motor  car  and  go  back  to  the  bullock
 cart?  Are  we  going  to  throw  away  our
 tractors  and  all  the  other  modern
 Taeang  of  mass  production  of  food.
 clothing  and  everything  else  and  re-
 lapee  into  the  old  ways  which  can
 Only  cause  unto'd  hardship  to  people?
 On  principle  I  think  automation  is  for
 the  good  of  the  nation,  and  the  quicker
 we  adopt  it  the  better  On  the  other
 hand,  I  would  remind  my  hon  friends
 here  who  are  exercised  over  the  loss
 of  a  few  hundred  jobs,  that  it  ७  not
 going  to  result  in  loss  of  jobs,  but  it
 as  going  to  change  jobs.

 In  Delhi  you  cannot  get  a  servant,
 why?

 Shri  N.  Sreekantan  Nair  (Quilon):
 How  are  you  going  to  solve  the  un-
 employment  problem?

 Shri  Pashabhaj  Patel:  It  will  not  be
 there  It  ७  going  to  give  rise  to  more
 employment,  more  jobs,  and  better
 fobs  as  has  been  proved  in  America

 On  the  other  hand,  let  us  take  the
 instance  of  Russia  What  is  happening
 there  where  everybody  3६  forced  to  do
 as  he  is  told?  Don’:  forge:  that,  Russia,
 which  is  said  to  be  the  workers’  parad-
 ise  is  today  short  of  food  and  35  um-
 porting  from  America

 Shri  N  Sreckantan  Nair:  What  about
 India?

 Shri  Pashabhai  Patel:  Let  there  be
 more  automation,  and  you  wll  see  that
 People  will  eat  We  do  not  live  by
 talk,  we  live  by  producing,  by  doing
 our  jobs  better  and  in  a  more  efficient
 way.

 Though  a  resolution  has  been  spon-
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 I  am  a  heavily  insured  man,  and
 sun  I  have  to  write  so  many  letters
 to  the  LIC  to  get  information  which,
 under  automation,  wil)  be  available  to
 Me  automatically,  without  mistake  and
 without  delay.

 So,  I  strongly  recommend  that  we
 have  this  automation  and  do  not  take
 a  retrograde  step.

 Shri  C.  K.  Bhattacharyya  (Raiganj):
 The  hon.Member  knows  that  there  is
 automatic  voting  here

 Shri  Pashabhai  Patel:  There  is  auto-
 matic  voting  and  it  has  solved  a  pro-
 plem

 So,  I  once  again  wish  to  submit  with
 all  humility  that  automation  ig  not
 going  to  cause  unemployment,  only  e
 change  of  ernployment  and  not  unemp-
 loyment,  it  will  give  rise  to  a  better
 hfe.

 Will  my  hon  friends  tell  me  how
 many  families  in  Russia  have  cars?
 In  America  every  family  has  two  cars.
 In  India  also  today  we  have  a  long
 wating  list  for  Hindustan.  [f  there  is
 more  automation  you  will  get  more
 cars

 I  think  automation  35  for  the  good  of
 the  country,  and  we  should  not  think
 in  a  Narrowminded  way  of  the  jobs  of
 3,000  or  5,000  people,  we  should  think
 of  the  500  millon  people  of  India,
 whose  agents  we  are

 Shri  Indrajit  Gupta;  I  congratulate
 Mr  Aniruddhan  for  bringing  forward
 resolution  at  a  very  appropriate  time
 because  in  this  new  Parhament.  we
 have  been  looking  forward  very  much
 to  hearing  particularly  the  views  of
 the  Finance  Minster,  Mr.  Morar}
 Desai

 Whenever  this  subject  has  come  uD
 in  Parliament  on  numerous  occasions
 previously  it  has  been  one  or  other
 Finance  Minister  who  has  dealt  with  it.
 We  had  the  opportunity  of  hearing  Mr.
 Tv.  T.  Kmshnamachar!’s  views  on  ft  in
 the  past,  so  also  the  views  of  Mr.
 Sechindra  Chaudhury,  and  we  were
 looking  forward  to  hearing  Mr.  Morery#§

 हिल,  N.  Sreekantun  Nair,  He  bas  ai-
 Teady  expreseed  himself.
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 Shri  fndrajit  Gupta:  Unfortunatoly,
 he  has  decided  this  time  to  make  Mr.
 L.  N.  Mishra  hold  the  baby,  I  do  not
 know  why.

 The  Minister  of  State  in  the  Min’s-
 try  of  Labour,  Employmeai  and  Reha-
 bilitatien  (Shri  L.  N,  Mishra}:  You
 are  mistaken.  It  is  a  genoral  resolu-
 tion,  it  does  not  refer  to  L.C,  alone.

 Shri  Indcajit  Gupta:  The  trouble  is
 that  automation  equipment  is  not
 mafactured  in  this  country,  it  has
 to  be  imported,  and  the  licence  for  the
 import  and  the  forcign  exchange  has
 to  b>  sanctioned  by  Mr.  Morarii  Desai’s
 Ministery.  Therefore,  if  you  go  to  the
 root  of  tne  matter,  it  is  ultimately  the
 concern  of  the  Financ;  Ministry  also.

 Shrj  Piloo  Mody  (Godhra):  So  is
 everything  elxe.

 Shri  Indrajit  Gupla:......  not  only
 that  of  the  department  of  Rehabilita-
 tion.

 An  hon.  Member:  He  has  becn  re-
 habi'itated  already.

 Shri  Endrajit  Gupta:  Financ:  कदीदाड-
 tres  May  core  ead  Finance  Ministers
 may  gv,  but  this  automation  contro-
 versy  will  gs  on.  i  only  wish  to  say
 that  we  have  been  raising  this  in  the
 Past  several  times  in  the  context  in
 which  Mr.  Madhok  and  Mr.  Anirudhan
 have  raised  it  here.  I  do  not
 wish  to  repeat  all  their  arguments.
 [६  is  not  merely  the  narrow  question
 of  employees  being,  dismissed.  We
 have  always  raised  this  question  in
 the  larger  background,  in  the  larger
 context,  whether  at  the  present  leve!
 of  economic  development  and  the
 resources  available,  the  manpower
 position  and  the  employment  position,
 whether  in  these  conditions  these
 devices  should  be  imported  and  used
 in  Our  country.  We  have  always  held
 that  these  are  very  undesirable  de-
 vices  to  be  planted  on  our  country
 at  this  stage  of  development.  I  am
 particularly  disappointed  at  the  ab-
 sence  of  Mr.  Desai  today  because  I
 have  got  a  photostat  copy  of  an  orl-
 ginal  letter  written  by  him  in  Guja-
 rati  and  I  shall  put  it  on  the  Table
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 if  you  like  for  the  information  of  the
 Minister  who  is  now  handling  _  this
 debate.  This  is  a  postcard  written  by
 Mr.  Desai,  before  he  became  the
 Deputy  Prime  Minister,  on  4.8.1966
 It  was  sent  to  Mr.  Nikunj  Desai,
 Mahatma  Gandhi  Road,  Sillimora,
 Dist.  Bulsar.  T  do  not  know  whether
 Mr.  Nikunj  Desai  was  a  reialive  cr  a
 friend  of  his......  (interruption).  I
 have  an  English  translation  of  tnat
 letter  with  me.

 Shri  Sheo  Narain  (Basti):
 you  get  it?

 How  did

 Shri  Indrajit  Gupta:  Ask  the  CIA
 to  find  it  out.  It  is  not  a  secret  docu-
 ment,  it  is  a  postcard  sent  by  him.
 The  English  translation  reads
 as  follows:  “Brother  Nikunj,  recsived
 your  two  lIectiers  dated  1-8-1966;  we
 have  not  yet  reached  the  stage  when
 we  can  use  computors.  Tril  such  time
 as  largescale  unemploment  remains.
 the  use  of  computers  is  not  acivisaui:
 andi  may  be  resoried  to,  to  the  rmi-
 nimum  possible  extent.  It  ig  on}.
 when  higeer  economi¢e  ang  industri  |
 prosperity  is  reached  that  automatio:-
 and  compurers  een  be  used,  Cars
 must  be  taken  to  see  that  while  re-
 sorting  to  automation  man  must  not
 lose  his  individual  personali:y.  White
 using  machines,  special  care  musi
 be  taken  to  see  that  man  is  not  turn-
 Cd  into  automation.  Hope  you  are
 well”,  Signed.  Morarji  Desai.

 An  hon.  Member:
 with  it?

 What  is  wrong

 Shri  Indzajit  Gupta:  There  is  noth-
 ing  wrong  in  it.  I  want  to  know  if
 that  is  the  view  of  the  Government
 of  India  also.  I  want  to  know  whe-
 ther  these  sentiments  and  opinions
 expressed  were  only  for  the  purpose
 of  catching  votes  in  the  election
 before  he  became  a  Minister  or  whe-
 ther  these  are  still  his  views  even
 after  he  has  become  the  Finance
 Minister  and  the  Deputy  Prime  Min-
 ister.  I  want  8  reply..  (Interrup-
 tions.)  Mr.  Sheo  Narain  who  is  cons-
 tantly  interrupting  me  will  also  be
 given  the  same  dose  of  madicine  when
 he  speaks,  I  promise  him,  I  shall  lay
 this  original  on  the  Table.
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 Mr.  Chairman:  You  have  quoted
 it  in  full;  you  may  pass  it  on  to  the
 Minister”

 Shri  Indrajit  Gupta:  In  fact,  the
 sum  and  substance  of  the  arguments
 we  have  always  advanced  is  in  this
 post-card  of  Mr.  Desa:  written  before
 he  became  a  Minister.  Does  he  stull
 adhere  to  these  views?  Or,  having
 assumed  office,  has  he  now  relapsed
 ato  the  time-honoured  way  of  his
 predecessors  and  adopted  a  changed
 attitude?

 I  have  one  or  two  points  only.  I  have
 before  me  a  statement  in  response
 to  my  question  sometime  ago  in  which
 the  names  of  all  public-sector  and  pri-
 vate-sector  concerns  which  had  been
 permitted  to  import  electronic  compu-
 ters  during  the  last  few  years  had
 been  given.

 I  donot  wantto  read  out  the  entire
 list;  there  are  ‘16-17  of  them  and  the
 value  of  the  import  lhcences  given  to
 them  is  also  given  against  each  of
 these  concerns.  I  find  that  if  one
 totals  up  the  value  of  the  import
 licenceg  contained  in  this  statement;
 it  comes  to  Rs.  .52  crores,  but  it  is
 obvious  that  this  value  of  the  import
 licences  is  not  equivalent  to  the
 actual  total  purchase  price  of  these
 computer  machines;  that  is  some-
 thing  more,  because  I  find,  for  ex-
 ample,  that  for  the  LIC  which  intends
 to  instal  an  IBM  machine  in  its  Cal-
 cwtta  office,  according  to  this  state-
 ment  of  the  Government,  the  cus-
 tems  clearance  permit
 machine  has  been  cited  here  as
 Rs.  16,75,000.  That  .s  the  only
 figure  given  to  me  by  the  Govern-
 ment,  but  the  price  of  this  machine,

 her  as  Rs.
 one  takes  the  actual  ratio  between
 the  ue  of  the  import  licence  and
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 various  public-sectoy  and  private-
 sector  concerns.  Against  what?  What
 is  the  advantage,  gain,  that  the
 country  is  getting?  According  to
 Shri  Patel,  who  is  obviously  living
 in  the  paradise  known  as  America,
 he  thinks  that  the  transition  from
 bullock-cart  to  taxi  is  called  automa-
 tion!  Iam  very  sorry.  He  should  get
 lus  mind  “automated”  at  least  ac-
 cording  to  some  modern  scientific
 usage  of  these  terms.  He  should  be
 a  jittle  precise.  You  know  the  joke
 about  the  typewriter  in  the  place  of
 writing  by  hand.  This  is  not  what  iz
 meant  by  modern  electronic  comput-
 er  devices.  We  all  know  that.

 An  hon  Member:  He  5  confused.
 Shri  Indrajit  Gupta:  Anyway,  the

 point  is  that  we  have  always  been
 saying  that  in  a  country  which  ia
 complaiming  perpetually  of  inade-
 quate  resources,  which  is  not  able  to
 make  two  ends  meet,  where  there  is
 a  vast  pool  of  manpower  which  is
 unemployed,  as  my  hon.  friend  point-
 ed  out,  where  labour  intensive  eco-
 nomic  activities  are  the  necessity  of
 the  day.  huge  amounts  are  being
 given  to  favour  a  few  firms,  a  few
 big  firms,  who  are  all  well  known,
 big  monopoly  industries  like  Burmah-~
 Shell,  Bata  Shoe  Co.,  Union  Carbide—
 there  are  some  names  here—Telco  of
 Jamshedpur  and  so  on,  including  the
 Delhi  Cloth  Mills.  Such  firms  as  well
 as  public  sector  firms  are  being
 favoured  with  these  licences  simply
 in  order  to  maximise  their  profit  by
 cutting  down  their  labour  strength
 and  manpower  and  make  do  with
 automatic  machines  instead.

 It  is  found,  for  example,  that  not
 only  in  the  LIC  but  in  other  concerns
 also,  the  effects  of  the  beginnings  of
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 they  have  introduced  electronic  com-
 puters  in  their  office  in  Bombay,  the
 entire  work  in  the  eastern  region  is
 now  done  by  that  machine  from  Bom-
 bay,  and  the  entire  office  in  Calcutta
 in  which  several  hundred  employees
 were  employed  has  been  disbanded.
 Those  employees  are  told,  “you  will
 mot  be  retrenched;  you  keen  on
 coming  every  day,  signing  for  work.”
 They  are  sitting  idly,  playing  cards  or
 smoking  or  doing  anything  like  that,
 from  morning  till  night;  and  _  the
 employers  say,  “you  will  be  paid.”
 In  this  way,  they  are  being  demoral-
 ised  and  brought  to  a  position  which
 no  self-respecting  person  would  like
 to  have,  and  these  cmployees  have
 been  forced  to  a  position  where  ulti-
 mately  they  will  voluntarily  agree  to
 go  away;  it  is  a  labour  dispute
 which  is  also  well-known  to  the  hon.
 Minister  of  State  who  is  sitting
 opposite.  He  knows  the  human  as-
 pect  of  it.

 The  Caltex  Company’s  employees
 have  made  an_  investigation  and
 found  that  the  automation  machine
 accounting  system  which  has  _  been
 installed  in  Bombay  means  that  just
 one  manual  operator  is  necessary  for
 each  accounting  system;  one
 manual  operator  who  works  9  the
 ecard  system  punching  machine  5  ai?
 that  is  required,  and  all  the  subse-
 quent  operations  are  done  by
 machines  purely,—known  as  verifier,
 sorter,  reproducer,  collator  inter-
 preter,  calculator  and  reading  and
 printing  machines.  The  total  result
 of  this  is  that  30  employees,  two
 supervisors  and  one  executive—these
 33  people  altogether,—can  do_  the
 total  work  which  is  now  being  done
 by  1,200  to  1,400  clerical  employces.
 Are  we  to  believe  that  all  the  people
 who  may  be  rendered  _  surplus'-  or
 redundant  will  for  ever  be  paid  full
 Wages  and  salaries  by  these  com-
 panies  in  order  to  sit  there  and  do
 nothing?  Are  we  children  here,  to
 swallow  this?  Do  we  not  know  which
 way  it  is  heading  inevitably?

 Now  the  Caltex  Company  has  an-
 Mounced  that  it  is  going  to  instal  an
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 IBM  40l  computer  in  the  place  of
 the  3  existing  accounting  machines.
 The  new  machine  will  do  in  33
 hours  the  work  which  all  these  three
 machines  do  in  6  hours  put  together!
 The  same  thing  has  happened  in
 Burmah-Shell  where  the  _  intrcoduc-
 tion  of  these  computers  in  Bombay
 has  led  to  60  to  70  of  their  employees
 for  44  years  being  kept  unemployed
 in  a  so-called  surplus.  pool  sitting
 idle,  doing  nothing  in  Calcutta.  These
 are  the  kind  of  effects  we  are  going
 to  have  if  it  is  allowed  to  deveiop.

 Mr.  Patel  waxed  quite  eloquent
 about  the  fact  that  apparently  this
 automation  is  going  to  create  more
 jobs  in  future  and  not  less  jobs.  I
 may  say  that  the  British  Government
 in  their  Man  Power  Studies  No.  4
 have  given  their  experience  of  auto-
 mation  in  their  country.  While  a
 computer  eliminaed  51,000  jobs,  it
 created  in  its  place  only  8,500  new
 jobs.  In  USA  it  has  been  found  that
 between  1955-60  as  many  as  25  per
 cent  of  the  clerical  workers  lost  their
 jobs  due  to  automation  and  another
 40  lakhs  were  likely  to  loss  their  jobs
 between  96l  and  1965.  Mr.  Patel
 should  know  that  these  workers  in
 America,  in  that  land  of  paradise
 having  2  cars  each,  are  fighting  tooth
 and  nail  against  the  introduction  of
 automation  in  America  to  save  their
 own  jobs.

 Our  main  complaint  is,  there  is  no
 national  policy  regarding  automation
 followed  by  the  Government  of
 Inda.  They  are  following  an  ad  hoc
 policy  giving  opportunities  to  any
 concern  that  comes  to  instal  these
 computers.  Manpower  and  autcma-
 tion  cannot  co-exist  in  this  country.
 If  this  is  allowed  to  develop,  un-
 employment  will  develop  on  a  mass
 seale.  That  is  why  we  are  totally
 cpposed  to  it.  I  would  like  to  know
 from  the  Government  what  is  their
 national  policy.  Have  they  got  an
 integrated  policy?  Let  them  stats  it.
 Let  Mr.  Morarji  Desai  on  some  occa-
 sion  tell  us  whether  the  views  he
 held  prior  to  the  elections  were  his
 sincere  ang  frank  views  or  they  were
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 {Shri  Indrajit  Gupta]
 put  forward  only  for  political  pur-

 +t  ose poses  and  he  has  reversed
 views  as  soon  as  he  became  Deputy
 Prime  Minister  and  Finance  Minister.

 With  these  words,  I  whole-heart-
 edly  support  the  resolution  together
 with  the  amendment  standing  in  the
 name  of  Mr.  Banerjee  and  myself.

 झी  बविभूति  मिथ :  (मोतिहारी  )  :
 सभापति  महोदय,  मैंने  सब्स्टिट्यूट  मोशन
 दिया  है  कि  यदि  बेकारी  न  बढती  हो  इस
 धाटोमेशन  से  (व्यवधाम)  -  मैं

 कहना  चाहता  हू  कि  मानतोय  सदस्य  हमारे
 गाजियन  या  वकील  नहीं  है।  वह  अपने
 गारजियन  हो  सकते  है  ।

 मैंने  एक  सब्स्टिट्यूट  मोशन  दिया  है,
 लेकिन  जब  वह  आया  तव  मुझे  उसे  मूव  करने
 का  मौका  नहीं  मिल  पाया  t  शगर  श्राप
 इजाजत  दें  तो  में  भ्रमी  मूव  कर  सकता  हू  ।

 दूसरी  बात  बह  है  कि  श्री  इन्द्रजीत  गुप्त
 झौर  कम्यूनिस्ट  पार्टी  के  लोग  चाहते
 हैं  झाटोमेशन  न  लाया  जाय,  इस  को  बन्द
 कर  दिया  जाये  ।  लेकिन  हमारे  यहा
 बिहार  में  i932  शौर  i934  में  शुगर
 फैक्द्री  लगाई  गई  ।  महाराष्ट्र  में  भी

 शुगर  फैक्ट्री  है।  लेकिन  महाराष्ट्र  मे

 शुगर  फैक्ट्रीज  में  रिकवरी  ज्यादा  है,  हमारे
 यहां  शुगर  फैक्ट्री  मे  रिकवरी  कम  है  क्योकि
 आज  तक  जितना  इडस्ट्रियल  डेवेलपमेंट

 हुआ  उसका  लाभ  हम  नहीं  उठा  सके  शोर
 हमारे  भाई  कहते  हैं  कि  झाटेमेशन  बन्द  कर
 दिया  जाये  ।  मैं  खुद  दिल्ली  में  देखता  हू  कि
 यहां  भाटोमेटिक  देलिफोन  हैं  ।  मैन-
 हैण्डल्ड  टेलिफोन  से  काम  नहीं  चलता  है  t

 यहूं  पर  भपने  घर  में  बैठे  हुए डायल कर  दिया।
 लेकिन  दाज  हमारे  कुछ  भाई  इंडस्ट्रियल
 डेवेलपमेंट  नहीं  चाहते  हैं  ।  वह  पुराने
 बुल्लक-कार्ट  के  युग को  ही  चाहते  हैं।
 हल  लोब  विहार  के साते  हैं।  हम  यहां  से
 चने  के  लिए  एप्सप्रेस  धौर  मेल  ट्रेन  भाहते
 हैं।  इस  वास्ते  चाहते  है ंकि  लसी से से  जरदी
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 दिल्‍ली  हम  पहुंच  सकें  !  यर ऐसा ग हो ऐसा  मे  हो
 शौर  बुल्लक-कार्टे के  युग  में  हुम  ...  ,
 बुल्लक-कार्ट  में  चढ  कर  हम  झाना  चाहे  जा
 पैदल  झाएं  बिनोगा  जी  के  साथ  दिल्‍ली  तो
 महीनों  लग  जायेंगे  और  जब  तक  हम  दिल्‍ली

 पहुचेंगे  तब  तक  पालियामेंट  का  सैशन
 भी  खत्म हो  बुब  होगा।  श्गर  ये  माननीय

 सदस्य उस  युग  में  जाना  चाहते  हैं  वो  जा  सकते

 हैं,  हम  तो  जाना  नहीं  भाहते  हैं  ।

 16.00  hrs.

 fy  wo  सो०  बनजों  :  बैलो ंकी  जोड़ी
 पर  चढ़  कर  झाप  लोग  चुन  कर  यहा  ज्ाएं
 हैं  ।

 शनी  जिभूति  सिञ्र  :  ये  कहते  हैं  कि
 आझादमियों  की  श्राटोमेशन  से  कमी  हो  जाएगी,
 अनएम्प्लायमेट  देश  मे  बढ़  जाएगा।  में
 आपको  बतलाना  चाहता  -हू  कि  हम  लोगो  को
 गावों  में  मजदूर  नही  मिल  रहें  है।  मैं  एक
 एग्रिकःचरिस्ट  हूं  और  एक  एप्रिकल्चरिस्ट
 की  हैसियत  से  में  यह  बात  भ्रापकों  बता  रहा
 हूं।  हमें  लोग  नहीं  मिलते  हैं  जो  खेती  का
 काम  करे।  सभी  बड़े  बडे  शहरो  में,  दिल्ली
 वर्ग रह  में  चले  जाते  हैं।  शहरो  मे  झाटो-
 मेशन  हो  जाएगा  तब  उसका  यह  नतीजा  यह
 होगा  कि  यहा से  कुछ  लोग  खेती  करने के
 लिए  गावों  में  जायेगे  शौर  खेती  का  काम  वे
 करेंगे  ।  इससे  खेती  की  पैदावार  बढ़ाने  में
 वे  सहायक  होंगे।  लेकिन  हमारे  ये  मानमीय
 सदस्य  पुरानी  बातो  पर  ही  विश्वास  करते
 दिखाई  देते  हैं।  झगर  हमने  भ्राटोमेशन
 को  जारी  नहीं  किया  तो  इसका  नतीजा
 गह  होगा  कि  हम  लोगों  के  पास  तो  पुरानी
 बंदूक  ही  रहेगी  भौर--दुनिया  के  देश  बहुत
 झागे  निकल  जायेंगे  -  चूंकि  दुनिया के  पास
 और  तरह  की  तथा  मार्डन  बंदूक  थी  भौर  हक
 लोगों  के  पास  पुरानी  ही  जी---इसका  नतीजा
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 इसकी  वजह  से  हों  तो  उनको  किसी  दूसरे
 काम  पर  लगाने  की  जिम्मेवारी  सरकार  ले

 और  सरकार  उनकी  रोज़ी,  रोटी  का  इंतज़ाम
 करे  |

 इस  सम्बन्ध  में  श्री  मोरा  रजी  देसाई  के

 जो  त्रिचार  हैं  उनका  मैं  सौ  फीसदी  समर्थन

 करता  हूं  और  सौ  ही  नहीं  दो  सौ  फीसदी

 समर्थन  करता  हूं  -  आटोमेशन  जरूर  होना

 चाहिए  ।  ये  हमारे  भाई  जो  अपने  को

 प्रोग्रेसिव  कहते  हैं  दुनिया  में,  हमको  इसका
 विरोध  क  रके  बुल्लक-कार्ट  के  युग  में  ले  जाना

 चाहते  हैं  और  खुद  भी  उस  यूग  में  जाना

 चाहते  हैं  -  ये  कहां  आपको  ले  जायेंगे,
 कहना  मुश्किल  है  1  इस  वास्ते  उन्होंने  जो

 यह  कहा  है  कि  आआटोमेशन  को  वैन  किया

 जाए,  इसको  खत्म  किया  जाए,  इसका  मैं
 सख्त  विरोध  करता  हूंग-  अपने  रेजोल्यशन
 में  इन्होंने  कहा  है  :

 “This  House  is  of  opinion  that
 the  Government  should  take  im-
 mediate  steps  to  ban  automation
 LIC,  oil  companies  and  _  other
 public  and  private  sector  com-
 panies.”

 में  चाहता  हूं  कि  उनके  इस  रेजोल्यूशन  को

 हम  'रिजैक्ट  करें  (शेम  शेम)  हमारे  भाई
 बनर्जी  साहब  कानपुर  से  ते  हैं  और  हमको

 बुल्लक-कार्ट  के  युग  में  ले  जाना  चाहते  हैं  |

 मैं  उनको  बतलाना  चाहता  हूं  कि  यह  युग
 हवाई  जहाज  का  यूग  है  और  हमको  पीछे

 नहीं  जाना  है  आगे  ही  बढ़ते  रहना  है  ।

 इसलिए  मैं  समझता  हूं  कि  यह  देश  के  हित
 में  है,  देश  के  विकास  के  हित  में  है,  इंडस्ट्रियल
 डिवेलेपमेंट  के  हित  में  है  और  हम  लोगों  के

 हित  में  है  कि आटोमेशन  हो  ।  यह  जरूर

 होना  चाहिए।  फिर  चाहे  वह  एल०  श्राई०
 सी०  हो  या  आयल  कम्पनीज़  हों  या  टेली-

 फोन  एक्सचेंज  हों  |

 सभापति  महोदय,  आप  जब  यहां  मेम्बर

 चुन  कर  भ्रावे  थे  उसस्ते  पहले  मैं  यहां  मैंम्बर

 CHAITRA  10,  889  (SAKA)  Automation  (Res.)

 था।  मैंजानता  हूं  कि  तब  यहां  जब  डिविजन'

 होती  थी  तो  उस  समय  अपना  वोट  कास्ट  करने

 में  आध  आध  घंटा  लग  जाता  था  '  आज

 जब  कि  यहां  यह  मशीन  लग  गई  है  केवल

 तीन  चार  मिनट  में  डिविजन  खत्म  हो  जाती

 है।  इस  तरह  से  हमारे  पच्चीस  मिनट  बच
 जाते  हैं।  पहले  जब  कभी  कांस्टीट्यूशनल
 एमेंडमेंट  पर  डिविजनें  हुआ  करती  थीं  और

 तीन  तीन  चार  चार  होती  थीं  तो  सारा
 समय  ही  उन्हीं  डिविजतों  में  लग  जाता

 था,  लेकिन  अब  वैसी  बात  नहीं  है  ।

 मैं  यह  भी  कहना  चाहता  हूं  कि  अगर

 उनके  किसी  आदमी  को  निकाल  दिया  गया

 हो,  अगर  उनके  किसी  आदमी  की  छंटनी

 कर  दी  गईं  हो,तो  हम  चाहते  हैं  कि उस  आदमी
 को  नौकरी  मिले  और  उनके  साथ-साथ  हम  भी
 सरकार  से  कहेंगे  कि  सरकार  उनको  मम

 दे  दे।  इस  बात  को  आप  कहिए  और  यह
 ठीक  बात  भी  है।  हम  इस  काम  में  और

 उस  आदमी  को  काम  दिलाने  में  आपकी

 मदद  करेंगे  और  सरकार  से  भी  अन्‌रोध  करेंगे

 कि  वह  उस  आदमी  को  नौकरी  दे  ।  लेकिन

 हम  नहीं  चाहते  हैं  कि  इस  वैज्ञानिक  युग
 में  हम  किसी  से  पिछड़  जायें  और  हमारे
 देश  की  प्रगति  रुक  जाए।  आज  विज्ञान  का

 युग  है।  हम  लोग  जो  पटना  से  आते  हैं
 फोकर  फ्रेंडशिप  हवाई  जहाज  से  त्ाते

 हैं।

 श्री  राम  सेवक  यादव

 चर्खा  चलाते  हो?
 (बाराबंकी  )  :

 श्री  विभूति  सिश्र :  हम  हल  भी  चलायेंगे-

 चर्खा  भी  चलायेंगे  और  हवाई  जहाज़  में  भी

 आयेंगे  ।  तुम  भैंस  दहो  और  बंलों

 को  चराओ  (  इंटरप्शंण  )  ये  बहुत
 डिसटरवेंस  पैदा  कर  रहे  हैं  ।  हम
 लोगों  को  अपनी  सब  इंडस्ट्रीज  में  जहां  तक  द्वो
 सके  आटोमेशन  करना  चाहिए  i  हमें

 इंडस्ट्री  का  डिवेलपमेंट  करना  है  और  जो

 बेकार  लोग  हैं  उनको  हमें  काम  देना  है  और

 हम  देंगे  ।  लेकिन  इसका  मतलब  यह  नहीं:
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 23  तारीख  को  इस  झाटोमेशन  के  ससले  पर
 सदन  में  एक  प्रश्त  मैंने  पूछा  था  तब  वित्त
 मंत्री  मोरारजी  देसाई  साहब  ने  जवाब  देते
 हुए  यह  कहा  था  :

 2185

 “The  employment  potential
 will  increase  by  the  more  efficient
 working  of  the  LIC,  because  then
 its  work  will  go  on  advancing  and
 developing.  More  people  will  be
 employed  as  a  result  thereof.  If
 that  is  not  done,  less  people  will
 be  employed”.

 मैं  इस  जवाब  को  पझ्रापके  सामने  इसलिए  पेश
 कर  रहा  ह्  चूकि  इसकी  उम्मीद  हमने  उनसे
 कभी  नहीं  रखो  थी,  इसकी  झ्राशा  हमने  कभी

 नहीं  रखी  थी  कि  इस  मुल्क  के  बिल  मन्नी  ऐसा
 बयान  दे  सकते  हैं  कि  एल०  ग्राई०  सी०  में
 जहा  पालिसी  होल्डरां  की  पालिसी  का  काम
 काज  करने  में  हाथ  लगाया  जाता  है  उनकी

 जगह  पर  झ्रगर  मशीन  को  बिठा  दिया  जाए
 तो  उससे  एल०  शाई०  सी०  का  काम  बढ़
 सकता  है  भौर  ज्यादा  श्रादमी  वहां  लग  सकते

 हैं  7  इस  प्रकार  के  उसर  की  अपेक्षा  हमने  श्री
 मोरारजी  देसाई  जैसे  व्यक्ति  से कम  से  कम

 नही  रखी  थी  t  एल०  प्राई०  सी०  का  जो  काम
 है  धवल  में  वह  यह  है  कि  लोगों  का  बीसा
 किया  जाए  भर  अगर  हम  बीमे  के  काम  को
 जागे  बढ़ाना  चाहते  हैं  तो  उसके  लिए  यह
 जढूरी  है  कि  लोगो  के  हाथ  में  पैसा  झाए.  ny  एक
 यंत्र  बिठा  कर  जौर  उस  यंत्र  से  बीमा  उतारने
 का  विचार  गर  श्री  मोरारजी  के  दिम्राम  में
 था  घोर  वह  भी  दस  हज़ार  लोगों  को  काम
 से  हटा  कर  तो  मैं  साफ  कहना  चाहता  हूं  कि
 उससे  एल०  भ्राई०  सी०  का  काम  बढ़ने  वाला
 सही  है।  बीसे  का  काम  झगर  बढ़ना  है  तो
 मुल्क  की  झ्ाथिक  उन्नति  श्रावश्यक  है.  मुल्क
 का  भ्राथिक  विकास  झापको  करना  पड़ेगा,
 शोगों  के  हाथ  में  ज्यादा  पैसा  पहुंचे  इसकी
 अवस्था  झापको  करनी  होगी।  वी  हिन्दुस्तान

 हैं  मा  व्यवसाय  का  काम  बढ़  सकता  है  d
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 प्राटोमेशन  या  यंद्रीकरण  बाला  सामला
 झाज  हमारे  मुल्क  में  बढ़े  पैमाने  पर  चलाने
 की  कोशिश  सरकार  की  शोर  से,  निम्त  सरकारी
 सस्थाभों  की  ओर  से  और  सास  तौर  पर
 विदेशी  खानगो  क्षेत्र  की  सस्थाझो  की  झोर  से
 हो  रही  हैं  जहा  तक  सरकारी  या  निम्न
 सरकारी  सस्थाधों  का  सम्बन्ध  है,  मैं  समझता
 हैं  कि  इस  तरह  की  कोशिश  बिल्कुल  बेभक्ल
 दिमाग  की  कोशिश  हैं,  ठीक  किस्म  की  झक्ल
 न  रहने  की  वजह  से  ही  यह  बात  हो  रही  है,
 ऐसा  मेरा  बिचार  हैं  t

 जहा  तक  निजी  कम्पतियों  का  मामला
 हैं  वह  अलग  किस्म  का  है।  वहा  तो  सिर्फ
 मुनाफा  कमाने  की  बात  होती  हैं,  नफा  कमाने
 की  बात  होती  है  और  कम  से  कम  पैसा  खर्च
 करके  ज्यादा  से  ज्यादर  काम  लोगो  के  हाथों
 से  लेने  की  कोशिश  होती  है  ।  इम  वास्ते  इस
 तरह  की  जो  बात  हैँ  वह  उन  लोगों  के  दिमाग
 मे  भरा  सकती  ह  ।  लेकित  हिन्दुस्तात  की  सरकार
 जो  सरकारी  नियोजन के  द्वारा  मुल्क  की
 प्रगति  की  बात  पंद्रह  बीस  साल  से  कर  रही  है
 इस  सरकार  को  तो  यह  कभी  भी  शोभा  नही
 दे  सकता  है  कि  यंत्रों  के  हारा  इसान  को  बेकार
 किया  जाए,  उनको  कास  से  हटाया  जाए  t

 जिस  कम्पनी  के  यत्र  को  एल०  झाई०
 सी०  ने  बिठाने  का  काम  किया  है  शर  जिस
 कम्पनी  से  वह  और  यंत्रों  को  हिन्दुस्तान  में
 मंग्राने  का  काम  कर  रही  है  उस  कम्पनी  का
 नाम  है  इंटरनेशनल  विजिनेस  मैशीस्  ।  यह
 एक  झमरीकी  कम्पनी  है।  आल  इंडिया  इन-
 श्योर  एम्प्लायीज  एसोसिएशन के  लोगों  का
 शझाज  इस  सदत  को  असल  में  शुक्रिया  दवा
 करना  चाहिये  जिन  की  कोशिशों  को  वजह  से
 झाज  इस  हम  झानिक  मसले  पर  रोशनी
 डालने  का  काम  हो  रहा  है  भौर  चूंकि  उन
 लोगों  ने  इस  मसले  को  छेड़ा है,  बेकारी  &
 मसले  को  छेड़ा है  इस  बास्ते  शाज  हम  भी  इस
 पर  विभार  करने को  बाध्य हुए  हैं  7  उन  लोगों
 ते  इस  मामले  पर  एक  पर्चा  निकाला  है  'झाटो-
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 इस  में  जो  झाई  बी०  एम०  के  भ्रध्यक्ष  हैं
 थामस  Fo  बाटसन  उनका  एक  बयान  उन
 सोगों  से  छापा  है  जिस  को  मैं  सदन  के  सामने
 पेश  करना  चाहता  हूं  -  एक  ही  माक्य  उस  में  से
 में  पढ़ना  चाहता  हूं  जो  कि  बहुत  ही  मतलब  का

 है,  बहुत  ही  महत्व  का  है।  मैं  चाहता  हू  कि
 हमारे  विभूति  मिश्र  साहब  इसका  सुने  ।  स्वतत्र
 पार्टी  के  नेता  जो  शायद  आा४०  बी०  एम०  के
 एजेंट  हैं  उनको  भी  मैं  चाहता  हू  इसको  अच्छे
 कग  से  सुनना  चाहिये  ।

 “But,  clearly  its  greatest  econo-
 mic  benefit  and  most  effective
 sales  appeal  is  that  it  is  a  sub-
 stitute  for  human  operation  and
 contro)”.

 झागे  जा  कर  वह  कहते  हैं  :

 “Let  us  not  be  evasive  or  timid
 on  this  point.  Let  us  be  frank,
 honest  and  realistic.  Let  us  not
 hide  automation’s  greatest  poten-
 ‘tial  benefit  elimination  of  labour”.

 झाई०  बी०  एम०  के  जो  सब  से  बड़े  श्र  फसर  है
 यह  इस  बात  को  स्पष्ट  कहते  हैं  कि काम  करने
 वाले  लोगों  को  काम  से  हटाना,  यह  सब  से  बड़ा
 उद्देश्य  धाटोमेशन  का  है  ।

 सवाल  झब  हमारे  सामने  बिल्कुल  साफ
 है।  इस  जक्त  जब  सदन  में  इस  मसले पर  बहस

 डो  रही  है  तो  सरकार  की  झोर  में  एलान  किया
 गया  है  कि  डेढ़  करोड़  लोग  हिन्दुस्तान  में  बेकार
 हैं  1

 इस  सम्बन्ध  में  मैं  एक  ही  उदाहरण  देना
 “er  हूं  ।  मार्च-अ्रप्रैल  में  सारे  हिन्दुस्तान  में

 मैट्रिक  की  परीक्षा हो  रही  है  भोर  भगले  महीने
 उस के के  रिज्वल्ट  or  जायेंगे  ।  मुझे  पता  नहीं  कि
 जी  विभूति  मिक्व  का  कोई  बच्चा  मैट्रिकुलिशन
 की  परीक्षा  में  बैठ  रहा  है  या  बैठ  चुका  है,  लेकित
 सरकार के  आंकड़ों  के  प्रमुसार  हिन्दुस्तान
 मे  इस  बं  हो  ay  मैट्रिक  परीक्षा में  पंद्रह  से
 बौस  we  के  करीब  ह.  ईंठे  हैं,
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 जिन  में  से  झाधे  लोग  पास  हो  जायेंगे  और
 झाघे  फ्ल  हो  जायेगे  ।  इस  सदन  के  माननीय
 सदस्यों  के  बच्चे  भी  मैट्रिकुलिशन  की  परीक्षा  पास
 कर  के  झाने  वाले  है  ।

 जहा  तक  एल  ७  साई०  सी०  का  सम्बन्ध
 है,  वह  मध्य  वर्ग  के  पढें-लिखे  लडक-लड़कियो
 को  काम  देने  वाली  समस्या  है  1  उस  से  आटोमेशन
 लागू  करने  का  नतीजा  क्‍या  होगा  ?  जो  लाखो
 नौजवान  मैद्रविकुलेशन,  इन्टरमिडिएट  श्रौर
 बी०  uo  आदि  परीक्षायें  पास  कर के  प्रायेंगे  झौर
 नौकरी  प्राप्त  करने  का  प्रयत्न  करेगे,  उन  को
 नौकरी  नहीं  मिल  सकेगी  ।

 यहा  पर  हवाई  चर्चा  करने  का  मतलब
 नही  है  1  झाप  झाकडो  को  देखिए  ।  यह  सरकार
 चौथी  पंचवर्षीय  योजना  के  दौरान  पा  सालों
 में  साढ़े  बाइस  हजार  करोड़  रुपये  च  करने
 के  बाद  भी  दस  देश  में  बेकारों  की  संदया  पचास
 लाख  से  ऊपर  बढ़ाने  वाली  है।  यह  बात  दुनिया
 के  सामने  साफ़  हो  चुकी  है  कि  यह  सरकार  इस
 देश  में  बेकारी  को  रोकने  में  प्रसमर्थ  है।  पिछले
 बीस  वर्षों  में  वह  इस  झसमर्थता  का  परिचय
 दे  चुकी  हैं  भौर  चौथी  पंच  वर्षीय  मोजना  में  भी
 वही  स्थिति  फिर  हमारे  सामने  जाने  वाली  है  ।
 एक  शोर  तो  यहु  सरकार  अपनी  पोजनाप्रों
 के  द्वारा  बेकारी  को  घटाने  में  सफल  नही  हो
 सकी  है  शौर  दूसरी  झोर  बह  लाखों  करोड़ों
 रुपये  की  विदेशी  मुद्दा  खर्च  कर  के  इस  देश
 में  मशीनें  ला  कर  यहा  की  बेकारी  को  बढ़ाने
 का  यहन  कर  रही  है  1

 मैं  इस  जहस  में  सहीं  पड़ना  चाहता  हूं  कि
 एल०  झाई०  सी०  में  रिट्रेंचमेंट  होगी  या  नहीं  t
 इस  समय  हमारे  सामने  रिट्रेंबमेंट  का  मसला
 नहीं  है।  इस  समय  हमारे  सामने  मसला  शौर
 सवाल  यह  है  कि  जब  हमारे  यहां  करोड़ों
 अपनों  की  गहीनें  err  जाती  हैं  हो  उन  बशीनों
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 के  द्वारा  कितने  लोगों  को  काम  से  वंचित  रखा

 जाने  वाला  है  कितने  लोगों  को  नौकरी  से

 हटाया  जायेगा  यह  मसला  नहीं  है  a]  मैं  जानता

 हूं  कि  अभी  लोगों  को  हटाया  नहीं  जायेगा  बल्कि

 जब  तक  मशीनें  काम  नहीं  करने  लगेंगी  तब

 तक  उन  को  रखा  जायेगा  ।  लेकिन  असली  मसला

 यह  है  कि  कितने  लोगों  का  काम  मशीनों  के

 ज़रिये  होगा
 गये  साल  जब  5  जून  को  रुपये  का

 अवमूल्यन  हुआ  तो  उस के  पंद्रह  दित  बाद  ही
 इस  सरकार  ने--यह  सरकार  इतनी  बेशर्म  हो

 चुकी  है--बिस्कुट  बनाने  वाली  एक  अ्रमरीकी

 कम्पनी  को  मद्रास  में  एक  बिस्कुट  फ़ैक्टरी  लगाने

 के  लिए  पेंतीस  लाख  रुपये  की  विदेशी  मुद्रा  का

 लाइसेंस  दे  दिया  |  क्या  इस  सरकार  के  लिए
 इस  से  ज्यादा  शर्म  की  कोई  और  बात  हो  सकती

 है  ?  उस  वक्‍त  हिन्दुस्तान  की  बिस्कुट  बनाने
 वाली  कम्पनियों  के  मालिकों  ने  इस  बात  का

 विरोध  किया  |  आल  इंडिया  बिस्कुट  मैनेफैक्च-
 र्रज  एसोसिएशन  की  ओर  से  साठे  साहब  जो

 कि  पूना  में  बिस्कुट  कम्पनी  चलाते  हैं  दिल्‍ली

 पहुंचे  ।  वह  इस  सम्बन्ध  में  मंत्रियों  से  मिले  और

 उन्होंने  श्रखबारों  में  बयान  दिये  ।  जब  हिन्दुस्तान
 में  बिस्कुट  बनाने  की  मशीनें  और  नो-हाऊ  है
 तब  भी  एक  अ्रमरीकी  कम्पनी  को  पेंतीस  लाख

 रुपये  की  विदेशी  मुद्रा  का  लाइसेंस  दे  दिया  गया

 शर  वह  भी  ऐसे  वक्‍त  पर  जब  कि  इस  सरकार

 ने  दुनिया  के  लोगों  के  कहने  पर  वर्ल्ड  बैंक  के

 कहने  पर  रुपये  का  अवमूल्यन  कर  के  सारी

 दुनिया  के  सामने  हिन्दुस्तान  की  बेइज्जती  कर

 दी  थी  ।  क्या  यह  कोई  नीति  है  ?  क्या  यह  कोई

 कार्यक्रम  है  ?  क्या  इस  सरकार  को  कोई  शर्म

 है?
 इस  सम्बन्ध  मैं  में  खास  तौर  से  स्वतंत्र  पार्टी

 के  नेताओं  को  बताना  चाहता  हूं  कि  जिन  लोगों

 का  कहना  उन  के  लिए  वेद  वाक्य  होता  है
 जिस  मुल्क  की  तरफ़  इशारा  कर  के  वे  कहते

 हैं  कि  देखो  वहां  क्या  हो  रहा  है  उस  मुल्क  के

 वर्तमान  अर्थ॑-शास्त्रियों  में  से  एक  बहुत  बड़े
 अर्थ-शास्त्री  ने  आटोमेशन  के  सम्बन्ध  में  क्‍या

 कहा  है  ताकि  श्री  पटेल  का  थोड़ा  बहुत  शिक्षण

 MARCH  31,  967  Automation  (Res.)  290

 हो  जाये  ।  मैं  आल  इंडिया  इन्शोरेंस  एम्प्लाइज़

 ऐशोसिएशन  को  “झाटोमेशन  एल०  झ्राई०

 सीज  केस  एक्सरेड”  नाम  की  पृस्तिका  में

 इतने  बहुमूल्य  तथ्य  और  सूचनायें  देने  के  लिए
 धन्यवाद  देता  हूं  ।  उस  पुस्तिका  में  बताया  गया

 है  कि  जान  केनेथ  गैलब्रेथ  ने  जो  कि  अमरीका
 के  बड़े  अर्थ-शा  स्त्रियों  में  स ेएक  हैं  जो  कि  भारत
 में  श्रमरीका  के  राजदूत  रहे  हैं  और  जिन  की
 नीतियों  के  आधार  पर  शायद  स्वतंत्र  पार्टी
 अपनी  नीतियां  बनाती  है  इस  सम्बन्ध  में  क्‍या

 कहा  है  ।

 John  Kenneth  Galbraith  in  his:
 “Economic  Development”  has  the
 following  advice  to  give  to  such  over--
 enthusiastic  Governments  like  ours:

 “The  borowing  of  technology  is
 also  a  subtle  matter.  In  princi-
 ple,  it  is  highly  desirable.  One
 must  know,  however,  why  the
 thing  was  worked  out.  Was  it  a
 step  forward  in  a  process  or  pro-
 duct  of  universal  application?  Or
 was  it  an  adaptation  to  the  requi-
 rements  of  advanced  economic
 development  itself?  High  yield-
 ing  maize  hybrids,  the  Japanese
 method  of  rice  cultivation  impro-
 ved  fertiliser  use,  L-D  process  of
 steel  production  are  advances  of
 general  application.  They  econo-
 mise  all  resources.  They  are  as  ap-
 propriate  and  as  important  for
 the  less  or  more  developed  coun-
 try.  Much  of  the  technology  of
 the  more  advanced  countries  re-
 presents  an  accommodation  to
 labour  shortages  or  reflects  the
 other  special  requirements  of  the
 more  advanced  economy.  The
 mechanical  cotton  picker  and  the
 modern  heavy  farm  tractor  are
 innovations  of  this  sort.  Their
 use  on  the  farms  in  the  United
 States  reflects  the  fact  that  labour
 for  hire  is  exceedingly  scarce...”

 श्री  पटेल  इसको  भ्रच्छी  तरह  से  सुनें  ।

 सभापति  महोदय  :  माननीय  सदस्य

 मुझे  सूनायें  t

 की  जाऊं  फरनेंन्डिस:  मैं  श्राप  को  ही  सुना

 रहा  हूं  |  श्री  पटेल  भी  इस  को  सुनें  t



 taken
 eerlier  stages  of  development.  To
 Go  ao  is  to  waste  Scarce  resources
 and  handicap  development  and
 much  more  than  incidentally,
 to  add  to  unemployment.”

 sex  डेवलप्ड  इकनीमी  की  नीति  रखने
 वाले  मंत्री  सहोदय  इस  बकल  यहां  नहीं  है।
 अह  बात  उन  को  सुननी  चाहिए  थी

 “Thus  it  is  a  mark  of  wise
 development  plenning  to  copy
 from  the  countries  in  the  more
 advanced  stages.  And  it  is  also
 a  mark  of  wise  planning  not  to
 do  so.  The  distinction  which  I
 have  just  made  between  innova-
 tion  of  universal  epplication  and
 those  which  are  merely  adapta-
 tions  to  higher  stages  of  develop-
 ment  is  not  an  easy  one  to  apply
 But  it  is  more  likely  to  be  applied
 if  the  need  for  the  distinction  is
 at  least  recognised  os

 ओे  बहुत  महत्वपूर्ण  वाक्य  हैं  जिन  को  मंत्री

 महोदय  श्रच्छे  ढंग  से  सुने  ।  लेकिन  जब  वह
 सुन  नही  रहे  हैं  तो वह  जबाब  क्षया  देंगे”  प्रगर

 अह  हमारी  बातों  को  सुनेगे  नहीं  तो  इस
 अहस  का  महत्व  करा  रह  जायेगा  ।

 “Not  long  ago,  in  a  neighbour-
 ing  Asian  country  where  there
 is  chronic  unemployment  and
 where  wages  ate  low,  expensive
 automatic  gates  from  abroad
 ‘were  being  planneg  for  railway
 tcrosings.  These  are  necessary
 developments  in  those  countries
 where  20  one  is  any  longer  avail-
 able  for  the  reflective  life  of  &
 Raiway  Gateman.  But  not  here.
 Hag  the  distinction  I  am  making
 Deen  more  clearly  in  mind,  consi-
 derable  money  would  have  been
 saved  and  the  gateman  would  have
 remained  gratefully  at  their
 posts.”

 46.29  brs.
 Tile.  Dvrory-Bexsxra.  in  the  Chair).

 उपाध्यक्ष  aye,  wert  §  ag  ver
 went  हूं  fe  wdien  &  wc  ack  को
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 दो  दृष्टिकोणों  से  देखा  जाये  ।  एक  तो  यह  कि
 जब  तक  इस  मुल्क  में  हूर  एक  इन्स.न  के  लिए
 खास  तौर  से  पढूं-लिखे  तौजबनों  के  लि२,  काम
 का  इन्तज़ास  नहीं  किया  जा  सकता  है  तव  तक
 यहा  पर  भाटोमेशन  की  बात  नही  होनी  याहिए  t
 यह  बात  स्पष्ट  तरीके  में  ध्यान  मे  रखो  जाये  ।
 और  दूसरे  जहां  भ्राज  विदेशी  मुद्रा  का  महत्व
 शौर  कामो  के  लिये  है  खास  तौर  पर  शनाज
 की  पैदावार  के  लिये  छोटे-मोटे  उद्योग  धनद
 कायम  करने  के  लिये  वहा  विदेशी  मुद्रा  का
 इस्तेमाल  कोई  भी  ऐसे  काम  भे  ते  किया  जाय
 जहा  बेकारी  बढ़ते  झौर  मुल्क  को  गरीब  बनाने
 के  काम  में  उस  का  इस्तेमाल  हो  1

 Shrimati  Lakshmikantamma  (Kha-
 mmam):  On  a  point  of  order.

 Shri  Nambiar:  No  fresh  point  has
 come.

 Mr.  Deputy-Speaker:  What  is  the
 point  of  order?

 Shrimati  Lakshmikantamma:  My
 point  of  order  is  this  Mr.  George
 Fernandes  has  come  here  defeating
 a  giant.  We  enjoy  his  oration  all  right,
 Sir,  but  at  the  same  time  ]  would
 hke  to  bring  to  the  notice  of  the  hon.
 Member  rule  352(vli).  Whether  we
 contribute  to  the  philosophy  of  some
 parties  or  not  is  a  different  thing.
 But  Mr.  Fernandes  was  referring  to
 a  speech  of  a  member  of  the  Swa-
 tantra  Party  and  said  that  he  was  an
 agent,  he  might  be  an  agent  and  all
 that.  If  he  goes  on  attributing
 motives  to  what  another  hon.  Mem-
 ber  has  said  irrespective  of  the  fact
 whether  he  believes  in  that  philisophy
 or  not,  it  78  defamatory  and  accord-
 ing  to  ru'e  352(vii),  no  Member  can

 seditious  or  defa-
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 Ghriventi:  Laksbmikantammma:  What
 32  your  ruling,  Sir?

 Shri  Pashabhas  Patel:  My  hon.
 friend,  the  gaint-killer,  has  made  an
 aliegation  and  I  wish  to  clear  myseit.
 है  am  not  the  agent  of  IBM.  I  am  very
 much  surprised  to  hear  this.  Why
 @oes  he  not  refer  to  the  Communisi
 economy  whether  Rusia  is  having
 (interruptions)

 Shrimati  Lakshmikantamma:  I  am
 not  the  agent.  He  ig  the  agent.  {
 have  as  much  right  in  this  flouse  as
 he  has.

 भरी  यशवत्त  शर्मा  (ग्रमृतमर  )  उपाध्यक्ष
 प्रहोदय  यहा  रूस  झौर  शअ्रमरीका  के  झगड़े
 छोड  कर  हमे  भारत  की  बात  कहने  की  आज्ञा
 देंगे  ।

 Mr.  Deputy-Speaker:  I  would
 tequest  the  hon  Member  not  to  cist
 9spersions  or  indulge  in  making  such
 @legations  against  a  member  vha  i,
 Pprescnt  here  Though  he  grit.  an
 opportunity,  he  may  not  indui
 such  things  Of  course,  the  hon  mem-
 bers  have  decided  to  co-exist  at  least
 on  this  side  and  =  the  co-existence
 might  come  into  difficulties,  if  they
 indulge  tn  such  things  Thev  may
 bear  in  mind  this  thing

 Shri  George  Fernandes:  On  a  pont
 of  personal  explanation

 एक  तो  इस  पर  प्वाइन्ट  श्राफ  ग्रार्डर  उठाया
 गया  है,  दूसरे  पटेल  साहब  ने  कहा  कि  वह
 झ्राई०  बी०  एम ०० के  ऐजेन्ट  नही  है।  जब
 यहां  पर  मैं  आटोमेशन  के  प्रस्ताव  के  खिलाफ
 अपनी  बात  कह  रहा  था,  तब  उनकी  बात
 सुन  कर  कुछ  मन  में  ऐसा  सशय  ज़रूर  शाया
 कि  उनका  इससे  सम्बन्ध  है  ।  मुझे  खुशी  है  कि
 उनका  इससे  कोई  सम्बन्ध  है.  (ध्यबघान) ... .
 Shri  Pashebhai  Patel:  I  have  some-

 thing  more  to  say.
 As  I  explained  a  little  while  ago,  !

 am  not  an  agent  of  IBM.  Number
 two  is  that  Mr.  Fernandes  will  be  inte-
 rested  to  know  that  I  was  the  Director
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 a  policyholder  and  Directoy,  it  was  my
 interest  to  protect  the  interests  of
 about  two  million  policyholders  of  the
 company.  I  want  to  say  that  under
 the  clerical  system,  there  were  so-
 many  inexcusable  mistakes.  When  IL
 wanted  to  know  something  about  my
 own  policy,  it  was  not  possible  for  me
 to  know  it  for  35  days,  though  I  was
 the  highest  man,  the  Director  of  the
 Company.  Mr.  George  Fernandes
 would  be  interested  to  know  that
 under  the  presnt  computer  system,
 we  are  hoping  to  get  better  results.

 Shri  N  Sreekantan  Nair:  On  a
 point  of  order.  A  personal  explan-
 tion  can  only  be  grven  after  the  text
 has  been  submitted  to  and  approved
 by  the  Speaker,  and  it  can  be  given
 only  the  next  day.  This  is  the  rule

 Mr.  Deputy-Speaker:  An  allegation
 has  been  made.  I[f  a  member  were
 to  make  an  allegation  against  another
 Member  because  the  latter  has  a
 different  view  on  a  particular  ques-
 thon  of  thre  nature,  certainly  it  would
 be  difficult  to  carry  on  our  Dusiness.

 Shdi  है) ह  Sreekantan  Nair:  I  was
 saying  that  personal  explanation  can
 only  be  given  afte:  the  text  has  been
 submitted  to  and  «approved  by  the
 Speaker  and  the  statement  has  to  be
 made  the  next  day  This  ts  accord-
 ing  to  the  rules  So  why  does  he
 depart  from  3१

 sh  तुलधीदास  लाघव  (वारामती)  :
 मेरी  झ्ापने  एक  विनती  है  जब  यहा  पर  कोई
 एलगेशन  लगाया  जाता  है,  उस  पर  प्वाइन्ट
 श्राफ  झाडर  होता  है,  उस  के  बाद  एक्सपलेनेशन
 होता  है  तो  उस  के  बाद  चैयर  को  झपना
 रुलिंग  देता  चाहिये  लेकिल  आपने  इसकी  बाबल
 झपना  रूलिंग  नहीं  दिया  ।  मेरा  यह  कहना
 है  कि  हाउस  मे  भापस-झापस  मे  इस  तरह  से
 एक  दूसरे  के  खिलाफ़  एलीगेशन  लगाई  जाय
 तो  इस  से  हाऊस  की  भ्रतिष्ठा  घटती  है  7  यह
 सिर्फ  मेरी  राय  नही  है  बल्कि  सब  की  राय  है  ।'

 जब  बहिन  ने  प्बाइम्ट  ्याफ़  आई ंर  उठाया
 है  कि  उन्होंने  ऐसा-ऐसा  कहा  है  तो  उसे  मामनीय
 सभासद  को  खुले  दिल  से  कबूल  क रना  चाहिये:



 हो]

 और  कहना  चाहिये  कि  भेरी  गलती  हुई  है
 और  ay  उस  में  से  मिकाल  दिया  जाय  ।  इस

 हाऊस  में  से  सारे  देश  में  से  इतने  बड़े  बढ़े

 नुमाइन्दे  चुन  कर  भाये  हैं,  यदि  वह  भाई  प्रेम
 से  इस  को  कंबल  कर  लें  तो  इस  से  इस  हाऊस
 की  प्रतिष्ठा  बढ़ेगी,  कम  नही  होगी  ।  यदि  ऐसा
 नहीं  होगा  तो  झलबारों  में  जैसे  पब्लिक
 मीटिय  होती  है,  उस  का  समाचार  निकलता

 है  वैसा  ही  मालूम  पड़ेगा  ।  इसलिये  इस  को
 प्रोसीडिग्क  में  से  सिकाल  दिया  जाय  |

 Mr.  Deputy-Speaker:  As  the  hon.
 Membre  has  said,  of  he  has  made  a
 serious  allegation  against  another
 Member-—I  was  not  present  at  the
 time—it  has  to  be  looked  into  ‘I  will
 look  into  it.

 The  hon.  Member  has  given  a  per-
 Sonaf  explanation.  From  that  expla-
 nation,  I  fing  he  has  withdrawn  his
 allegation  If  that  35  true,  the  ques-
 tion  of  cxpunging  anything  does  not
 arise.  ’

 Shri  Randhir  Singh

 aft  रणभोर  सिह  :  जनाब  डिप्टी  स्पीकर
 साहब,  जा  प्रस्ताव  (ध्यक्ष  न)
 Shrimatj  Lakshmikantamma:  Do  you

 allow  one  Member  to  say  that  another
 Member  is  an  agent  of  somebody?

 Mr,
 at

 tama  That  practice is  entirely  wrong.  We  cannot  cary on  our  deliberations  in  this  manner.
 Shri  Umanath:  Once  you  have

 given  your  ruling,  there  cannot  be
 any  discussion  on  that

 Mr.  Doputy-Speaker:
 discussion.

 Shri  Umanath:  You  have  given  your
 Tuling.  But  she  is  rising  again  and
 G@gein  and  discussing  it.  X  will  not
 Silow  a  single  item  to  pass  tomorrow ff  this  is  the  behaviour,

 Mr.  Deputy-Gpeaker:  Let  Shri
 Randhir  Singh  continue,

 थी  रणजीर  ह. ई  !  जनाब  कपडा  स्पीकर
 चाहि,  जो  कस्ताव  पेश  किया  गया  है,  उस

 There  is  no

 Ban  ह... उ  CHAYTRA  10,  388७  (SAKA)  Automation  (Res.)  2796

 प्रस्याव  के  तीन  पहलू  हैं  छक  पहचू--इसा-
 लाकी  शौर  इन्सानी  षहलू  है,  दूसरा  पहलू--
 बेरोजगारी  का  पहलू  है।  भौर  तीसरा  पहलू-
 झ्रमली  और  सायन्ती  पहलू  है  हम  को  इस
 रेजोल्यूशन  को  इन  तीन  नजरियों  से  देखना
 है,  यह  नहीं  कि  कोई  बात  पेश  हो  शौर  उसकी

 अन्धाधुन्ध  मुखालफत  करना  शुरू  कर  दे  ।
 यह  40  हजार  ग्रादमियों  की  डिसगी  का
 सवाल  है  जो  एल०  झ्ाई०  सी०  में  या  दूसरी
 जगहो  पर  काम  करते  हँ--हमे  देखना  होगा
 कि  इसका  उते  पर  क्या  श्रसर  पहता  है।
 में  जाज  साहब  की  इस  बात  को  नहीं  मानता
 कि  कोई  बाल  हो  और  गवमनंमेन्ट  को  झन्दर
 घसीट  लिया  जाय  ।  यह  एल०  झाई०  सी०
 का  मामला  है.  वाले ०.  झ्ाई०  सी०  आटोनोमप
 बाडी  है,  वह  गवर्नमेन्ट  से  इण्डीपेन्डस्ट  बाड़ों
 है  ।  यह  टीक  है  कि  एल०  आर्ट  ०  सी०  को
 गवर्नमेस्ट  बुछ  सुझाव  दे  सकती  है,  लेकिन  में
 समझता  हू  कि  गवर्नमेन्ट  के  सझाव  एल०७
 झाई०  मी  पर  कावित  पारन्दी  नहीं  है  ।

 में  महसस  करता  7  कि  अखलाकी
 तौर  पर  और  इन्मानी  तौर  मं  इन  ३0  000
 भाइयो  के  जो  इस  तरह  से  बेराजगार  होने
 चले  है  ग्राटोमेशन  के  परिणामस्वरूप,  तो  बह
 एक  गम्भोर  और  गौरतलब  मामला  है  ।  इस
 पर  गवर्नमेन्ट  को,  मत्री  महोदय  को  बड़े  गौर
 से  और  हमदर्दानातौर  से  विचार  करना  है
 शौर  जाहिर  है  कि  भ्रगर  इस  तरह  से  बडे  पैमाने
 पर  हम  ग्राटोमेशन  से  बेरोजगारी  होती  है  तो
 इस  बात  का  असर  सारे  देश  पर  पड़ने  वाला
 है  1  बेरोजगारी  वेसे  ही  देश  के  सामने
 भौजूद  है  भौर  भ्रगर  इस  तरह  से  बेरोजगारी
 झौर  बढ़ती  है  तो  उपाध्यक्ष  महोदय,  में
 आपकी  माफंत  मत्नी  महोदय  से  प्रपील  करूगा
 कि  इस  मसले  का  कोई  इन्सानी  हल  निकाला
 जाय  |  शब  इंसानी  हल  यह  हो  सकता  है  कि
 एल०  ाई०  सी०  को  कहा  जाय  जो  कि  एक
 इंडिपेंडेंट  बाडी  है  कि  वह  उन  लोगों  को  ऐव-

 जौव॑  करने  के  लिये,  कोई  दूसरा  मंगा  देने  के
 लिये  हमवर्दी  के  साथ  मौर  करे



 (shri  Morarji
 eral):  May  I  say  for  the  information
 of  the  hon.  Member  that  nobody  is
 put  out  of  employment?  I  have  said
 that  here  very  definitely.

 Shri  Singh:
 whole  resolution  is  unfounded  This

 ‘is  a  very  mmportant  announcement  by
 “the  hon  Minster.  सोरा  रेजोलूशन  ही

 माननोथ  सदस्य  का  बेकार  हो  जाता  है|
 जड़  कोई  चोड़  नरी  है  फिर  वह  बुनियाद  ही
 खत्म  ही  जाती  है।  When  there  is  no

 wause  of  action,  the  action  does  not  lie
 महू  रेजोलूशन  जो  है  यह  एक  तरोके  से

 बेदुतियाद  रेज़ोलूगन  हो  जाता  है।  जब  किसी
 आदमी  को  बेरोशगार  नही  किया  जाता  ौर
 उत्  के  साथ  में  कोई  ऐसी  बात  होती  नहीं
 और  जब  काज़  आफ  ऐक्शन  नहीं  है  तो  इस
 रेजोलूशन  का  रखता  बेमानो  हो  जाता  है
 क्योकि  गवर्नमेन्ट  को  कुछ  करना  नहीं  है  ।
 में  मानता  हू  कि  मिनिस्टर  साहब  ने  इस  मौके

 प्यर  एक  बडी  महत्वपूर्ण  घोजगा  की  है  शौर  मे

 महे  महसूस  करता  हू  कि  इस  रेजोलूशन  का
 जितना  सारा  डिस्कगन  है  वह  बिल्कुल  बेकार
 है  क्योंकि  इस  आटोमेशन  से  बेका रो  जैसी  कोई
 न्बीज  होगो  इस  वे  कोई  ऐसो  बात  नज़र  नहीं
 झ्रातोी  !

 अब  जहा  तक  आटोमेगत  करने  का  या
 ने  क  रने  का  सवाल  है  तो  मे  यह  कहता  चाहुता
 हैं  कि  अझाज  मात  तरक्‍कों  का  है,  साइस  का
 जमाना  है  ।  मे  मोटर  था  रेलगाड़ी  पर  जाने
 बाला  भादमी  नहीं  मैं  यह  बात  नहीं  कहता,
 में  उन्हीं  भाइयों  की  बात  करता  हूं  जो  कि
 सरकको  को  बात  करते  है  जो.  दुनिया  भर
 को  बेरोजगारी  को  बाते  करते  है  प्रव
 कोई  बात  ग  डीहकी  जाती  है,  उसके  करने
 के  मेथड  में  सुगा  लाया  जाता  है  तो  हो
 खकता  है  कि  उस  से  उनपजगह  पर  बेरोजगारी
 भो  थोड़ी  हो  जाय  !  ह | ल  जैते  में  धपने  ही  देहात
 की  एक  मिसाल  देता  हूं  कि  पहले  हम  लोग

 नपते  हाथ  से  ही  सानी  का  ara  काटते  मे,  ॥
 ww  काम  को  हाय  के  करने  के  बजाथ  एक
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 द...  झा  गई  है  i00  wat  wt  उसका
 नतीजा  यह  हुआ  कि  जिस  चारे  को  पहले  ब्र
 किसान  काटा  करते  थे  भव  उनकी  जगह  केवल
 एक  4.साम  ही  यह  काम  उस  मशीन से  करने
 लग  गया  है  l:  wa  यह  ध्राटोमेशन  तो  है  ही  कि

 यहा  हम  पालियामेट  हाउस  मे  लगी  घास  को
 मशीन  से  फुर्ती  से  कटते  हुऐ  देखते  हैं।  इसी  तरह
 से  मैंने  देखा  है  कि  यहा  पालियामेंट  हाउस  में
 रीडिए  रूप  में  फर्श  को  साफ  करने  को  भी
 एक  सशीन  हैं।  झ्ाटोमेशन  से  काम  थोडें  भर्से
 में  हो  जाता  है  ।इसलिये  श्ाज  सांइस  जो  त  रककी
 कर  रही  है  शौर  काम  को  झासानी  से  शौर  कम
 सैनरावर  से  काने  के  जि  प्रटोमेशर  गा
 मशीनीक-ण  हो  रह  हैँ  उसे  झप  रोक  नहीं
 सकते  |  गाधी  जी  कहा  करते  थे  इस  बात  को
 कि  इस  किस्म  की  तरक्की  सांइसको  न  हो?
 बाकी  जहा  तक  झ्रादमियों  के  भ्नएम्पलाय-
 मेट  का  सवाल  हूं,  बेराअगारी  का  सवाल  है,
 बेरोशगारी  न  होते  देरी  चाहिये  दस  मे  सब  की

 सहमति  है  जेकिन  जहां  कि  साननीय  सदस्य
 के  उस  रेजोलूशन  का  ताल्‍लुक  हूँ  मत्री  महोदय
 के  प्रभो  इस  महत्वपूर्ण  ऐलान  के  बाद  उस  की
 सारी  अहमियत  ही  खत्म  हो  गयी  है,  क्योंकि
 कोई  भी  निकाला  त्तहों  जा  रहा  है।  जेकिन
 चीज़  साथ  ही  साथ  यह  है  कि  कोई  साइंस  के
 ज़रिये  हमे  तरक्की  हासिल  होती  है  उस  से

 हिन्दुस्तान  को  फायदा  उठाना  है  या  नहीं  ?
 अगर  फायदा  नहीं  उठाना  है  तो  फिर  साइस
 को  ही  भाप  डिस्कार्ट  करना  शुरू  कर  दें  लेकिन
 याद  रखिये  उस  हात  मे  हिन्दुस्तान  झम्य
 देशों  के  मुकाबले  पोढे  रह  जायगा  4
 ब  साइस  को  तरबकी  इगलेड  में
 अच्छी  बतलाते  हैं,  रूस  मे  अच्छी
 बतलाते  हैं,  ग्रमरीका  में  झच्छी  बतलाते  हैं
 और  झन्प  मुल्कों  में  झच्छी  बतलाते  हैं  तो
 यहा  ग्रगर  साइस  की  तरक्की  होती  है,
 झाटोमेशन  या  मशीनीकरण  कुछ  होता  है
 तो  उस  को  रिड्रौगैट  स्टैप  कैसे  बह  कहते  हैं?
 चाज  जमाना  साइंत  का  है  भ्ौर  उस  में  तरक्की
 होकर  रहेगी,  ह... उ  एक  लाखिदोी  अगर  हैं
 भाप  ाईब'  को  रक्तार को  रोक  रहीं  सकते



 हे

 are  श्राप  उसकी  रफ्तार  को  रोकेंगे  तो  भाष
 सब  से  पीछे  रह  जायेंगे  ।  बदकिस्मती  यह
 है  कि  हमारा  देश  जो  करोड़ो  इंसानों  का
 देश  है  उस  में  सारा  प्रैशर  मीत  पर  ही  है,
 श्लेती  पर  ही  है  |  मैं  चाहता  ह्  कि  देश  में
 झौधोगीकरण  हो,  झ्ाटोमेशन  हो  शोर  ज॒पीन

 ;  यर  जो  बोझ  है  वह  योम  कुछ  हल्का  हो  ौर
 झशीनी  करण  से  उस  में  कुछ  काम  हो  t  लेकिन
 इस  से  मेरा  यह  मतलब  नहीं  हैं  कि  कौटेज

 इडस्ट्रीज  खत्म  कर  दी  जावे  ।  ाटोमेशन,
 मशोनीकरण  करना  है  लेकिन  उसके  साथ

 ही  यह  देखता  है  कि  भगर  कहो  से  उसके  परि-
 जामस्वरूप  झादमी  मरप्लस  होते  हैं  तो  उन्हें
 दूसरी  किसी  उपयोगी  जगह  पर  खपायथा  जाय  1
 बाकी  जैसा  मैंने  पहले  कहा  साइस  की  शझाज  की

 दुनिया  भें  जो  जगह  है  उसको  आझाप  सजर-
 झंदाज़  नही  कर  सकते  t  झगर  आप  उसे  नजर-
 झंदाज  करेगे  तो  पीछे  रह  जायेंगे  ।  उसे  लज़र-
 श्दाज  करना  जमाने  की  तरक्की  के  खिलाफ
 बात  करनी  है  1  इस  रेजोलूशन  पर  भव कुछ
 कटने  का  बाकी  नहीं  रहता  है  क्योकि  मती
 महोदय  की  तरफ  से  यह  चीज़  कह  दी  गई
 है  कि  एल०  शग्लाई०  सी०  भें  किसी  किस्म  की
 कोई  छटनी  नहीं  हो  रहो  है,  कोई  झभादमी
 बाहर  नही  जायगा  मैं  चाहूगा  कि  मेरे
 फाजिलदोस्त  जिन्होंने  वह  रेजोलूशन  पेश  किया
 है  भ्रगर  बह  उस  को  वापिस  ले  लें  तो  मामला
 खत्म  हो  जाता  है  t  ware  दुबारा  झगर
 कभी  इस  किस्म  की  बात  दरपेश  हो  हाउस  में
 तो  दुबारा  उस  तरह  का  रेजोलूशन  लाया
 जा  सकता  है।  मेरे  फाडिल  दोस्त  श्री  जाजें
 करनेन्डीश  ने  बड़ी  बातें  कह  दो,  कांग्रेस  पर
 हमला  कर  दिया  लेकिन  मैं  कहना  चाहता
 हैं  कि  कांग्रेस  से  ज्यादा  तरक्की  पसन्द  पभौर
 कोई  जमात  इस  देश  में  नहीं  है.  (व्यिवबान)
 णेरे  बहु  दोस्त  यो  कि

 कि
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 सिखा,  (व्यक्षयान)  सेरे  बहु  दोस्त  जरा
 ध्यान  से  उस  झ्राटिकल  को  पढ़ें  क्या  इंसानों
 को  मार  कर  झाप  जमीन  सुधार  करोगे  ?
 &  उन  को  कहता  चाहता  हूं  कि  यह  क्नेक्टि-
 याइजेशन  झाफ  लैड  फार  दी  स्टेट  यह  क्‍या

 जब  रदस्त  तरीके  से  होगा  ?  मेरे  दोस्त  काग्रेस
 को  करिटिसाइज़  करते  है  लेकिन  में  उन्हें
 बतलाना  चाहता  हू  कि  काग्रेस  पहली  वह
 पार्टी  है,  पहली  बह  हुकमत  है  जो
 गरीबों  की  है,  जो  क्ित्रानो  की  है  भौर  जो
 मजदूरों  को  है  सब  से  ज्यादा  काग्रेम  ही
 छोटे  लोगो  टेनेन्टस  के  काज  को  एक्सपाउज
 करती  है  शौर  फिर  वह  क्यों  भूल  जाते  हैं
 कि  छाज  बाले  तो  बोले  छलनो  क्‍या  बोले
 जिसमे  बहत्तर  छेद  ।  यह  कम्युनिस्टस  क्‍या
 बोल  सकते  हैं  जो  कि  लाखों  झादइमियों  को
 मार  कर  स्टेट  को  मालिक  बनाते  है  ?  हम
 स्टेट  का  कद्ोल  जमीन  पर  नही  देता  चाहते
 स्टेट  का  कट्रोल  चाहे  डढाइरैक्टली  हो  या

 दूसरी  जो  एजेसोज  है  उन  के  जरिये  हो,  हम
 जमीन  पर  स्टेट  का  कंट्रोल  नहीं  चातने  |
 भाई,  चाहे  भाप  रूस  की  बात  क  रे,  चाहि  यूरोप
 की  बाते  करें,  जो  ग्राकर  हमारे  ऊपर  यहां
 इलज़ाम  लगाते  हैं,  मैं  खास  तौर  पर  यह  बात
 इसलिये  कहना  चाहता  हूं  कि  साइस  को  तरक्‍्कों
 चाहे  प्राटोमोशन  से  हुई  हदो,  चाहे  मशीनरी
 से  हुई  हो,  जो  भो  तरक्की  उस  से  यूरोप  में

 हुई  है,  रूस  में  हुई  है,  कम्युनिस्ट  देशों  से  हुई
 है  घौर  गैर-कम्युनिस्ट  देशो  में  हुई  है  बह  रुक
 नही  सकी  है  !  जब  एफ  देश  का  प्रोडबशन
 बढ़ता  है,  रोड़गार  मिलता  हैं,  तरबको  होती
 है  तो  हो  सकता  है  कि  लोग  बेरोजगार  हो,
 सरप्लस  हो  जायें,  ऐसे  सरप्लस  लोगो  को  दूसरी
 काम  की  जगहों  पर  एबसौबे  किया  जाता  है  ।
 ह. 6  एक  प्रादमी  मास्टर  का  काम  करता  है
 हां  काम  नहीं  है  तो  दूसरा  काम  शुरू
 कर  दें  a  मैं  यक्ौस  दिलाना  चाहता  हूं  अपने
 दोत्त  साजे  फरनेम्डीज  को  कि  भ्रगर  उन्हें  उन
 40,000  मजदूरों  के  साथ  हमदर्दी  है  तो

 1  शोगों  को  भरी  उठ  से  कम  हमदर्दी  नहीं
 है  t  कांग्रेस  बैचेश पर  बैब्ने  बालों  को  उप
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 प्री  रणघीर  सिह]
 से  ज्यादा  हमदर्दी  है।  लेकिन  एक  इस  तरह  होती  है  वही  उस  को  महसूस  करता  है  दूसरा
 से  गैलरीज  से  प्ले  करना  इन  दोस्तों  को  ही
 शोभा  देता  है  बाक़ी  ऐसी  कोई  बात"  नहीं  है
 जैसा  कि  मेरे  उधर  के  दोस्त  समझते  हैं  कि  ने
 ही  केले  किसानों,  मजदूरों,  और  गरोब  श्रवाम  के
 ठेकेदार  हैं  और  वे  ही  अकेले  एल०भप्राई०सी ०
 में  जो  छोटे  मुलाजिमीन  है  उन  के  ठेकेदार  हैं
 जौर  बाकी  शोर  जिनने  भी  दीगर  लोग  है
 वें  सब  सरमायेदार  है,  तो  उनकी  यह  बात
 गलत  है  ।  हम  कांग्रेस  वालों  को  उनसे  कम
 नहीं  ज्यादा  ही  हमदर्दी  गरीब  मजदूरों,
 झुलाज़िमों  और  किसानों  के  साथ  है  1  श्री
 झनिरधन  जो  यह  रेजोलूशन  लाये  हैं  उन
 से  मुझे  पूरी  हमदर्दी  है और  मैं  इस  कदम
 को  उठाने  के  लिये  उनकी  तारीफ  करता  हूं
 बाक़ी  उनका  इस  तरह  से  ठेकेदारी  का  दावा
 करना  गलत  होगा  क्‍योंकि  कांग्रेस  भी  अवाम
 की  संस्था  रही  है  और  उसने  हमेशा  गरीबों
 के  हित  का  ख्याल  र्था  है

 एक  माननीय  सदस्य
 किया  है  ?

 शनी  रणधीर  सिह  काग्रेस  ने  .इन  20
 सालों  में  वह  कुछ  किया  है  जो  कि  आप
 कभी  नहीं  कर  सकते

 Qe  साननीय  सदस्य  :  पटड़ा  कर  दिया
 है  1

 आप  ने  क्‍या

 ली  रणबीर  सिह:  घबड़ाइये  मत,
 झाप  को  मौका  मिले  तो  आप  कुछ  करके
 दिखाना  बाक़ी  यहा  स॒  तरह  से  बढचढ  कर
 बातें  करना  फिजूल  है  क्योंकि  मसल  मश-

 हर  है  कि  जो  गरजते  हैं  बहू  बरसते  नहीं  ।
 आप  बातें  ज्यादा  करते  हैं  लेकिन  जब  श्राप
 के  सिर  पर  जिम्मेदारी  रख  दी  जायगी  तो
 झापका  सारा  जिस्म  हिल  जायगा  |  जिस्मे-
 दारी  को  वही  झादमी  समझता  है  जो  कि
 उसे  प्रोढ़ता  है  ।

 Uneasy  lies  ¢he  head  that  wears  the

 crow.  जिस  पर  जिम्मेदारी

 नहीं  करता  ।  मैं झाप  को  बिनाउंस  नहीं
 कैरता  |  लेकिन  साथ  हो  मैं  भाष  से  यह  चाहूँ-
 था  कि  ाप  भो  दूसरे  पर  मोटिव्स  न  ब़गायें  ।
 कांग्रेस  किसान  और  सद्धदूरों  की  बहबूदी
 चाहती  है  और  झगर  हम  उन  के  भले  के  लिये
 कोई  काम  करते  हैं  तो  श्राप  को उनकी  तारीफ
 करनी  चाहिये  जैसे  झगर  आप  उनके  लिये
 कोई  अ्रच्छा  काम  करें  तो  हमें  भी  उनको
 तारीफ़  करती  चाहिये  |  लेकिन  यह  बेकार
 में  मोटिव  लगाने  की  बात  गलत  है  1  मुझे
 धाप  ने  बोलने  का  समय  दिया  उसके  लिये
 मैं  श्राप  का  मशकूर  हूं  ।

 An  hon.  Member:  Are  you  oppos-
 ing  the  resolution  or  supporting  it?

 aft  रणघीर  सिंह  :  जब  उनकी  छंटनी
 नही  होने  जा  रही  है  तो  श्राप  बेकार  मे  परे-
 शान  हो  रहे  है  श्रौर  इसीलिये  मैने  कहा  है
 कि  यट  रेजोलूशन  माननोय  सदस्य  का  बेमानी
 ही  जाता  है  ।

 He  should  withdraw  his  resolution.
 Shri  द  Krishnamoorthi  (Cudda-

 lore):  Mr.  Deputy-Speaker,  Sir,  on
 behalf  of  the  DMK  party,  I  am  ex-
 tending  my  party's  wholehearted  sup-
 port  to  the  resolution  as  well  as  the
 amendment.  I  was  listening  to  the
 speech  made  by  the  hon.  Member,
 Shri  Randhir  Singh.  I  endorse  in
 full  the  first  part  of  his  speech.  But
 for  the  Finance  Minuster’s  interven-
 tion,  I  thought  he  would  be  all  right
 and  would  be  supporting  the  resolu-
 tion.  He  was  saying  that  if  it  caused
 unemployment,  the  Ministry  should
 tell  the  LIC  not  to  resort  to  automa.-
 tion.  But  the  moment  the  Finance
 Minister  set  him  right,  on  the  so-
 called  right  track  of  the  Congress
 party,  then,  the  hon.  Member  was
 thwarted  from  criticising  all  these
 things.

 My  point  is  this;  this  is  a  country
 which  is  poor,  wh
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 like  Shri  Patel  compared,  ourselves
 with  America  and  other  countries.
 This  is  a  country  in  which  the  em-
 ploymen:  aspect,  or  rather  the  un-
 employment  question,  has  not  been
 solved  so  far.  Millions  of  people  are
 still  unemployed;  crores  of  people,
 why  millions?  Is  it  necessary  to  in-
 troduce  automation  in  this  country?
 What  for  is  the  Govarnment  going  to
 introduce  it?  Almost  all  the  labour
 unions  in  India  have  agitaied  against
 this.  Shri  Morarji  Desai  may  say,  it
 will  not  cause  any  unemployment  or
 it  will  not  displace  anybody  from  em-
 ployment.  He  was  saying  like  that
 when  he  introduced  the  Go!d  Control
 Order.  The  country  has  seen  what
 has  happened  after  geld  control.  He
 will  say  the  same  thing,  but  can  he
 give  life  to  those  people  who  have
 lest  their  lives  after  he  introduced  the
 Gold  Control  Order?  So,  we  are
 ashamed  to  see  such  a  man  coming
 and  saying  that  this  will  not  displace
 anyone  from  employment.  I  am  real-
 ly  sorry.  I  am  saying  this  to  the
 Congress  Members.  I  duly  respect  all
 the  Members  here.  I  would  say  that
 if  the  Finance  Minister  wants  to
 introduce  automation,  first,  automa-
 tion  must  be  introduced  at  the  Cabi-
 net  level.  Why  53  Members  should
 be  in  the  Cabinet?  Why  such  a  large
 number  of  Ministers?  Every  fifth
 man  in  the  Congress  party  is  a  Minis-
 ter.  They  can  reduce  their  number.
 You  should  advise  your  Prime  Minis-
 ter  and  get  the  Prime  Minister  to  ia-
 troduce  automation  there.

 An  E52.  Member:
 order,  (Interruption),

 A  point  of

 Shri  द  Krishnamoorthi:  They  are
 siill  saying  that  they  are  followers  of
 Gandhiji.  I  am  reslly  ashamed  of  it.
 They  are  still  asser‘’ng  that  they  are
 foilowers  of  Gandhiji.  They  are  not
 at  all  the  followers  of  Gandhiji.  We
 are  the  real  followers  of  Gandhiji

 and  we  were  so  even  before  Indepen-
 dence.  Gandhiji  was  sitting  on  the
 other  side  of  the  Narmada,  sitting  in
 his  ashrama  and  spinning  on  _  his
 wheel  while  the  mills  were  spin-
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 ning  out  of  the  yarn  in  Ahme-
 dabad.  What  was  it?  Still  they  are
 spinning  :  still,  on  Gandhi  Jayanti
 Day,  we  see  every  Minister  going  and
 turning  round  the  charkhas  and  get-
 ting  themselves  photographed.  What
 for?  Do  they  really  belive  in
 it  and  do  they  really  belong  to  the
 Congress?  Do  they  realiy  believe  in
 Gandhian  policy?  After  Gandhi  was
 assassinated,  my  humble  submission  is
 that  they  have  already  assassinated  the
 policy  of  Gandhi.  In  a  poor  country
 like  India,  is  it  necessary  to  introduce
 automation,  when  millions  of  people
 are  under-employed  and  unemployed?
 In  Eombay,  they  have  introduced  it.
 But  there  are  so  many  zonal  organi-
 sations  in  Caleutta  which  are  going
 to  iniroduca  it  according  to  the  Fin-
 ance  Minister.  In  Madras,  they  have
 planned  to  introduce  it.  I  would
 like  to  warn  this  Government  here
 that  they  cannot  introduce  automation
 in  Calcutta  and  Madras.  The  emp-
 loyees  there  will  not  allow  the
 machines  to  be  erecied  there.  4lmost
 all  the  labour  unicns  including  the
 Congress  labour  union  will  unite  to-
 gether  in  opposing  the  erection  of
 automatic  machines  there.  Mr.  Patel
 has  not  correctly  understood  the  ques-
 tion  of  automation.  It  is  not  the  bul-
 lock-cart;  it  is  not  a  question  of
 sending  away  the  drivers.  You  can-
 net  instal  automation  in  buses,  but.
 yet  you  are  introducing  automation
 in  an  industry  where  thousands  and
 thousands  of  people  will  be  displaced.
 It  is  just  like  saying.  “I  will  put  the
 knife  into  the  body,  but  it  would  not
 do  any  harm  to  you;  no  blood  will
 come  out;  it  will  not  injure  you.”  We
 know  the  policy  of  the  Finance  Minis-
 ter  which  was  witnessed  during  the  last
 Gold  Control  situation.  The  country
 has  seen  him.  Several  lakhs  of  peo-
 ple  have  been  murdered  by  the  Gold
 Control  policy.  I  appeal  to  the  hon.
 Congress  Members  here.  The  import
 of  these  machines  involves  more  than
 Rs.  6  crores  of  foreign  exchange.  Are
 we  in  a  position  to  afford  if,  when
 there  is  dearth  of  fertilisers,  food  and
 so  many  other  basic  necessities  of
 life?  Are  they  having  some  agents
 for  the  companies  from  whom  these
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 [Shri  Krishna  moorthy]
 machines  are  ts  be  imported?  Is
 there  any  Aminchand  Pyarelal  grouo
 imvorting  these  machines  and  just  ta
 encourage  thom  this  is  being  done?
 In  83  interest  of  the  country  nd
 well-being  of  the  working  class,  in
 the  interast  of  the  human  civilisation
 in  India,  I  demand  from  the  Govern-
 ment  that  they  should  scrap  the  in
 troduction  of  automation  in  th
 country,

 With  these  words,  I
 resolution.

 Some  hou.  Membezs  rose—
 Mr.  Deputy-Speaksr:  I  will  call  the

 Minister  at  5  o’ciock.  He  will  take
 5  to  20  rminutes  Then  the  mover

 He  will  have
 5  minutes,  5  minutes  will  be  left  for
 moving  the  next  resolution.  So,  till
 5  o'clock,  )  will  allow  as  many  mem-
 bers  as  possible.  Let  them  take  2
 minutes  exch.  Mr.  Sheo  Narain.

 Shri  S,  Kundu  (Balasore)  Ona
 point  of  order,  Sir.  It  is  expected  that
 the  nimes  given  by  the  various
 parties  will  be  called.  My  name  is
 Sarma:  Kundu  and  the  Secretary  of
 the  PSP  in  Parliament  has  given  my
 name.  But  I  have  not  been  called.

 Mr.  Depufy-Speaker:  The  name
 given  by  the  PSP  is  Mr,  Samar  Guha.
 I  called  him,  but  he  was  not  present.

 Shey  tn¢lrajit  Gupta:  You  might
 heve  misread  Samar  Kundu  as  Samar
 Guha.

 Mr.  Deputy-Speaker:  All  right;  I
 will  cat]  him  also,

 Now  Mz.  Sheo  Narain,

 श्री  शिवाय  रुघा  :  उपाध्यक्ष  महोदय,
 मैं  इस  रिजोल्यूजन  का  विरोध  बारतें  दे  ज़िये

 खड़ा  हुआ  हूं  i  गरीबों  को  मिते  रोटी  तो

 मेरी  जान  सस्ती  है  ।  यह  नारा  इस  देश  में

 लगाया  था  राजगुरु  भगत  सिह  और  सुख-
 देव  ने  ।  मैं  उन  का  फालोवर  हूं  ।  आज  भी

 कहना  चाहता  हूं  कि  फाइलेन्स  मिनिस्टर  ने

 कहा  कि  किसी  आदमी  को  रिट्रेंच  नहीं  किया

 जायेगा  ।  इस  लिये  मैं  चाहता  हूं  कि  आटो-

 मेटिक  मशीनें  आनी  चाहिये  इस  मुल्क  में  t
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 क्यों  ?
 सुनिये  -  झ्राज  जो  लोग  इस  आटो-

 मेशन  का  विरोध  करते  हैं  वह  इस  देश  का

 भला  नहीं  चाहते  हैं।  वह  चाहते  हैं  कि

 बैलवाली  गाड़ी  चले  खट  खट  1  आज  श्री
 दनर्जी  हिन्दुस्तान  के  हितैबी  नहीं  हैं  फर्ने-
 डेंत  साहब  देश  का  हित  नहीं  चाहते  हैं  ।  वह
 लोग  दूसरे  मुःक  की  तरफ  देख  रहे  हैं।  उन

 की  नज़र  प्त्ही  और  है  |  इन  देश  को  ऊंचे

 लाना  चाहत  हैं  |  में  पृजीयतियों  का  विरोधी

 हूं  ।  मैं  डन  की  चोट  पर  कहना  चाहहदा  हूँ
 fs  gu  लोग  उन  को  हटादे  जा  रहे  हैं  |  लेकिन

 छाज  एलण्य्राई०सी०  में  दिस  ्ष्टु  से  काम

 चल  रहा  है  इस  का  नमूता  मैं  बतजाना  चाहता

 हूं  ।  मैंने  एल०आ्राईण्सी०  से  एक  इंश्पोरेंश

 कराया  था  ।  लेकिन  वहां  का  हिसाब  इतना

 गड़बड़  है  कि  आज  तक  मुझे  उस  का  ठीक  से

 पता  नहीं  चल  रहा  है  ।  जिन  लोगों  को  उस

 दफतर  से  काम  पड़ता  है  जरा  वह  अपने  दिल

 पर  हाथ  रख  कर  देखें  ।  आज  उस  हिसाब
 को  ठीक  करने  के  लिये  कोई  मशीन  आये

 तो  क्‍या  कोई  गुनाह  है  ?  कोई  गुनाह  नहीं

 है  कोई  ऐब  नहीं  है  इस  को  डेवेलय  करना

 चाहिये  ।  आराम  हराम  है  का  नारा  नेहरू
 जी  ने  लगाया  था  ।  लेकिन  इन  से  पूछा  जानवे

 कि  कितना  काम  ये  करते  हैं  (इंटरर  ज)

 यहां  हुल्लड़वाजी  ये  कर  रहे  हैं  ।  उत्होंने
 झपनी  कांस्टिट्यूएंसी  भें  चुनाव  के  दौरान

 क्या  किया  है  यह  भी  हमें  मालूम  है  ।  बनर्जी

 साहय  को  मालूम  है  कि  कितनी  घेरावाजी

 इन्होने  की  है  कितनी  मोंटरें  रोकी  हैं  ।  यह
 इनके  डैमोक्रेट  होने  का  नमना  है  ।  प्रजातन्त्र

 में  विश्वास  फरते  वाले  इंधर  बैठे  हैं  उधर

 बठ  हुए  नहीं  हैं  ॥  हम  चाहते  हैं  कि  आटो-

 सेशन  सरकार  लाय  लेकिन  इसके  साथ  साथ

 हम  यह  भी  चाहते  हैं  कि  किसी  को  नौकरी

 से  हटाया  न  जाध  ।  जहां  तक  मैं  जानता  हूं
 किसी  को  नौकरी  से  हटाया  नहीं  गया  है  अगर

 किसी  को  हटाया  गया  तो  उसको  हम  प्रोवाइड

 करेंगे,  उसको  नौकरी  देंगे,  उसको  जगह  देंगे  1

 लाखों  बीघा  ज़मीन  मुल्क  में  बेकार  पड़ी

 हुई  है  I  आज  हमें  बाबू  लोगों  की  ज़रूरत  नहीं
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 are  ।  आज  हमें  अच्छे  पंडितों

 जिद्घानों  की  जरूरत  है  ।  आज

 हमें  सुख  देव  जैसे  ऐसे  पंडित  चाहिये  जो  यह
 बता  सके  fo  तीन  बजकर  59  मिनट  पर

 हमला  करो  शरीर  जीत  तुम्दारी  होगी,  चीन

 पर  हमला  करो  तो  जीत  तुम्हारी  होगी,  पा-

 किस्तान  पर  हमला  करो  तो  जीत  तम्हारी
 होगी  ।  हमें  आटोमेशन  चाहिये  इप  देश  द्वो-

 हियों  को  ठीक  करने  के  लिये  अर  देश  को

 मज़वूत  करने  के  लिग्रे  ।

 वा

 Shri  S.  Kundu:  Mr.  Deputy-
 Speaker,  Sir,  after  listening  to  th:s
 aebiie  on  this  topic  with  rapt  atten-
 tion  I  must  confess  that  all  the  hon.
 Members  #rom  the  Treasury  Benches
 who  spoke  have  viewed  this  topic  in
 a  partisan  way.  J  am  extremely  sorry
 fer  this  because  this  topic  is  really
 very  very  important,  it  is  a  very  vital
 one  and  f  consider  that  the  entire
 economic  life  of  the  country  is  con-
 necied  wit  how  these  people  on  the
 Treasury  Fenches  are  going  to  view
 this  topic,

 First  of  all,  I  judge  this  0797९  from
 two  points.  The  first  is  whether  we
 are  going  to  allow  our  workers  _  to
 be  enten  awa.  by  the  machines.  The
 second  peint  is  whether  the  policy
 declared  ०2४  the  Congress.  the
 Treacury  FElenches  is  that  the  indus-
 trial  Folicv,  the  policy  of  employ-
 ment  ‘n  irdustry  would  be  employ-
 ment-oviernied  or  it  would  be  ३.0
 eurtail  emplovment.  These  are  the
 two  basic  things.  the  two  basic  atti-
 tudes  on  wich  the  entire  thing  should
 be  viewed,

 Gandhiji’s  name  was  taken.
 Members  «n  the  Treasury  Benches
 know  that  Gandhiji  wanted  =  small
 industries,  small  cottage  industries  to
 be  create.  But  hon.  Members
 decided  te  partition  India  and
 Gandhiji  walked  to  the  Bhangi

 Hon,
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 colony  and  said  that  the  Congress
 people  had  no  use  of  him.  From
 that  day  perhaps  the  Congre-;  M:m-
 bers  decided  to  bring  in  big  jiabour
 curtailing  mach:nery  which  throw
 out  large  numbers  of  jabourers  on
 tio  streets  and  nicrease  uncmpleoy-
 ment  in  the  entire  India.

 My  respeciful  submission  wouid
 be,  before  you  Mr,  Deputy-Speaker,
 that  I  would  still  pleid  with  the
 Treasury  Benches.  Let  themn  think
 over  this  topce  in  a  dispass:cuate
 way,  let  them  consider  this  topic  in  a
 calm  wiy  and  let  them  not  view
 this  topic  in  8  partisan  way.  Once
 we  allow  these  machines  to  come
 ints  India  there  would  b2  no  end  10
 it.  The  entire  business  monopoly
 here  and  also  in  the  whole  world  are
 organising  a  big  clique  and  this  is
 the  wiy  in  which  they  are  slowly
 trying  to  make  inroads  into  our
 incustry  and  throw  out  a_  large
 number  cf  peane.  Let  me  give  a
 worl  of  caution  to  the  Treasury
 Benches.  Unless  they  view  this  topic
 sericus!,  they  will  be  caught  in  tnat
 trap  and  there  will  be  a  huge  un-
 emodloymo  it  created  in  the  country
 The  question  cf  unemp'oyment

 enroat  ba  ssived  if  we  put  in  such
 big  elovtronic  machines  which  throw
 out  a  lacge  number  of  peopte.  At
 the  end  of  the  Third  Plan  the  num-
 be-  cf  young  oveople,  matriculr‘es,
 registered  with  the  emptayrm  it

 e

 exchanges  was  9  Ickh-.  At  the  end
 ef  the  Feurth  Plan  the  ‘unem-
 pioved’  figura  is  oxneected  to  reac
 tio  huge  for  8  of  2.5  rocs,  Tha
 quostion  is  how  wo  are  going  to  give
 them  empteyvment,  Twas  happy  that
 LTC  srevided  employment  to  29990
 workers  in  the  last  ten  years.  I  was
 aiso  happy  ‘hat  durng  the  vyvears
 79€3-65  TIC  provided  omp'ovment  for
 about  enother  2000  neonte.  छा  from
 ११65  there  has  not  been  any
 reeriitment.  Why?  The  reason  for
 this  hesifotion  or  vacillation  on  the
 port  of  the  Government  is  that  thy

 froch

 are  not  sure  whethar  they  will  re-
 quire  more  workers  when  they
 Introduce  e’etronic  labour  -saving
 machineries.  What  has  been  the  result
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 of  this?  Frustration  has  set  in  in  tue
 minds  of  the  LIC  workers  and  irom
 39858  there  38  a  fall  in  the  revenue  of
 ue  LIC  The  business  of  the  LIC  hus
 zslen  from  Rs.  1,000  crores  to
 as,  750  crores  But  while  the  busi-
 ness  has  fallen,  the  salary  bill  has
 ४०१९  up  by  04  pcr  cent  according  to
 their  own  report.  That  being  tne
 position,  I  would  again  urge  on  the
 Government  to  consider  this  prob-
 lem  of  unemployment  posed  by  intro-
 duction  of  automation  dispassionately
 and  not  in  a  partisan  manne’,  because
 it  8  a  very  important  and  vita:
 question.

 The  names  of  some  foreign  coun-
 tries  which  have  introduceg  automa-
 tion  were  mentioned  by  one  hon.
 Member  Perhaps  theehon.  Members
 know  that  Germany  is  a  very  ad-
 vanced  country.  Though  the  economy
 of  Germany  was  shattered  during  the
 second  world  war  it  has  recovered
 marvellously  within  such  a  short
 time  that  itis  now  one  of  =  the
 advanced  countries  of  the  world
 where  it  is  difficult  to  get  labou:.  So,
 it  can  afford  to  introduce  ‘abour-
 saving  devices.  The  same  is  the  posi-
 tion  of  Japan  They  have  taken  to
 modern  technology  in  their  industries
 because  they  have  a  good  foreign
 trade  with  South  Africa  and  Ch.na,
 besides  a  number  of  other  countries.
 The  U.S.A.  is  their  great  buyer.  In
 Japan  they  have  full  emp  o;ment
 and,  therefore,  they  cun  afford  to
 introduce  big  machines  as  labour-
 saving  devices  But  India  cannot  sell
 goods  either  to  South  Africa  or
 China.  In  such  a  situation  ,  if  we
 instal  labour-saving  machineries,  they
 will  throw  out  a  large  number  of
 workers,  aggravating  the  already
 worse  unemployment  problem  of  this
 country.

 We  have  to  look  at  this  problem
 from  the  point  of  view  of  our  econo-
 mic  philsophy,  Do  we  want  it  to  be
 labour-oriented  or  do  we  want  it  to  be
 labour  saving?  Secondly,  it  is  a  ques-
 tion  of  philosophy.  In  the  modern
 civilisation  of  the  European  countries
 there  is  a  crisis  of  the  soul.  The
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 crisis  rises  out  of  the  fact  that
 machine  wants  to  eat  the  soul  of
 human  beings  We  should  not  allow
 at  to  happen  here,  We  do  not  want
 to  allow  the  man  to  be  eaten  by  the
 machines.  I  hope  the  hon.  Minister
 wil}  view  this  problem  from  this
 point  of  view  and  promise  relief.

 Shri  डग,  K.  Ghosh  (Ranchi):  The
 resolunon  brought  forward  by  Shri
 Anirudhan  needs  careful  and  serious
 consideration  हि  is  not  proper  for  us
 ta  oppose  all  the  suggestions  thai  the
 Opposition  bring.  If  Iney  bring  some
 constructive  suggestions.  we  should
 accept  them  There  is  no  denying  of
 the  fact  that  automation  kills  शान
 ployment  potential,  We  must  accept
 that.  At  the  same  time,  theie  are
 cerlain  undertahings,  public  utilhty
 undertakings  Ike  the  telephones  and
 others  where  we  need  automation,
 because  without  automatoin  it  is
 not  possible  to  run  big  telephone  ex-
 changes  But,  in  certain  other
 undertakings  like  LIC,  we  should  try
 to  do  without  automation.  If  auto-
 mation  is  introduced  in  LIC,  about
 30,000  employees  will  become  surplus,
 The  Finance  Munister  ha,  already
 promised  that  he  will  not  allow  even
 a  single  employee  to  be  retrenched
 as  q  result  of  automation

 Retienchment  is  not  a  question
 here.  If  we  do  not  retrench,  we
 will  have  to  provide  them  jobs  else-
 where.  There  is  mounting  unemploy-
 ment  in  the  country  and  if  we  have
 to  provide  jobs  to  these  surplus  men
 elsewhere.  avenues  for  employment
 of  the  new  persons  who  are  coming
 out  of  educational  institutions  wil]  be
 closed  and  there  will  be  mounting
 dis-satisfaction  among  the  public,
 पा  hrs,

 If  the  LIC  sets  an  example,  private
 and  public  undertakings  all  over  the
 country,  driven  with  the  profit
 motive  will  introduce  automatic
 machines  and  computers,  thereby
 rendering  a  large  number  of  people
 surplus  who  will  be  retrenched.  We
 have  been  mounting  unemplayment,
 growing  day  by  day,  in  thie  county
 and  we  should  try  and  see  that  some
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 thing  which  kills  the  employment
 Potentip!  in  the  country  is  not  en-
 couraged.

 Mr.  Deputy-Speaker:  You  should
 conclude  now.

 Shri  ९.  छू,  Ghosh:  One  minute  more
 and  J  will  conclude,

 So,  the  question  of  automation
 ahould  be  viewed  very  carefully  and
 only  in  exceptional  cases  automation
 should  be  allowed.  I  would  request
 the  Industries  Minister  to  stop  pro-
 duction  of  any  sort  of  auiomatic
 machines  in  the  country.  I  would  also
 request  the  Minister  in  charge  of
 Internationa]  Trade  to  put  a  strict
 ban  on  the  import  of  these  com-
 Puter  machines.  We  are  spending  a
 huge  amount  of  money  in  foreign
 exchange  for  importing  these  auto-
 matic  machines  the  advantages  of
 which  are  going  to  the  capitalists  and
 private  undertakings.

 Mr.  Deputy-Speaker:  Please  con-
 clude  You  have  exceeded  your  time.

 Shri  P.  K.  Ghosh:  This  huge
 amount  of  foreign  exchange  could
 have  been  utilsed  profitably  for  im-
 porting  machines  for  our  new  indus-
 tries  which  would  have  created  more
 employment  potential  in  the  country.

 Mr.  Deputy-Speaker:  Please  con-
 clude  I  had  given  you  only  two
 minutes

 Shri  P,  K.  Ghosh:  Thank  you.
 Shri  Namblar:  Please  give  me  one

 minute.  I  shall  finish  in  one  minute.
 Mr,  Deputy-Speaker:  My  experience

 is  that  when  I  give  two  minutes  to  a
 Member  he  takes  seven  minutes,  No-
 body  finishes  in  one  minute.  It  is  not
 Possibie  to  give  any  more  chance.  I
 have  to  call  the  Minister  now.

 Shri  J.  M.  Biswas:  Two  minutes.
 hri  Nambiar:  Just  to  express  our

 satisfaction  for  and  to  support  the  Re-
 solution  and  to  request  the  Govern-
 ment  not  to  go  ahead  with  automation,
 ‘we  want  one  minute.  This  is  all  we
 want  to  say.

 Shei  J.  M.  Biswas:  May  I  ask  a
 question?
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 Mr.  Deputy-Speaker:  You  can  ask  a
 question  after  the  Minister  finishes  his
 speech.

 Shri  J.  M.  Biswa’:  I  had  sent  in
 my  name  with  high  hopes  that  the
 Speaker  will  consider  my  case  but
 now  I  am  deprived  of  a  chance  to
 speak;  let  me  at  least  ask  g  question.

 Mr.  Deputy-Speaker:  All  right.  He
 may  ask  a  question  One  question
 only,

 Shri  J  M.  Biswas:  If  a  limb  of  a
 human  body  gets  stronger  keeping
 other  limbs  weak,  it  is  not  a  sign  of
 health.  In  a  country  like  India  when
 still  thousands  of  acres  of  land  are
 ploughed  by  haif-feq  bullocks,  when
 bullock  carts  are  plying  and  _rick-
 shaws  are  drawn  by  men,  how  far
 will  automatic  machines  in  offices  and
 modernisation  take  us  ahead?

 Shri  S.  M.  Banerjee:  I  may  also  ask
 one  question.

 Mr  Deputy-Speaker:  No  The  hon.
 Minister

 Shri  L,  च,  Mishra:  Mr  Deputy-
 Speaker,  Sir,  I  am  thankful  to  the
 Mover  of  the  Resolution.  I  must  say
 that  he  has  given  us  an  opportumty
 to  hear  many  aspects  of  the  problem.
 I  am  one  of  those  who  believe  that
 theie  should  not  be  rationalisation  or
 automation  with  tears;  if  it  has  to  be
 there,  it  has  to  be  without  tears.

 I  am  reminded  of  the  deliberations
 of  the  Fifieenth  Labour  Conference
 when  I  was  associated  with  this
 Ministry  six  or  seven  years  ago.  A
 resolution  wag  adopted  in  that  Con-
 ference  saying  that  there  will  not  be
 any  rationalisation  with  tears;  if  there
 had  to  be  rationalisation,  it  had  to  be
 without  tears  Therefore,  I  am  not
 one  of  those  who  hold  the  view  that
 automation  or  rationalisation  hag  to
 come  in  any  form  or  in  any  shape,  88
 to  give  them  a  blanket  power.  Tt
 has  to  be  on  a  selective  basis.  If
 there  is  any  apprehension  on  that  ac-
 count  that  Government  is  committed
 to  a  policy  of  automation  or  rationali-
 sation  at  any  cost,  no  matter  whet  ह$
 is  or  whether  it  results  in  unemploy-
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 ment  it  is  unfounded.  We  do  not
 have  that  kind  of  poliey  of  automa.
 ta0n  or  rationalisation.  The  Govern-
 ment  of  India  have  beem  of  the  view
 that  there  should  not  be  &  automation
 Or  rationalisation  of  it  leads  to  une
 employment,  especially  ag  a  time
 when  people  are  having  a  hard  time,
 when  the  working  class  is  facing  very
 bad  days.  We  cannot  afford  to  have

 a@  situation  which  would  make  their
 life  more  difficult....  (.nterruption).

 Shri  S.  M.  Banerjee:  You  asked  the
 LC?

 Shri  L,  N.  Mishra:  I  am  coming  to
 that.  Don’t  think  that  the  Opposition
 aione  has  got  the  monopoly  to  iep-
 Tesent  the  interests  of  the  working
 people.  We  also  represent  the  in-
 terests  of  those  people  and  we  are
 more  conscious  of  their  problems.  We
 believe  in  socialism,  The  Govern-
 ment  of  India  is  weddeg  to  the  doc-
 trine  of  socialism.  I  repeat  it  is  not
 the  monopoly  of  the  Opposition  alone
 to  represent  the  interests  of  the  work-
 ing  class.  (interruption).

 While  speaking  oy,  this  Resolution,
 most  of  the  Members  talked  about  the
 situation  in  L.LC.  Sometime  ago,  we
 had  discussed  the  question  of  automa-
 tion  in  L.I.C.  In  the  other  House  also,
 there  was  &  discussion  on  3  and  I  had
 participated  m  that.  On  23rq  March,
 there  was  a  Starred  Question  in  this
 House  on  this  issue  and  the  hun.
 Deputy  छाए  Mimster  answered  it  to
 which  Mr.  George  Fernandes  referred.
 Questions  were  raised  about  the  ie-
 quirement  of  foreign  exchanze  or  in-
 volvement  of  foreign  exchange  I
 must  say  that  some  of  the  hon.  Mem-
 bers  have  got  wrong  notions  about  it.
 What  is  the  actual  position?  So  far
 as  the  I.B.M.  transactions  are  concern-
 ed,  payments  were  made  under  the
 Diocked  rupee  arrangement  whose
 features  are  that.  firstly,  no  foreign
 exchange  would  be  released  for  finan-
 cing  this  import  nor  would  the  rupee
 funds  generated  by  the  sale  be  allow-
 ed  to  be  remitted  for  0  years  except
 +o  the  extent  of  50  per  cent  of  the  net
 foreign  exchange  earnings  of  the
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 eampany  on  exports  after  providing
 for  past  commitments  and,  ’
 the  rupee  funds  may  be  used  for
 meeting  their  expenses  in  India.

 For  the  LC.T.  computer  also,  the
 gerchaso  price  will  be  payable  in
 rupees,  The  afrangements  for  finan-
 cing  the  import  of  thig  computer
 system  are,  however,  stil]  under  the
 consideration  of  the  Government.
 Therefore,  this  question  of  foreign
 exchange  involvement  is  not  justifiable
 at  this  stage.

 Then,  there  was  the  question  of  yn-
 employment  raised  by  Mr.  Balraj
 Madhok  saying  that  there  will  be
 large-scale  unemployment.  He  went
 to  the  extent  Of  saying  that  out  of
 40,000  people,  30,000  people  will  be-
 come  unempioyed.  Thar  is  not  cor-
 rect.  Asa  result  of  the  switching
 over  to  computers,  which  is  expected
 to  take  some  three  years  to  complete,
 383  jobs  would  disappear,  but  the
 very  process  of  computerisation  would
 create  225  new  jobs.  The  net  reduc-
 tion  in  the  number  of  jobs  is,  there-
 fore,  only  158,  that  is  about  50  per
 year  This  is  significant  as  compared
 to  2500  or  so  new  jobs  created  in  the
 LIC  every  year..--  (Interruptions).
 I  am  not  yielding.  I  am  only  allay-
 ing  your  misgivings  0n  this  point
 Don't  be  under  any  such  misappre-
 hension,  I  have  seen  those  books  and
 I  have  read  those  quotations  from
 text-books  as  to  what  ig  automation,
 what  is  computerisation  gnd  all  that.
 I  have  seen  all  those  bookg  from
 which  the  hon  mover  of  this  Resolu-
 tion  gave  quotations.  I  am  net
 going  to  be  guided  by  all  that  Ddut
 only  by  the  actual  situation  obtaining
 in  my  country.

 I  must  say  that  our  Government
 will  not  have  a  situation  which  may
 generate  uneniployment  in  this  coun-
 try.  We  are  all  agains;  that  kind  of
 a  situation.  We  will  not  allow  that
 situation  to  come.  ‘You  should  never
 think  thet  we  are  going  to  go  such
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 things  which  will  lead  to  unemploy-
 ment  in  any  form  or  in  eny  shape.

 Stari  Bal  Raj  Madhek:  Do  you  deny
 the  fact  that  the  installation  of  com-
 puters  will  decrease  the  employment
 potential?

 Shri  L.  N.  Mishra:  That  ig  one  as-
 pect  of  the  matter  to  which  I  have
 referred  to.  Of  course,  the  emp.oy-
 ment  potential  will  be  decreased.  But
 the  question  is,  to  what  extent  st  wall
 be.  It  ३8  about  50  jobs  jeryear  and
 We  are  going  to  create  2500  new  jobs
 every  year  in  the  LIC.  The  worst
 will  be  that  instead  of  these  ६500  ncw
 jobs,  there  will  be  450  new  jobs.  T
 am  not  going  to  dispute  the  fact  that
 the  employment  potential  will  go
 down.  But  one  has  to  take  a  com-
 parative  view  of  the  situation,  good
 or  bad.

 Some  hon.  Member:  rose—
 Mr.  Depnuty-Spraker:  The  hon.

 members  may  please  sit  down.
 Mr  8.  M,  Banerjee:  Kindly  hear

 me,  sir....
 Shri  L.  N.  Mishra;  I  am  not  yield-

 ing
 Mr.  Deputy-Speaker:  He

 yielding  Let  him  finish.
 Shri  Umanath:  Is  he  aware  of  a

 confidential  document  of  the  LIC  for
 its  internal  consumption  where  thev
 have  given  information  {n  respect  of
 all  the  sections  where  they  are  going
 to  introduce  automation,  and  the  ट्या-
 culation  leadg  to  30,000.  Is  he  not
 aware  of  this  confidential  document  of
 the  LIC?  I  have  got  it  here.  On
 the  basis  of  this  document.  it  is
 20,000.  They  are  lying,  the  LIC  is
 lying;  it  is  an  absolute  lie.

 Shri  Randhir  Singh:  How  do  you
 way  this?  It  is  confidential.

 Shri  Omunath:  ै  g  Member  of
 Parliament,  I  say  this.  He  is  tclling
 @  Ife  to  the  publin

 Shri  L.  N.  Mishra:  Mr.  Umarath
 has  got  aceesg  to  confidential  docu-
 ments  and  CIA  documents,  but  I
 have  no  access  to  these  documents.
 That  is  my  misfortune,  Sir.

 Shri  Usmensth:  This  is  an  LIC
 document.

 ig  not
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 Shei  Namblasr:  You  may  allow  him
 to  place  this  on  the  Table  of  the
 House.

 Shri  Umaszath:  They  are  misleading
 you  by  giving  this  figure.  I  am  sorry,
 you  are  being  musied.

 Shri  L.  N.  Mishra:
 they  mislead?

 Mr,  Deputy-Speaker;  I  do  not  know
 its  authenticity.  He  had  his  say.  Now
 jet  him  continue.

 Shri  L.  N.  Mishra:  I  am  coming
 to  the  case  of  (Interruptions)

 Shri  S.  M.  Bamerjee:  This  is  no
 reply.

 My,  Deputy-Speaker:  Let  him  reply.
 ai  राम  सेवक  बादव  :  उपाध्यक

 महोदय,  भेरा  व्यवस्था  का  प्रश्न  है।  एक
 यशंन  मंत्री  महोदय  का  है  और  दूसरा  माननीय
 रादग्य  का  है,  ये  दोनो  च  जे  सदन  के  सामने
 झाई  हैं।  माननीय  77  ह7  डाक्यूरंग्ट  का  हवाला
 देते  है  कि  हम  किस  चोज  को  ज्यादा  भ्रत्मियत
 दे  द्प्को  क्षफाई  क॑स  हो,  इस  का  कोई  न
 कोई  रास्ता  निकालना  चाहिये,  वरना  ये
 तमाम  गड़पड़े  चर्ना,  रहेगी--पता  "ही  यह
 सत्य  है  या  यह  सत्य  है  1  अगर  द््स  का
 कोई  रास्ता  नही  निबलता  है  ता  कसे  काम
 चलेगा  |

 Why  should

 Shri  S.  M  Banerjee:  I  want  your
 guidanec.  Here  is  the  hon.  Minister,
 Mr.  LN  Mishra,  who  has  repeated
 what  Mr  Sochindra  Chaudhur:  has
 said  in  this  House  when  he  was  the
 Finance  Minister,  before  hic  defeat  at
 the  elections  Even  aftcr  that,  this
 arrument  that  the  employment  poten-
 4ia'  will  not  dwindle  wes  refuted  by
 the  All  India  Insurance  Employees’
 Association  in  a  pamphlet.  We  have
 also  tabled  questions.  We  know  that
 sometimes  this  automation  also  gives
 some  employment.  But  we  have
 quoted  from  a  British  agency  that
 5!  000  jobs  will  be  lost  as  against  8,000
 new  jobs  We  know  that  immediately
 people  are  not  going  to  be  retrenched,
 but  the  All  India  Insurance  Emplo-
 yees’  Association  wants  only  this  from
 the  hon.  Minister--and  you  have  to
 satisfy  them——whather the  entire  ques-
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 tion  will  be  discussed  de  novo,  so  that
 We  can  have  our  argument,  and  prove
 that  the  statement  made  by  the  Munis-
 ter  on  the  basis  of  the  amformation
 supphed  by  the  LC  is  utterly  wrong
 and  false

 Shri  Nambiar:  In  connectizun  with
 the  point  of  order  raised  by
 Mr  Yadav,  I  have  to  submit  this  (in-
 terruptions)  The  pomt  of  order  is
 still  there,  it  has  not  been  disposed
 of.

 Mr  Peputy-Speaker:  Mr  Nambiar
 may  picare  resume  his  seat  He  rais-
 ed  a  punt  of  order.  I  see  no  point
 of  ordis  be.ause  any  document

 Shri  Nambiar:  ‘You  have  ruleq  it
 out?

 Mr.  Depaty-Speaker:  The  docu-
 ment  ५  supposed  tg  be  confidential
 and  he  nus  nad  an  actesg  to  it  What
 is  thit  all  about  nobody  can  verify.
 In  such  a  situation

 Shri  Nambiar:  You  can  veify
 Mr.  Deputy-Speaker:  7  am  _  not

 going  to  permit  him  to  place  |  on  the
 Table  of  the  House

 Shri  Nambiar:  It  may  be  circulated
 to  all  MPs

 Mr  Deputy-Speaker:  That  he  «in
 d>  on  his  responsibility,  not  on  be-
 half  of  Parhament

 Shri  0  (९.  Sharma  (Gurdaspur).
 This  ts  nothing  strange  Our  docu-
 ments  go  to  China,  the  Soviet  Union
 and  other  counties  If  any  docu-
 ment  comes  to  these  people,  theie  is
 not  much  doubt  about  it

 Shri  K  द  Pandey  (Padrona):  Shi
 Umanath  refeired  to  a  ciucular  which
 according  to  him  shows  that  they  will
 be  affected  in  future  But  so  far  as
 my  Imnowledge  goes,  the  LC  has
 given  an  undertaking  that  nobody
 will  be  retrenched  because  of  the  in-
 troduction  of  automation

 Shri  Umanath:  It  is  a  false  under-
 a  falsehood  on  the  part  of

 ‘LIC.  It  ig  misleading  the  public,
 misleading  the  House,  misleading
 everybody,

 MARCH  31,  1987,  Automation  (Res.)  aars

 Shri  Bal  Raj  Madhok:  The  hon.
 Munster  agrees  that  व  will  affect  the
 em>loyinent  potential  The  question
 is  of  the  quantum  He  says  that  only
 50  will  be  affected,  they  say  accord-
 ing  to  LIC  sources  the  figure  will
 be  30,000  Here  is  &  disparity  The
 House  has  a  right  to  know  which  3
 the  true  fact.

 Shr}  Ranbir  Singh:  Even  that  60
 will  not  be  retrenched,

 Mr  Deputy-Speaker:
 Minster  clarify.

 Shri  S.  की.  Ranetjee:  The  Finance
 Minister  should  reply.

 Shri  L_  N.  Mishra:  I  was  only  tell-
 ing  the  House  that  so  far  as  the  prin-
 ciple  is  concerned  we  as  Government
 have  given  a  catcgzoiical  assurance  in
 the  past—and  I  repeat  it  today  also—
 that  there  will  be  no  retrenchment  as
 a  result  of  installation  of  computers
 (Interruptions)  If  there  be  any—it

 iS  &  question  of  working  out  the  details
 —it  can  be  discussed  My  information
 75  that  LIC  has  been  anxious  to  have
 a  discussian  with  the  workers  The
 matter  can  be  discussed  I  say  on  be-
 half  of  Government  that  if  there  be
 any  question  of  unemployment  or
 retrenchment,  we  will  see  that  there
 S  No  retrenchment  and  no  unemploy-
 ment  We  accept  the  spmt  of  the
 Resolution,  we  accept  its  principle.
 Wheie  is  the  difference  between  us
 then?  ]  accept  that  there  should  be
 no  decrease  in  employment  potential,
 I  agree  that  there  should  be  no  un-
 employment  I  coneede  that  there
 should  be  no  retrenchment.  Where
 then  is  the  difference  ?  But  if  hon.
 Members  opposite  want  to  raise  some
 political  point?  on  this  issue,  that  is
 a  different  thing  As  we  are  agreed
 on  the  principle,  let  us  go  into  the
 facts  and  settle  this  matter  without
 any  difference  between  themselves
 and  ourselves.

 As  regards  the  oll  companies,  it  is
 4  problem  which  has  been  agitating
 our  mind  also.  Only  a  few  days  badk,
 we  had  a  discussion  with  Shri  Intra+
 dit  Gupta  and  other  iabour  leaders

 Let  the
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 belonging  to  the  INTUC  also.  We  are
 convening  a  conference  of  the
 managements  of  the  various  com-
 panies.  We  want  to  80  into’  the
 matter,  [0  see  what  the  problem  is
 and  how  it  stands  and  what  can  be
 done  to  56608  it.  We  also  fee}  that
 in  the  case  of  the  oi!  companies  there
 should  not.  be  unemployment  or
 retrenchment  as  a  result  of  automa-
 tion  or  rationalisation.  We  are  going
 to  discuss  the  matter  in  a_  tripartite
 conference  sometim2  next  month.  And

 we  will  see  that  there  is  no  retrench-
 ment  in  the  oil  companies  also.

 Shri  5.  5.  Kothari
 Governmen;,,  have  given
 even  during  this  session  on
 they  have  gone  back.

 (Mandsaur):
 assurances

 which

 Some  hon.  Members:  No,  no.

 Shri  L.  N.  Mishra:  Some  time  ago
 one  Shri  Saroj  Chaudhuri  had  sub-
 mitted  a  petition  to  the  Lok  Sabha
 as  regards  automation.  Shri  S.  M.
 Benerjee  knows  about  it.  This  was  on
 the  3lst  August.  The  Committee  on
 Petitions  of  the  Third  Lok  Sabha  has
 gone  into  the  matter  and  have  made
 some  suggestions.  I  would  only  read
 one  of  two  of  their  findings.  The
 Committee  had  made  three  suggestions
 I  will  not  go  into  the  details,  but  will
 only  quote  one  or  two  of  their  recom-
 mendations.

 The  first  recommendation  is  that
 the  Committee  note  that  Government
 Nave  iried  io  remove  the  apprehensions
 felt  by  the  petitioner  with  regard  to
 unemployment  and  have_  explained
 that  only  limited  foreign  exchange  was
 being  allowed  for  import  of  compu-
 ters  while  indigeneous  production  was
 being  encouraged.  The  Committee  say
 that  from  what  has  been  urged  by
 Government  before  them  in  terms  of
 total  employment  in  the  LIC,  the
 Reserve  Bank,  the  State  Bank  of
 India  and  the  Unit  Trust  of  India
 there  would  be  no  reduction  of  emp-
 loyment.  The  Committee  feel  that
 the  matter  need  not  be  pursued  any
 further.

 We  stand  by  what  the  Committee
 have  said.  Where  is  the  question  of
 ignoring  or  minimising  the  problem?
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 Lastly  I  would  appeal  to  the  Oppo-
 sition  act  to  be  unfair  to  us.  We  also
 :  present  the  people  and  the  working
 class.  We  who  sit  on  the  Treasury
 Benches  have  also  been  elected  by  the
 people.  We  have  also  got  sympathy
 and  feelings  for  the  working  class
 anj  people  who  are  working  in  LIC
 and  the  oil  companies.  We  also  know
 the  dangers  of  unemployment  and
 retrenchment.  W_  will  stand  by  the
 working  class,  by  the  workers,  in  the
 event  of  such  a  crisis.  Do  not  brand
 us  as  if  we  are  set’  of  reactionaries
 and  working  for  a  few  individuals.
 We  also  work  for  the  people,  for  the
 work'ng  class.  Kindly  do  not  be  un-
 fair  to  us  in  this  regard.

 Before  I  conclude  I  would  say  that
 the  hon.  Member  has  done  a  definite
 service  to  us,  to  the  Government  ana
 the  society,  by  bringing  this  resolu-
 tion  before  the  House.  I  would  re-
 guest  him  to  withdraw  this  resolution
 and  not  to  press  it.

 Shri  Randhir  Singh:  Kindly  with-
 draw.  Your  demand  has  been  met.

 Shri  K.  Anirudhan:  I  cannot  ap-
 preciate  the  views  put  forward  by  our
 hon.  Minister  and  also  certain  mem-
 bers  who  opposed  my  resolution.

 Just  now  I  received  a_  telegram
 from  Durgapur,  which  reads  as
 follows:

 “Electronic  computor  expected
 for  installation  jn  April,  967  in
 Durgapur  Steel  plant  AAA  strong
 resentment  amongst  employees
 Against  automation  AAA  seek
 intervention  AAA  stop  automation
 in  Durgapur  industrial  belt  AAA
 addressed  Minister  Labour  and
 Employment  New  Delhi  copy  to
 rest—President  Hindustan  Steel
 Employees  Union  Durgapur.”

 Promises  are  often  given  by  our
 Ministers.  Some  months  ago  I  read
 in  the  papers  that  there  would  be  no
 retrenchment  in  oil  companies,  but
 now  we  find  that  oil  workers  in  that
 area  are  loitering  in  the  streets.

 You  want  to  build  up  India,  a  strong
 India,  but  I  cannot  understand  how



 ‘23ar  Ban  on  Automation  MARCH  a,  967  Crises  in  Textile
 oe

 (Res.)
 {Shri  x,  Anusndhan)

 you  are  going  to  built  a  strong  India
 without  making  use  of  the  available
 material.  The  n.ajor  material  avail-
 ab'e  is  the  potential  manpower,  but
 that  manpower  is  loitering  here  and
 there  througout  India.

 I  come  from  Kerala.  You  always
 say  \t  is  a  problem  State.  What  ia  the
 problem  there?  I  know  that  the
 majority  of  our  men  and  women  there,
 are  loitering,  idling,  they  do  not  have
 any  work  there.  I  understand  that
 more  than  4  lakhs  of  abie-bodied,
 educated  un-employed  are  between
 the  ages  of  8  and  24,  ere  idiing  their
 time.  They  have  school  leaving  cer-
 tificates,  matriculation  and  interme-
 diate  certificates,  some  are  graduates
 and  double  graduates.  There  are  400
 engineering  degree  holders  who  are
 wandering  in  the  streets  without  jobs
 for  the  past  two  years,  mifd  you.
 (interruptions)  If  that  gentleman  is
 interested  in  more  information  re-
 garding  that,  I  will  arrange  for  that.

 So  in  my  State,  more  than  400  engi-
 nerring  graduates  are  wandering  in  the
 streets  without  jobs.  That  is  the  pre-
 sent  situation  in  India.  After  produc-
 ing  engincers,  doctors,  and  other  deg-
 reeholders,  you  say  one  fine  morning
 that  we  are  going  to  introduce  auto-
 mation.  For  what  purpose?  I  can-
 not  understand.

 The  hon.  Minister,  Mr.  Morarji  De-
 sai,  six  or  seven  months  ago  wrote  to
 one  of  his  friends,  ang  the  photostat
 of  those  Jetters  is  now  with  my  hon.
 friend  Shri  Indrajit  Gupta.  He  says
 that  he  had  no  idea  of  the  implemer-
 tation  of  this  automation  When  it  is
 a  case  of  Khadi  and  Gramodyog  Bha-
 vans,  you  are  arivocating’  their  cause
 to  get  something  out  of  them.  On  the
 other  hand,  LIC  employees  and  those
 working  in  factories  are  Being  thrown
 out  of  employment,  though  you  say
 you  are  not  going  to  do  so.

 So,  I  cannot  agree  with  this.  80,  if
 you  want  to  build

 :  okt
 g

 engl you  say,  you  should  realise
 main  potential  is  our  unemployed
 people.  ‘You  should  realize  why  80
 many  of  or  ‘educated  people  remain

 242%.
 Industry  (Res)

 unemployed.  So,  Sir,  I  cannot  agree
 with  his  arguments  and  I  am  pressing
 this  Resolution.

 Shri  Indrajit  Gupta:  Shall  I  lay  this
 on  the  Table  of  the  House?  I  was  not
 told  whether  Mr.  Desai  repudiates
 these  views?  Now  then  do  we  know
 whether  he  adheres  to  these  views  or
 not?  T  shail  lay  it  on  the  Table  of  the
 House.

 Mr.  Deputy-Speaker:  No,  no.  I  shall
 put  the  amendments  to  vote.
 १7.25  brs.

 [Mr.  SPEAKER  in  the  Chair]
 Mr.  Speaker:  1  shall  put  all  the

 amendments  together.
 The  amendments  were  put  and  nega-

 teved.
 Mr,  Speaker:  I  shall  put  the  Reso-

 lution  to  the  vote  of  the  House.
 The  question  is:

 “Ths  House  is  of  opinion  that
 the  Government  should  take  im-
 mediate  steps  to  ban  automation
 in  LIC,  oi!  companies  and  other
 public  and  private  sector  compa-
 nies.”

 The  Resolution  was  negatived.
 Shri  Nampiar:  They  had  it  their

 way  but  temporarnly.  We  will  have
 it  our  way  finally.  We  are  going  to
 eit  there.

 Mr.  Speaker:  Mr  Esthose  may
 move  his  resolution  now.

 7.26  hrs.
 RESOLUTION  RE:  CRISIS  IN

 TEXTILE  INDUSTRY
 Shri  है  P.  Esthose  (Muvattupuzha):

 Sir,  I  move:
 “In  view  of  the  crisis  in  textile

 industry  resulting  in  continued  elo-
 sure  of  mills  and  large  scale  un-
 employment  of  weavers,  this  House
 recommends  to  the  Government  to
 take  over  all  the  closed  mills  im-
 mediately”.
 Mr.  Speaker:  Are  the  amendments

 also  moved?
 Shri  Umanath  (Pudukkottaf):

 I  move  my  amendment  No.  i
 Sr,
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 That  in  the  resolution,—
 add  at  the  end—

 “and  re-employ  all  the  retrench-
 ed  workers  on  continuity  of  s  rvice
 and  prior  service  conditions”.  r69)

 Shri  Yashpal  Singh  (Dehra  Dun):
 Sir,  I  move  my  amendment  No.  2

 That  in  the  resolution,—

 for  “to  take  over  all  tne  closed
 mills  immediately”  substitute—
 “either  to  take  over  all  the  closed

 mi  ls  or  hand  them  over  to  co-opera-
 tives  of  the  workers  employed  in  these
 mills,”  (2)

 Shri  EK.  Ramani  (Coimbatore):  Sir,
 J  move  my  amendment  No.  3.

 That  in  the  resolution,—
 afte;  closure  of  mills”  insert—

 “partial  closure  of  mills,  non-
 payment  of  wages  to  workers,  non-
 payment  of  Employees’  State  Insu-
 rance  and  Provident  Fund  contri-
 butions  by  mills  to  Government.”
 (3)
 Shri  P.  P.  Esthose:  My  resolution

 invites  the  attention  of  the  House  to
 an  important  problem  which  faces  the
 handloom  weavers  and  textile  wor-
 kers  in  this  country.  The  Textile  in-
 dustrv  to  day  has  been  engulfed  in  a
 deen  crisis  and  no  improvement  what-
 soever  is  in  sight.  The  oldest  manu:
 facturing  and  a  leading  export  orient-
 ed  industry  in  India  is  now  pleading
 for  relief  from  the  Government.

 The  year  966  witnessed  sharp
 fall  in  the  production  of  both  yara
 and  cloth.  The  total  output  of  yarn
 is  estimated  at  900  million  Kg,  against
 the  939  million  Kg,  spun  jn  965  and
 965  in  1964.  Similarly  the  production
 of  cloth  is  estimated  at  424  crore
 mete,  compareg  to  459  crore  met-
 res,  in  965  and  465  crore  mtres  in
 1964,  The  industry  has  now  come  to
 such  a  pass  that  the  current  level  of
 production  is  no  more  than  the  begin-
 ning  of  the  plan.

 During  966  there  has  been  conside-
 rable  decline  in  the  machine  activity
 During  first  Nine  months  in  1965,  13,
 484  million  thousand  spindles  were

 cperatig  jn  the  Srst  shift  all  .ver  the
 country  which  went  down  to  13,175
 mullion  thousan!  during  the  ‘corres-
 ponding  period  in  1966.  Similar  drop
 w&s  Observed  ip  second  and  third
 shifts  aiso.

 with  regard  to  the  actual  working
 iwuins  the  positi  u  was  equally  bad  ir
 i2*6.  During  the  first  Nine  menths  in
 1965,  1,86,392  looms  were  in  opera-
 tion  which  came  down  40  1,81,363
 during  ahe  correspondiing  period  in
 avid.

 The  total  number  of  workers  em-
 ployed  in  the  industry  during  the
 months  of  January  to  August  966
 was  7,83,000;  So,  it  was  about  8,  34,000
 jn  1965,  that  is,  a  decline  of  50,000  in
 a  period  of  one  year.  The  conditions
 have  become  still  worse  during  the
 first  three  months  of  1967.  The  cot-
 ton  mill  industry  in  India  provides
 direct  employment  to  nine  lakhs  out
 of  the  45  lakh  of  industrial  workers.
 The  employment  provided  by  hand-
 looms  and  power  looms  is  estimated
 to  be  between  three  million  to  six
 million.  The  20  million  acres  which
 are  under  cotton  should  be  sustaining
 five  to  six  million  growers.  If  we
 throw  in  the  employment  provided  by
 the  textjle  machinery  manufacturing
 industry,  the  mill  store  manufacturing
 industry,  the  manufacture  of  textile
 chemicals  and  ancillaries,  the  total
 employment  would  be  roughly  about
 20  million  people.

 There  are  600  mills  in  India  with
 an  installed  capacity  of  over  6  mil-
 lion  spindles  and  2,07,000  looms.  The
 turnover  of  mills  comprises  Rs.  500
 crores  of  cloth  and  Rs.  250  crores  of
 yarn.  Therefore,  this  crisis  js  bound
 to  cause  concern  among  a  large  sec-
 tion  of  the  people.

 Mr.  Speaker:  The  hon.  Member  can
 continue  his  speech  next  time.

 7.33  hrs.

 MESSAGES  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report
 the  following  messages  received  from
 the  Secretary  of  Rajya  Sabha:—
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 ()  In  accordance  with  the  pro-

 vuons  of  sub-rule  (6)  of
 rule  86  of  the  Rules  of  pro-
 cedure  ang  Conduct  of  Busi-
 ness  im  the  Rajya  Sabha,  I
 am  directed  to  return  here-
 with  the  Rajasthan  Appro-
 pnation  (Vote  on  Account)
 Ball,  1967,  which  was  passed
 by  the  Lok  Sabha  at  its  sif-
 ng  held  on  the  28th  March,
 967  and  transmitted  to  the
 Kiajya  Sabha  for  its  rccom-
 mendations  and  to  state  that
 this  House  has  no  recommen-
 dations  to  make  to  the  Lok
 Sibha  in  regirq  to  the  sad
 Bilt

 (In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of
 rule  186,  of  the  Rule,  of  Pro-
 cedure  ang  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I
 am  d  rected  to  return  herewith
 the  Rajasthan  Appropnation
 Bill  4967  which  was  passed
 by  the  Lok  Sabha  at  its  sit-
 ting  held  on  the  28th  March,
 1967,  and  transmitted  to  the
 Rajva  Sabha  for  its  recom-
 menditions  and  to  state  that
 this  House  has  no  recommen-
 dations  to  make  to  the  Lok
 Sabha  in  regard  to  the  said
 Ball’

 34  hrs
 DISCUSSION  RE  DEPARTURF  ©.

 MRS  SVFTT  ANA  ALLILUEVA
 FROM  INDIA  TO  WEST

 Mr  8  eaker’  Dr  Lohia  will  now
 start  tu  speech

 Shri  Vasudevan  Nair  (Pecrmnade)
 I  want  to  know  whethe:  the  discus-
 sion  is  only  for  half  an  hour  or  more
 than  ‘hat?  This  dis*ussion  3s  under
 Tule  393  and  some  of  us  would  like
 %@  speak.  So,  you  can  extend  the  time
 wp  to  two  and  a  half  hours.

 Me.  Speaker:  Dr,  Lohia  may  start
 now,  we  shall  see,

 Aiitnees
 from  India  (Du.)

 ३२०  राज  गनोहर  ह... ह  (कोल):
 ढाई  चटा  तो  कम  से  कम  है।  शाप  इस  के
 तीन  था  चार  घटे  कर  सके  तो  और  अच्छा  है  ।
 इस  से  कम  से  कास  नदी  चलेगा  |

 ध्यद  महोदय,  यह  मामला  दो  का  है।
 एक  तरफ  स्वेतलाना  जी  का  झोर  दूसरी  तरफ
 भारत  का  |  कूछ  लोगो  ने  नासमझी  में  या
 फिसी  कारण  से  कोशिश  की  कि  इस  मामले
 को  तिकीना  या  चौकोता  बनाया  जाये  |
 प्रमेरोका  अथवा  रू  अथवा  दोनो  को  शामिल
 कर  के  ।  भ्रच्छा  हागा  कि  म्ग्म  लोग  जहा  तक
 हो  सके  इसे  दाकाना  मामला  ही  रक्खें,
 स्वेतलाना  का  झोर  भारत  का।  इस  मे  एक
 बात

 एक  भावनीय  सदस्य  :  एक  श्राप  का  t
 Bro  राम  मनोहर  लोहिया  :  मे  रा  मामला

 रख  बेते  तो  यह  नौबत  हो  न  भ्राती  ।  तब
 तो  वह  यहां  रहती  ही  t  चली  नहीं  जाती।

 ऐसी  सूरत  मे  मुझे  सब  से  पहले  झाप  ते
 एक  अर्ज  द...  करनी  है  कि  हर  इन्सान  की  भपनी
 एक  पैदाइशी  मा  होतो  है  ।  स्वेतताना  की
 बेदाइणी  मा  रूस  रहो  है  |  लेकिन  इसके
 अलावा  एक  शोर  मा  हमेशा  से  रही  हैं  झीर
 ह. ल  इन्सान  को  उस  को  बहूत  ज्यादा  जरूरत
 पडने  लगी  है।  वह  हैं पृथवी  माता  साफ  सी
 बात  है  कि  पृथ्वी  माता  पूरी  शक्ल  में
 तो  हमे  नहीं  मिल  सकती,  उस  से  से  किसी न
 किसी  हिस्स  को  एकड़  कर  के  ही  हम  जिन्दा
 रह  रहते  हैं  मुझे  एक  तो  बड़े  शद  के  साथ
 कहना  पड़ता  है  कि  gree  की  इस  क्र  10 अ
 बदतमीज  शताब्दी  में  पृथवो  ग्फ्ता  का  बडा
 निरादर  हो  रहा  है।  संयुक्त  राष्ट्र  म ेभौकरी
 करने  वाले  जोग भी  जब  कही  मरत ेहैं  तो  उन
 का  शव  उन  के  देश  मे  जाया  जाता  है,  जैसे
 कि  झाश्त  के  जनरल  के  शव  को,  जो  कि
 साइप्रर  में  मरे  थे,  क्गलौर  झौर  न  जाने  कहाँ

 कहा  लाया  गया  था,  शोर  आस्ट्रेलिया  &  ह... ह
 के  ह... 4  को  बिस्वेग  और  a  जाते  कहां-कहां
 से  जामा  या  TL  ag  get  wer  का
 निशाडर है  i
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 ea  ध्वेठलाना  का  सामला  ऐसा  बिगड़ा

 |... ड  श्  कि  उस  को  उसकी  अपनी  प्राकृतिक
 माता  से  कहत  xa:  हुआ  ।  दिल  छिन  गया।
 तब  उस  ने  एक  अपनाई  भावना  माता,

 पृथ्वी  माता  के  भारत  वाले  अंज  को  ।  भ्रपती
 प्राकृतिक  माता  ने  उस  का  दिल  दुखाया,
 अपनाई  भावना  माता  ने  उस  को  ठुकराया।
 सौदा  सादा  मामला  स्वतेलाना  का  यही  है,
 धोर  बहुत  दर्दनाक  मामला  है  7  एक  शौर
 प्रसंग  में.8क  ने  कहा  था,  बदनसीब  जफर  ने
 कि  '  जाओ  दो  गज  जमी  भो  मिल  ने  सको

 कुएं  यार  मे।”  इसी  तरह  से  सुझे  कहता  कि
 इ्वेतलाता  कितनी  बंदनसीब  है,  शौर  ह्म
 कितने  बा  नसीब  हैं,  कि  उस  को  दो  गज़  जमी
 भी  न  मिल  सको  कूए  यार  में,  ओर  हम
 कितने  नवनपोब  हैं  कि  उसे  यह  ज़मोन  नहीं
 दिला  सके  |

 अप  सवाल  यह  है  कि  विदेश  मत्री  ने
 जो  यहा  पर  20  तारीख  को  ब्यान  दिया  था
 शौर  जा  प्रसलियत  हैं  उनमे  बडा  अन्तर  है।
 मैं  आप  वो  विदेश  मत्री  जो  के  कुछ  बयाने
 बतला  देता  हू,  इस  इरादे  से  नही  कि  में

 यहा  साबित  कछू  कि  वह  अ्रसत्य  बोते  ।  में
 माने  लेदा  हु  कि  जात  ञ्श  कर  के  वह  झसत्य
 नही  बोले।  उस  वक्‍त  उके  पास  जो  इतला
 थी,  उभो  से  हिसाब  से  बोले  ।  भौर  आज  मै
 उन  से  प्रार्थना  करूंगा  कि  बहू  झपने  धाप  को
 सुधार  ले।  उन्होंने  कहा  था:  एक  तो
 यह  गन ते  है  कि  इस  महिला  ने  विदेश  सत्रालय
 को  कोई  पार्थना  की,  या  फिसोी  मंत्री  को  सा
 प्रधान  मती  को,  तीनो  शब्द  हैं  प्रार्थना
 शब्द  है।  “मंत्रालय,  कोई  मंत्री,  प्रधान  मंत्री
 है।  “इस  देश  मे  रहने  के  लिए”  साफ  शब्द  है
 “इस  देश  में  रहने  के  लिये”  एक  दर्दताक
 प्राथंदा  हे;  छोड़  दोजिये,  साधारण  प्रार्थना
 Ow  नहीं  हुई  ।  “मैं  ने  पहले  कह,  भर  हद
 दोहराता  हूं  कि  हुए  लोगों  ने  उस  का  योजा
 बढ़ाया  t  भौर  कोई  बवाल, नहीं  था,  कोई
 कात  नहीं  दी  फियह  |  में  हुता  बही
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 dh”  आप  याद  रखिये,  “इस  देश  ने  वह
 रहना  नाहती  थी”  यह  विदेश  मंत्री  जी  ने
 कहा।  फिर  एक  सवाल  होरे  पर  दुबारा
 उन्होंने  कहा  “में  किसी  कानूनी  शब्द  की
 शरण  नही  ले  “हा हू  ।  शरण  झोर  वीजा  का
 फर्क  पडला  है।  उस  वक्‍त  में  उसका  सहारा
 नहीं  ले  रहा  हु।  में  कहना  चाहता  हू  कि  इस
 महिला  ने  कोई  इच्छा  नहीं  जाहिर  की  किसी

 प्रकार  की  इस  देश  में  रहने  के  लिये  यह
 शब्द  बिल्कूल  साफ  है  ।  इसके  कोई  दूसरे  माने

 नहीं  हो  सकते  ।”  यहा  रहने  की  कोई  इच्छा
 नही  जाहिर  की  ”  “किसी  मत्री  को,  प्रधान
 मंत्री  को  विदेश  मंत्रालय  को  ।  यहा  आप
 प्राथंना,  इच्छा  इन  शब्दों  पर  ध्यान  देगें,
 क्योकि  अगर  विदेश  अत्री  जी  इस  वक्‍त
 कह  दे  कि  उन  के  पास  कोई  लिखी  oF  चिठ्टी
 नहीं  आई  तो  यह  बात  बिल्कुल  यहा  पर
 वेमौ  जू  होगी  ।  उन  के  भाषण  मे  चिट्ठी
 वगेरह  का  कोई  सबाल  नही  है।  इच्छा  का
 सवाल  है।  मह  जड़ा  लम्गा  किस्सा  हो  जायेगा
 हस  लिये  मैं  विदेश  मंत्री  जो  के  बयात  को
 छोडे  देता  ह  t

 ga  जो  स्वेतलाना  जी  ने  खत  लिखा  था,
 शर  वह  खत  लिखा  देवेन्द्र  बाहुरी  को,  उस
 को  देखिये  ।  वह  न्दरह  सौल?  बर्ष  की  उस्र
 से  समाजवारी  आन्दोलन  के  साथ  बढा  है.
 पनपा  है  उस  साजवादी  प्रान्दोलन  के
 साथ  जिस  ने  समाज  को  शोषक  मनुष्य  से
 बचाना  चाहा  है  और  मनुष्य  को  सर्वेश्राही  राज्य
 से  दोनो  बातों  को  याद  रखता  जहरी  है  क्‍योंकि
 किसी  एक  को  याद  रखने  से  प्रमरीका  की

 तरफ  मामला  लुक  जाता  है  ओर  किसी

 दूसरे  को  याद  रखने  से  रूम  की  तरफ  |  इस
 लिये  में  यह  दुबारा  कहे  देता  है  कि  पनाह
 वर्ग  की  उम्  से  पिछने  बोद  वर्ष  में  उसमे

 हम  लोगों  के  साथ  रह  कर  के  ससाज  को

 शोषक  मनुभ्य  से  बचाना  ष्बाहा  है  और
 सनध्य  को  सर्वग्राही  राज्य  से  ।  भव  स्वेतलागा
 लिख  रही  है  कि  गव मैं  कालाकांकर  में  रह

 शकूगी  क्योंकि  राजा  साहब  महुत  आस,
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 हो  गए  हैं  यह  जातकर  कि  मैं  मसकवी  के  लिए
 जा  रही  हूं।  झ्व  में  कालाकाकर  में  रह  सकती
 हैं,  तथर  की के  साथ  रह  सकती  हूं”  t

 एक  साननोय  सदस्य  :  राजा  साहद  कौन  ?

 Wo  राम  सनोहर  लोहिया  कालाकाकर
 में  एक  ही  राज्य  साहय  है  बाकि  बाकी  लोग
 लाल  साहब  हू;  है।  छोटे  मायपों  ो  लाल
 साहब  बहा  जाता  है।  यह  भो  एक  कारण  हुधा
 था  उस  बेचारी  के  ढ्खी  होन  का।

 यह  भी  वह  कह  रही  है  किम  थक्का  गई  हू,
 ऊब  गई  हु  और  ब  इस  बात  को  दागे  नही
 घलाना  चाहती  हूं  ।

 शी  नरेक  1. अ  महीदा  (भझानन्द)  :
 यह  खत  उसके  हाय  का  लिखा  हुआ  है  ?

 डा०  राम  मनोहर  लोहिया  हाथ  का
 लिखा  हुआ  है,  उनके  हाथ  का  निया  हुआ  है
 झौर  जब  श्राप  चाहे  मगवा  कर  आपको  दिखा
 सकता  हूं  -  वह  ऐसा  जगह  रखा  हुझा  है  कि
 उसको  लाने  में  देर  लगेगी।

 उसने  कहा  फि  वह  थका  हुई  है,  ऊवी  हुई
 है  ।  ऐसा  क्यों

 ?  क्योंकि  जब  कने,  उसने  यह
 सबाज़  उठाया  विदेश  मतालय  के  सामने  या
 किसी  भी  मत्नो  झथवा  अफयवर  के  सामने--
 मैं  उन  सब  के  नाम  नही  गिनाना  चाहता  हुं--..
 उसको  याद  दिलाया  गया  कि  तुम्हारी  बच्चो
 झूस  में  है,  दूसरे  उसको  याद  दिलाया  गया  कि
 यहां  की  भ्राबोहवा  बडी  गर्म  है,  ध्तुकूल  नहीं
 शहेभी,  सीसरे  उसको  याद  दिलाया  गया  कि
 शुरू  में  लोग  तुम  को  बढ़ा  थोजेंगे,  बूढेंगें  फिर
 बाद  में  शुम्हारी  पूछताछ  नहीं  रहेगी  जो  हर

 कुक  शरना्थी  को  रहा  करती  है  जौर  शौथे
 wart  भारत-कछ  के  दस्तों  के  बारे  में

 अहाका  जया  |  उसको  भुभा  हो  गई,  wg  थक  गई
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 ऊब  गई  झौर  उस  खत  में  उसने  यह  भी  लिखा

 है  कि  शायद  यह  मेरी  गलती  हुई  है  कि  मैंने
 सब  सम्भावनाओों  को  नहीं  इस्तेमाल  किया
 यह  बात  मैं  ज्यादा  बता  देना  चाहता  हूं
 क्योंकि  स्वेतलाना  जी  के  सामने  दो  पंथ
 ये,  एक  पंथ  था  अनुनय  का,  प्रार्थना  का,
 समझाने  बुझाने  का।  इस  वक्त  मैं  भाप  से
 ज्यादा  बात  नहीं  कहूंगा।  इलाहाबाद  में  न
 जाने  कितने  जजों  तक  से  उससे  प्रार्यत्रा  की
 कि  जिसी  तरह  मुझ  हिन्दुस्तान  मे  रहने  दो
 शौर  उसका  झातानी  से  पता  लगाया  जा
 सकता है,  न  जाने  कितने  घौर  लोगों  से  भी
 उसने  प्रार्थना  कि  ।  दूसरा  रास्ता  मैंने  उसको
 बताया  क्योंकि  वह  दुखी  हो  कर  मेरे  पास  भी
 धाई  थी।  तब  मैंने  कहा  था  कि  तुम  लड़
 जाओ,  प्रार्थना  करने  से  काम  नहीं  चलेगा  ।

 तुम  मेरे  घर  शराधों  और  वहा  रहो  झौर  लोग
 जब्ती  से  तुम  को  हटाना  चाहे  तो  जाने  से
 इन्कार  कर  दो,  देखें  कौन  तम्हारे  साथ
 जबईमस्ती  करता  है  ।  तब  उसने  जवाब  दिया
 था  कि  जिन्दगी  इतनी  झासान  नही  है  ह
 वह  मसकतवी  में  भी  मझ  को  कई  बार  कह  चुकी
 था  कि  जिन्दगी  इतनी  प्रासान  नहीं  है|  मैं  भी
 ज्यादा  उसको  नहीं  कह  पाया  एक  तो  इस
 कारण  से  कि  मैं  इसी  तरह  को  एक  और
 ग्रमरीक्ल  झौरत  मार्गों  स्किनुनर को  बचा
 नहीं  पाया  था  जिसे  पुलिस  ने  जबर्देस्ती
 मोटर  और  हवाई  जहाज  भ  उठा  कर  भमरीका
 भेज  दिया  था  मन्ने  डर  लगा  कि  यह  तो
 स्वेतलाना  है,  इस  हीरे  को  मैं  कहां  से  बचा
 पाऊंगा,  यह  तो  जबर्दस्ती  भेज  दी  जायेगी  q
 थोड़ा  मुझ  को  डर  लगा  और  थोड़ा  हैं.  इस
 वक्‍त  इस  सदन  में  स्वोकार  करता  हूं  कि  में
 गलती  कर  बयां  उस  औरत  के  दिमाग  को
 पहचानने  में  कि  बह  इतनो  भी  मजबूत  हो
 सकती  है  कि  सड़  जायेगी।  भ्गर  जरा  सौ
 मुझे  ख्याल  होता  इसका  तो  में  उसको  जरूर
 रहने  के  लिये  बाध्य  करता।  दूसरे  यह  जी
 बात  थो  कि  मैं  चुनाव  में  इतना  फंसा  हुआ  थ्दा
 कि  पूरा  दिभाग  इस्तेमाल  सहीं  कर  पाया  |  थे
 दो  पंथ  &  उसके
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 मैं  ग्रज॑  करना  चाहता  हूं  कि  शरणार्थी

 और  वीसा  का  फर्क  इस  बहस  में  न करना  |

 आप  खुद  कह  चुके  हो  शरणार्थी-वीसा,  वीसा

 यहां  रहने  के  लिपे,  शरणार्थी  कानूनी  ढंग  से

 हमेशा  के  लिये  ।  खुद  चौथी  या  पांचवी
 दिल्‍ली  को  देख  लेना  ।  उसका  नाम  जहां-
 पनाह  हो  सकता  है  ।  दस  पांच  बरस  के  लिये

 वह  वक्‍त  रहा  होगा  |  दुनिया  का  कोई  भो

 ग्रादमी  चाह  जहां  से,  दुखी  हुआ,  सताबा  हुआ
 यहां  आकर  पनाह  पा  सकता  था।  महाभारत
 में  तो  लाखों  किस्से  इप  तरह  के  भरे  पड़े  हैं  ।

 किसी  को  शरण  देने  के  लिये  युद्ध  तक  हो  जाया

 करते  थे,  राज्य  तक  को  भी  आंच  में  यहां  के

 राजा  डाल  दिया  करते  थे,  अगर  कोई  हमारे

 यहां  रहता  चाहता  था  तो  ।  शेन  का  किस्सा

 है,  कितने  ही  किस्से  हैं  |  मैं  चाहूंगा  कि  सदन  के

 हर  एक  सदस्प्र  का  दिन  ढ्े  यह  देख  कर  कि

 इस  औरत  को  कितना  दुख  पहुंचा  है।

 एक  बात  मैं  भूल  गया  हू  ।  एक  समा  में

 उन्होंते  भायग  दिया  था ।  बड़ो  विचिज्न
 बात  है  कि  स्वालिन  को  लड़की  इलाड़ाबाद
 में  एक  सभा  में  भावण  दे  और  कुछ  एक  लोगों

 को  छोड़  कर  किसी  को  पता  न  चले  |  वह
 लायंज  क्लब  की  सभा  थी  शौर  जज  कुचर

 बहादुर  अस्ताना  उचके  सभापत्ति  थे  ।  24

 फर्ररी  को  वह  सभा  हुई  थी  |  उत्तम  उसने

 कहा  था  हि  मैं  दिखुस्तान  पहली  दफा  आई

 हु।  मैं  इस  देश  को  प्रेम  करती हूं  7  मेरी

 इच्छा  है  कि  मैं  यहां  लम्बा  रह  सक्‌  ।  यह
 उसका  भाषण  24  फरवरी  का  था  ।  झौर

 जो  उसने  निजी  बातें  कहीं  उन्हें  श्राप  अभी

 छोड़  दें  ।

 इस  में  थोड़ी  सी  चीज  मैं  नागरिकता

 के  बारे  में  कह  देना  चाहता  हूं  |  अभी  तक

 सारे  संसार  में  नागरिकता  केवल  शारीरिक

 रही  है  ।  जितने  संतप्तार  के  कानून  हैं,  नाग-

 रिकता  वे  उनके  अनुसार  देते  हैं  और  उसी

 को  देते  हैं  जो  किसी  देश  में  पैदा  होता  है
 शरीर  के  हिसाव  से  या  किसी  देश  में  दो  पांच
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 दस  बरस  तक  वह  रह  जाता  है  और  वह  भी

 शरीर  के  हिसाब  से  ।  जितने  भी  नागरिकता

 के  गुण  हैं  व ेशरीर  के  गुण  हैं

 अध्यक्ष  महोदय:  भ्रव  श्राप  समाप्त

 करने  की  कोशिश  करें  |

 डा०  राम  मनोहर  लोहिया  :  इस  तरह
 की  बहस  में  पहले  मुझ  को  हमेशा  आधा  घंटा

 या  पैंतीस  मिनट  मिला  करते  थे  |  अब  मैं

 ग्राशा  करता  हूं  कि  मुझे  जरा  ज्यादा  समय

 आप  देंगे  |

 नागरिकता  के  जो  दूस्तरे  गुण  हैं
 भावना  का,  मन  का,  चित्त  का  जो  भारत  में

 होना  चाहिये,  उपनिषदों  के  कारण  अथवा

 महात्मा  area  के  कारण  वह  गुण  बिल्कुल
 नागरिकता  में  लाबा  नहीं  गया  है  |  हमने.

 यूरोप,  अमरीका  आदि  से  केवल  शारीरिक

 गुण  नागरिकता  का  ले  लिया  है।  यह  भी  मैं
 आप  से  कह  दू  कि  यह  भो  बात  मैंने  खुद  अपने

 मन  से  नहीं  निकाली  है  -  मेरा  एक  जमन

 दोस्त  व्यरनर  अ्ोयर्टेल  मुझ  को  कहा  करता

 था  कि  यह  क्या  बात  है  कि  तुम  भी  अपने

 देश  में  ब्रिल्कुल  यूरोपियन  लोगों  की  नकल

 करते  जा  रहे  हो,  तुम्हारी  नागरिकता  तो

 थोड़ी  बहुत  मन  की,  चित्त  को,  सस्क्ृति  की

 होनी  'चाहिये।  तो  यह  उस  हिस्ताब  से  भो

 बड़ी  भारी  गलती  हो  गई  है  ।

 ब्रजेश  तिह  के  बारे  में  मैं  थोड़ा  सा

 कहना  चाहता  हूं  7  उनका  यहां  भी  जिक्र

 हुआ  है  और  जब  भी  जिक्र  हुप्रा  ऑआाम  तौर

 से  उनका  कम्युनिस्ट  होने  के  तौर  पर  हो
 जिक्र  हुआ  |  आम  तौर  से  उनको  कम्थुनिस्ट
 समझा  जाता  है  ।  काफी  अर्सा  वह  अपने

 जीवन  में  कम्पुनिस्ट  रहे  हैं।  लेकिन  बहुत
 काफी  अस  वह  समाजवादी  भी  रह  हैं  ।

 वही  समाजवादी  जो  समाज  को  मैंने  कहा  है
 सर्वेश्रा  ही  राज्य  से  बचाना  चाहते  हैं।  यह.

 दूसरी  बात  है  कि हम  लोग  इतने  गरीब  और

 इतने  मुकलिस  हैं  कि  लोगों  को  अच्छी  तरह
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 से  रख  नहीं पते  ।  उनका  एक  किस्सा  मैं
 बताता हूं  उस  दिन  का  जब  हिटलर की  पलटन
 में  बलिन  में  मजदूर  मुहल्लों  में,  प्रलेम्नोंडर
 प्लाइन  और  बेडिंग  इलाकों  से  जुलूस
 निकाला था  पहली  दफा  ।  तब  वे  उन्मत  थीं,
 खुशी के  मारे  पागल  थीं।  मैं  तब  वहां पर
 पढ़ा  करता  था  |  यह  ब्रजेश मेरे  झतिथि  के
 रूप में  मेरे  साथ  ठहरे  हुये  थे  +  उनके  पास

 कोई  पासपोर्ट  वगैरह  नहीं  था।  यह  मेरे भी
 झात्मसम्मान  का  मासला  हो  गया  था  ;  उस
 वक्‍त  कुछ  झगड़ा  सा  हो  गया  था  जिस  धर  में
 मैं  रहता था  उसके  लड़के  से  क्‍योंकि वह
 शुटसस्टार्फेल  या  टु  प्राब्ताइलुग  में  था  ।

 बहुत  मामला  खराब  था।  हिंटली  दो  महीने
 पहले  ही  गद्दी  पर  बैठा  था।  ब्रजेश  जेल  जा
 सकता  था  |  मेरी  सब  पढ़ाई  लिखाई  खत्म

 हो  सकती थी  !  मु  को  भो  जेल  भेजा  जा

 सकता था  ,  मुझ  को  निकाल सकते  थे  |  लेकिन
 हम  डटे  रहे,  उस  उन्मत्ता  के  सामने  अपने  झात्म-
 सम्मान  को  बचाते  इये  ।  यह  श्रजश  समाज-
 बादी  भी  झपने  जीवन में  बढ़त  देर तक  रहे
 हैं।  और  यह  स्वेतलाना  न  सिर्फ  स्तालिन
 की  लड़की  है,  यह  ब्रजेश  की  पत्नी  भी  है,
 न  सिर्फ  बजेश की  पत्नी  है  यह  भारतीय  भी

 है  भौर  शरीर  की  परिभाषा  से  भी  तथा  मेरी
 उस  परिभाषा  से  भी,  मन  की,  चित्त  की,
 परिभाषा  से  भी  ।  यह  सिफे  भारतीय  नही,
 है  यह  भादमी  भी  है  क्‍योंकि  जो  तीन  बार
 मैं  इससे  मिला  हूं  मैं  कह  सकता  हूं  कि  हसकी

 तुलना  मैं  एक  फूल  से  कर  सकता  हूं,  चम्पा

 हो,  झाकिड हो  7  जीवन से  ठोकर ला  कर
 इतना  इसके  दिल  पर  अकसर  पड़ा  कि  एक
 बार तो  उसमे  यहां तक  कह  दिया था  कि  मैं
 राजनीति से  चूफा  करती  हूं।  बसक्यी में मुझ में  मुझ
 से  उसने  कहा  कि  में  राजनीति से  चा  करती

 हूं  मोर  राजनीति से  च्णा  करने  के  मन  जामे
 कितने  कारण और  उचित  कारण रहे  होंगे  ।
 मै ंभी  थोड़ी  बहुत  राजनीति से  कुछ  तनों  में
 बूजा  करते  लगता  हूं,  कई  बार  सोचता हूं,
 किय  बग  ग्  फका  हूं,  राजनीति  सचमुच

 Derartere  of  MARCH  3  1907?  Svetions  Alifaeva  from  आज
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 feet  बुरी  है।  व  जले  उसके  द... ड  पर  मेगा

 कसर  पड़ा  होता  सौर  उसी  भुवां  में  उससे

 यहां gu  हमारे  दोस्तों  को  यह  भी  कहा कि
 तुम  प्राजाद हो  गए  हो  तुमने  भाजादी  की

 लड़ाई  जीती,  मालूम  होता है  कि  तुम
 को

 ज्ञाजादी  को  एक  झौर  सड़ाई  लड़नी  पड़ेगी,
 जिस  से  तुम  रूस  भौर  मिरीका  से  छुटकारा

 पा  सको--इसके  लिये  तुम  को  दोबारा  एक
 लड़ाई  लड़नी  पड़ेगी  Y  जन  वह  वहां  ठहरी
 हुई  थी,  तब  उस  ने  ये  वाक्य  कहे।  मैं  समझता
 हूं  कि  इन  वाक्यों  को  याद  करते हुये  हमें  इस
 दम्सान के के  बारे  में  कुछ  ज्यादा  सोच-विचार
 करना  चाहिये।  मुझे  प्रफतोस  से  साथ  कहना

 पड़ता हैं  कि  बहुत  से  लोग  जब  होता  है,  तब,
 कोई  ले  कोई  सामला  इधर-उधर  का  लाकर
 के  श्रसली  बात  को  बिगाड़  दिया  करते  हैं।

 इन्सान  को  ढूंढना  है---इस  इन्सान,  स्वेतलाना

 को,  न  कि  किसी  अमरीकी था  ही  माभ  ते
 को  ।

 अ्रध्यक्ष  महोदय,  मैं  प्रापको  यह  की  याद
 दिलाऊं कि  कई  दफा  हम  लोग  गलती  कर
 जाते  हैं  |  जैसे,  झाहार  के  ऊपर  जब  चर्चा

 होती है,  तो  लोग  सोचते  हैं  कि  यह  तो  भाहार
 पर  चर्चा  है,  इसका  भाषा  से  कया  मतलब  है?

 तो  क्या  यह  पशुझों  का  झाहार है  ?  पशुझों के
 गाहार को  भाषा  से  मतलब  नहीं  है।  लेकिन

 मनुष्यों  के  झाहार की की  उत्पत्ति  भौर  उसका
 वितरण  झगर  ठीक  करना  है,  तो  भनुष्य
 की  भाषा  के  द्वारा  ही  हो  सकता  है,  और  किसी
 तरह  से  नहीं  हो  सकता  है।  उस  मनुष्य  को

 ढूँढना है ।

 उसी  तरह  से  मनुष्य  मरता है  गोसी  से,
 गोसी  चाहे  कांग्रेसी  हो  सोर  चाहे  ग२-कांग्रेसी
 हो। इस  जात  को  झाप  ने  मुझे  कल  कहने  नहीं
 दिया ।  मैं  शाप से  जोर से  कहना  बहता हूं
 कि  -  झाप  में  कल  मुझे  रोग,  तो  बह  बात

 च्  नहीं  रही।

 stork  wet  wilt  (बेशक)  :  अध्यक्ष
 महोदय,  इन  1... अ  द द  बदे

 से  रहा  बदे,
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 हुगे  हैं  ब्रौर  शव  छः  बज  रहे  हैं।  माननीय  सदस्य

 बीस  मिनट  से  बोल  रहे  हैं  |  आखिर  वह  क्‍या

 कहना  चाहते  हैं  ?  वह  यह  नहीं  कहते  कि
 हमें  क्या  करना  है  ।

 श्री  मधु  लिमये  (  मुंगेर):  माननीय

 हदिस्थां घर घर  जायें  |

 Mr.  Speaker:  The  hon.  Member  will
 now  come  to  the  point.  He  has
 already  taken  twenty  minutes.

 डा०  राम  गप  लोहिया
 या

 हु
 :  मैं  अपने

 समय  के  भीतर  ही  रहूंगा  |  मश्किल  यह  है
 कि  जहां  मनृष्य  की  चर्चा  होने  लगती  है,

 वहां  कुछ  लोगों  को  बहुत  बुरा  लगने  लगता

 है।  वे  मनुय  की  चर्चा  पसन्द  नहीं  किया

 करते  हैं  ।

 इस  मनुष्य  को  ढूढना  आज  की  ग्रवस्था  में

 कितना  जरूरी  हो  गया  है,  यह  इस  से  प्रकट

 है  कि  जहां  एक  तरफ़  लाखों  लोग  बिन-खाये

 Departure  of  CHAITRA  10,  889  (SAKA)  Svetlana  Allilueva  2236
 India  (Dis.)

 यहां  at  चुकी  थी  I  मेरा  अपना  ख़याल  है  कि

 ग्रगर  स्वेतलाना  को  यहां  रहने  दिया,जाता,
 तो  इस  चोट  को  सम्हाला  जा  सकता था  |

 आखिर  वह  क्‍या  चाहती  थी  I  यही तो  कि

 बोली  और  आचरण  का  स्वातंत्र्य  रहे--

 हम  जहां  चाहे  जा  सकें,  चाहे  जो  बोल  सकें,

 चाहे  जिस  से  मित्रता  कर  सके  1  बोली  और

 आचरण  के  स्वातंत््य  को  निबाहने  के  लिए

 सर्वग्राही  राज्य  की  ताकत  को  कम  करना

 आवश्यक  होता  हैं  |  अगर  रूस  वाले  शूरू  में

 इस  बात  को  न  समझते,  तो  मैं  खाली  अप  को

 इंगलिस्तान  और  अमरीका  के  रिश्ते  का  एक
 सिद्धान्त  बताये  देता  हूँ  कई  दफ़ा  वे  आपस

 में  बिगड़  जाया  करते  हैं,  तो  इंगलिस्तान
 और  अमरीका  वा  ने  कहते  हैं  कि  देखो,  हम  लोग

 बहुत  अच्छे  दोस्त  हैं,  इतने  अच्छे  दोस्त  कि

 एक  दूसरे  की  कमियां  भी  सुन  सकते  हैं  और

 सुन  कर  उस  पर

 Mr.  Speaker:  The  hion.  Member
 should  finish  within  two  minutes.
 There  should  be  some  limit  some-
 where.

 मर  रहे  हों,  वहां  दूसरी  तरफ़  फ्रांसीसी  खाना

 कितना  बढ़िया  होता  है,  उस  का  प्रदर्शन

 रूज़-ए-न्वार---लाल  और  काला--में  होता

 है  ।  यह  इन्सान  है,  स्वेतलाना  है  |  जिस

 देश  में  ऐसी  वृत्ति  आ  जायेगी  कि  लोग  अपनी

 तकलीफ़  और  अपनी  कमी,  कम  भोजन  का

 ्रापस  में  बराबर  बंटवारा  नहीं  करेंगे

 खाली  यह  कोशिश  करेंगे  कि  खद  तो  मस्ती  में

 रह  लो,  रूज़-ए-न्वार  चलाते  रहो,  और  बाकी

 जनता  को  पीसते  रहो,  वह  जनता  और  वह
 सरकार  स्वेतलाना  को  बचा  नहीं  सकती  |

 इन्सान  को  ढुंढ़ना  है  ।

 ग्राखिर  क्‍यों  डर  गये  ?  सोचा  कि  भारत
 श्र  रूस  के  रिश्ते  बिगड़  जायेंगे  :  भारत  और

 रूस  के  रिश्ते  क्या  बिगड़ते  !  यह  मैं  मानता

 हूं  कि  स्टालिन  की  लड़की  रूस  छोड़  कर  के

 ग्राये,  यह  रूस  पर  मामूली  चोट  नहीं  थी,

 बहुत  बड़ी  चोट  थी,  ग्राज  से  छ:  सात  बरस

 पहले  जब  ् श्चेव  साहब  ने  स्टालिन  के

 झूठ  सच्चे,  जो  कुछ  भी  हों,  पूरे  किस्से  सुनाने

 शुरू  किये,  शायद  उसी  तरह  की  यह  वोट

 थी  1  लेकिन  यह  चोट  लग  चुकी  थी,  स्वेतलाना

 डा०  राम  मनोहर  लोहिया  :  शाप  यह
 न  समझें  कि  मैं  अपने  अ्रधिकार  से  बाहर  जा

 रहा  ह  श्रगर  आप  चाहते  हैं,  तो  मैं  दो मिनट

 में  ही  खत्म  कर  देता  हूं  ।

 स्वेतलाना  को  जो  घाव  लगा  था,  अगर

 वह  भारत  में  रह  जाती,  तो  शायद  वह  धीरे

 धीरे  पूरा  हो  जाता  ।  यहां  की  हवा  ही  कुछ
 नम  है,  कड़ी  नहीं  है,  लोगों  के  कड़ेपन  को

 खत्म  कर  दिया  करती  है  1  यहां  के  लोग

 उस  में  बहुत  ज्यादा  सहनशील  बन  जाते  हैं  ।

 मैं  चाहता  हूं  कि  वें  कम  सहनशील  बनें,
 लेकिन  वे  बेचारे  सहनशील  बन  जाते  हैं  ।

 ग्रगर  स्वेतलाना  भारत  में  रह  जाती,  तो

 उस  का  घाव  पूरा  हो  जाता  |  वह  भारत  में

 न  रह  सकने  के  का  रण  बाहर  गई  ह्‌  ।  स्विटज़ र-
 लंड  में  है।  पता  नहीं  है  ।  लोग  कहते  हैं  कि

 शायद  वह  झमरीका  पहुंच  गई  होगी  ।  आप

 याद  रखना  कि  यह  घाव  बिल्कुल  दरा  और

 गहरा  रहेगा,  क्योंकि  अ्रमरीका  और  यूरोप  के
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 देशों  में  इतना  स्वातंत््य  है  अखबारों  का  कि

 वे  कुरेद  कुरेद  कर  उस  से  उस  का  किस्सा

 निकालेंगे  और  तब  रूस  को  और  ज्यादा  गहरी
 चोट  लगेगी,  तब  रूस  और  तिलमिलायेगा,
 तब  रूस  उन्मत्त  हों  जायेगा  और  तब  हमारी
 बात  को  समझेगा  ।

 अगर  स्वेतलाना  हिन्दुस्तान  में  रह  गई

 होतो,  तो  र्स  के  लिए  भी  ज्यादा  अच्छा  रहा

 होता,  क्‍योंकि  बातें  संयम  से  हो  पातीं  ।

 अब  वहां  के  स्वातंत््य  वाले  अवबार  खोद-खोद

 कर  पूरी  बातें  निकाल  कर  रूस  को  खराब
 करेंगे  ।  चाहे  अमरीका  की  सरकार  रूस  की

 भरकार  से  मित्नता  निबाहना  चाहती  हो,
 लेक्रिव  आप  जानते  हैं  कि  ग्रमरीका  में  स्वातंद्य

 है  ।  आखिर  सी०  आई०  ए०  की  दिन-रात

 जो  चर्चा  होती  है,  उस  का  सहारा  क्‍या  है  ?

 न्यूया्क  टाइम्ज  का  ।  वह  न  होता,  तो  वहां  पर

 ये  बहसें  न  हो  पातीं  |  इस  मानी  में  वह

 तोड़  तोड़  कर  बातें  निकालने  वाला  देश  है  |

 मैं  स्ब  भी  कहना  चाहता  हूं  कि  अगर

 भारत  और  रूस  के  रिश्ते  सुधा  रने  हों,  तो  फिर

 स्वेतलाना  को  यहां  ले  आना  चाहिए  |  इस  के

 लिए  कोई  ऐसा  मर्द  या  और  औरत  जाये--

 औरत  जाये,  तो  बड़ा  अच्छा  है,  I

 मैं  ने  स्वेतलाना  को  अभी  चम्पा  कहा  |

 प्रधान  मंत्री  की  और  हरकतों  के  बारे  में  मेरी

 जो  कुछ  भी  राय  हो--वह  हैं  नहीं--लेकिन

 उन्हें  मैं  श्राज  एक  अनोखे  और  विरले  किस्म

 की  चमेलो  कहना  चाहता  हूं  |  वह  गद्दी  पर

 बैठो  हुई  हैं  -  एक  चमेली  गद्दी  पर  बैठी  हो,
 तो  एक  चम्पा  हमारे  देश  में  शरण  न  पा  कर,
 वीसा  न  पा  कर,  दर-दर  घूमती  रहे,  यह  अ्रच्छा

 नहीं  है  ।  उस  को  यहां  वापस  बुलाओं  ।

 उस  से  भारत  और  रूस  के  रिश्ति  कुछ  अच्छे

 ही  होंगे,  बरे  नहीं  होंगे,  चाहे  थोड़ी  देर  के  लिए
 रूस  हम  से  बिगड़  जाये  और  समझे  कि  यहां
 पर  क्‍या  मामला  किया  जा  रहा  है  t

 ग्राखिर  में  मैं  फिर  से  उस  “बदनसीब

 जफ्फ़र”  की  बात  कहूंगा  ।  (ज़मीन  दो  गज़  ——
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 fam  दो  गज--कूए  यार  में
 my

 यह  कूए-्याश
 पेदाइशी  वाला  नहीं,  यह  कए-यार  है  दिल

 वाला,  भावना  वाला,  चित्त  वाला  और

 मन  वाला  |
 Mr.  Speaker:  Now,  I  have  got  a  list

 of  Members  before  me.  We  _  have
 already  taken  half  an  hour.  Shall  we
 take  another  ha"¢  an  hour?  The  Mem-
 bers  may  put  questions  and  the  hon.
 Minister  may  reply  then.

 श्री  मधु  लिमये  :  यह  तो  ढाई  घंटे  की

 बहस  हो  सकती  है  ।  इस  को  अगले  सप्ताह
 ले  जाया  जाये  |

 Mr.  Speaker:  2  hours  is  the  maxi-
 mum  limit.  We  neeq  not  necessarily
 take  2  hours.  One  hour  may  _  be
 taken  on  this.  We  have  already  taken
 half  an  hour.  I  suggest  that  some  of
 you  who  have  sent  me  chits  put  ques-
 tions  and  then  the  hon.  Minister  may
 reply  so  that  we  may  finish  it  today.
 The  questions  may  be  long  perhaps
 and  they  may  take  5  minutes  and
 the  hon.  Minister  may  take  another
 5  minutes.

 श्र।  मधु  लिमये  :  इस  से  नहीं  बनेगा

 डेढ़  घंटा  और  दोजिये  I

 Mr.  Speaker:  We  may  finish  it
 today.  Otherwise,  if  we  continue  it
 tomorrow,  some  of  the  important
 things  will  be  glossed  over  tomorrow.
 I  am  calling  only  those  who  have  sent
 me  chits;  I  am  not  taking  fresh  chits.
 The  rure  is  very  clear  that  only  those
 Members  who  have  already  intimatea
 the  Speaker  are  permitted  to  take  part
 in  this.  I  have  already  got  intima-
 tions  from  some  Members.  I  am
 calling  them  only.  Shri  Surendra-
 nath  Dwivedy.

 Shri.  Nambiar:  (Tiruchirappalli):
 T  may  be  allowed  to  submit  that  this
 is  not  a  half-an-hour  discussion.  This
 discussion  is  being  raised  under  rule
 193.

 Mr.  Speaker:  I  know  I  have  called
 Mr.  Surendranath  Dwivedy.

 Shri  Nambiar:  This  is  wrong,  Sir.
 I  may  be  allowed.
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 way  feed  :  अध्यक्ष  महोदय,  इस
 पर  चॉन्डाई  भंटे  तक  बहस  चल  सकती  है.
 वर्ना  आंध्र  2  की  बहस  में  भौर  इस  में  जिसको
 भल्प  समय  की  बहस  कहते  हैं,  उस  में  फर्क
 क्या  हैं।  इस  को  खत्म  क्‍यों  कर  रहे  हैं,
 दोन्दाई  घंटे  चलने  दीजिये  1

 Mr.  Speaker:  2  hours  is  the  lumit.
 Not  more  than  2  hours,  The  rule  is
 very  clear.

 att  शभु  'खिमये  :  तो  ठोक  है  इस  को
 दो  धटे  श्लने  दीजिये  |

 Mr.  Speaker:  I  wiil  ask  the  House
 whether  they  are  prepared  to  sit  for
 another  hour,  !  have  no  objee  ion

 Some  Hon.  Members:  Yes

 Mr,  Speaker:
 Dwivedy.

 ली  सुरेसनाथ  'दियेदी  (केन्द्रपाडा)
 भ्रश्यक्ष  महोदय,  यह  जो  स्वेतलाना  को  लेकर
 जो  विचार  हो  रहा  हैं,  मालूम  पड़ता  है  कि

 हमार  हिन्दुस्तान  की  पालियामेन्ट  के  .सामने

 यह  सब  से  बड़ा  सवाल  है  जो  भी  हो,  मैं
 समझता  हू  कि  हमारी  गवर्नमेन्ट  ने  जो  बयान
 इस  हाउस  में  भौर  दूसरे  घर  मे  दिया  हैं,
 उस  से  मामला  ज्यादा  रहस्यजतक  बन  मया

 है  ।  रहत्पजनक  मैं  इस  लिये  कहता  हूं--
 डाक्टर  साहब  ने  विस्तार  से  सब  बातें  रखी  है,
 मैं  उस  मे  नहीं  जाना  बाहता  हु--कि  ब  तक
 सब  पढ़  कर  हमें  ताइुजुब  लगता  है  कि  हमारे
 विदेश  मंत्रों  ने  भ्रव  तक  जो  बातें  कहीं  हैं--
 पता  नहीं  क्‍या  श्कावंट  है  उन  के  मन  मे,
 सब  बात  साफ़  रखने  के  लिये  कुछ  शायद  कही
 झठक  गये  हैं  |  क्योंकि  उन  का  जओ  बयान
 कल  दूसरे  घर  में  हुआ  वहां  उन्होंने  साफ़
 दौर  पर  बोला  शौर  दिनेश  सिंह  का  नाम
 सिया--कि  उनकी  चाची  झाई  तो  इस  में
 क्या  खराबी  है  शौर  गवर्ममेन्ट का का  इस  में  क्या
 साल्लुक  है  ?  मैं  शापने  एक्सटर्नल  झखेयर्स

 बन  रहे  है  पाक  ्य  a  ि  ् 3]  यह
 ध... ल  हैं  कि  ह... 3  ह...  को  at  है  को

 Mr  Surendranaih
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 बात  साफ़  हो  जाती  है  कि  वह  भारतीय  हैं
 भौर  उन्होंने  ब्रजेश  सिंह  को  शादी  किया  था
 लेकिन  इस  घर  में  जब  इस  के  ऊपर  विदार
 हुआ,  तब  बार  बार  प्छा  गया  कि  क्या  उन्होंने
 ग्रजेण  सिंह  को  मैरिज  किया  था,  तब  हमारे
 वैदेशिक  मती  बोले---इस  मे  दिया  गया  है---

 This  Indian  gentleman  was  not  re-
 gistered  in  Russia

 Shrt  D.  C.  Sharma  (Gurdaspur):
 They  do  not  register  such  marriages.

 Shri  Suarendranath  Dwivedy:  This
 Indian  gentleman  had  a  wife  here
 who  was  judicially  separated  but  not
 divorced  from  him  That  is  the  posi-
 tion  with  regard  to  marriage

 ore  ret  यह  है  कि  यहू  सच  है  कि  मा  बह  जो
 बोला  गया  है  वह  सच  है|  मैं  समझता  हूं  कि
 इस  बात  थें  ज्यादा  दुर  तक  जाने  की  जरूरत
 नही  है---जो  प्तरडा  है  वह  यह  है  कि  वह  लैटर
 भेजा  था  या  नहीं  शौर  दिनेश  सिंह  को  यहा
 रहने  के  लिये  बोला  था  या  नही,  दिनेश  सिंह
 उस  वक्त  एक्सटनल  भ्रफेयर्स  मे  ि  निस्टर  श्रे,
 इस  हैसियत  की  बजह  से  उन्होंने  दिनेश  सिंह
 को  थोला  अचवा  दिनेश  सिह  उनका  भ्रततीजा
 है.  इस  लिये  उन  को  बोला,  इसमें  कोई  फर्क
 की  बात  नही  है  |  बात  सिर्फ  यह  है  कि  झगर
 उसने  दिनेश  सिंह  को  यहां  रहते  के  बास्ते  बोला
 तो  बहू  यहां  पर  रहना  चाहती  थी  t  बल्कि  महू
 समन्न  लेना  चाहिये  कि  दिनेश  सिंह  को  सिफ
 भतीजा  होने  की  वजह  से  बोला,  ऐसी  बाल  नहीं
 है,  बॉ  क  इस  लिये  कि  वह  एक्सटेनल  परफेसं
 के  मिनिस्टर  हैं  जौर  बह  उसका  यहां  रहने  का
 इन्दज़ाम  कर  देंगे,  इसलिये  उससे  इन  को
 बोला  ।

 झाब  प्रश्न  यह  है  कि  ो  लौटर  हमारे  सामने
 है,  उससे  ऐसा  मालूम  पड़ता  है  कि  दिनेश  सिंह
 नहीं  चाहते  यें  कि  बहू  इस  देश  में  रहे  !  इस
 सैटर  से  बह  बात  बिल्कुस  साक  हैं।  हमारे
 बैदेशिक  मन्ती  इस  बात  को  जानते  हैं  कि  जब
 च्दाची  यहां पर  रहती है  को  फिर  रचना  (
 |  अधिकार  का  सवाज  भी  1. &  डोना  और
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 भी  तरह  तरह  की  दूसरी  बातें  उठेंगी  |  तो  शायद

 इसी  लिये  वह  चाहते  थे  कि  किसी  तरह  भी  हो,
 वह  यहां  पर  न  रह  पाये  और  इसी  वजह  से

 यह  सब  कुछ  किया  गया  ।  यह  बात  देश  कभी

 विश्वास  नहीं  करेगा  और  दुनिया  फे  लोग  भी

 विश्वास  नहीं  करेंगे,  चाहे  श्राप  जितनी  सफ़ाई

 दें,  कि  स्वेतलाना  जो  इतनी  दूर  से  आई,  इतने
 प्रेम  क ेसाथ  इस  देश  में  ग्राई,  अपने  बच्चे-बच्ची

 को  छोड़  कर  श्राई,  उसकी  इस  देश  में,  भारत  में

 रहने  की  ख्वाहिश  नहीं  थी  तथा  उसकी  जो

 ग्रभिलाषा  थी,  उसने  अपनी  अश्रभिलाषा  को

 सरकार  के  पास  भेजा  भी  ।  जब  उसने  ऐसा

 कहा  है  तो  फिर  हमारे  वैदेशिक  मन्त्री  यह

 कहें  कि  कोई  प्राइवेट  सिटिज़न  किसी  प्राइवेट
 आदमी  के  साथ  कोई  बात  कहे,  उससे  हमारा
 क्या  सम्बन्ध  है  ।  ऐसा  तो  दुनिया  में  कहीं  नहीं
 चलता  है  मैं  जानना  चाहता  हूं  कि जव  ये  सब

 बातें  यहां  पर  कही  गई  हैं,  तव  दिनेश  सिंह  जी

 यहां  पर  आकर  अपना  परसनल  एक्सप्लेनेशन
 क्यों  नहीं  देते  हैं  कि  क्या  बात  सच  है,  क्या  झूढ
 है  ।  जब  यहां  पर  बार  बार  कहा  जाता  है  कि

 दिनेश  सिंह  एक्सटर्वल  अफेयर्स  मिनिस्टर  थे,
 श्र  स्वेतलाना  ने  शपनी  डिजायर  उन  को

 एक्सप्रेस  की  थी,  कम्युनिकेट  की  थी,  तब  मैं

 जानना  चाहता  हूं  कि  वह  यहां  आकर

 क्यों  नहीं  पर्सनल  एक्सप्लेनेशन  के  तौर  पर

 सब  बातें  जाहिर  करते  हैं  ।  इससे  साबित  होता

 है  कि  उनकी  डिजायर  उसको  यहां  पर  रखने

 की  नहीं  थी  और  हमारी  गवर्नमें  ८  ने  इस  सारे

 मामले  को  खराव  तरीके  स  बिगाड़  हेश्रौर  जैसा
 डा०  लोहिया  ने  कहा  है  मैं  उनसे  सहमत  हूं
 कि  जो  हो  गया,  सो  हो  गया,  अब  जो  कहा
 जाता  है  कि  वह  हम  को  एप्लीकेशन

 करे,  तो  एप्लीकेशन  की  बात  नहीं  है
 बल्कि  हमारी  गवरनमेंट  की  तरफ  से

 उसको  बोलना  चाहिये  कि  हम  उन  को  ब्पने

 देश  भें  रखने  के  लिये  राज़ी  हैं  t

 Shri  D.  cen  Sharma:  I  endorse  every
 word  of  what  Dr.  Lohia  has  said.  I
 think  he  has  not  distorted  anything
 and  he  has  not  exaggerated  any-
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 thing.  But  I  want  to  ask  one  ques-
 tion.  How  far  is  it  true—this  is
 going  on  in  the  Lobbies'  of  Parlia-
 meat:  this  is  being  whispered  in  al-
 most  all  the  homes  of  India;  I  did
 not  want  to  mention  names,  but  since
 my  hon,  friend,  Shri  Surendranath
 Dwivedy,  always  calls  a  spade  by  the
 name  of  a  spade  and  since  he  has
 meationed  the  name  of  Raja  Dinesh
 Singh,  I  am  a’so  mentioning  his
 name—how  far  is  it  true  that  Raja
 Dinesh  Singh  abetted  by  the  Cabinct
 Secretary,  Shri  L.  K.  Jha,  was  res-
 ponsible  for  hatching  a  plot....

 Mr.  Speaker:  He  is  not  Cabinet
 Secretary.

 Shri  D.  C.  Sharma:  i  do  not  remem-
 ber  the  designations  of  all  these
 bureaucrats.

 Anyhow,  how  far  Raja  Dinesh
 Singh  abetted  by  Shri  L.  K.  Jha,
 Cabinet  Secretary  or  whatever  he
 may  be....

 Mr.  Speaker:  Do  not  say  Cabinet
 Secretary.

 Shri  D.  C.  Sharma:  I  am  sorry,  but
 I  hope  he  will  become  Cabinet  Secre-
 tary  some  day—abetted  by  L.  K.  Jha,
 had  a  plot  somewhere.  I  want  to
 leave  the  place  vague,  I  do  not  want
 to  mention  the  place,  to  enlist  the
 service  of  CIA,  so  that  this  lady  who
 used  to  read  the  Bhagavat  Gita,  wha
 could  write  in  Hindi,  who  used  to
 bathe  in  the  ho’y  Ganges,  was  spirit-
 ed  away  out  of  India  and  taken  to
 Switzerland,  so  that  she  could  not
 leave  a  footprint  on  the’  sands  of
 India  even  for  one  or  two  or  three
 months?

 Shri  Nambiar:  Very  pertinent  ques-
 tion.

 Shri  Umanath  (Pudukkottai):  I
 submit  this  question  involves  the  im-
 portant  aspect  of  relationship  _  bet-
 ween  our  country  and  the  USSR,
 and,  no  the  other  hand,  our  own
 sovereignty  is  involved  in  this  issue.
 So,  I  would  like  the  whole  House  not
 to  take  the  question  in  a  party  light,
 because  both  these  things  are  impor-
 tant  for  our  country.

 My  information  §  is,  and  I  would
 like  Shri  Chaglaji  to  attend  to  this
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 in  a  sobre  rep'y  and  to  my  sugges-
 tion  also....

 The  Minister  of  Externa]  Affairs
 Shri  M.  C.  Chagla):  I  am  quite  sober

 Shri  Hem  Barua  (Mangaldai):  Ai-
 ways  sobre,  except  in  the  evening!

 Shri  Why
 tion?

 Nambiar:  this  excep-

 Shri  Umanath:  My  information  is
 that  this  arrangement  to  get  Mrs.
 Svetlana  from  Soviet  Union  to  India
 and  then  to  western  countries  wus
 being  made  from  January,  966  itself.
 The  second  information  ig  that  Mr.
 Dinesh  Singh  had  undertaken  with
 the  Soviet  Government  leaders  finan-
 cial  and  other  responsibilities  also  as
 far  as  her  coming  over  here  was  con-
 cerned.  Thirdly,  after  her  coming,
 while  she  was  at  Kalakankar  and  at
 Lucknow  she  was  contacted  by  CIA
 men;  especially  while  at  Lucknow
 when  she  went  to  a  theatre  to  see
 the  cinema,  there  the  CIA  men  joincd
 and  had  conversations  with  her.
 Another  information  is  that  on  the
 day  of  her  departure  from  India  to
 Switzerland,  in  the  evening  at  about
 4  p.m.,  when  she  was  in  the  Soviet
 Embassy,  she  had  a  phone  call  by
 which  she  was  asked  to  go  to  Mr.
 Dinesh  Singh’s  house,  and  then  to
 Mr.  T.N.  Kaul’s  house,  for  g  farewell
 dinner  at  Mr.  Kaul’s  house.  After  re-
 ceiving  the  phone  call,  she  left  for  Mr.
 Dinesh  Singh’s  house,  and  at  about  7
 p.m.  Mr.  T.  N.  Kaul’s  daughter....

 Shri  Shivaji  Rao  S.  Deshmukh  (Par-
 bhani):  Were  you  in  the  CIA  for
 some  time?  You  seem  to  know  so
 many  things.

 Shri  Umanath:  I  got  the  informa-
 tion  from  the  same  source  from
 where  I  got  the  information  of  CIA
 being  in  the  American  Embassy.

 An  hon.  Member:  From  a  Russian
 source?

 Shri  Nambiar:  We  are  CIA  to  CIA.

 Shri  Umanath:  We  have  got  a
 counter-CIA,  I  am  proud  of  that,  to
 trace  the  CIA.
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 At  about  7  p.m.  Mr.  7५  N.  Kaul’s
 daughter  came  to  the  Soviet  Embussy
 under  the  pretext  of  taking  Mrs.
 Svetiana,  and  when  from  Mr.  Dinesh
 Singh’s  house  Mr.  Svetlana  was  not
 returning,  an  enquiry  was  made  on
 the  phone.  It  was  stated  from  Mr.
 Dinesh  Singh’s  house  that  she  must
 have  gone  to  the  Jumna  ‘Wanks  for
 prayer  because  recenily  she  had
 started  going  to  temples  and  all  those
 things.  This  is  the  information
 which  I  have  gathered,  because  she
 had  been  to  Mr.  Dinesh’s  house  after
 the  phone  call  to  spirit  her  away  to
 the  American  Embassy,  as  the  Exter-
 nal  Affairs  Minister  the  other  day
 said  here.

 Finally,  at  the  airport  this  is  what
 happened.  The  other  day  the  Exter-
 nal  Affairs  Minister  said  that  for
 foreigners  the  “P”  form  igs  not  requir-
 ed.  My  information  is  that  as  per
 the  rules,  if  the  ticket  is  purchased
 in  foreign  currency  by  a  foreigners,
 no  “P”  form  is  required,  but  if  the
 ticket  is  purchased  in  Indian  cur-
 rency,  the  “P”  form  is  required.  I
 want  the  Minister  to  clear  this  posi-
 tion.

 Now,  this  ticket  was  purchused
 partly  in  foreign  currency  and  there
 wag  shortage,  and  then  Indian  cur-
 rency  was  paid.  So,  when  this  hap-
 pened,  how  is  it  that  without  the
 “P”  form  she  was  allowed?  So,  the
 point  is  that  either  when  the  ticket
 was  purchased  with  Indian  currency
 and  the  “P”  form  was  asked  for  by
 the  airport  authorities  and  without
 the  “P”  form  she  was  not  allowed,
 then,  as  the  saying  gocs,  it  is  proba-
 bie  that,  Mr,  Dinesh  Singh  phoned
 to  the  airport  authorities  and  get  her
 allowed  without  the  “P”  form;  other-
 wise,  it  may  be  the  other  thing,  that
 the  airport  authorities  must  have
 violated  the  rules  and  allowed  her  to
 proceed  without  the  a  oe  form.
 The  other  day  I  said  that  this  Mr.
 Rae  the  second.  secretary  in  the
 American  Embassy  was  a  CIA  man
 after  getting  various  confirmations.
 This  person  escorted  her  to  Switzer-
 land.  I  say  that  he  has  no  busincss
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 to  do  that  because  it  is  not  a  case
 where  the  lady  has  taken  an  Ameri-
 ean  citizenship  or  got  asylum  from
 America.  She  has  not  been  given
 asylum  in  America.  She  is  a  soviet
 citizen.  Why  should  he  accompany
 her  when  she  has  not  been  give
 asylum.  He  goes  and  purchases  2
 ticket  for  her;  he  goes  to  Switzeriand
 with  9  Soviet  citizen.  She  is  being
 taken  away  from  our  land  to  Switzer-
 land.  A  Soviet  citizen  is  being  re-
 moved  by  the  second  secretary  in  tne
 American  Embassy.  That  is  why  i
 say  he  has  violated  the  sovereignty
 of  our  country.  I  demand  thar  re
 must  be  sent  back  from  here  and  aur
 Government  must  see  that  he  is
 thrown  out  of  here.

 Shrimati  Lakshmkantamma
 (Khammam):  The  very  fact  that.  Dr.
 Lohia,  a  turbulent  Member  of  this
 House  turned  so  romantic  and
 humanitarian  ....(Interruptions.)  I
 am  complementing  him;  I  agree  with
 him.  A  number  of  peope  fron
 foreign  countries  have  been  attached
 to  our  country.  In  the  Sivananda
 Ashram  I  have  seen  a  number  of
 people  coming  from  all  over  the
 world  from  different  countries,  from:
 west  and  east  in  search  of  peate.
 From  the  accounts  that  Dr.  Lohia
 gave  and  from  what  I  have  read
 about  her  bathing  in  the  Ganges  anu
 worshipping  Lord  Krishna’  with
 folded  hands  and  closed  eyes—-a}
 these  show  that  she  was  attached  to
 this  country.  We  should  not  allow
 her  coming  here  to  be  politicaly  ex-
 ploited.  If  we  give  asylum  for  hes
 in  this  country,  I  do  not  think  if  will
 affect  our  relations  with  Russia.
 We  should  not  allow  this  thing  to
 be  exploited  politically  by  the  CIA
 and  other  western  countries;  we
 should  not  allow  her  difficulties
 to  be  exploited  by  others  for  politi-
 cal  purposes.  Ours  is  a  fearless
 country  and  it  is  our  duty  to  uphold
 what  is  right.  We  must  give  pro-
 tection  to  a  person  who  is  the  daugh-
 ter-in-law  of  this  great  jand.

 Shri  Nambiar:
 very  sober.,

 Sometimes  she  is
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 Shri  Senavane:
 ber.

 Shri  Hem  Barua:  Whatever  that
 may  be,  I  do  not  want  to  indulge  in
 any  witch-hunting  but  I  would  say
 that  I  do  not  want  India  to  be  a
 sanctuary  for  all  discarded  women  of
 the  world....  (Interruptions.)
 8.48  hrs.

 [Surr  Bat  Ras  Mapuox  in  the  Chair]

 She  is  always  so-

 Shrima‘i  Lakshmikantamma:  Why
 discarded?  You  ghould  not  say  so.

 Shri  Hem  Barua:  Whatever  that
 might  be,  I  want  to  know  this.  It
 was  reported  in  certain  sections  of
 the  Press  that  Svetlana  had  her  tic-
 <et  purchased  with  American  dollars

 97  with  Indian  currency.  If  =  she
 bought  her  ticket  for  Switzerland  in
 American  dollars,  would  the  Minis-
 ter  enlighten  us  how  it  was  possible
 for  her  to  get  American  dollars?  If
 she  purchased  ticket  in  Indian  cur-
 rency,  how  could  it  be  possible  for
 her  to  do  it  without  a  P  form  which
 is  very  essential  for  this?

 श्री  मधु  लिसये  :  संभापति  महोदय,
 स्वेतलाना  ने  यहां  रहने  के  सम्बन्ध  में  कोई

 प्राथना  या  विनती  औपचारिक  या  अनौप-

 चारिक  रूप  में  की  थी  या  नह  इस  के  बारे  में

 बड़ी  चर्चा  चल  रही  है,  और  उन  की  क्या  इच्छा
 थी  इस  के  बारे  में  एक  चिट्ठी  डा  ०  राम  मनोहर

 लोहिया  ने  सभा  की  टेबल  पर  रक्खी  है  t

 “न्यूयार्क  टाइम्स”  के  20  मार्च  के  अंक  में  जो

 कुछ  मैंने  पढ़ा  है  केवल  वह  मैं  सदन  के  सामने

 रखना  चाहता  हूं.  जिससे  विदेश  फ्न्ब्ी  के

 दिमाग  में  जो  बातें  चल  रही  हैं  उनकी  सफाई

 हो  जाये  |

 20  मार्च  के  न्यूयार्क  टाइम्स  में  यह  है  और

 उस  का  सम्वाददाता  लिखता  है  कि  :

 “Those  who  knew  the  42-year
 old  Svetlana  during  her  67  days’
 stay  here,  believe  that  she  want-
 ed  nothing  more  than  to  remain
 in  Kalakanker  for  at  least  a
 forseeable  future,  if  not  for  the
 rest  of  her  days.  Certainly  she
 wanted  to  stay.  She  used  to  say
 that  if  she  were  forced  to  leave
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 she  would  jump  into  the  Ganga
 or  throw  herself  off  the  Qutub
 Minar.”

 Shri  D.  0.  Sharma:  Who  will  no=
 throw  her  off  the  Qutub  Minar?

 st  wa  लिसये  :  उन  के  यहां  रहने  की

 इच्छा  कितनी  तीत्र  थी  यह  इससे  साफ  होता  है  |

 मेरा  ख्याल  है  कि  कम  से  कण  श्व  विदेश  भन्ब्री

 इस  सत्य  को  स्वीकारेंगे  और  स्वेतलाना  को
 सम्मान  के  साथ  बुलायेंगे  |

 श्री  ज्ञा्ज॑  फरनेन्डीज्ञ  (वम्बई-दक्षिण)  :  मैं

 कुछ  सवाल  विदेश  मन्त्री  से  पुछना  चाहता  हूं  |

 क्या  मन्त्री  महोदय  के  सामने  कभी  ऐसी  कोई

 चिट्ठयां  शाई  हैं,  या  उन्होंने  देखी  हैं,  जिन  को

 श्री  दिनेश  सिह  व  श्री  टी०  एन०  कौल  ने,
 प्रथवा  इन  दोनों  में  से  एक  ने  दिल्ली  में  अम-
 रीकी  दूतावास  में  रहने  वाले  किसी  श्रफसर  को

 लिखा  हो  ।

 दूसरे  क्या  विदेश  मन्त्री  को इस  बात  की

 जानकारी  मास्को  स्थित  अपने  राजदूत  से  आई

 है  कि  जब  राजदूत  को  विदेश  मन्‍्त्ी  ग्रोमिको

 साहब  ने  अमरीका  के  राजदूत  को  वहां  पर

 बुलाया  तब  उन्हें  ऐसा  बतलाया  कि  हिन्दुस्तान
 की  सरकार  के  बड़े  मन्त्री  और  बड़े  अफसरों  के

 कई  ऐसे  कागआात  हैं  जिनके  जरिये  अमरीकी

 दूतावास  के  कई  लोगों  से  यह  श्रपील  की  गई  थी

 कि  बहु  स्वेतलाना  को  हिन्दुस्तान  से  बाहर
 जाने  में  मदद  करें।

 इसके  बाद  जो  प्रश्त  मुझे  पूछना  है  वह

 एक  कानूनी  मामले  के  बारे  में  है।  असल  में

 डा०  लोहिया  ने  इस  मसले  को  जिस  तरीके  से

 छोड़ा  उसके  बाद  शायद  यह  प्रश्न  नहीं  पूछना

 चाहिये,  लेकिन  चूंकि  सरकार  का  कानून  से

 सम्बन्ध  है  इस  लिये  मैं  पुछना  चाहता  हुं  कि

 क्या  जब  स्वेतलाना  हिन्दुस्तान  आईं  तब  उसको

 एक  महीने  के  लिये  वीजा  दिया  गया  |  20

 दिसम्बर  को  हिन्दुस्तान  में  स्वतलाना  जी  का

 ब्रागमन  हुआ  और  20  जनवरी  को  उनका

 वीज़ा  खत्म  हुआ  |  कानूनन  20  जनवरी  तक
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 ही  उन  को  यहां  रहने  का  अधिकार  था,  भौर

 20  जनवरी  के  बाद  यहां  से  जाना  चाहिये
 था  |  मगर  जो  उनका  वीज़ा

 An  hon.  Member:  Is  he
 5  speech?

 making

 &  श्री  जाजं  फरनेंडीज्ञ  :  मैं  प्रश्न  पूछ  रहा  हूं

 हूं,  भाप  कैसी  बातें  कर  रहे  हैं  ?

 जब  उनका  वीजा  20  जनवरी  को  खत्म  हुआ
 और  उसके  बाद  जब  वह  बढ़ाया  गया  तो  मुझे
 ऐसा  मालूम  हुआ  है  कि  वह  2  मार्च  के  बाद

 बढ़ाया  गया  |  20  जनवरी  से  2  मार्च  तक

 जो  वहू  हिन्दस्तान  में  रह  गई  है  वह  बिना

 वीज़ा  के  भ्रसल  भें  विदेश  मन्त्री  ने इस  बात

 को  राज्य  सभा  में  कबूल  किया  है  कि  जो  उनका

 वीज़ा  बढ़ाया  गया  वह  फरवरी  महीने  के  बाद

 बढ़ाया  गया  ।  क्‍या  वैदेशिक  कार्य  मन्त्री  इस
 बात  का  खुलासा  करेंगे  कि  20  जनवरी  से

 लेकर  2  मार्च  तक,  जिस  दिन  उनका  बीजा

 बढ़ाया  गया,  बह  किस  आधार  पर  हिन्दुस्तान
 4  रहीं  ?

 इस  पूरे  पर"  ८  को  पेश  करते  हुए  मैं  कहना

 चाहता  हूं  कि  मैं  पहले  दिन  से  इ  स  बात  को  देख

 रहा  हूं  कि  जब  विदेश  भन्ती  श्री

 दिनेश  सिंह  के  बारे  में  या  श्री  टी०  एन०
 कोल  के  बारे  भे  कुछ  कहते  हैं  तो

 उनके  खातगी  जीवन--आइबवेट  एण्ड  पर्सनल

 लाइफ़--को  अलग  रहते  हैं  और  हमारे  मनन्‍्त्ती

 बन  कर  बैठने  को  ्रलग  रखते  हैं  1  मेरा  निवेदन

 इतना  ही  है  श्री  दिनेश  सिंह  ने  जो  चिट्ठी  लिखी

 है.  वह  पःसनल  तरीके  से  लिखी  हो  सकती  है
 प्राइवेट  हो  सकती  है,  लेकिन  क्या  मन्त्री  महोदय
 ने  उस  चिट्ठी  को  कभी  देखा  है।  इसका

 जवाब  दिया  जाये  |

 श्री  रगवीर  सिह  (रोहतक)  :  सभापति

 महोदय,  मैं  मिनिस्टर  महोदय  से  पूछना  चाहूंगा
 कि  क्‍या  यह  हकीकत  है  कि  मि०  बुजेय  शिट

 मुतव  हर्फ़  की  एक  श्रोरत  जिन्दा  है  अब  भी

 बोर  उसके  ब-्चा  भी  है  ?  क्या  हिन्दूर्त,न
 के  कानून  के  तहत  जब  बच्चा  डिलदा  हैं,
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 पनी  धीरे  सिह]
 और  |  जिन्दः  है  नौदी  वृजेश  सिह  की  प्रापर्टी
 जो  है  उसके  झस  दी  वारिस  कानून  से  यह  शौरत
 और  बच्चा  नहीं  है  ?  जब  कानूते  की  नेज<

 में पहुगी श्रोरत  जिन्दा  है  ती  इस  दक्ष  के

 कानून  के  तहत  क्या  बाइगमी  अ्रलाउड  ;
 झगर  नहीं  है  तं।  क्या  कनून  की  नजर  में
 खेतव।ना  वृजेग  सिंह  की  झोरत  कहला
 सकती  है  ?  झगर  नही  कहला  सकती  तो  क्या
 उस  के  ..यदाद  की  वारिस  हो  स्कर्त  है  1

 इसके  बाद  एक  सवाल  रह  जाता  है  कि
 क्या  यह  सारो  कहानी  कि  हमारे  मिनिस्टर  श्री
 दिनेश  सिह  ने  उस  को  हस  वास्ते  यहां  से  भिज-
 याने  का  प्रबन्ध  किया  कि  कही  उसको  प्रापर्टी
 न  मिल  जाये  ककाक्टेड  नही  है  भौर  महज  ण्क
 प्रोपेगेन्डा  है  ?

 Shri  Vasudeven  Nair:  All  the
 statements  made  by  the  Minister  tall
 now  have  only  strengthen  the  im-
 pression  that  many  of  those  in  autho-
 rity  had  a  disgraceful  rele  im  the
 whole  affair.  I  should  like  to  know
 whether,  as  directed  by  the  Chairman
 of  the  Rajya  Sabha,  the  External  Af-
 fairs  Minister  has  vetified  whether
 Madam  Svetlana  had  any  personal
 talk  with  Mr.  Dinesh  Singh  in  a
 personal  capacity  about  her  desire
 either  to  stay  in  India  or  to  elope  to
 any  other  country....

 Shri  D.  Cc  Sharma:
 parliamentary.

 Bhri  Vasudevan  Nair:  .go,  clope
 or  visit  any  other  country?  Has  tne
 Government  verified  whether  this  laay
 really  left  in  9  taxi  from  the  Soviet
 Embassy  to  the  American  Embassy,
 as  it  is  clainved  by  the  Government,

 ‘Elope’  is  not

 or  whether  she  went  to  the  American’
 Embassy  from  Mr.  दी  N.  Kaul’a  house
 after  a  dinner?  May  I  know  whether,
 when  a  foreigner  gots  Gut  from  this
 country,  in  the  airport  there  is  a  prac-
 tice  of  verifying  the  passport  and
 finding  out  whether  there  ig  an  en-
 dorsement  in  that  है... 4  for  al!
 those  countries  concerned—Italy  or
 Switvertand?

 If  it  is  4  fact  that  there  wes  no
 and  if  it  |  also  ॥  ह... ... ३
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 that  our  authorities  verified  it  and
 found  that  there  was  no  endorsement,
 why  is  it  that  they  did  not  take  any
 steps  to  find  out  whether  there  were
 any  suspicious  circumstances  in  which
 Madam  Svetlana  was  leaving  India?

 Shri  M.  C.  Chagla:  Sir,  I  want
 to  look  at  this  affair  as  a  human
 affair,  a  matter  concerning  a  private
 individual,  a  woman  who  has  come  to
 our  country,  whom  Dr.  Lohia  describ-
 ed  in  such  lyrica]  terms.  May  I  say,
 I  entirely  agree  with  him  that  in  tne
 past  our  country  has  given  asyluin
 and  shelter  to  many?  Only  recently,
 the  Dalai  Lama  left  Tibet  and  we
 gave  him  refuge  and  protection,  Hun-
 dreds  of  thousands  of  Tibetans  came
 here,  we  gave  them  refuge.  Even  to-
 day  we  are  educating  them,  we  are
 building  homes  fo:  them,  we  are  doing
 everything  possible.  Therefore,  our
 country  has  a  great  tradition.  Ours
 is  a  free  society.  We  are  proud  of
 it  We  do  not  compel  anybody  to  go
 out  of  our  country.  We  do  not  force
 anybody  out  of  our  home.  If  anybody
 wants  to  come  here,  if  anybody
 wants  to  stay  here,  he  78  welcome.  १
 want  to  assure  this  House,  I  want  to
 give  my  solemn  assurance  to  this
 House,  that  as  far  as  this  Government
 is  concerned  it  has  done  nothing
 whatever  to  violate  those  great  tra-
 ditions  and  ideals  of  our  country.

 I  shell  satisfy  this  Hause,  even  if
 I  have*to  take  some  time—I  hope  you
 will  forgive  me,  Sir,  because  all  sori
 of  things  have  been  said——that  many
 things  that  have  been  sald  ar€  without
 any  basis,  that  speculations  have  been
 indulged  in  because  something  sp-
 peared  in  some  newspapers.  I  am
 very  happy  that  hon.  lady  Member
 there  said  the  right  thing.  Le,  us
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 case  ag  I  See  it  from  the  point  of  this
 young  woman.  I  appreciate  and
 understand  the  sympathy  felt  by  the
 hon,  Members  of  this  House.  I  would
 have  felt  the  same  if  I  had  been  satis-
 tied  that  this  woman  had  been  driven
 out  of  this  country  and  |  would  have
 come  and  told  this  here.  I  would
 have  felt  as  indignant  as  hon.  Mem-
 bers  have  felt.  But  I  am  standing
 here  today  because  I  am  satusfied,
 and  I  will  satisfy  you,  that  this  is  not
 a  case  where  a  woman  has  been  dri-
 ven  out  of  this  country  against  her
 will,  a  woman  who  wanted  to  stay
 with  us.

 Let  us  look  at  some  salient  facts,
 Shrj  D.  C.  Sharma:  This  38  the

 story  you  have  got  from  your  vin-
 cials.

 Shri  M.  C.  Chagla:  Lt  us  look
 at  the  salient  undisputed  acts.  This
 young  woman  was  not  a  Guest  of  thi
 Government.  She  was  net  Livited
 nere  by  the  Government  What  an
 non  Member  has  said  38s  absolutely
 unorect,  that  there  was  g0Me  ar-
 rangement  between  Shr:  D.nesh  Singn
 and  the  Russian  Government  that  she
 would  come  here,  he  would  finance
 her  visit  and  he  would  be  responsi-
 ble  for  her  stay.  That  ss  not  co~
 rect,  She~I  pay  a  tribute  to  her
 for  that--wag  in  love  with  this  man,
 Mr  Briyesh  Singh—I  wil)  come  to
 the  relationship.  He  was  very  kind  ४०
 her  He  died  It  broke  her  heart
 She  knew  the  Indian  custom,  the
 Hindu  custom,  Here  was  a  man  who
 died  in  @  foreign  country  and  not  in
 ius  mother  country.  She  wanted  to
 bring  his  ashes  to  India.  This  23  the
 background  of  her  visit  to  India.

 A  question  was  asked  as  to  what
 was  the  relationship.  This  man,  Mr.
 Brhjesh  Singh,  had  a  wife  living  here
 who  was  judicially  separated  from
 him.  Therefore,  legally  and  techni-
 cally  he  could  not  have  married  her
 But  apart  from  the  technicality,  they
 had  hved  as  husband  and  wife  and
 they  were  attached  to  each  other
 Unless  you  believe  in  the  form  of
 martiage,  well,  if  a  man  and  woman

 loyal  to  each  other  and  they  are
 in  love  with  each  other,  in  my  eyes

 from  India  (Dw.)
 at  least  it  छ  marriage.  In  that  sense
 certainly  she  wag  his  wife  and  she
 showed  that  she  was  his  wife  by  the
 respect  she  paid  to  him  and  by  try-
 ing  to  bring  his  ashes  all  the  way
 ftom  Russia  to  this  country.  Also,
 remember  that  she  has  two  children
 m  Russia  of  her  earher  husband,
 Kussia  is  her  home,  she  has_  her
 {’mily  there  She  was  not  unattach-
 ed  and  she  had  two  children,  but
 the  devotion  and  dedication  she  had
 fo.  tus  man  was  great  I  never  met
 him  as  Shr:  Lohia  has.  |  never  saw
 her  ay  he  has.  So  I  do  not  know
 tnem  personally

 Bro  राम  भधोहर  लोहिपा '  जिन्दगी

 दूसरी  तरह  चलाते  तो  ये  सब  मुलाकाते  होती  ।
 Shn  M.  Cc  Chagla:  Therefore,  as

 पु  was  saying,  let  us  keep  this  back-
 ground  in  mind.  If  a  private  Rus-
 slan  woman  i;  coming  to  India  on  a
 plivate  visit  on  a  private  mission,
 however  sacred  that  mission  may  be
 in  our  eyes  it  38  a  sacred  mission—
 the  Government  has  nothing  to  do
 with  it  Shr:  Dinesh  Singh  had
 nothing  to  do  with  it  except  for  the
 fact  that  the  ashes  she  was  bringing
 happened  to  be  the  ashes  of  his  own
 uncle

 Now,  what  happens?  She  comes
 on  a  Russian  passport  with  a  visa
 for  one  month  The  visa  expired.
 If  we  were  so  minded  to  get  md  of
 her,  we  could  have  said  “well,  your
 visa  has  expired;  you  have  to  go
 back”  But  we  did  not  say  that  I
 was  asked  by  some  hon.  Member—
 I  think  at  was  Shri  George
 Fernandes—what  3s  the  legal  position
 when  the  visa  expires

 डा०.  ान  शगोहर  लोहिया  झाज
 चालाकी  का  मौका  नहीं  है  ।  वीसा  के  बारे  में
 जानते  हो  कि  रूसी  लोग  खुद  जब  प्रतिवेदन
 आपसे  करते  है  तब  झाप  जीसा  दिया  करते  हो  ।

 उन्होने दो  महीने  की  प्रार्थना  की  भ्ापने दे  दिया  |
 फिर  कोई  प्रार्थना  की  नही,  न्यापने  दिया  नहीं  |

 की  qo  Wo  wee  चासाकी  नहीं
 करता  हूं।  मैंने  झापकी  बात  को  ध्यान  से

 सुना  है,  भद  धाप  भेरी  बात  को  बुनें ।
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 {Shri  M,  C,  Chagla}
 Shri  George  Fernandes  asked  a

 question:  what  is  the  legal  position,
 what  happens  when  the  visa  has
 expired.  Technically,  there  is  no
 legal  obligation  on  us  to  compel  a
 person  to  leave  the  country  or  throw
 him  or  her  out  if  he  or  she  has  over-
 stayed  the  visa.

 Please  note  the  crucial  date.  The
 application  for  the  extension  of  the
 visa  was  made  through  the  Russian
 Embassy  on  the  24th  of  February
 This  date’  is  very  relevant  m  the  light
 of  the  le.ter  on  which  Dr.  Lobia  has
 so  strongly  relied.  And  the  visa  was
 extended  not  upto  the  3rd  of  March,
 as  Shri  George  Fernandes  }.as  stat-
 ed,  but  upto  the  i5th  of  March.

 Shri  Nambiar:  A  very  able  judg-
 ment  is  being  delivered.

 Shri  M.  C,  Chagla;  I  am  not  deh-
 vering  a  judgment.  My  duty  to  this
 House  is  to  state  the  facts.

 Shri  C.  K.  Bhattacharyya  =  (Rai-
 ganj):  Judgment  is  very  distasteful
 to  them.

 Shri  M,  C.  Chagla:  Now,  names  of
 officials  have  been  mentioned  I  am
 surprised  that  my  hon.  friend,  Shri
 D.  C.,Sharma,  who  is  usually  very
 responsible...

 Shri  D.  C.  Sharma:  {  have  spoken
 wih  the  fullest  sense  of  responsib:
 lity.  I  have  not  given  the  name  of
 the  place  where  the  conspiracy  was
 hatched.  I  have  not  given  the
 names.  I  am  keeping  them  away
 from  the  House.

 Shri  M.  C.  Chagla:  He  has  given
 the  names.  I  will  tell  you  what  hap-
 pened.  She  comes  to  Delhi  on  the
 Sth  and  she  goes  and  stays  with  Shn
 Dinesh  Singh.  She  goes  and  she  has
 dinner  with  Shri  Kaul  on  the  5th  of
 March,  At  that  dinner  there  was  no
 OMe  present  except  Shri  Kaul,  his
 wife  and  his  daughter.  No  outsider
 was  present,  whether  Indian  or
 foreign.  Shri  Kaul  knew  her  in  Mos-
 cow;  his  daughter  knew  her  and,
 I  believe,  his  wife  also  knew  her.
 So,  it  was  purely  a  sort  of  family
 gathering.  It  was  on  the  oth  of
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 March  and  she  came  to  Shri  Kaut's
 house  straight  from  Shri  Dinesh
 Singh's  House.  Madam  Svetlana
 was  dropped  at  Shri  Dinesh  Singh's
 house  after  dinner  at  about  0  p.m.
 on  the  5th  of  March  and  stayed  the
 night  there.  Madam  Svetlana  had
 promised  to  go  to  Shri  Kaul’s  house
 for  her  dinner  on  the  8th  evening
 also,  but  did  not  go  there  and  tele-
 phoned  that  she  was  not  feeling  well
 and  would  go  there  the  next  even-
 ing

 It  was  on  the  7th  March  night  at
 230  am.  that  the  Soviet  Embassy
 informed  Shri  Kaul  that  Madam
 Svetlana  had  left  the  previous  night
 for  Rome.

 These  are  the  facts  It  is  absolutely
 false  and  baseless  that  Shri  Kaul
 and  Shri  L.  हूं,  Jha  conspired  with  a
 CIA  agent  to  whisk  her  away  from
 this  country  to  the  United  States
 Shn  L.  K.  Jha  does  not  come  into
 the  picture  at  all  I  do  not  know
 whether  he  even  knows  her.  He  has
 never  met  her,  Shri  Kaul  knows  her
 well  because  she  was  in  Moscow
 and  he  was  our  Ambassador  in  Mos-
 cow  She  is  quite  a  friend  of  his,
 otherwise,  he  would  not  have  asked
 her  to  dinner.  It  is  for  the  first  time
 tha:  I  hear  the  name  of  Shri  L,  छू.
 Jha  though  this  controversy  has
 gonc  on  for  days  in  the  papers.

 Shri  D.  C.  Sharma:  You  will  hear
 more  names  as  the  controversy  goes
 on.

 Shri  M.  C.  Chagla:  Thanks  to  Shri
 Sharma  more  names  will  come  in.  I
 say,  there  is  absolutely  no  basis.

 4n  hon.  Member:  Shri  Sharma
 had  a  dream.

 Shri  M.  C.  Chagia:  Let  us  see  what
 happened.  On  the  6th  evening  she
 goes  to  the  American  Embassy  and
 gets  a  visa  which  is  perfectly  valid
 and  which  she  could  do  under  the
 law.  She  goes  to  the  airport  accom-
 pained  by  this  American  gentle-
 man,  Mr.  Rayle.  Several  questions
 have  been  asked  of  me  as  to  what
 happened  at  the  Palam  Airport.  Let
 me  make  it  clear.
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 I  have  ascertained  30  from  the  Re-
 serve  Bank  and  from  the  Finance
 Ministry.  The  ticket  was  properly
 paid  for.  There  were  two  tickes,
 one  for  the  American  gentleman
 who  accompanied  her  and  the  other
 for  herself  It  was  paid  for  partly
 in  dollars  and  partly  in  Indtan  cur-
 rency  Questions  have  been  asked
 about  the  P  form  The  rule  35  that
 a  foreigner  does  not  require  the  P
 form  In  this  case  she  did  not  re-
 quire  the  P  form.  If  a  foreigner  s  ays
 for  a  short  period,  no  P  form  1s,  re-

 ulred  She  went  through  immigra-
 ह  on  and  customs  She  was  treated
 as  any  one  of  us  would  be  treated,
 namely,  she  was  there  as  an  ordi-
 nary  person  leaving  Delhi  for
 abroad,

 Therefore,  all  this  talk  of  consp)-
 racy  38  baseless  You  do  not  have  a
 conspiracy  and  take  a  woman  open-
 ly  to  Palam  Alrpert,  make  her  go
 through  immigration  ang  customs,
 buy  the  ticket  openly,  show  the  pas-
 sport  and  the  visa  I  am_  surprised
 that  anvone  should  harbour  it  sn
 ‘is  mind  this  idea  of  a  conspiracy
 I<  it  how  conspiracies  are  hatched?

 Shri  Umanath:  May  |  just  elicit
 (interruptions)

 Shri  C.  K.  Bha  tacharyya:  Do  not
 intetrupt  the  Minister  We  want  to
 hear  him.

 Shri  M.  0.  Chagia:  I  will
 your  question.

 answer

 Shri  Umanath:  Are  you  asserting
 certain’,  that  if  the  ticket  ts  pur-
 chased  by  a  foreigner  in  Indian  cur-
 rency  partly,  it  does  not  fequire  the
 P  form?  Are  you  sure  abou.  :t?

 डा०  राम  सनोहर  लोहिया  यह  नकनी
 बहस  चल  रही  है।  असनी  बहुल  तो  भारत
 और  स्वैनलाना  की  है।  सी०  झाई०  go
 और  पघ्रमरोका  को  अहस  फिजन  है।
 स्वैतलाना  ने  कहा  है

 ‘I  am  tired  and  disgusted.’
 बह  साफ  कह  रही  है  ह:  ये  लोग
 उसको  नहीं  रहने  देते ।
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 समापति  मडोब्य  oo  बहस  में  जो

 पायदट्स  उठाए  गए  हैं,  मिनिस्टर  साहब
 उनका  जवाब  दे  रहे  है।

 बरी  मु?  क>  आग्ला  मैं  झ्रभी  उस
 खत  पर  पाता  हूु।

 शी  शदिभूषण  बाजपेवी  (खारगीन)
 इस  सरह  की  नकली  चिट्ठिया  लिखवाना
 हकीम  लोहिया की  आदत  हो  गई  है।

 Shri  M.  C.  Chagla:  I  have  ascer-
 tained  the  correctness  of  every  staie-
 ment  that  I  have  made  here.  The  P
 form  १६  not  necessary  and  a  ticket  can
 be  purchased  by  a  foreigner  in  Indian
 currency  or  in  foreign,  currency.

 As  I  had  said  before  I  was  inter-
 rupted,  is  this  how  conspiracies  art
 hatched?  If  there  was  a  conspiracy
 between  Shri  Dmesh  Singh,  Shri
 Kaul,  Shr  L  K  Jha,  the  American
 Embassy  and  the  CIA  to  whisk  her
 away,  would  they  take  her  to  the
 Palum  Airport,  keep  her  there  for
 an  hour  so  that  everybody  could  see
 her,  make  her  go  through  immuigra-
 tion  and  customs?

 An  hon  Momber:  What  else?
 Shri  M.  C.  Chagla:  I  cannot  un

 derstand  it

 Shri  Namblar:  It  is  under  the  sha-
 dow  of  your  Governmen:

 Shri  M.  C.  Chagla:  My  hon  friend
 Dr  Lohia  is  getting  impatinet  about
 his  Ietter  Let  me  come  to  it

 Shri  C.  K.  Bhattacharyya:  Thest
 are  brainwaves  which  they  cannot
 shake  off

 Shri  M.  C.  Chagla:  This  letter  has
 been  flourished  as  7  it  clinches  the
 mater  Far  from  clinching  the  mat-
 ter,  if  anything  it  bears  out  what
 statements  |  have  made  in  _  this
 House,  m  the  other  House  and  als0
 here  in  my  answers  to  questions
 The  relevant  paragraph  I  shall  read.
 But  first  of  all,  will  you  please  note
 the  da'e?  It  is  dated  the  !0th  Feb-
 ruary.  It  is  a  crucial]  date

 An  hon,  Member:  Who  wrote  it’
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 Shri  M.  C.  Chagia:  This  is  a  letter
 written  by  Madam  Svetlana  to  Ad-
 vocate  Bahri,  the  only  document  on
 which  Dr.  Lohia  has  relied  and  which
 my  hon,  friend,  Shri  Limaye  thinks
 clinches  the  matter.  Let  us  see  whe-
 ther  it  c’inches  the  matter.  Note  the
 date;  it  is  10th  of
 what  is  the  paragraph?  Let  me  read:

 “So,  finally,  it  is  decided  that
 on  the  Ist  of  March,  ¥  am  leav-
 ing  for  Moscow.  Raja  Sahib  was
 very  happy  to  learn  that  and
 now  he  is  very  nice  to  me.”
 What  is  wrong  about  Raja  Sahib

 being  happy  to  know  that  she  was
 going  home  to  her  children?  (Inter-
 ruption)  May  be,  he  might  have  per-
 suaded  her....

 ty  रामसेबक  यावव  (बाराबंकी):
 जब  कोई  जा  रहा  हो,  तोक्या  ऐसी  ही
 बात  कही  जाती  है?

 Shri  M.  ca  Chagia:  The  charge  is
 not  that  Shri  Dinesh  Singh  or  any
 relation  of  hers  did  not  persuade  her
 to  go  back  home.  The  charge  is~—let
 us  face  it—that  Shri  Dinesh  Simgh
 forced  her  out  of  ndia,  refused  to  keep
 her  here,  conspued  with  the  United
 States’  officials  and  drove  her  out

 Wo  राम  मनोहर  लोहिया  यह  गलत
 बात  है।  यट  सिर्फ  कम्युनिस्ट  लोग  कह
 रहे  हैं।  मैंने  नहीं  कहा है।  मैंने  कहा है
 कि  झापने  उनको  यहा  रहने  नहीं  दिया  1

 शी मुन  mo  चायला  :  मैं  उसी का
 जवाब  दे  रहाहू।

 Sto  राम  भनोहर  लोहिया  :  वह  बेचारी
 टायर्ड  एंड  डिसगस्टिड  है।
 Shri  M.  0.  Chagla:  Now,  as  I  said,

 the  date  is  very  crucial,  the  l6th  of
 February.  The  visa  was  renewed  by
 the  External  Affairs  Ministry  on  the
 24th  of  February.  If  Mr.  Dinesh
 Singh  or  any  official  of  the  External
 Affairs  Ministry  did  not  want  her  to
 Stay  here,  why  did  they  extend  the
 viea?

 February.  And,
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 Shri  Namblar:  To  create  the  con-
 ditions  for  taking  her  to  America.

 Shri  M.  C.  Chagia:  What  condi-
 tion?  (Interruption)  We  were  with-
 in  our  right  not  to  extend  her  visa
 Her  visa  had  expired;  she  was  2
 foreigner  and  we  could  have  said
 that  she  had  come  on  a  particular
 visa  which  had  expired.  We  did  not
 do  it  Why?

 डा०  शाम  मनोहर  लोहिया:  यह  मैं
 आपको  बताऊं।  दाप  सब  जानना  चाहते
 हैं?  उस  बेचारी  को  धोखा  दिया  गया  4
 उसे  कहा  गया  कि  ह... थ  चली  जाघो,
 प्रक्तूबवर  मे  हम  तूम  को  वापस  बुला  लेंगे।
 उसके  झलावा  उसको  तंग  कर  डाला।  कभी
 बच्चो  की  बात  कही,  कभी  नंदुरुस्‍्ती  कौ
 बात  वही,  कभी  भर्मी  की  बात  कहीं ।
 उसने  कहा,  पाई  एम  टायडे  एंड  डिसगस्टिड

 ट॒कान्‍्टीन्यू  दि  टाक  उस  को क्यो
 नहीं  पढ़ते  ?

 Shri  M.  C.  Chagla:  I  am  not  go-
 ing  to  deal  with  the  conversation
 that  Dr  Lohia  might  have  had  with
 her  Ido  not  know  it  Iam  reading
 the  documents.

 डा०  शाम  मनोहर  लोहिया  यहा
 लिखा  हुआ  है,  माई  एम  टायई  एंड
 डिसगस्टिड  टु  कान्‍्टीन्यू  दि  टाक ।

 भी  लार्ज  फरनेंडीस  :  मंत्री  महोदय
 कानून  के  बहुत  बड़े  पंडित  है,  लेकिन  वह
 जिटठी  का  एक  ही  हिस्सा  क्यो  पढ़ते  हैं।
 बह  उसके  पहले  का  वाक्य  क्यों  नहीं
 पढ़ते  हैं?

 भी  एम०  te  आागला  :

 चिट्ठी  पढ़  देता  हुं।

 मैं  पूरी

 “Once  again,  I  want  to  thank
 all  of  you  for  those  nice  days  I
 have  spent  in  Allahabad  and
 Banaras.  ft  was  very  pleasant
 to  meet  friendly  people  and
 though  they  could  eat  pomibly
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 help  ne  in  realising  my  wish,
 they  had  shown  understanding
 and  sympathy.  Maybe,  it  was  my
 mistake  that  I  did  not  use  all  the
 possibilities  but  I  am  tired  and
 disguested  to  continue  the  talk
 about  the  matter.”

 a
 डा०  राम  मनोहर  लोहिया  भव

 झाए  रास्ते  पर।  भ्रव  जरा  कृष्णमाचारी  के
 रास्ते पर  ध्राए  ।  लेकिन  प्रफतोस  यह  है  कि

 फिर  उन्हीं  लोगो के  साथ  बैठ  जाते  हैं।

 डाल  M.  0.  Chagla:  This,  again,
 does  not  indicate  that  she  was  being
 forced  to  go  out  of  India.  It  may  be
 that  Shri  Dinesh  Singh  might  have
 told  her,  “Your  home  is  in  Russia;
 your  children  are  there.”

 डा०  राम  मनोहर  लोहिय।  :  उसका
 घर  यहा  था।

 Shri  M.  C.  Chagla:  Does  this  ex-
 pression  show  that  Shri  Dinesh  Singh
 forced  her  out  of  India?

 Since  yesterday  when  the  Chair-
 man  asked  me  to  get  an  assurance
 from  Mr.  Dinesh  Singh,  I  have  per-
 sonally  talked  to  him,  (Interrup-
 trons)

 oft  ay  लिखये:  स्वेतलाना  तो  गंगा  में

 डूबने  की  बात  करतीथी  ।

 डा०  राम  मनोहर  लोहिया  :  भरे
 छागला  साहब,  जरा  थोडा  सा  कुछ
 समझो  |

 Shri  K.  Narayaha  Ree  (Bobbili):
 Everybody  had  taken  his  time  to  ex-
 press  his  opinion.  Now  let  them  hear
 the  Minister  patiently.

 -  राज  'लमोहर  लोहिया  :  उस
 बेचारी  को  गंगा  में  डूब  जाने  देते तो
 इच्छा  होता  ।

 wavefc  भहोश्थ  :  2०  साहब,  मैं
 जापसे  जायेगा  करता  हूं  कि  उन्हें  कम्पलीट
 करने  इमिक  4
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 Shri  M.  C.  Chagla:  Now  a  distic-
 tion  has  been  made  or  sought  to  be
 made  that  I  have  merely  stated  that
 no  request  was  made  for  her  stay
 her  either  to  the  Government  or  to
 the  Minister  and  the  insinuation  38
 that  she  might  have  made  that  re-
 quest  to  Mr.  Dinesh  Singh  in  his  per-
 sonal  capacity.  I  have  the  authority
 to  state  to  this  House  categorically
 tha‘  at  no  time,  either  orally  or  in
 writing,  did  she  make  a  request  to
 him  either  in  his  capacity  as  Minis-
 ter  of  State  for  External  Affairs  or
 m  his  personal  capacity  as  a  rela-
 tion  of  hers  through  Shri  Brijesh
 Singh  This  is  a  categorical  state-
 ment  that  I  am  making  to  this  House.

 An  hon.  Member:
 not  make  it?

 Shri  C.  K.  Bhattacharyya:
 is  the  harm  if  he  makes  it?
 are  the  ways  of  Opposition!

 Shri  M.  C.  Chagla:  Dr.  Lohia  says,
 why  don’t  we  senqd  somebody  to  bring
 her  back?

 Why  does  ne

 What
 Strange

 Shri  Jagannath  Rao  Joshi  (Bhopal):
 Not  somebody.

 An  hon.  Member:  Some  lady

 Blo  TH  मनोहर  लहिया *  झरे  भेजो
 न  इन्दिरा  इन्दिरा  जी  को।  जलवाहरलाल
 की  लड़की  जाकर  स्टालिन  की  लडकी
 को  ले  प्राये।

 Shri  M.  C.  Chagla:  In  the  first
 place,  We  did  not  ask  her  to  go  away.
 In  the  second  place,  she  ॥8  a  free
 agent  staying  in  Switzerland  and  if
 she  wants  to  come  back  to  India,  she
 35  most  welcome;  if  she  applies  for  a
 visa  to  our  Embassy  in  Switzerland,
 we  will  certainly  consider  it.

 Bio  राम  मनोहर  लोहिया  :  देखिये,
 इन्होंने  “कन्सीडर'  कहा  है,  जैसे  कोई
 मौकरी  की  झर्जी  पर  विचार कर  रहे  हैं।

 थी  शु  लिमये  महू  मोक  रणाही  जुवान
 है।
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 की  ु  wo  चला  यह  बात
 समझनी  चाहिये  कि  कोई  भी  एप्लीकेशन
 मिनिस्टर  को  भाती  है,  उस  पर  वह  गौर
 करता  और  फिर  उस  पर  फैसला  करता
 है... «

 Bro  राण  मनोहर  लोहिया  झरे  जाश्रो,
 कहा  से  उसको  बुलाकर  लाड,  उसके  साथ
 जो  बेहन्साफी  हुई  हे  (ध्यक्षधान )
 “She  is  certainly  welcome”  बोला  |

 सभापति  भहोदय
 करने  दीजिये  ।

 डा०  राम  भगोहर  लोहिया  :  में  तो

 चुप  बैठा  हु,  जो-जों  काम  वह  कर  रहे  हैं,
 श्राप  देख  रहे  है।

 Shri  M,C  Chagla:  $  think  I  nase
 dealt  with  almost  all  the  points

 My  hon  friend,  Mr.  ‘Lamaye,  read
 a  passage  from  the  New  York  Times.
 Since  when  has  he  _  started  taking
 every  thing  that  appears  in  the  New
 York  Times  as  true?

 इनको  कम्पलीट

 भी  भ्ु  लिसये  वह  स्वेतलाना  के  पत्र
 से  उदरण  है।

 च्ची  विव  नारायण  (बस्ती)  झहठी-

 झूठी  बाते  कहते  है।

 थमी  न  लिमये  :  क्‍या  झूठी  बाते
 कहते  है?  क्‍या  बह  पत्र  जो  रखा  गया  है,

 झूठा  है?

 एक  माननीय  सदस्य  कया  श्राप  उस
 पत्र के  कारस्पोन्डेन्ट  हैं?

 श्गी  मथु  लिये  वहएक  खत  से  कोटेशन
 2)

 Shri  M  C.  Chagia:  A  very  imper-
 tant  quastion  has  been  asked  by  Mr.
 George  Fernandes  and  want  to  make
 the  recorg  clear

 The  question  was  asked’  was  any
 letter  written  to  any.  (Interrup-
 fons).

 Shri  Sheo  Narain:  If  they  do  not
 want  to  listen,  let  this  be  dropped.

 MARCH  31,  967  ह...” ड  Allueva  from  2264
 India  (Dis.)

 Mr.  Chairman:  The  Minister  may
 proceed  and  conclude.

 Shri  M.  0,  Chagia:  I  will  be  brief.
 But  I  do  not  want  it  to  be  sa:d  that
 I  have  not  answered  all  points.

 ै  question  was  asked  by  Shri
 George  Fernandes.  It  was  a  catego-
 riral  question  and  I  am  going  to  give
 a  categorical  answer.  The  question
 was  whether  any  letter  was  written
 to  any  American  official  by  Shri  Kaul
 or  by  Shri  Dinesh  Singh.  My  cate-
 gorica]  answer  is  ‘No’.  No  letter  was
 written  to  any  American  official  in
 this  connection  either  by  Shri  Dinesh
 Singh  or  by  Shn  Kaul

 Shri  George  Fernandes:  In  his  per-
 sonal  capacity

 Shri  M.  C,  Chagla:  It  is  a  gross
 libe}  to  suggest  that  either  of  these
 gentlemen  was  in  callasion  with
 American  officials,  which  33  the  in-
 sinuation  underlying  the  question.

 An  hon,  Member:  Mr  _=‘Rayle
 Second  Secretary

 Shri  M  C  Chagla:  Lest  it  should
 he  said  that  my  answer  is  not  com-
 plete.  I  want  to  add  this-  no  letter
 was  wiitten  either  by  Shr  Dinesh
 Singh  or  by  Shri  Kaul  or  by  any  offi-
 cial  of  the  External  Affairs  Ministry,
 whether  he  was  a  joint  secretary,
 deputy  secretary  or  section  officer

 So  राज  मनोहर  लोहिय/_  क्या  वह

 बेवफा हैं,  जो  खत  लिखते।

 श्री  मधु  लिखये  :  क्‍या  टेलीफोन  नहीं  है,
 क्या  मिल  नहीं  सकते  हैं?

 Shri  M  C  Chagia:  I  have  answer-
 ed  the  question.

 I  think  it  was  Shri  Dwivedy  who
 is  usually  very  responsible  or  some-
 body  else  who  asked:  have  we
 not  fot  other  matters  to  discuss  in  our
 country?  We  have  the  food  problem,
 we  have  drought.  The  Finance  Minis-
 ter  is  here.  We  have  to  think  of  our
 economy  Why  are  we  spending
 hours  on  this  question?  Why?  *
 agree  with  the  human  point  of  view.
 But  are  we  going  to  exploit  every-
 thing  that  happens  in  this  country  for
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 (Shri  M.  C.  Chagia]
 political  purposes?  Surely  we  have
 more  important  things  to  engage  our-
 selves  in.  I  have  answered  this  ques-
 tion  here  once  before.  Today  it  har
 taken  two  hours.  I  had  the  same  ex-
 perience  in  the  other  place.  Shri
 Sharma  says  that  people  are  stil)  not
 satisfied,  talk  is  going  on  in  the  lob-
 bies  and  so  on.

 & | (  राम  भनोहर  लोहिया  :  लंका  मे
 भी  विभीषण  होते  हैं,  शर्मा  एक  निकले
 थो  सही।

 Shri  M,C,  Chagia:  Surely  MPs
 have  more  important  things  to  think
 of.  That  is  what  I  have  to  say.

 May  I  in  conclusion  say  that
 I  hope  that  Members  of  Paarliament
 will  not  continue  to  make  allegations
 contrary  to  established  facts  or  evi-
 dence  about  which  they  are  not  cer-
 tain  so  that  no  misunderstanding  is
 caused  between  our  country  and
 friendly  countries?

 Shri  Vasudevan  Nair:  Have  an  in-
 quiry  into  #.

 MARCH  wa,  967  Svetiana  Allitueva  from  2964
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 Shri  Mm  C.  Chagia:  My  appeal  to
 this  House  ist  do  not  make  political
 capital  out  of  this.  We  have  friends
 outside  India.  Let  us  not  spol]  our
 relations  with  our  friends.  I  appeal
 to  this  side  I  appeal  to  the  other
 side.

 Shri  Vasudevan  Nair:  Does  he  think
 that  it  is  not  already  spoiled:  by  Gov-
 ernment’;  conduct?

 Shri  M.  C.  Chagla:  I  think  I  have
 clearly  established  thay  Government
 have  nothing  to  do  with  this  matter.

 Some  Hon.  Members:  No,  no.

 डा०  राम  मनोहर  लोहिया  :  इसका
 निर्णय  भी झाप  ही  देंगे  1

 Mr.  Chairman:  The  House  stands
 adjourned  till  3]  Asm.  on  Monday.

 8.58  hrs.
 The  Lok  Sabha  then  adjourned  tilt

 Eleven  of  the  Clock  on  Monday,  April
 3,  967/Chaitra  33,  880  (Saka).
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